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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH NEW DELHI

AT NEW DELHI.

ORIGINAL APPLICAITON NO.5 OF 2022
(With reports dated 31.05.2022 and 04.06.2022)
In re : News item published in The Indian Express dated 07.01.2022 titled

“Gujarat: At least 06 dead, 20 sick after gas leak at industrial area in

Surat”
WITH
Original Application No. 05/2022 (WZ)
Brackish Water Research Centre Applicant
Versus
Gujarat State Pollution Control Board & Ors. Respondents

REPLY ON BEHALF OF M/S REAL CHEM
(hereinafter for the sake of brevity will be referred to as the

Company)

MAY IT PLEASE THE HON’BLE TRIBUNAL

(I) PRELIMINARY OBJECTIONS

1. At the outset, the present Company states that, the statements,
averments and prayers, made by the Applicant are not admitted to
the present Company and are denied in toto, expressly so far as
they are admitted herein. The Company submits that, the present

application has been filed by the Applicant with a view to harass
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the present Company and is not maintainable before this Hon’ble
Tribunal.

. At the further outset, it is submitted that the captioned complaint is
not maintainable before this bench of the Hon’ble Tribunal,
namely, the Principal bench inasmuch as the Applicant’s grievance
pertains to the Company, which is situated at Surat in the State of
Gujarat, and only the Western Zone Bench of this Hon’ble

Tribunal is empowered to consider and decide the same.

. Pertinently, the jurisdiction of the 5 Benches of this Hon’ble
Tribunal (termed as “ordinary places of sitting” in the Act and
Rules) have been specified by the Central Government, by
notifications dated 05.05.2011, and 07.08.2011, in terms of Sec.
4(3) of the NGT Act, and provide that the territorial jurisdiction,
with respect to matters arising from the State of Gujarat, has been
vested in the Western Zone Bench. Furthermore, Rule 11 of the
NGT (PRACTICES AND PROCEDURE) RULES, 2011 specifically
provides that an appeal amongst others must be filed before the
Bench of the Tribunal where the “cause of action, wholly or partly

has arisen”.
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A copy of the notification bearing S.O. 1003(E) dated 05.05.2011
issued by the Ministry of Environment & Forest is herewith annexed

and marked as ANNEXURE - R-1.

A copy of the notification dated 17.08.2011 bearing S.O. No.
1908(E) issued by the Ministry of Environment & Forest is herewith

annexed and marked as ANNEXURE — R-2.

. Thus, in the instant case, since the cause action arises wholly in the
State of Gujarat, only the Western Zonal Bench of this Hon’ble
Tribunal has jurisdiction to hear, consider and decide on the
captioned OA.

. It is pertinent to note that the mandatory nature of the notification
specification territorial jurisdiction has been recognised by the
Hon’ble High Court of Bombay at Goa, and it has in three instances,
held the exercise of jurisdiction by any bench, other than the zonal
bench having territorial jurisdiction to be bad.

. First, the Hon’ble High Court of Bombay at Goa has in the judgment
dated 11.10.2017 in PIL WP 22/2017 reported as Goa Foundation
v. Ministry of Environment, 2017 SCC OnLine Bom 8815 quashed
and set-aside a notification dated 10.08.2017, to the extent that it

sought to transfer territorial jurisdiction with respect to matters
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arising from the State of Goa from the NGT Western Zone Bench to
this Hon’ble Bench. The relevant portion of the said order reads as

follows:

“44. We quash and strike down the notification of 10th August
2017 in so far as it transfers the jurisdiction of the Western
Zonal Bench from Pune to New Delhi in regard to the State
of Goa. ...

46. By our order of 21st August 2017, we directed that no files
should be transferred from the Western Region Bench to New
Delhi. In view of our judgment, the Western Region Bench
will, therefore, now be entitled to proceed with the hearings of
cases filed before it.”” [Emphasis supplied]

7. Secondly, the Hon’ble Bombay High Court has in Court on its own
motion v. National Highway Authority of India, 2015 SCC
OnLine Bom 6353, while specifically dealing with the territorial
jurisdiction of the NGT, Principal Bench at New Delhi and that of
the NGT, Western Zone Bench at Pune, held that with the
operationalization of the NGT Western Zone Bench at Pune, it is
only this Bench (i.e., the Western Zone Bench) which would have
jurisdiction with respect to matters where the cause of action arises

in Maharashtra. It is submitted that this logic, by extension, also
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applies to matters where the cause of action arises in the State of

Gujarat.

8. Most recently, a Full Bench of the Hon’ble High Court of Bombay
at Goa has by a judgment dated 21.09.2022 in PIL WP No. 04/2022
held that the jurisdiction of zonal benches could not be interfered
with, and has consequently set-aside notifications permitting the
constitution of special benches to consider matters from zones which
do not fall within the ambit of the jurisdiction of this Hon’ble bench.
A copy of the judgment dated 21.09.2022 passed by the High Court
of Bombay at Goa in Writ Petition No. 4 of 2022 is annexed and

marked as ANNEXURE — R-3.

9. Consequently, it is reiterated that in view of the above statutory
notifications, and the judgments of the Hon’ble High Court, this
Hon’ble Bench i.e., the Principal Bench, would have no
jurisdiction to entertain any grievance in respect of which the

jurisdiction is exclusively vested in the Western Zonal Bench.

10.1t is therefore most respectfully submitted that the proceedings

Instituted pursuant to an article in the newspaper be therefore
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recalled and the letter in reference be sent to the Western Zonal
Bench, Pune of the National Green Tribunal for due consideration
in accordance with law.

(INFACTS OF THE CASE

11.At the outset, it is submitted that the present Company has been
dragged into this proceeding for no fault of it. The Company has

not been intimated at to what present proceeding is pertaining to.

12.The Company firstly came to be notified when it received an E-
mail from the GPCB on 12.10.2022. It is pertinent to mention
herein that, there was no prior intimation of whatsoever nature as
regards the appearance of the present Company in the present
dispute. Be that as it may, the Company reserves its right and
liberty to file detailed reply before this Hon’ble Tribunal pertaining

to the said proceedings.

13.1t is submitted that, the Hon’ble Tribunal has taken suo-motu
cognizance of an Article published in the Daily newspaper ‘Indian
Express’ on 7.1.2022. The present issue was considered by the
Hon’ble Tribunal vide its order dated 18.01.2022, wherein a

Committee was constituted by this Hon’ble Tribunal and was
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directed to conduct site inspection and submit its report to this
Hon’ble Tribunal. After going through the Report, the present
Company has observed that, the name of the Company is
mentioned for being one of the polluters and responsible for the
cause of incidence, which took place on 7.1.2022. It is submitted
that the Company is not related to the said incident and that the
present dispute has nothing to do with the activities of the
Company. The Committee has exceeded its reference and in its
approach has been selective in its approach in dragging the present
Company in the dispute without conducting detailed investigation
in respect of the incident, which took place on 7.1.2022. The
Committee does not have any adjudicatory powers and has further
gone to observe that the present Company is required to pay the
Environmental Damage Compensation (EDC). The powers of the
committee have nowhere been defined by this Hon’ble Tribunal
and in view of the Judgment of the Hon’ble Apex Court, the
Committee cannot travel beyond the reference, which was not

necessary to do.

14.With respect to the present issue, the Company was forced to close

down by the GPCB because of the incident held on 07.01.2022 and
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a Closure Order was issued to the present Company without giving
any Show Cause Notice nor giving an opportunity of hearing and
in complete breach of principles of natural justice. The Closure
Order was issued to the Company on 20.1.2022 and vide the said
order, the Company was directed to deposit an amount of Rs.25
Lacs towards EDC. The said Closure Order was issued on the basis
of so-called investigation conducted on 06.01.2022. The Company
had already submitted its response to the GPCB on 12.01.2022 in
pursuance to the said visit note. In the said visit note, the Company
has given due explanation and also informed the GPCB that, the
Company is nowhere responsible for the incident took place on
07.01.2022. The present Closure Order is in complete breach of the
principles of natural justice and issued without following due
procedure.

The Company further submits that the accident which has been
sought to be adjudicated by this Hon’ble Tribunal took place at the
site, which is located at the distance of more than 01 KM on the
upstream level from the present Company. It is important to place
on record the exact location of the Industrial Water Drain of the

present Proponent and from where, it is joining with the ETP
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chamber. The copy of the Google map and the photographs thereto

are annexed herewith and marked as ANNEXURE ‘R-4’

Be that as it may, the Hon’ble Committee, appointed by this
Hon’ble Tribunal has conducted the site investigation and
submitted its report and in the same it has observed that: -

Real Chem, plot No. 7104, Road No. 71, GI DC Sachin, Surat, was
visited by an officer of GPCB on 06/01/2022 in exercise of the
powers under section 23 of the Water Act. During the visit, the unit
was found discharging untreated acidic wastewater outside
premises through an unauthorised outlet, leading to open surface
drain of GIDC estate (passes behind the unit). As per the Consent
and Authorisation (condition No. 3 and 4), the unit was required to
dispose of wastewater at the common spray dryer facility of M/S
Mahavir Eco-Projects Private Limited, through designated tanker.
In violation of the aforesaid provisions, the unit was found
discharging acidic wastewater outside premises in an unauthorised
manner, leading to open surface drain of GIDC estate Sachin. The
analysis indicates that certain chemicals were higher than the
prescribed norms under the law. The unit therefore was called
upon to deposit the sum of Rs.25 lakhs as Interim Environment

Damage Compensation. The official exercised the powers under
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section 33 (A) of the Water Act, and prohibited the unit from
manufacturing activities and directed to close the operation of the
unit. It was further directed that no manufacturing activities shall
be carried out through Captive Report Power Plant and/or DG set.
The concerned authorities supplying the electricity and water were
directed to stop the supply of electricity (except single phase) and
water with immediate effect.

The Company submits that said allegations mentioned in the
report, read along with the Closure Order are totally denied by the
present Company. The Company has stated in its reply dated
12.1.2022 that, there has been intentional racket to trap the present
Company and that the waste water analysis and the evidence
submitted along with the said reply clearly demonstrate that the
Company has nowhere violated the parameters mentioned by the
GPCB in the Consent Order. The GPCB has on its knee jerk
reaction proceeded to issue the Closure Order and the same has
been on the basis of no evidence, which was found on the site
pertaining to the present Company. Copy of the reply submitted to

the closure order is annexed hereto and marked as ANNEXURE —

R-5.
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The Company alongwith the reply stated above has submitted the
supporting documents that it had no role of whatsoever nature in
the incident held at GIDC, Sachin. The documents are annexed

hereto and marked as ANNEXURE — R-6 colly.

The Company further submits that in view of the compliance
showed by the Company, the GPCB was pleased to revoke the
order of closure and permit the Company to operate subject to
deposit of Rs.25 lakhs as the interim compensation. It is further
submitted that the Company has paid the amount of Rs.25 Lacs
under protest and that the Company is at present operating its unit.
Furthermore, it is submitted that, the Company was in receipt of
the Closure Order under the provisions of Sec.33(A) Water
(Prevention & Control of Pollution) Act, 1974. The said provision
does not state that, the Pollution Control Board has a power to
recover any Environmental Damage Compensation from any of the
unit. The said fact is supported by the Judgement of the Hon’ble
Delhi High Court passed in ‘M/S. Splendor Land base Limited vs
DPCC.”

The company filed an application under the RTI on 31% January
2022 for the finger print analysis report. As per finger print

analysis report, there was no compound found from which sample
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which was collected on 6™ January 2022. Moreover, in finger print
Analysis report, GPCB central lab was mentioned as a source of
sample collected “from an unauthorized outlet of the factory.” It
IS not true to say that the Company was found discharging
untreated wastewater outside the premises. GPCB has not provided
any proof which showing the same. Also the Company is in
possession of the CCTV footage of the same place from where the
sample was collated.

The GIDC Letter No.C.O./N.A./SCN/316 dated 1% February 2022
stated that “work order number C.O0./N.A./SCN/1451 dated 13"
May 2021 (with effect from 17" May 2021) for construction of
Storm Water Drain (SWD) at Sachin colony by its office given to
M/s. DR Construction. The time limit for the above work was to be
completed by 17" November 2021. But due to monsoon the time
limit was extended till 31% January 2022 due to pending work. The
work of Storm Water Drain (SWD) in the 30-meter-wide utility
corridor behind Plot No0.5534 was started in the month of
December. During the above operation, the flow of water was
stopped near the RCC culvert near Plot No.- 722 on Road No.- 7.
The work of Storm Water Drain (SWD) completed on 25" January

2022.
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Furthermore, it is submitted the inspections have been conducted
time and again by the GPCB and that the remarks therein have
been recorded satisfactorily and it has been observed that the
Company is a complied Company. The EDC, which has been
levied by the GPCB is on the basis of wrong observations and that
criminal proceedings initiated therein are also on the surmises of
the officers of the GPCB office. Therefore, it is necessary that the
said EDC deposited by the present Company is liable to be
reimbursed and that action needs to be initiated against the officers
of the GPCB for dereliction of their duties.

The Company further submits that it had filed RTI dated on 31-01-
2022 for the finger print analysis report. As per finger print
analysis report, there was no compound found from which sample
collected on 06/01/2022. Moreover, in finger print Analysis report,
GPCB central lab was mentioned as a source of sample collected
“from an unauthorized outlet of the factory.” It is not true to say
that the unit was found discharging untreated wastewater outside
the premises. GPCB has not provided any proof which showing the
same. Also the Company is in possession of the CCTV footage of

the same place from where the sample was collated.
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The Company further submits that the GIDC vide Letter No.
C.O0./N.A./SCN/316 dated on 01/02/2022 stated that “work order
number C.O./N.A./SCN/1451 dated 13/05/2021 (with effect from
17/05/2021) for construction of Storm Water Drain (SWD) at
Sachin colony by its office given to M/s. DR Construction. The
time limit for the above work was to be completed on 17/11/2021.
But due to monsoon the time limit has been extended till
31/01/2022 due to pending work. The work of Storm Water Drain
(SWD) in the 30-meter-wide utility corridor behind Plot No.- 5534
was started in the month of December. During the above operation,
the flow of water was stopped near the RCC culvert near Plot No.-
722 on Road No.- 7. The work of Storm Water Drain (SWD)
completed on 25/01/2022.” Copy of the said documents are

annexed hereto marked as ANNEXURE — R-7.

ADVOCATE FOR COMPANY
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Date: ,j, DEC

PRINCIPAL BENCH, NEW DELHI
M.A. No. 46/2022
In
Original Application No. 05/2022

In re : News item published in The Indian Express dated 07.01.2022 titled
“Gujarat: At least 06 dead, 20 sick after gas leak at industrial area in Surat”

WITH
Original Application No. 05/2022 (WZ)
Brackish Water Research Centre Applicant
Versus
Gujarat State Pollution Control Board & Ors. Respondent(s)

AFFIDAVIT IN SUPPORT OF REPLY

MAY IT PLEASE THE HON’BLE TRIBUNAL:

[,SAURABHBHAI PRAVINBHAI GABAN! ,adult, Occu.: PARTNER OF ,
REAL CHEM, having office at PLOT NO 7104 ROAD NO, 71 G.ID.C
SACHIN SURAT - 394230, do hereby state on solemn affirmation as
under: -

I am the Partner of REAL CHEM ,of the Respondent above named and
responsible for day to day administration of my business. As such, I have
gone through the Reply and annexure thereto being filed today. I find that
the contents therein are true and correct to the best of my knowledge and

belief and which may be treated as part and parcel of the present affidavit.

WHATEVER STATED ABOVE is true and correct to the best of my
knowledge and belief. In witness whereof 1 have signed hereunder at
_SURAT on 6 day of December 2022.

W S ~e
KISHOR C. RANS _—
8o LLE \ il GOVT. OF IND
ADVOCATE | Book No..___ 1944 | REGD. NO.: NTR5

a9, Hoin Rbed. Sagrasmoura. Sury Date:__:o ‘5 DEC 2022
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ANNEXURE- R-1

REGD.NO.D:L.-3300499
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‘MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 5th May, 2011

$.0. 1063(E).—In exexcise of the powers confarad

by sub-section (3) of Section 4 of the National Green

Tvitamal Act, 2010 (19 of 2010), the Central Government

hereby specifics Delhi as the ordinary place of sitting of

the National Green Tribunal which shall exercise jumisdiction
in the whole of India.

{F. No. 17/42010-PL]

RAJTV GAUBA, Jt. Secy.

Pripled by (bOMMIIF Govermment of India Press, Ring Road, Mayapuri, New Delhi-£10064
and Published by the Controller of Publications, Delhi-110054,

hY .

. True Copy

Zfﬁﬁ
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“ANNEXURE -R-2

THE GAZETTE OF INDIA : EXTRAORDINARY . [ParrII—Sec.3Gi))

MINISTRY OF ENV]RONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th August, 2011

S.0. 1908(E).——In exercise of powers conferred by sub-sect:on (3)of Sectton 4 of the National Green

Tribunal Act, 2010 (19th of 2010), the Central Government hereby specifies the following ordinary places of
sitting of the National Green Tribunal which shall exercise junsdlction in the area indicated against each :—

Seriaf number Zone Place of Sitting Ternitorial Jurisdiction
1. . Northern Delhi (Principal place) Uttar Pradesh, Uttarakhand, Punjab, Haryana,
- Himachal Pradesh, Jammu and Kashmir, National
. Capital Territory of Dethi and Union Temtory of
S ] Chandigarh.

2. Western Pune Maharashtra, Gujarat, Goa with Union Territories of

; Daman and Diu and Dadra and Nagar Haveli.

3. Central 'Bhopa.l Mﬂhya Pradesh, Rajasthan and Chhattisgarh.
4. Southern Chennal Kerala, Tamil Nadu, Andhra Pradesh, Kamataka,
T Union Territories of Pondicherry and Lakshadweep.

3. Eastern West Bengal, Orissa, Bihar, Jharkhand, seven sister

Kolkata

States of North-Eastern reglon, Sikkim, Andaman and
Nicobar Islands : .

Provided that till the Benches of the Natlonal Green Tnbxmal become functional at Bhopai, Pune,

Kolkata and Chennai, the aggrieved persons may file petitions before the National Green Tribunat at Delhi and
till such time the notification No. S.0.1003(E), dated the Sth May, 2011 in the Ministry of Enwronment and
Forests, shall continue to be operative.

~ True Copy

[F.No. | (4)/2010-PL)
RAJNEESH DUBE, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapun New Delhi-110064
. and Publlshed by the Controller of Publications, Dem--uoos4




The Gcgr541dation vs The National Green Tribunal & Ors

Shephali

1.

PIL-4-2022-J.docx

ANNEXURE -R-3

REPORTABLE

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
GOA SEAT, AT PORVORIM
PIL WRIT PETITION NO. 4 OF 2022

THE GOA FOUNDATION,
Through its Secretary,

Dy. Claude Alvares, Age 73 years,
Having Regd. Office at Room No. 7,
Above Mapusa Clinic, Mapusa,

Goa 403 507,

PAN No. AAAAGO0249C

Email id: goafoundation@gmail.com

~ VERSUS ~

THE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH,
Through the Registrar General,
Faridkot House, Copernicus Marg,
New Delhi 110001.

THE NATIONAL GREEN
TRIBUNAL, WESTERN BENCH,
Through its Registrar, New
Administrative Building, 1st Floor,
B-wing, Opposite Council Hall,
Pune - 411001.

THE UNION OF INDIA,
Through the Secretary, Ministry of
Environment, Forests & Climate
Change, Indira Paryavaran Bhavan,
Jor Bag Road, New Delhi - 110003.

Page 1 of 41

21 September 2022

... PETITIONER
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4. THE STATE OF GoA

PIL-4-2022-J.docx

Through its Chief Secretary,
Secretariat, Porvorim, Goa 403521 ... RESPONDENTS

APPEARANCES

FOR THE PETITIONER:
GoA FOUNDATION

FOR RESPONDENTS NOS.

1& 2:

NATIONAL GREEN TRIBUNAL
(“NGT”) AND NATIONAL GREEN
TRIBUNAL WESTERN BENCH

FOR RESPONDENT NO. 3:

UNION OF INDIA

FOR RESPONDENT NO. 4:

THE STATE OoF GoA

Ms Norma Alvares, with Mr Om
Dcosta.

Mr Abhijeet Joshi, with Ms Varsha
Sawant & Mr Namit V Loya.

Mr Anil Singh, Addl. Solicitor
General, with Mr Aditya
Thakkar & Ms Savita Ganoo,
t/b DP Singh.

Mr Deep Shirodkar, Addl.
Government Pleader, wst/
Ms Neha Shirodkar.

CORAM : DIPANKAR DATTA, CJ.,

G.S.PATEL &

M.S. SONAK, JJ.
(Hearing at Principal Seat
at Bombay through VC and
physical hearing)

RESERVED ON : 14th September 2022
PRONOUNCED ON : 21st September 2022

JUDGMENT (Per GS Patel J):-

1.  Rule. By consent, Rule is made returnable forthwith.

Page 2 of 41

21 September 2022
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2.  The matter was first listed before a Division Bench (Chief
Justice and MS Sonak J) at the seat of the Bombay High Court at
Porvorim, Goa on 5th August 2022. After outlining the issue, the
Bench was of the view that the matter could be more advantageously
be heard by a Full Bench of three Judges. Hence the present Full
Bench, which took up the matter at the principal seat since all three

of us were presently in Mumbai.

3.  This Public Interest Writ Petition is filed by the Goa
Foundation, an environment NGO based in Goa, and represented by
Ms Alvares. Over several decades, the Goa Foundation has
approached this court and the Supreme Court in the public interest,
litigating questions regarding environmental protection in various
forms. The members of the Petitioner are all Indian citizens. We are
satisfied with the bona fides of the Petitioner, and, indeed, these are

not questioned in the Writ Petition.

4.  The Petition assails administrative notices dated 6th
September 2021 (page 130), 4th January 2022 (page 132), 11th April
2022 (page 133A) and 27th April 2022 (page 133B) and 26th August
2022 (page 227 of the Petitioners’ Affidavit dated 8th September
222).! The last of this was noticed after Affidavits came in. We grant
leave to amend to include a challenge to the 26th August 2022 notice,
without need of reverification. The amendment is to be effected in

two weeks from the date this judgment is pronounced. We allow the

1 There is some duplication in the Affidavits in Reply on behalf of the 1st
and 2nd Respondents and the further Affidavit filed by the Goa Foundation. Our
references in this judgment are to the Affidavits and their page numbers, both.

Page 3 of 41
21 September 2022
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additional challenge because the fifth notice is of a class with the

other four notices.

5.  Briefly stated, Ms Alvares’s case is that these five notices taken
together have resulted in cases from Goa that were being heard by the
Western Zonal Bench of the National Green Tribunal (“NGT?”) at
Pune being abruptly taken up, for no good reason and without clarity
as to which case would be taken and when, by a so-called “Special
Bench” sitting in New Delhi, and comprising members of the
Northern Bench joined on VC by members of the Western Zonal
Bench. There is no power, she submits, for the Chairperson of the
NGT to issue such directions or orders. There is no superior or
governing seat or bench. Nothing in the National Green Tribunal
(Practice and Procedure) Rules 2011 (“the Procedure Rules”) or in
the National Green Tribunal Act, 2010 (“the NGT Act”) permits
this. Every one of these notices is explicitly said on its face to be a
‘notice’, not an order. Each is said to have been issued by a
“Competent Authority”, without identifying that authority; and
neither the NGT Act nor the Procedure Rules speak of any such
‘Competent Authority’.

6.  That these are administrative directions or notices is accepted
in the Affidavit in Reply filed on behalf of the NGT (the 1st and 2nd
Respondents collectively), which describes them as “office
orders/notices”. In other words, all five notices are issued without

underlying any petition, application, or judicial proceeding.

Page 4 of 41
21 September 2022
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7.  We note this at the forefront because Mr Joshi, learned
Advocate for the NGT raises a preliminary objection as to
maintainability. He relies a decision of the Supreme Court in Union
of India v Alapan Bandyopadhyay.* Mr Joshi’s submission is that since
the impugned notices emanated from the Northern Zonal Bench,
claimed to be “the Principal Bench” of the NGT, therefore, this
Court does not have the territorial jurisdiction to entertain the
Petition. His submission is that Bandyopadhyay’s ratio is that it is only
the High Court which has territorial jurisdiction over the notice-
issuing bench that can entertain a petition such as this one. In the
present case that would be the Delhi High Court. He emphasizes
paragraphs 40 to 44 of Bandyopadhyay:

“40. The law thus declared by the Constitution Bench
cannot be revisited by a Bench of lesser quorum or for that
matter by the High Courts by looking into the bundle of facts
to ascertain whether they would confer territorial
jurisdiction to the High Court within the ambit of Article 226
(2) of the Constitution. We are of the considered view that
taking another view would undoubtedly result in
indefiniteness and multiplicity in the matter of jurisdiction
in situations when a decision passed under Section 25 of the
Act is to be called in question especially in cases involving
multiple parties residing within the jurisdiction of different
High Courts albeit aggrieved by one common order passed
by the Chairman at the Principal Bench at New Delhi.

41.  The undisputed and indisputable position in this case
is that the WPCT No.78/2021 was filed to challenge the
order dated 22.10.2021 in P.T.No.215/2021 of the Central
Administrative Tribunal, Principal Bench at New Delhi, (by
the Chairman of the Tribunal in exercise of the power under

2 (2022) 3 SCC 133

Page 5 of 41
21 September 2022
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Section 25 of the Act sitting at the Principal Bench)
transferring O.A.No0.1619/2021 to its files. On applying the
said factual position to the legal exposition in L. Chandra
Kumar’s case (supra) it is crystal clear that the Principal
Bench of the Central Administrative Tribunal at New Delhi,
which passed the order transferring O.A.No.1619/2021 vide
order in P.T.No.215/2021 falls within the territorial
jurisdiction of High Court of Delhi at New Delhi.

42.  Needless to say that the power of judicial review of an
order transferring an Original Application pending before a
Bench of the Tribunal to another Bench under Section 25 of
the Act can be judicially reviewed only by a Division Bench
of the High Court within whose territorial jurisdiction the
Bench passing the same, falls. In fact, the decision in Bhavesh
Motiani’s case (supra), relied on by the respondent is also in
line with the said position as in that case also, as against the
order of transfer passed under Section 25 of the Act by the
Principal Bench of the Central Administrative Tribunal at
New Delhi Writ Petition was filed by the aggrieved party
only before the High Court of Delhi. This is evident from the
very opening sentence of the said judgment, which reads
thus:

“The present petition has been filed being aggrieved by
order dated 30.11.2018 passed by the Central Administrative
Tribunal, Principal Bench, New Delhi (the ‘Tribunal’), by
the O.A.No0.421/2018 pending before the Ahmedabad
Bench has been transferred to the Principal Bench of the
Tribunal.”

43.  In the instant case, the High Court at Calcutta has
usurped jurisdiction to entertain the Writ Petition, viz.,
WPCT No.78/2021, challenging the order passed by the
Central Administrative Tribunal, New Delhi, in
P.T.No.215/2021, even after taking note of the fact that the
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Principal Bench of the Tribunal does not lie within its
territorial jurisdiction.

44. In the circumstances, based on our conclusion the
impugned judgment and final order in WPCT No.78/2021
passed by the High Court at Calcutta is to be held as one
passed without jurisdiction and hence, it is ab initio void.
Accordingly, it is set aside. The writ petition being WPCT
No.78/2021 filed before the High Court at Calcutta is
accordingly dismissed, however, with liberty to the
petitioner therein/the respondent herein to assail the same
before the jurisdictional High Court, if so advised.”

8.  We do not believe that the objection to maintainability is well
taken. The facts in Bandyopadhyay were peculiar. The question arose
in respect of tribunals created under Articles 323-A and 323-B of the
Constitution of India, quite unlike a statutory tribunal such as a NGT
constituted its own statute, the NGT Act. But that is not all. What
was in question before the Supreme Court was a judicial
pronouncement, and where — before which High Court exercising
writ jurisdiction — such an order could be challenged.
Bandyopadhyay, a former Chief Secretary of West Bengal, (since
superannuated), filed an Original Application challenging certain
disciplinary proceedings initiated against him. He filed this OA
before the Kolkata Bench of the Central Administrative Tribunal
(“CAT?”). While that OA was pending before the Kolkata bench of
the CAT, the Union of India moved a transfer petition under Section
25 of the Administrative Tribunals Act, 1985 seeking a transfer of the
OA from the Kolkata Bench to what is undoubtedly the Principal
Bench of the CAT at New Delhi. The transfer Petition was allowed,

and the OA was then taken up and heard by the Principal Bench in
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New Delhi, which disposed of the OA by an order of 22nd October
2021.> What Bandyopadhyay next did was to challenge that final
order passed on his OA by the New Delhi bench in a Writ Petition
before the Calcutta High Court. On 29th October 201, the Calcutta
High Court allowed the Writ Petition and set aside the New Delhi
CAT Bench’s order of 22nd October 2021.* The Union of India
challenged the Calcutta High Court’s order of 29th October 2021
before the Supreme Court — and this resulted in the decision that
Mr Joshi cites.

9.  The situation therefore was this: Bandyopadhyay initiated his
OA before the Kolkata Bench of CAT. The Union of India sought its
transfer to the Principal Bench at New Delhi. That was allowed.
Having received an adverse order from the Principal Bench in New
Delhi, Bandyopadhyay then challenged that final order (by the New
Delhi Bench of the CAT) before the Calcutta High Court. This was
the factual conspectus before the Supreme Court, and it is at a
considerable remove from undisputed facts of the present case where
there neither a transfer petition, application, or judicial proceeding of
any kind, nor a judicial order, but only administrative (or “office”)
directions or notices. None of the notices impugned in this Petition
have any of the essential ingredients of a judicial order — the
institution of a proceeding, notice to the opponent, hearing of both

sides and then an order on merits.

3 Public Grievances & Pensions v Alapan Bandyopadhyay, 2021 SCC OnLine
CAT 3242.

4 Alapan Bandyopadhyay v Union of India, 2021 SCC OnLine Cal 2793.
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10. In Bandyopadhyay , the Supreme Court relied on its earlier
decision in L Chandra Kumar v Union of India,’ particularly
paragraph 99, for the proposition that decisions of tribunals are
subject to scrutiny before the Division Bench of the High Court
within whose jurisdiction the tribunal concerned falls. Far from being
in Mr Joshi’s favour, this is actually against him; for L Chandra
Kumar speaks clearly of a decision. It is in this context that
Bandyopadhyay must be understood. It is well settled that a decision

is only an authority for what it actually decides.®

11. Wedo not think it is permissible to accept an argument such as
the one canvassed by Mr Joshi. Indeed, we do not believe that such
was or could have been the intention of the Supreme Court in
Bandyopadhyay, for the simple reason that if extended as Mr Joshi
would have us do, the result would be an evisceration of the entirety
of Article 226(2) of the Constitution of India even in matters of
Judicial review of administrative action, which this Petition
undoubtedly is. We quote Article 226(1) and (2):

«“226. Power of High Courts to issue certain writs.—

(1)  Notwithstanding anything in article 32, every High
Court shall have powers, throughout the territories in
relation to which it exercises jurisdiction, to issue to any
person or authority including in appropriate case, any

5 (1997) 3 SCC 261.

6 Goodyear India Ltd v State of Haryana, (1990) 2 SCC 71; State of Orissa v
Mohd Illiyas, (2006) 1 SCC 275; Sarva Shramik Sanghatana (KV) v State of
Maharashtra, (2008) 1 SCC 494; Bhuwalka Steel Industries v Bombay Iron & Steel
Labour Board & Anr, (2010) 2 SCC 273; Jitendra Kumar Singh v State of UP,
(2010) 3 SCC 119. The principle was enunciated over a century ago by the House
of Lords in Quinn v Leathem, 1901 AC 495 (HL).
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Government, within those territories directions, orders or
writs, including writs in the nature of habeas corpus,
mandamus, prohibition, quo warranto and certiorari, or any of
them, for the enforcement of any of the rights conferred by
Part IIT and for nay other purpose.

(2) The power conferred by clause (1) to issue
directions, orders or writs to any Government, authority
or person may also be exercised by any High Court
exercising jurisdiction in relation to the territories within
which the cause of action, wholly or in part, arises for the
exercise of such power, notwithstanding that the seat of
such Government or authority or the residence of such
person is not within those territories.”

(Emphasis added)

12.  Even within the Bandyopadhyay case itself, there is an internal
or intrinsic clue to support our view. In paragraph 20, the Court said,
in the context of Article 226(2), that the law on that aspect was settled
by the Supreme Court decisions in Kusum Ingots & Allgys Ltd v Union
of India & Anr,” Nawal Kishore Sharma v Union of India & Ors,® and
Navinchandra N Majithia v State of Maharashtra.” Fach of these

authorities related to judicial review of executive action.

13.  In Mayithia, a writ petition was filed in this court to quash a
criminal complaint filed in Shillong. The Supreme Court held that
this court erred in dismissing the writ petition on the ground that it
had no jurisdiction. In paragraph 27, the Supreme Court in Mayithia
held:

7 (2004) 6 SCC 254,
8 (2014) 9 SCC 329.
9 (2000) 7 SCC 640.
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27.  Tested in the light of the principles laid down in the
cases noted above the judgment of the High Court under
challenge is unsustainable. The High Court failed to
consider all the relevant facts necessary to arrive at a
proper decision on the question of maintainability of the
writ petition, on the ground of lack of territorial
jurisdiction. The Court based its decision on the sole
consideration that the complainant had filed the
complaint at Shillong in the State of Meghalaya and the
petitioner had prayed for quashing the said complaint.
The High Court did not also consider the alternative
prayer made in the writ petition that a writ of mandamus
be issued to the State of Meghalaya to transfer the
investigation to Mumbai Police. The High Court also did
not take note of the averments in the writ petition that
filing of the complaint at Shillong was a mala fide move
on the part of the complainant to harass and pressurise
the petitioners to reverse the transaction for transfer of
shares. The relief sought in the writ petition may be one
of the relevant criteria for consideration of the question
but cannot be the sole consideration in the matter. On the
averments made in the writ petition gist of which has been
noted earlier it cannot be said that no part of the cause of
action for filing the writ petition arose within the territorial
jurisdiction of the Bombay High Court.

(Emphasis added)

14. In paragraph 9 of Nawal Kishore Sharma, the Supreme Court
said:

9. The interpretation given by this Court in the aforesaid
decisions resulted in undue hardship and inconvenience to
the citizens to invoke writ jurisdiction. As a result, clause (1-
A) was inserted in Article 226 by the Constitution
(Fifteenth) Amendment Act, 1963 and subsequently
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renumbered as clause (2) by the Constitution (Forty-second)
Amendment Act, 1976. The amended clause (2) now reads
as under:

“226. Power of High Courts to issue certain
writs.—(1) Notwithstanding anything in
Article 32, every High Court shall have power,
throughout the territories in relation to which
it exercises jurisdiction, to issue to any person
or authority, including in appropriate cases any
Government, within those territories,
directions, orders or writs, including writs in
the nature of habeas corpus, mandamus,
prohibition, quo warranto and certiorari, or
any of them, for the enforcement of any of the
rights conferred by Part III and for any other
purpose.

(2)  The power conferred by clause (1) to
issue directions, orders or writs to any
Government, authority or person may also be
exercised by any High Court exercising
jurisdiction in relation to the territories within
which the cause of action, wholly or in part,
arises for the exercise of such power,
notwithstanding that the seat of such
Government or authority or the residence of
such person is not within those territories.

@)

On a plain reading of the amended provisions in clause
(2), it is clear that now the High Court can issue a writ
when the person or the authority against whom the writ
is issued is located outside its territorial jurisdiction, if
the cause of action wholly or partially arises within the
court’s territorial jurisdiction. Cause of action for the
purpose of Article 226(2) of the Constitution, for all
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intent and purpose must be assigned the same meaning as
envisaged under Section 20(c) of the Code of Civil
Procedure. The expression cause of action has not been
defined either in the Code of Civil Procedure or the
Constitution. Cause of action is bundle of facts which is
necessary for the plaintiff to prove in the suit before he
can succeed. The term “cause of action” as appearing in
clause (2) came up for consideration time and again before
this Court.

(Emphasis added)

15. Later, in paragraph 12, the Supreme Court in Nawal Kishore

Sharma relied on Kusum Ingots to say:

12.  In Kusum Ingots & Alloys Ltd. v. Union of India [ (2004)
6 SCC 254] , this Court elaborately discussed clause (2) of
Article 226 of the Constitution, particularly the meaning of
the word “cause of action” with reference to Section 20(c)
and Section 141 of the Code of Civil Procedure and observed:
(SCC p. 259, paras 9-10)

“9. Although in view of Section 141 of the
Code of Civil Procedure the provisions
thereof would not apply to writ proceedings,
the phraseology used in Section 20(c) of the
Code of Civil Procedure and clause (2) of
Article 226, being in pari materia, the
decisions of this Court rendered on
interpretation of Section 20(c) CPC shall
apply to the writ proceedings also. Before
proceeding to discuss the matter further it
may be pointed out that the entire bundle of
facts pleaded need not constitute a cause of
action as what is necessary to be proved
before the petitioner can obtain a decree is
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the material facts. The expression material
facts is also known as integral facts.

10. Keeping in view the expressions used in
clause (2) of Article 226 of the Constitution of
India, indisputably even if a small fraction of
cause of action accrues within the jurisdiction
of the Court, the Court will have jurisdiction
in the matter.”

(Emphasis added)

The Supreme Court in Nawal Kishore Sharma also said:

Their Lordships further observed as under: (Kusum Ingots &
Alloys Ltd. case [(2004) 6 SCC 254] , SCC p. 264, paras 29-
30)

“29. In view of clause (2) of Article 226 of the
Constitution of India, now if a part of cause of
action arises outside the jurisdiction of the
High Court, it would have jurisdiction to issue
a writ. The decision in Khkajoor Singh [Lt. Col.
Khagjoor Singh v. Union of India, AIR 1961 SC
532] has, thus, no application.

16. This clearly shows that what was before the Court in
Bandyopadhyay was an entirely distinct set of circumstances. The
case at hand is closer to Mayithia, Nawal Kishore Sharma, and Kusum
Ingots. For the cause of action in the present Petition is clearly within
the jurisdictional remit of this Court: wherever the impugned notices
may have been issued, the situs of the origin of those notices is
immaterial and by no means jurisdictionally determinative. The effect
of the impugned notices is directly on the Western Zonal Bench and

those litigating before that Bench.
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17. When a Writ Court is tasked with judicial review of
administrative action, the contours of Article 226(2) cannot possibly
be fettered by a blind invocation of jurisdictional territoriality. Many
tribunals are administratively centred in Delhi. Some tribunals do
have a principal seat there. Others choose to use Delhi only as a
matter on administrative convenience. An administrative exigency
can never operate to denude a constitutional Court of its power to
issue a high prerogative remedy. The administrative situs of a
tribunal, adopted because of such an administrative need or exigency,
will not operate to confer exclusive jurisdiction only on the Delhi
High court nor rob other High Courts of their wide jurisdiction under
Article 226, particularly Article 226(2). We do not believe that any
Court has ever suggested that all Writ Petitions directed against the
Union Government must only be filed in New Delhi before the Delhi
High Court. Yet that would be the logical — albeit untenable —

consequence of accepting Mr Joshi’s submission.

18. For this reason, we find Mr Joshi’s next submission to be
incongruous, for he also says that it is not his case that merely because
the NGT has a seat in Delhi therefore the Delhi High Court would
have exclusive jurisdiction. If this be so, i.e., if this is not his case,
then there is simply no basis for the submission based on

Bandyopadhyay.

19. The last submission Mr Joshi makes at the threshold is based
on Section 22 of the NGT Act. It reads:
“22. Appeal to Supreme Court.— Any person aggrieved by

any award, decision or order of the Tribunal, may file an
appeal to the Supreme Court, within ninety days from the
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date of communication of the award, decision or order of
Tribunal, to him, on any one or more of the grounds
specified in section 100 of the Code of Civil Procedure, 1908
(5 0f 1908);

Provided that the Supreme Court may, entertain any
appeal after the expiry of ninety days, if its is satisfied that
the appellant was prevented by sufficient cause from
preferring the appeal.”

(Emphasis added)

20. Ex facie, Section 22 is inapplicable because it speaks of an
award, decision or order being appealable. That cannot extend to a
Petition seeking judicial review of administrative action; nor can

Section 22 ever be said to oust the writ jurisdiction of a High Court.

21. Consequently, we hold that the Petition is maintainable.

22. The context in which the NGT and its benches were
constituted is this. The NGT Act replaced the National Environment
Tribunal Act 1995. The Statement of Objects and Reasons (“SOR”)
of the NGT Act inter alia notes that India was a party to the decisions
taken at the Stockholm Conference in June 1972. Later, India
participated in the United Nation’s Conference on Environment and
Development at Rio de Janeiro in June 1992, which led to the Rio
Declaration. One of the resolutions was to demand that member
states provide ‘“effective access” to judicial and administrative
proceedings, including redress and remedy, and develop national laws
regarding liability and compensation for victims of pollution and
other environmental damage. The SOR of the NGT Act also
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recognises that the right to a wholesome and pollution-free
environment has been pronounced by our Supreme Court to be part
of Article 21, the fundamental right to life.'® Then the SOR goes on
to say that the National Environmental Tribunal had a limited
mandate. It was not established. There came a National Environment
Appellate Authority Act 1997, but it had a narrow jurisdictional remit.
Acknowledging that there were many environmental cases pending in
higher courts and that these required a multi-disciplinary approach,
the Supreme Court requested the Law Commission to consider the

need to constitute special environmental courts.

23. Thus, there was a perceived need to establish a specialised
tribunal to handle multi-disciplinary issues involved in environmental
cases; and hence, the enactment of the NGT Act and the constitution
of the NGT. The Chairperson is to be a Judge of the Supreme Court
or to be a Chief of the High Court. He is a Judicial Member. A High
Court Judge is also eligible to be appointed as a Judicial Member
(though not as Chairperson). There are provisions for appointing
Expert Members. The NGT has jurisdiction over all civil cases where
substantial questions relating to the environment are involved and
where such cases arise from the implementation of the enactments
specified in Schedule I. The National Environment Act 1995 and the
National Environment Appellate Authority Act 1997 stood repealed
by the NGT Act.

24. On 5th May 2011, the Government of India issued a

Notification under Section 4, specifying Delhi as the ‘ordinary place

10 See: Subhash Kumar v State of Bihar, (1991) 1 SCC 74.
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of sitting’ of the NGT. It was to exercise jurisdiction over the whole
of India. Just a few months later, on 17th August 2011 came another
Notification under Section 4(3) of the Act specifying the “ordinary
places of sitting” of the NGT. Five zones were specified, and Delhi
was said — parenthetically — to be the principal place. For

completeness, the 17th August 2011 Notification is quoted below:

THE GAZETTE OF INDIA : EXTRAORDINARY
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th August 2011

S.0. 1908(E).—In exercise of powers conferred by sub-section
(3) of Section 4 of the National Green Tribunal Act, 2010 (19th of
2010), the Central Government hereby specifies the following
ordinary places of sitting of the National Green Tribunal which
shall exercise jurisdiction in the area indicated against each :—

Place of |Territorial Jurisdiction

Sitting

Serial Zone

number

1,

Northern

Delhi
(Principal
place)

Uttar Pradesh,
Uttarakhand, Punjab,
Haryana, Himachal
Pradesh, Jammu and
Kashmir, National
Capital Territory of Delhi
and Union Territory of
Chandigarh.

Western

Pune

Maharashtra, Gujarat,
Goa with Union
Territories of Daman and
Diu and Dadra and
Nagra Haveli

Central

Bhopal

Madhya Pradesh,
Rajasthan and
Chhattisgarh.

Southern

Chennai

Kerala, Tamil Nadu,
Andhra Pradesh,
Karnataka, Union
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Territories of
Pondicherry and
Lakshadweep.

5. Eastern |Kolkata West Bengal, Orissa,
Bihar, Jharkhand, seven
sister States of North-
Eastern region, Sikkim,
Andaman and Nicobar
Islands:

Provided that till the Benches of the National Green Tribunal
become functional at Bhopal, Pune, Kolkata and Chennai, the
aggrieved persons may file petitions before the National Green
Tribunal at Delhi and till such time the notification No. S.O.
1003(E), dated the 5th May, 2011 in the Ministry of Environment
and Forests, shall continue to be operative.

[F.NO. 17(4)/2010-PL]
RAJNEESH DUBE, Jt. Secy.

25.  With this background, we turn to an overview of the impugned
notices. The first notice is of 6th September 2021. This is how it

reads:

National Green Tribunal
Principal Bench
Faridkot House, Copernicus Marg
New Delhi- 110001

NGT/PB/JUDL./05/2020/339 Dated: 06th September, 2021

NOTICE

It is hereby notified for information of all concerned that
the Competent Authority had been pleased to issue direction for
constituting Special Bench in all the four Zonal Benches. It has
been directed that Special Bench shall take-up such appropriate
matters in consultation with the concerned Bench, which need
to be taken-up by the Additional Bench till constitution of
Additional Bench and/or till further orders. If necessary, sittings
can continue as per requirement for such period as may be
found necessary. It has been further directed that in case the
hearing of any such matter(s) is/ are not concluded on the date
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fixed then the matter(s) can be postponed to the next working
day or to any other such date as may be directed by the Special
Bench. In case Monday happens to be holiday, then the matters
of that particular bench will be listed before Special Bench on
the next working day. However the matters of Principal Bench
and the matters of the respective Bench will continue to be
heard on the said days after the hearing of matters fixed for
hearing before the Special Bench in the respective Zonal Bench
is concluded, unless otherwise directed.

It has directed that the sittings of Special Bench shall be
as per the following schedule:

NAME OF THE BENCH |DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Southern Zonal Bench, Every working Monday (unless
Chennai dispensed with on any particular
scheduled Monday) in the first week
of the month or any other day as
decided by the Competent Authority.

Western Zonal Bench, Every working Monday (unless
Pune dispensed with on any particular
scheduled Monday) in the second
week of the month or any other day
as decided by the Competent

Authority.
Eastern Zonal Bench, Every working Monday (unless
Kolkata dispensed with on any particular

scheduled Monday) in the third week
of the month or any other day as
decided by the Competent Authority.

Central Zonal Bench, Every working Monday (unless
Bhopal dispensed with on any particular
scheduled Monday) in the fourth
week of the month or any other day
as decided by the Competent
Authority.

This issues with the approval of the Competent Authority.

(Vidya Prakash)
Registrar General
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Copy to:

1. PPS to Hon'ble Chairperson, NGT

2. PSto all Hon'ble Judicial Members and Hon'ble Expert Member

3. PAto Registrar General, NGT (PB)

4. The Secretary, Ministry of Environment, Forest and Climate Change
5. Ld. Registrars (all Zonal Benches)

6. Ld. Deputy Registrar (PB)

7. NGT Website

8. NIC team

9. Guard file

26. Thistells us that there is to be a ‘Special Bench’ constituted for
all four Zonal Benches except the Northern Bench. This ‘Special
Bench’ is to take up ‘appropriate matters’. The notice is confusing
because it says that the Special Bench will take up those matters
which need to be taken up “by the Additional Bench till constitution
of the Additional Bench” or till further orders. What this Additional
Bench is, or was meant to be, is unexplained. Then there are
administrative directions scheduling the hearings. For instance,
Southern Zonal Bench matters would be taken up by the Special
Bench on every working Monday in the first week of the month unless
otherwise ordered. On the second Monday of every month would be
the cases of Western Zonal Bench, and the third Monday would be
when the Special Bench would take up the matters of Eastern Zonal
Bench. Central Zonal Bench matters were to be taken up by the
Special Bench on the fourth Monday of each month. Only the

Northern Zonal Bench was excluded.

27. Then came another notice of 4th January 2022, at page 132,
also issued by this ‘Competent Authority’. This notice is also
incomprehensible, but seems to suggest that those matters that were

being heard by the Special Bench in Delhi, now described as the
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‘NGT (PB) New Delhi’, would be taken first, and that the Western

Zonal Bench would take up its own work thereafter. The Notice of
4th January 2022 says this:

National Green Tribunal/
Western Zone Bench/
New Administrative Building, B-Wing/
1st floor, Opposite Council Hall/

Camp, Pune - 411 001/
skkskkskokskskokk
NOTICE

Dated: 04th Jan, 2022.

It is hereby notified for information of all concerned that
the Competent Authority has been pleased to issue direction
regarding functioning of the National Green Tribunal (WZB),
Pune, through video conferencing w.e.f. 05/01/2022 as under:-

It has been directed that other than admission matter(s)
of the NGT (WZB), Pune to be taken up by the National Green
Tribunal (PB), New Delhi on every working Wednesday and
Thursday of the month, till further order(s), after hearing of the
matter(s), listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Similarly, it has been directed that all admission
matter(s) of the NGT (WZB) Pune to be taken up by the National
Green Tribunal (CZ), Bhopal on every working Tuesday and
Friday of the month, till further order(s), after hearing of the
matter(s) listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Registrar

NGT(WZB) Pune.

28. The notice of 11th April 2022 at page 133-A for the first time
injected some reason, for it said that given the pendency of old
matters instituted before 31st December 2017 pending before the
respective Zonal Benches, further directions were being issued. The
relevant portion of this notice, which we also find unclear, says this:

NATIONAL GREEN Tribunal
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
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New Delhi-110001
No.: No.NGT(PB)/Judicial/05/20/112
Dated 11 04 2022

NOTICE

Keeping in view the pendency of old matters instituted
on or before 31.12.2017 pending in the respective Zonal Benches,
it is hereby notified for information of all concerned that the
Competent Authority has been pleased to issue direction for
constituting Special Bench for hearing of such old matters
pending in the Zonal Benches. It has been directed that Special
Bench shall take-up such appropriate matters in consultation
with the concerned Bench. If necessary, sittings can continue as
per requirement for such period as may be found necessary. It
has been further directed that in case the hearing of any such
matter(s) is/are not concluded on the date fixed then the
matter(s) can be postponed to the next working day or to any
other such date as may be directed by the Special Bench.
However the matters of Principal bench and the matters of the
respective Zonal bench will continue to be heard on the said
days after the hearing of matters fixed for hearing before the
Special Bench in the respective Zonal Bench is concluded,
unless otherwise directed.

It has been directed that till further orders, the sittings of
Special Bench shall be as per the following schedule:

NAME OF THE BENCH DAYS ON WHICH THE OLD

MATTERS ARE TO BE
LISTED

Western Zonal Bench, Pune |Every working Tuesday or any

other day as decided by the

Competent Authority.
Southern Zonal Bench, Every working Wednesday or
Chennai any other day as decided by

the Competent Authority.
Eastern Zonal Bench, Kolkata |Every working Thursday or
any other day as decided by
the Competent Authority

This issues with the approval of the Competent Authority

(Vidya Prakash)
Registrar General
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Copy for information to:

1. PPS to Hon'ble Chairperson

PA to all Hon'ble Judicial and Hon'ble Expert Members

PA to Registrar General

The Secretary, Ministry of Environment, Forest and Climate Change,
New Delhi

Ld. Registrars (all Zonal Benches)

PA to Dy. Registrar & Assistant Registrar (PB)

NGT Website

Guard File"”
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29. Just a few days later, on 27th April 2022, came the fourth
notice. This again spoke of a need to clear the backlog of pending
cases instituted prior to 31st December 2017 in the Zonal Benches. It
was said to be a partial modification of the notices of 6th September
2021 and 11th April 2022. It said this:

“NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
New Delhi-110001
No. : NGT(PB)/Judicial/05/2020/728
Dated 27.04.2022

NOTICE

It is hereby notified for information of all concerned that with a
view to clear the backlog of the old pending cases instituted
upto 3112.2017 in the respective Zonal Benches, in partial
modification of the directions issued vide Notices dated
06.09.2021 and 11.04.2022, the Competent Authority has been
pleased to issue direction for constituting Special Bench for
hearing such matters through Hybrid Option till further orders,
as per schedule given below:
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NAME OF THE BENCH | DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Eastern Zonal Bench, Every working Monday or any other

Kolkata day as decided by the Competent
Authority.

Western Zonal Bench, |Every working Tuesday &

Pune Wednesday or any other day as
decided by the Competent
Authority

Southern Zonal Bench, |Every working Thursday & Friday or

Chennai any other day as decided by the
Competent Authority

The matters of the Principal Bench and the matters of the
respective Bench will continue to be heard on the said days after
the hearing of matters fixed for hearing before the Special
Bench in the respective Zonal Bench is concluded, unless
otherwise directed. However, the practice of listing the matters
of the concerned Zonal Benches before Special Bench on every
working Monday once in a month in terms of Notice dated
06/09.2021, shall be discontinued.

The Cause List will indicate that in Part-1 of the list, the
matters to be listed before Special Bench and in Part-Il List, the
matters before the Zonal Bench after the hearing of the matters
of Special bench. The matters before Special bench will be
heard at 10.30 AM onwards. The hearing of the matters of Part-
Il shall commence after the conclusion of the hearing of the
matters of Part-1 (tentatively 12.00 noon onwards). No request
for adjournment will be entertained. However, in special
circumstances, adjournment may be granted for a period
not beyond one week before listing.

The Special bench will start functioning w.e.f. 02.05.2022
as per the above proposed schedule.

This issues with the approval of the Competent
Authority.

(Ravi Dahiya)
Deputy Registrar
Copy for information to:

1. PPS to Hon'ble Chairperson
2. PA to all Hon'ble Judicial and Hon'ble Expert Members
3. PA to Registrar General
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&

The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi

Ld. Registrars (all Zonal benches)

PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

Guard File"
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30. Finally, there is the last notice dated 26th August 2022 (at page
227 of Goa Foundation’s Additional Affidavit dated 8th September
2022). This repeated the need to clear the backlog of old cases
instituted up to 31st December 2017 and said it was a partial
modification of the previous notices of 6th September 2021, 11th
April 2022 and 7th April 2022. It constituted a Special Bench for
hearing matters of the Western Zonal Bench through a hybrid option.
The notice of 26th August 2022 reads:

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

Faridkot House
Copernicus Marg,
New Delhi-110001

No. : NGT(PB)/Judicial/05/2020/274

Dated 26.08.2022

NOTICE

It is hereby notified for information of all concerned that
with a view to clear the backlog of the old pending cases
instituted upto 3112.2017 in respect of Western Zonal Bench,
Pune, in partial modification of the directions issued vide
Notices dated 06.09.2021, 11.04.2022 & 27.04.2022, the
Competent Authority has been pleased to issue direction for
constituting Special bench for hearing such matters of Western
Zonal Bench, Pune through Hybrid Option on every working
Monday, Tuesday & Wednesday w.e.f. 29.08.2022 till further
orders.

It is also notified that such pending matters of the
concerned Zonal Benches, which were earlier heard by
Principal Bench through Video Conferencing and/or such other
matters which are, in the opinion of the Hon'ble Members of the
Principal Bench and/or of the concerned Zonal Bench
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depending upon the issues involved in the matters or their date
of institution etc. or any other matter in which an application is
filed by the concerned party for conducting hearing before
Special Bench, then such matters may be listed before the
Special Bench headed by Hon'ble Chairperson as per the
schedule given below:

NAME OF THE BENCH DAYS ON WHICH THE

MATTERS ARE TO BE
LISTED

Eastern Zonal Bench, Kolkata |Working Wednesday in the

first week of the Month or any

other day as decided by the

Competent Authority
Southern Zonal Bench, Working Wednesday in the
Chennai second week of the Month or
any other day as decided by
the Competent Authority.

Central Zonal Bench, Bhopal |Working Wednesday in the
third week of the Month or any
other day as decided by the
Competent Authority

Western Zonal Bench, Pune |Working Wednesday in the
fourth week of the Month or
any other day as decided by
the Competent Authority

However, the matters of Western Zonal Bench, Pune
shall not be listed before the Special Bench on such first, second
and third Wednesday of the month on which such matters of the
categories as mentioned above, shall be listed for hearing
before the Special Bench.

The matters of the Principal Bench and the matters of the
respective Zonal Bench will however continue to be heard on
the said days after the hearing of matters of the respective Zonal
Bench before the Special Bench is concluded, unless otherwise
directed.

This issues with the approval of the Competent
Authority.

(Vidya Prakash)
Registrar General
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Copy for information to:
1. PPS to Hon'ble Chairperson
PA to all Hon'ble Judicial and Hon'ble Expert Members
PA to Registrar General
The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi
Ld. Registrars (all Zonal benches)
PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

. Guard File"
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31. There are many things missing and much left to be desired in
each of these notices and in all of them taken together. For one thing,
there is a complete lack of clarity. There is no roster for the Special
Bench. It is unclear to anyone, even to us, which matters are to be
taken by the Special Bench or why, and which will continue before the
Western Zonal Bench. Ms Alvares confirms that, in practice, this is
indeed so and nobody knows on a day-to-day basis which Bench will
take what matter or for what reason. We are told that the practice is
for the so-called Special Bench in Delhi comprising two Judicial
Members and one Expert Member to sit with the Judicial Member
and the Expert Member of the Western Zonal Bench, to take up these
‘Special Bench’ matters. A cause list is indeed notified, but without

any indication of which matter will enter that cause list or why.

32. Ms Alvares accepts that there were problems in the functioning
of the Western Zonal Bench for some time until August 2021.
Between August and December 2021, the Bench did function, though
on VC. The Judicial Member resigned on 15th December 2021. The

Chairman permitted the solitary Expert Member to continue.
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In 2018, the NGT Bar Association challenged a similar

constitution of a single-member Bench. On 31st January 2018, the

Supreme Court ordered the Chairperson not to constitute a Single

Member Bench and said that there would be a Division Bench

consisting of one Judicial and one Expert Member."

34.

We pause here to consider some of the statutory provisions in

regard to the composition of any bench of the NGT. Section 4(4) of
the NGT Act says:

“4, Composition of Tribunal-

The Central Government may, in consultation with

the Chairperson of the Tribunal, make rules regulating
generally the practices and procedures of the Tribunal
including—

(a)  therulesas to the persons who shall be entitled
to appear before the Tribunal;

(b) the rules as to the procedure for hearing
applications and appeals and other matters including
the circuit procedure for hearing at a place other than
the ordinary place of its sitting falling within the
jurisdiction referred to in sub-section (3), pertaining
to the application and appeals;

(c)  the minimum number of Members who shall
hear the applications and the appeals in respect of any
class or classes of applications and appeals;

Provided that the number of Expert
Members shall, in hearing an application or
appeal, be equal to the number of Judicial
Members hearing such application or appeal;

11

Page 105 of the Petition.
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(d) rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.”

(Emphasis added)

35. The proviso emphasised above prima facie indicates that

Judicial Members cannot out-number Expert Members.

36. We also notice Rule 3 of the Procedural Rules which speaks of
distribution of business among different ordinary place or place of

sittings of the Tribunal. Rule 3 reads thus:

“3. Distribution of business amongst the different
ordinary place or places of sittings of Tribunal. —

(1) The Chairperson may constitute a bench of two or
more Members consisting of at least one Judicial Member
and one Expert Member:

Provided that in exceptional circumstances the
chairperson may constitute a single Member bench.

(2)  The Chairperson shall have the power to decide the
distribution of the business of the Tribunal amongst the
Members of the Tribunal sitting at different places by order
and specify the matters which may be dealt with by each such
sitting in accordance with the provisions of clause (d) of sub-
section (4) of section 4 of the Act.

(3)  If any question arises as to whether any matter falls
within the purview of the business allocated to a place of
sitting, the decision of the Chairperson shall be final.

Explanation.—The  expression  “matter”  includes
application for interim relief.”

(Emphasis added)
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37. The proviso was inserted by an amendment of 1st December
2017. The 31st January 2018 Supreme Court order on the NGT Bar
Association Petition did not notice any exceptional circumstances

justifying a Single Member Bench.

38. We must read these provisions along with Section 21 of the

NGT Act and its first proviso.

21.  Decision to be taken by majority. —The decision of
the Tribunal by majority of Members shall be binding:

Provided that if there is a difference of opinion
among the Members hearing an application or appeal,
and the opinion is equally divided, the Chairperson shall
hear (if he has not heard earlier such application or
appeal) such application or appeal and decide:

Provided further that where the Chairperson himself
has heard such application or appeal along with other
Members of the Tribunal, and if there is a difference of
opinion among the Members in such cases and the opinion is
equally decided, he shall refer the matter to other Members
of the Tribunal who shall hear such application or appeal and
decide.

(Emphasis added)
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39. Finally, we note Rule 5 of the Procedure Rules:

“5.  Minimum number of Members who shall hear
application or appeal. —

(1)  The Tribunal shall hear an application or appeal, as
the case may be, consisting of at least by a Judicial and an
Expert Member.

(2)  Where the Chairperson considers it necessary that a
particular case or cases be heard and decided by the Tribunal
consisting of more than two Members he may by order in
writing direct that such case or case, be heard by such
Members of the Tribunal as may be specified in that order.”

40. Ms Alvares draws our attention to a Division Bench order
dated 3rd August 2021 in Meenava Thantha: KR Selvaraj Kumar v
National Green Tribunal™ by the Madras High Court. That Court
took the view, one that we affirm, that the Act and the Rules do not
permit a Bench of an odd number of members. Ms Alvares’s
submission is that if the number of expert Members on any Bench
must be equal to the number of Judicial Members, then, by necessary
arithmetic, the bench strength must be an equal number. That is the
proviso to Section 4(4)(c). This is also why the first proviso to Section
21 speaks of an opinion ‘being equally divided’, a situation that can
only arise if there are an even number of Members. The provision for
a single Member sitting in the procedure rules only operates in
exceptional circumstances. Ms Alvares submits that this entire
framework has been thrown to the winds by the impugned notices.
Even assuming that the Bench strength could be more than two, it is

unclear how, under the Act and Rules, it can ever be an odd number.

12 Writ Petition No. 15112 of 2021.
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But if two Members sit and are available in the Western Zone, then
the statute does not contemplate the cases on their docket being
heard by a larger Bench of an odd number of members sitting at a
different location; and especially where the number of Expert
Members is not equal to the number of Judicial Members. That the
Chairperson is a Judicial Member is accepted. Thus, for the so-called
Special Bench, there would be three Judicial Members and two
Expert Members of this Special Bench. The statute does not permit
this.

41. Until 4th January 2022, there was therefore, following the
Supreme Court order of 31st January 2018, no available bench for the
Western Zone. Admission matters were diverted to the Central Zone
and to the Northern Zone in Delhi. Even then, there was no clarity,
as paragraph 13 of the Petition says, as to which matters would be
placed before the Northern Bench. Not all non-admission matters
were posted before that Bench. We find to our surprise that in the
Petition there is a tabulation of cause lists prepared for the non-
functional and non-existent Western Bench at that time. It shows that
matters were in fact listed before a non-existent bench and internally
adjourned. Then some matters went off to the Northern Bench and
some to the Central Bench. In the first week of April 2022, a Judicial
Member was appointed for the Western Zone Bench. It is after this
that there came the third impugned notice of 11th April 2022 (at page
133A) and the further notices that then followed. The result was the
sudden composition of a five-member bench in the Northern Zone,
with two members of the Northern Zone, the Chairperson, and the
two members of the Western Zone. We believe Ms Alvares is correct

that nothing in the NGT Act or the Procedure Rules permits this.
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42. Ms Alvares’s next objection is to the ad-hoc assumption,
unwarranted and unsupported by the Act or the Procedure Rules, of
jurisdiction by the Northern Zone Bench of matters that pertain to
the Western Zone. There is no source of power, she says, to take away
matters within the territorial jurisdiction of one Bench. If a particular
Bench is non-functional (as indeed often happens with many

tribunals) then surely the Writ Courts are available.

43. The answer on affidavit from the NGT is, first, to claim that
the matter is one of ‘convenience’; or, more accurately, of
inconvenience. Whose convenience or inconvenience, we are not
told. It is certainly not convenient — and it is certainly most
inconvenient — for litigants and advocates from Goa not to know
which matter is to be heard where by what Bench and for what reason,
and to find that matters in a defined jurisdiction have suddenly been
removed or withdrawn to some other bench with a differently defined

jurisdiction.

44. The second submission by Mr Joshi is that the arrangement
was purely temporary while there was a vacancy and insufficiency of
Bench strength in the Western Zone. None of the notices say this and
they have continued after there is an adequacy of Bench strength at
the Western Zonal Bench in Pune. Then we were told that in keeping
with the notices and their plain wording the Special Bench was only
taking pre-2017 matters. This argument is negatived by NGT’s own
Affidavit in paragraph 22 from pages 190 to 193 where table after table
per bench shows that the so-called Special Bench has been taking

post-2017 matters as well.
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45. This does not even begin to answer the questions of
jurisdiction and of the statutory requirement for equalized bench

strength.

46. Mr Joshilays some emphasis on Rule 3 and Section 4 to suggest
that it is the Chairperson who decides the distribution of business of
the Tribunal amongst Members of the Tribunal sitting at different
places. The argument is misconceived. If there are multiple Benches
in one zone, then it is for the Chairperson to distribute work between
such local benches (just as the Chief Justice or Presiding Judge of any
Court distributes work between the multiple benches in the court
over which he presides). The Rule does not mean that the
Chairperson can randomly cherry-pick matters from any Bench and
withdraw them to himself or to a Bench over which he presides. This
is particularly so if the Benches are co-equal as at least one High
Court has noted.”® The submission is by no means and no stretch of
the imagination, at least not without doing considerable violence to
the language, a legitimate exercise of the power to ‘decide the
distribution of business of the Tribunal’. That is not even the stated

purpose of the notices.

47. We are told by Mr Joshi that these notices are the results of
“internal decisions of the Chairperson”. That adds no value
whatsoever to a discussion on law. The Special Bench has no defined
time limit. It is not a pro-tem provision until the temporary manpower

crises is resolved. Strangely, only the Northern Bench has only

13 Madras High Court, paragraph 6 of the order dated 25th June 2021 in K
Saravanan v The National Green Tribunal, Writ Petition No 13266 of 2021, pp.
162-169 of the petition, at p. 164.
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Northern Bench matters; there is no explanation or rationale
provided why the Western Zonal Bench is not allowed to hear regular
matters when there is a sufficiency of coram, or why some part of its
cause-lists — on no known, disclosed, or discernible basis — should
be taken up by a wholly improperly constituted bench sitting

somewhere else.

48. Mr Joshi claims that the jurisdiction of the Western Zone
Bench is not taken away by these notices. True; it is not. And it cannot
be taken away. The ingenious workaround seems to be to leave the
jurisdiction intact, but to take selective matters away from the
jurisdictional bench. So the jurisdiction remains in Pune, but the
matter goes to Delhi; and that, we are expected to accept, is perfectly
all right and within the administrative power of the Chairperson.
What is really happening is that by this administrative legerdemain,
the so-called Special Bench, dominated by the Northern Bench, with
an unlawfully odd number of members acquires seizin of matters
beyond its jurisdiction. It actually does not matter whether the
Special Bench has members from the Northern, Eastern or any other
Bench. Matters within the Western Zonal Bench must be heard by
the Western Zonal bench. It is perfectly legitimate for any Member of
any Bench to sit at any other Bench; but the sitting must be of the
Bench at its place of sitting to hear matters filed at that Bench.

49. There is one final telling circumstance, and it is to our mind
entirely dispositive of the issue. We now set out Section 4 in its

entirety.
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Composition of Tribunal. —
(1)  The Tribunal shall consist of —

(a)  afull time Chairperson;

(b)  not less than ten but subject to maximum of
twenty full time Judicial Members as the Central
Government may, from time to time, notify;

(c) not less than ten but subject to maximum of
twenty full time Expert Members, as the Central
Government may, from time to time, notify.

(2)  The Chairperson of the Tribunal may, if considered
necessary, invite any one or more person having specialised
knowledge and experience in a particular case before the
Tribunal to assist the Tribunal in that case.

(3) The Central Government may, by notification,
specify the ordinary place or places of sitting of the
Tribunal, and the territorial jurisdiction falling under
each such place of sitting.

(4) The Central Government may, in consultation
with the Chairperson of the Tribunal, make rules
regulating generally the practices and procedure of the
Tribunal including—

(a)  the rules as to the persons who shall be entitled to
appear before the Tribunal;

(b)  the rules as to the procedure for hearing applications
and appeals and other matters including the -circuit
procedure for hearing at a place other than the ordinary
place of its sitting falling within the jurisdiction referred
to in sub-section (3), pertaining to the applications and
appeals;

(c)  the minimum number of Members who shall hear the
applications and appeals in respect of any class or classes of
applications and appeals:
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Provided that the number of Expert Members shall, in
hearing an application or appeal, be equal to the number of
Judicial Members hearing such application or appeal;

(d) rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.

(Emphasis added)

50. Section 4(3), emphasised above, makes it abundantly clear that
the Chairperson has no authority whatsoever to specify the place of
sitting of the Tribunal or the territorial jurisdiction under each such
place of sitting. That can only be done by the Central Government,
and it can only be done by notification. It is incapable of being done
by administrative action. Further, Section 4(4)(d) also requires that
rules be made by the Central Government, though in consultation
with the Chairperson, for the transfer of cases by the Chairperson from
one place of sitting, including the ordinary place of sitting, to any other
place. Absent such rules made by the Central Government and duly
notified, the Chairperson has no power or authority to simply transfer
cases from one place to another, nor to change the territorial
jurisdiction of any bench. Any such executive or administrative
jurisdictional gerrymandering is proscribed by the statute itself.

51.  “Plus ¢a change, plus c’est la méme chose,”

says Ms Alvares;
“The more it changes, the more it stays the same.” In 2017, the NGT
attempted to take away cases coming from Goa, Daman Diu, Dadra
and Nagar Haveli and assign them to the bench that sits in Delhi. This
Court, in its seat at Goa, took up the matter as a Suo Motu Writ

Petition No. 1 of 2017 and issued directions on 21st August 2017
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(page 53). One of us, GS Patel J, was a member of that Bench.
Ultimately, the Division Bench rendered a final decision dated 11th
October 2017 (copy at page 57 of the Petition).™ The Goa Foundation
was the lead petitioner. Rule was made absolute and the
administrative direction of jurisdictional transfer, at least as it
pertained to Goa, was quashed. Nobody has ever challenged that

decision.

52. This is critical, Ms Alvares says, for between 2017 and 2022
there has been no change in circumstances and nothing at all has
happened to justify an administrative move to hear some Western
Zone cases, 1.e., those properly filed and lodged with the Western
Zone Bench in Pune, before a bench or Special Bench with an entirely

different composition in Delhi.

53. Late in the hearing, we were furnished some statistics by Mr
Joshi. To our mind, these completely negate the ostensible reason
given for constituting the Special Bench, i.e., to clear some alleged
backlog. For we find from these notices that while the pendency at
the Western Zonal Bench on 21st July 2022 was 654 cases, that of the
Northern Bench as on 30th June 2022 was 821 cases. The statistics
also show that there were 47 fresh filings in the Western Zone Bench
in August 2022 and that the disposal in that month by the Special
Bench was 78 cases, clearly meaning that the Special Bench was
taking newer as well as older cases. This is also clear from the

tabulations in the NGT Affidavit as well. There is, therefore, no

14 The Goa Foundation v Ministry of Environment, Forests & Climate Change
& Anr, 2017 SCC OnLine Bom 8815 : (2018) 1 Bom CR 232.
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question of any administrative exigency in having matters —
unknown, unspecified and with no clarity — being selectively taken

and cherry-picked for listing before any so-called Special Bench.

54. On both counts, viz., the jurisdictional aspect as well as the
illegal composition of the ‘Special Bench’, the notices are vulnerable.

All five notices are ultra vires the NGT Act and the Procedure Rules.

55. Wealso find that they are violative of Article 14 and suffer from
the impermissible vice of manifest arbitrariness. One of the crucial
components to the administration of justice is transparency. A second
is accountability.”® The third is certainty. All three are conspicuous by
their absence in the regime set up in these notices. Nobody knows
which case will go to the Special Bench and which will not, or which
might cycle back, when, or why. There is no reason why the Western
Zone Bench should have to wait online on VC till the work of the
Special Bench is over except to lend some colour of legitimacy that
the Special Bench is not usurping jurisdiction because the two
Western Zone Bench Members are also present online. In fact, this is
a complete usurpation of jurisdiction of the Western Zonal Bench,

and it fails every test of law and judicial review.

56. Rule is made absolute in terms of prayer clause (a). All five
impugned notices dated 6th September 2021, 4th January 2022, 11th
April 2022, 27th April 2022 and 26th August 2022 are quashed and
set aside. The constitution of the Special Bench seated at New Delhi
is illegal. Only the Members of the Western Zonal Bench can hear

15 Swapnil Tripathi v Supreme Court of India, (2018) 10 SCC 639.
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matters pertaining to the Western Zonal Bench, including matters

arising from Goa and Maharashtra.

57. In this Court’s Judgment of 11th October 2017, a
recommendation was made, although no mandamus was issued, that
the authorities must consider in all seriousness a proposal to establish
a circuit bench at Panaji in Goa. It is fair to say that the environmental
concerns of Goa have been pivotal in shaping the face of
environmental law in this country. Those struggles to preserve that
land and its environment have continued; as indeed they should. We,
therefore, reaffirm such recommendation, that far from moving Goa-
centric matters away from Pune, every endeavour must be made to
set up a circuit bench in Panaji. This is the only way that true access
to justice can be achieved; and access to justice has been held to be a
“part and parcel of the right to life”.'® That purpose is not achieved
by taking courts further and further away from litigants, lawyers and
the very people who come to the NGT to seek environmental justice.
It is most appropriately achieved by bringing courts of law to the
litigants’ doors. This, in our view, is best done by establishing a circuit

bench at the nerve-centre of this environmental litigation.

58. The Petition is disposed of in these terms. There will be no

order as to costs.

(M.S.SONAK,J.) (G.S.PATEL,J.) (CHIEF JUSTICE)

16 Anita Kushwaha v Pushap Sudan, (2016) 8 SCC 509 (5-Judge Bench);
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ITEM NO.43 COURT NO.8 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 17931/2022

(Arising out of impugned final judgment and order dated 21-09-2022
in PILWP No. 4/2022 passed by the High Court Of Judicature At
Bombay At Goa)

THE NATIONAL GREEN TRIBUNAL & ANR. Petitioner(s)
VERSUS
THE GOA FOUNDATION & ORS. Respondent(s)

(IA No.152085/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.152086/2022-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 152085/2022 - EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT, IA No. 155828/2022 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, TIA No.
152086/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 18-10-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s)
Mr. Dushyant Dave, Sr. Adv.
Mr. Arvind P. Datar, Sr. Adv.
Mr. Santosh Krishnan, AOR

For Respondent(s)
Ms. Indira Jai Singh, Sr. Adv.
Ms. Narma Alvares, Adv.
Mr. Paras Nath Singh, Adv.
Mr. Rohin Bhatt, Adv.
Ms. Nupur Kumar, AOR
Mr. Om Dcosta, Adv.

UPON hearing the counsel the Court made the following
ORDER

Leave granted.

By way of ad-interim order, we stay the directions
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2

mentioned in paragraph 56 of the impugned order.

However, we clarify that since two Members (One Judicial
and one Expert Member) are very much available for Western
Zone Bench, all matters pertaining to Western Zone, Pune,
including the matters arising out the States of Maharasthra

and Goa will be heard only by Pune Bench sitting at Pune.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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This map is compose in AQ size.

SACHIN APPAREAL PARK GIDC INDUSTRIAL ESTATE

DISCLAIMER :
1.This map is intended for display purposes only and is not intended for legal representations.

2.Any details regarding plot no. and measurements shall have to be read in conjunction with the D.D. plan available at the Architect branch, GIDC, Gandhinagar.
3.Area of the plots are based on the actual available on site.

4 .All dimensions are to be read not to be measured.

5.Verification is under process,Physical maps with Head Office is treated as final. Wherever there is discrepancy kindly contact SATP of Head Office for details.
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ADMIN
Sticky Note
M/s. Real Chem 
Plot No. 7104

ADMIN
Sticky Note
Plot No. 722
The flow of water was stopped near the RCC culvert near Plot No.- 722 on Road No.- 7. 

ADMIN
Sticky Note
Plot No. 5534

 The work of Storm Water Drain (SWD) in the 30 meter wide utility corridor behind Plot No.- 5534 was started in the month of December. 

ADMIN
Sticky Note
Utility corridor behind Plot No.- 5534 
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ADMIN
Sticky Note
M/s. Real Chem 
Plot No. 7104

ADMIN
Sticky Note
Plot No. 722
During the above operation, the flow of water was stopped near the RCC culvert near Plot No.- 722 on Road No.- 7. 

ADMIN
Sticky Note
Plot No. 5534
The work of Storm Water Drain (SWD) in the 30 meter wide utility corridor behind Plot No.- 5534 was started in the month of December. 
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/ A

REAL CHEM

LI\
W11V

January, 2022 GPCB ID: 56634

To,

The Member
Gujarat Pollufion Control C) -
Board Parydvaran Bhavan, -
Sector-10/A, Gandhinagar —

382 010/

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOU'RE LETTER NO.: NIL DATED: 06/01/2022

Respected Sit,
With reference to above subject matter, we would like to submit point wise dlarification as under. .

Q-1.“At the time of visit it was observed that waste water (Acidic pH strip) generates from the
manufacturing process was directly discharge at outside of premises, Unit has to stop it
immediately.”

e Sir, first of all we wish to inform you that waste water generates during the production of Rhedamine,
and it is alkaline, which we need to make neutral and then sent to M/s. MEPPL for spray dry. Waste
water also generates from Boiler blow down, Cooling Tower, and chilling plant is reuse in cooling
tower as make up water
Acidic waste water not generates from our premises, we are herewith enclosing analysis report of
waste water generates from the process as pef Annexure-|.

We request to our respected Chairman Sir and Member Secretary Sir to visit and check at your end.

You wili get the truth; and also request plz send technical officer, who has enough knowledge.

We have not discharge any kind of waste water outside the premises. We are always sending waste

water to M/s. MEPPL for further treatment; herewith we are attaching our last month tanker receipt

as per Annexure-I\.

» Somebody intentionally try to trapped us; but we are innocent and challenging that no acidic waste

water generates from our premises. We also invite GPCB to come and check quality of waste water

generates from our premises.

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432
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o Moreover, as per the above said, alkaline (approx 10 pH) waste water generates from the process,
the said waste water transfer to tank and add HC! to make its pH approx 3-4 so that sludge separates
from the waste water. The after its transfer to another tank where caustic is added to maintain pH
approx 7.5 to 8.5 then it is send to M/s. MEPPL for further treatment. And GPCB has collected
sample from the 2" tank where HCI added. We are herewith enclosing GPCB footage of the same.

o We are not culprit, we are always complying GPCB Rules and Regulations.

We hope to have satisfied from our above clarification & may humbly request you to kindly
consider the above details & oblige us.

Thanking you,
Yours faithfully,
For, REAL CHEM

(AUTEORIZED NATORY)

Encl.: Annexure-l to Il and CD

C.C. To,
The Regional Office,
338, Belgium Sduare, typical first floor
Silver plaza complex, Opp. Liner Bus
Stand Ring Road, Surat-395003.

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem7104@gmail.com
Cell : +91 9328554141 / +91 9825706432
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ENVIROS! DLUTIONS PVT.LID. Lab M. : +91 7984075795 _1V°2,
POLLUTION CONTROL CONSULTANTS, AUDITOR & ENGINEERS
31-32, Moradia House, Shiv Ashish industrial Society-l, Opp. 3.M.C. Community Hall, B/H. Raj Carrying Cargo Pvt. Ltd.,

Ph. : 02612631349 |
E ARTH ‘ A Telefax : 6261-2630097 @I
. Of. M +311778888226 | S

ISO 14001 : 2%12 South Zone Road, Nr. Chosath Jogani Mata Mandir, Udhna Magdaila Road, Surat - 394 210. www.garthcare.org.in
: : -mail : i .org.in finf rthcare.org.in
ORES : 45001 - 2015 E-mail : office@eartheare.org.in f lab@earthcare.org. o{@ea (4] AN N EXU RE _ I
Pagelof 2
TEST REPORT/CERTIFICATE
NAME & ADDRESS OF CUSTOMER: CERTIFICATE NO
M/s. Real chem, ) 1971 .
Plot no-7104, Road no-71,GIDC,Sachin, ‘
Surat-394230 ISSUE DATE: 11/01/2022
. Waste water
SAMPLE DESCRIPTION: (Untreated) LAB ID: 49/1
SAMPLE COLLECTED BY: Sent by Party PROTOCOL{PURPOSE}: Not Specified
SAMPLING DATE: Sent by Party SAMPLING TIME: Sent by Party
SAMPLE QUANTITY: 1liter SAMPLE ID NO; EESPL22011102
SAMPLING METHOD: Sent by Party PACKING/SEAL; Sealed
SAMPLE RECEIVED DATE: 1170172022 SAMPLE RECEIVED TIME: 11:45 am
TEST START DATE: 11/01/2022 TEST COMPLETION DATE: 11/01/2022
RESULT TABLE:

:'B PARAMETER UNIT | RESULT TEST METHOD

o1 pH mg/L 1.85 15:3025(Part 3411988 reff.2009

02 Total Dissolved Solids {TDS) mg/L 5530 15:3025(Part 60)2008

03 fgg;‘;‘a' oxygen demand me/L | 4231 | 1S:3025(Part 21)Reff.2009

For EARTH CARE ENVIRO SOLUTIONS PVT. LTD.

ﬁ drey ?@’ﬁ/
AUTHORISED SIGNATORY: PREPARED BY:

{SURESH MORADIYA) {TECHNICAL MANAGER)

——r— END OF TEST REPORT/CERTIFICATE —— -



NOTE:

1)

2)
3)

4)
5)
6)
7)
8)

9)

The result refers only to the tested sample & applicable parameters. Endorsement of product is
neither inferred nor implied.

Total liability of our institute is limited to the invoice amount/testing charges.

This report is not to be reproduced wholly or in part and cannot be used as evidence in the court
of law and should not be used in any advertising media without our special permission in writing.
Sample drawn & submitted by the party for analysis unless otherwise stated.

Earth Care Enviro Solutions Pvt. Ltd. Maintains strict confidentially of all the analysis and test
result and customer supplied product and will not reveal this information to third party unless
required by the statutory or legal requirement.

Subject to Surat Jurisdiction.

Perishable sample will be destroyed after testing; others after two weeks from the date of issue
of the report, unless otherwise agreed with the customer.

The sample is accepted by us subject to our general conditions of services. Attention is drawn to
the limitation of liabilities; indemnification and jurisdictional issue etc defined therein.
Customer requested for the above test only.



Ph. 02612631349 | pmp
SN0, E ART H C Aﬁ% Telefax ; 02612630097 ‘@
S ey T 8 ‘ | neven |
, .% ENWRO @‘ NS PVT. Tﬂ. Lab M. : #37 7984075795

POLLUTION CONTROL CONSULTANTS, AUDITOR & ENGINEERS

31.32, Moradia House, Shiv Ashish Industrial Society-ll, Opp. S.M.C. Community Hall, BH. Raj Carrying Cargo Pvt. Ltd.
South Zone Road, Nr. Chosath Jogani Mata Mandir, Udhna Magdatla Road, Surat - 394 210. www.earthcare,org.in
E.mail : office@earthcare.org.in/ jab@earthcare.org.in / info@earthcare.org.in

B~ g

150 9001 20135
10 14001 2015

OMES 45001 2018

TEST REPORY/CERTIFICATE

Page2of2

M/s. Real chem. CERTIFICATE NO: 19/2
Plot no-7104, Road no-71,GI0C,Sachin,
Surat-394230 ISSUE DATE: 11/01/2022
SAMPLE DESCRIPTION: w{‘;srt:a::t)“ LAB ID: 50/1
SAMPLE COLLECTED BY: Sent by Party PROTOCOL(PURPOSE): Not Specified

| SAMPLING DATE: Sent by Party SAMPLING TIME: Sent by Party
SAMPLE QUANTITY: 1 titer SAMPLE ID NO: EESPL22011103
SAMPLING METHOD: Sent by Party PACKING/SEAL: Sealed
SAMPLE RECEIVED DATE: 11/01/2022 SAMPLE RECEIVED TIME: 11:45am
TEST START DATE: 11/01/2022 TEST COMPLETION DATE: |  11/01/2022

-RESULT TABLE:

;; PARAMETER UNIT | RESULT TEST METHOD
01 | pH mg/L 6.48 | 15:3025(Part 34)1988 reff.2009
02 | Total Dissolved Solids (TDS) me/L | 3204 | 15:3025(Part 60)2008

03 fgg:;‘a' oxygen demand mg/l | 1756 | 15: 3025(Part 21)Reff.2009

For EARTH CARE ENVIRO SOLUTIONS PVT. LTD.

&) @@
AUTHORI§ED SIGNATORY: PREPARED BY:
{SURESH MORADIYA) (TECHNICAL MANAGER)

————- END OF TEST REPORT/CERTIFICATE
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NOTE:

1)

2)
3)

4)
5)
6)
7)
8)

9)

The result refers only to the tested sample & applicable parameters. Endorsement of product is
neither inferred nor implied.

Total liability of our institute is limited to the invoice amount/testing charges.

This report is not to be reproduced wholly or in part and cannot be used as evidence in the court
of law and should not be used in any advertising media without our special permission in writing.
Sample drawn & submitted by the party for analysis unless otherwise stated.

Earth Care Enviro Solutions Pvt. Ltd. Maintains strict confidentially of all the analysis and test
result and customer supplied product and will not reveal this information to third party unless
required by the statutory or legal requirement.

Subject to Surat Jurisdiction.

Perishable sample will be destroyed after testing; others after two weeks from the date of issue
of the report, unless otherwise agreed with the customer.

The sample is accepted by us subject to our general conditions of services. Attention is drawn to
the limitation of liabilities; indemnification and jurisdictional issue etc defined therein.
Customer requested for the above test only.
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Ay AXIS BANK LIMITED &5
ANNEXURE- R-6

AXIS BANK LIMIED
SURAT [GJ]
SURAT (GJ]
DIGVIJAY TOWERS, OPP. ST XAVIERS' SCHOOI
GHOD DOD ROAD
SURAT-395001

Ref. No :00470100001416
Date:22-02-2022

To,

<GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
SECTOR-10A, GANDHINAGAR

Dear Sirs,
BG No. 1 D0470100001416
Date of Issue 1 21-02-2022
Amount of BG - Rs. 1,00,000.00 | RUPEES OME LakH ONLY
Expiry Date : 31-03-2024
Claim Exphky Date 1 31-03-2025
Name and Address of the Applicant  : MS. REAL CHEM
S PLOTNO.7104
‘ROAD NO.7I

We forward herewith the above Inland Bank Guarantee in arigiral ssued by s in your favour,

1. The above Guarantee is issued subject to the condition that the Bonk's iobilily i resticted to the amount
mentioned above and in the said Guarantee. Our Guarantee shall yemdin in force 1l ibee expiry date. Unless a

demand or claim under the guarantee is made on the Bank in veriting cnd delivered to the bank on or belore
l§

the Expiry date/Claim Expiry Date, the Bank shall be dischargesd [lom all fiability under the said guaranfee
therealter.

Please Nofe:

2. The bensaficiary In their own inferest should verify the genuinenass of this guaranfee rom following office of
the Bank in wiiting.

Lty Forms Pul. Ltd. Ldfhbombal/CTS-2010 23 - 12 - 2021

AXIS BANK LIMITED

BG Confirmation Desk, Transaciton Bafiking Lpperdiians
5th floor, Gigaplex, Building No 1.Flot iz 1.5,

MIDC, Airoli Knowledge Park, Airoli,

Navi Mumbal 400708 (TelFax: 022-713165{t3)

3. BG confirmalion can also be sought by sending email to ibg.confisnation@ardsbank.com

FOR AXIS BANK LIMITED

g

FOR AXIS BANK LIMITED

e

RISED SIGNATORY _ AUTHORISED SIGHATORY
NAME: it M-l NAME:
$$ No. Pmm? vaghela s NoJIGAR JARDOSH
853761 - S5-11658

Encl: Bank Guaraniee Number 00470100001416

ple, Near Law Garden, Ellisbridge, Ahmedabad - 3800C¢.

ot
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INDIA NON JUDICIAL
Government of Gujarat
=
Certificate of Stamp Duty
A
Gertificate No. IN-GJ10798445842914U
Certificate Issued Date 21-Feb-2022 10:44 AM i
Account Reference IMPACC (AC)/ ¢j13099311/ NANPURA/ GJ-SU
Unique Doc. Reference U SUBIN-GJGJ1300931154568593758032U :
Purchased by REAL CHEM .
Description of Documght Article 32 Letter of Guarantee 5
Description BANK GUARANTEE
Consideration Price (Rs.) 0 c
' {Zero)
First Party REAL CHEM
Second Party Not Applicable
Stamp Duty Paid By  REAL CHEM
Stamp Duty Amount(Rs.) | BOD e
For. AXIS BANK LTD. "(Thre-e._ﬁuhdréd. only) |
K:;W For, AX_!Z&&NQ( LTD.
Pratap Yaghela JIGAR JARDOSH :
85-11658 :

0018712865
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BANK GUARANTEE NO: 00470100001414 DATED:21-02-2022

[}
THE MEMBER SECRETARY,

GUJARAT POLLUTION CONTROL EOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,

GANDHINAGAR - 382 010.

XIS BANK LTD.

b

GHOD

igdd Bignatory
POD RD; BR; SURAT

Prekap Vaghela
&5-3761

Page 1 of 3

For, AXi§ BANK LTD.

——

Authorised Signatory
GHOD DOD RD; BR; SURAT

JIGAR JARDOSH
53-11658



BANK GUARANTEE NO: 004701000013 .i!D121-02-2022

In consideration of the chairman, Gujarat pollution Conirol Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar — 382010 {hereinafter refered to as Board) having agreed to the unit M/s. Real Chem
{Referredio as Unit}located «t Plot No. 7104, Road No. 71, Sachin-GIDC, Ta: Choryasi, Dist: Surat.
proposed compliance under Environment (Protection} Act, 1974, Water Act-1974 and Rules made
there under as well as following points:

Unit shall have to operate ETP efficiently & regularly.

unit shall have to discharge trade effluent into CETP after satisfying specified norms of GPCB.
Unit shall have to comply all condition mentioned in the CC&A of the Board.

Unit shall have to maintain GPCB Specified norms under Water Act, 1974.

Unit shall have to comply Environmenial Rules and Regulations.

AR Sl B

{1) We, Axis Bank Limited. a banking company incorporgted under the Companies Act, 1956 and
carrying on Banking Business under The Banking Regulation Act, 1949 and having its Registered Office
at ‘Trishul’, 3rd Floor, Opposite Samartheshwar Temple, Law Garden, Ellis Bridge, Ahmedabad- 380 004,
Gujarat and its Corporate office at Bombay Dyeing Mills Compound, Pandurang Budhkar Marg, Worll,
Mumbai-400 025 and oneg of Iis branch at SURAT DIGVIJAY TOWERS, OPP. 5T XAVIERS' SCHOOL GHOD
DOD ROAD SURAT 395001 (hereinafter referred to as the Bank} at the request of the said firm/unit. Do
hereby undertake to pay the Board an amount not exceeding Rs.1,00,000/-(Rupeaes One Lakh Only}
due to non compliance of Consent conditions or directions issued / being issue by the board from
time to time for damage to the Environment by reasen in breach of the said Act, Direction, Notice,
insfructions efc. by the said company / unit,

[2) We, AXIS BANK. do hereby undertake to pay the amount due and payable under this Guarantee
without any demure merely on ¢ demand from the beoard that the amount claimed is due for the
reasons of non-fulfitment of any undertaking or violation of the Consent Conditions or any provision of
the said Acts. The Bank shall conclusive as regards the amount due and payable by the Bank under
this guarantee shall be restricted fo an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only).

(3] We, AXIS BANK, underfake to pay to the Board any money 1o demanded notwithstanding any
dispute of disputes raised by the said Company / Unit in any suit or proceedings pending before any
Court or Tribunal or Board against the Board relating thereto. Our liability under this being absolved or
imevocable.

{4) The payment so made by us under this agreement shall be valid discharge of our liability and
Company / Unit shall have ne claim against us for making such payment.

{5) We, AXIS BANK, Sachin, Surat further agree that the guarantee herein do not remain in full force
and effect during the peried that would be taken for the purpose of the undertaking, notice letter
efc. and that itself continue to be in force fill alf the dues of the Board in or by virtue of the said
undertaking, notice, letter etc. have been fully paid and its claim satisfy or discharge or fil the Board
Cerfificate with the terms and conditions of the directions, undertaking, notice, letter in provision of
relative lows have been fully and properly carried out and completed by the said Company / Unit
and accordingly discharge this guarantee unless the payrment or claim under this guarantee is made
on us in wiiting on or before 31/03/2025 we shall be discharged from all liability under this guarantee
hereafter,

i4) We, AXIS BANK LTD further agree with the Board shall the fullest liberty without our consent and
without affecting in any manner our obligations hereunder to vary any of the terms and conditions of
the said Direction / Undertaking / Notice / letter etc. or to exchangs time of compliance by the said
company / unit from time to time or to postpone for any time or from time to time any of the power
exercisable by the Board against the said Company / Unit and fo forebear of enforce any of the ferms
and conditions relating 1o the said consent / conditions / undertaking / nofice/ letter efc. and we shall
not be relieved from our liability by reasons of any such variation or extension being granted fo the
said Company f Unit or any forbearance, action, commission on the part of the Board or any such

\ Page 2 of 3



BANK GUARANTEE NO: 004701 000014%!AQD:21 -02-2022

matter or thing whatsoever under the low Relating to sureties would, but for this provision, effect of no
relieving us. .

{7) This Guarantee will not be discharged due to the change in the constitution of the bank from
company/ Unit.

{8) We, AXIS BANK LTD. undertake not to revoke this guarantee during its currency expect with the
previous consent of the board in writing.

{9] 1 Notwithstanding what has been stated above, our guarantee shall remain in force until date
unless o demand or claim under this guarantee is macde in writing on betore 31/03/2025,All your rights
unider this guarantee shall be forfeited and we shall be released and discharged from all liakilities
under this guarantee thereafter dated.

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

I. Qurlighility under the Bank Guarantee shall not exceed Rs.1,00,000/-[Rupees One Lakh Only).
Il. This Bank Guarantee shall be valid up 1o 31/03//2024.(Expiry date)
lIl. wWe areliabte to pay the guaranteed amount under this Bank Guarantee only and if you serve
upon us a written claim or demand on or before 31-03-2025 (claim expiry date){one year from
BG expiry date).

PLACE: SURAT
DATE: 21/02/2022

For, AXIS BANK LTD. For, AXIS BANK LTD.

thoriatd Signatory Authorised Signatory
GHOD DOD RD; BR; SURAT GHOD DOD RD; BR; SURAT
Fratng Vaghela JIGAR JARDOSH
$5-3761 58-11658

Page 3 of 3
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Gujarat Pollution Control Board

—— Closure Revocation Application
s PP
. |
GPCB ID: |56634 Legal No: (621465 InwID & Date: [5000496 - 03/03/2022
Industry Name & Address: Real Chem Real Chem, Category: RED / SMALL,
PLOT NO:7104,

road no.71, sachin-gidc, -,

CHORYASI - 394230

Contact Person: Saurabhbhai, M ob:9328554141, Ph:9328554141
DIST: Surat, TAL: Chorasi, SIDC: Sachin

GENERAL DETAILS

1. |Nameand Address of Unit Real Chem Real Chem, Category: RED / SMALL,
PLOT NO:7104,
road no.71, sachin-gidc, -,
CHORYASI - 394230
Contact Person: Saurabhbhai, Mob:9328554141,
Ph:9328554141
DIST: Surat, TAL: Chorasi, SIDC: Sachin
2. |PCBID 56634
3. |Closure Direction issue letter No 621465
3A.|Closure Direction I ssue Date
3B. |Effect of Closure Direction
3C.|Closure Direction issued under which Act
4. |Power Disconnected by competent Authority Yes
4A.|Date of disconnection of Power 31/01/2022
5. |Water Disconnected by competent Authority Yes
5A.|Date of disconnection of Water 24/01/2022
6. |Sealed by local Authority Not Applicable
6A.|Date of Seal
7. |Measurestaken for control of Pollution
S.N|Reasonsfor Closure Direction Measurestaken
1|Q-1. “Distance of this unit from the location wherethe [« We would like to inform you that we have not carried out
Tanker No. — GJ 06 ZZ 6221 had carried out illegal any illegal discharge of liquid waste near our premises area
discharge of liquid waste (near Vishwaprem Dying &  |and the above said tanker is not ours. « We assure you that we
Printing Mills P. Ltd) is @ 800 Meter on the upstream  |are trying our level best to comply all environmental rules and
side” Regulations.

Print Date : 03/03/2022 02:43 PM Page 1 of 3
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Q-2. “During visit it is observed that unit is found
discharging untreated acidic waste water outside
premises through unauthorized outlet, leading to open
surface drain of GIDC estate (passes behind the unit),
which ultimately meets Unn Khadi.” Q-3. “Sample of
untreated acidic waste water being discharged outside
premises through this unauthorized outlet, leading to
open surface drain of GIDC estate Sachin is collected.
Physical characteristic of sample collected during visit
are as. pH- @ 2 on pH strip, Temerature-32 deg. C and
Colour- Reddish Pink.” Q-4. “As per Consent &
Authorization obtained (Condition No- 3.4) unit hasto
dispose waste water at common spray dryer facility of
M/s. Mahavir Eco Projects Pvt. Ltd. (MEPPL) through
designated tanker.” Q-5. “However, unit isfound
discharging untreated acidic wastewater outside
premises in unauthorized manner, leading to open
surface drain of GIDC Estate- Sachin, hence violation of
Condition No. 3.4 of obtained Consent &
Authorization.” Q-6. “Analysisresult of the sample
collected from untreated w/w from unauthorized outlet
of industry shows pH=2.08, TDS=27132 mg/L, SS=652
m/I, COD=38893 mg/l & Acidity as CaCO3= 9000 mg/I
which are higher than the prescribed norms by the
Board.”

» We would like to inform you that, waste water generates
during the production of Rhodamine, and it is alkaline, which
we need to make neutral and then sent to M/s. MEPPL for
spray dry. Waste water also generates from Boiler blow down,
cooling Tower, and chilling plant is reuse in cooling tower as
make up water. « Acidic waste water not generates from our
premises, we are herewith enclosing analysis report of waste
water generates from the process as per Annexure-1. « We
have not discharge any kind of waste water outside the
premises. We are always sending wastewater to M/s. MEPPL
for further treatment; we are attaching our last tanker receipt
as per Annexure-l1. « Moreover, as per the above said, alkaline
(approx 10 pH) waste water generates from the process, the
said wastewater transfer to tank and add HCL to make its pH
approx 3-4 so that sudge separates from the wastewater. The
after itstransfer to another tank where caustic is added to
maintain pH approx 7.5to 8.5 then it is send to M/s. MEPPL
for further treatment. And GPCB has collected sample from
the 2nd tank where HCL added. We are herewith enclosing
CCTV footage of the same.

8. |In case, pollution control measures could take more |Not Applicable
than 7 days, Submitted notarized undertaking (on
Rs. 300 stamp paper) shall have to be submitted
stating which measureswill be taken and still which
date measureswill be implemented?
8A. |Submitted notarized undertaking (on Rs. 300 stamp |[Yes
paper) assuring compliance will be carried out under
Air,Water and EP Act
9. |Bank Guarantee Submitted? Yes
9A.|Bank Guarantee Number 00470100001416
9B. |[Amount of Bank Guar antee Submitted 200000.00
9C. |BG Submitted of which Bank AxisBank Limited
9D. | Transaction Number of BG Deposited 00470100001416
9E. |Bank Guaranteeissue date 21/02/2022
9F. |Validity of BG 31/03/2024
10. |Existing CCA and itsvalidity AWH-105280/30/06/2024
11. |Any dues pending with board? No
12. |If your location fallswithin water scarce area? Not Applicable
12 |Source of Water
A.
13.|Details of closure direction issued by board within last two years
14. |Whether latest monthly patrak(February-2022) Yes
submitted?
15. |Whether latest Annual Return(2021-2022) (Form-21)|Yes
submitted?
16. |Environment Audit Scheme Applicability Not Applicable
17. |Whether Environment Statement (Form-V)

submitted?

Print Date : 03/03/2022 02:43 PM

Page 2 of 3
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18.

Undertaking (Rs. 300) for liability of trial run
revocation expiry

19.

Environment Damage Compensation (EDC)

None

19

Date of EDC Submitted

19

Amount of EDC Submitted

0.00

19

Name of bank (from which EDC is submitted)?

19

Transaction Number of EDC Submitted

Print Date : 03/03/2022 02:43 PM

Page 3 of 3
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com
REAL CHEM ©-019328554141 / +91 9825706432

GSTIN ; 242R8%boK1 ZE 4 PAN NO. : AAVFR5582K

To,

The Member Secretary,

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10/A
Gandhinagar- 382010.

SUB: REQUEST TO REVOKE OUR CLOSURE ORDER
REF.: YOUR DIRECTION UNDER WATER ACT, 1974 VIDE LETTER NO.: GPCB/CCA-SRT-3525/I1D-
56634/621465 DATED: 20/01/2022

Respected Sir,

With reference to the above subject matter, we have received referred closure order from the Board & noted
the content mentioned in it. In this connection, we would like to clarify & comply with your each direction as

under...

During visit on 6™ Jar i ound...

Q-1. “Distance of thi o ae Tanker No. — GJ 06 2Z 6221 had carried out illegal
discharge of liquid w Lishw. ,mg & Printing Mills P. Ltd} is @ 800 Meter on the

upstream side.”
e We would like to inform you that we have not carried out any illegal discharge of liquid waste near
our premises area and the above said tanker is not ours,
¢ We assure you that we are trying our level best to comply all environmental rules and Regulations.

Q-2. “During visit it is observed that unit is found discharging untreated acidic waste water outside
premises through unauthorized outlet, leading to open surface drain of GIDC estate (passes behind the
unit), which ultimately meets Unn Khadi.”

Q-3. “Sample of untreated acidic waste water being discharged outside premises through this
unauthorized outlet, leading to open surface drain of GIDC estate Sachin is collected. Physical
characteristic of sample collected during visit are as: pH- @ 2 on pH strip, Temerature-32 deg. C and
Colour- Reddish Pink.”

Q-4. “As per Consent & Authorization obtained {Condition No- 3.4) unit has to dispose waste water at
common spray dryer facility of M/s. Mahavir Eco Projects Pvt. Ltd. (MEPPL) through designated tanker.”

Q-5. “However, unit is found discharging untreated acidic wastewater outside premises in unauthorized
manner, leading to open surface drain of GIDC Estate- Sachin, hence violation of Condition No. 3.4 of
obtained Consent & Authorization.”

Q-6. “Analysis result of the sample collected from untreated w/w from unauthorized outlet of industry
shows pH=2.08, TDS=27132 mg/L, 55=652 m/l, COD=38893 mg/l & Acidity as CaC03= 9000 mg/l which

are higher than the prescribed norms by the Board.”
¢  We would like to inform you that, waste water generates during the production of Rhodamine,
and it is alkaline, which we need to make neutral and then sent to M/s. MEPPL for spray dry.

FOR REAL,GHEM
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com

REAL CHEM Cell : +91 9328554141 / +91 9825706432

GSTIN : 24 AAVFszgaISO generates from Boiler blow down, cooling Tower, and cbﬂw@nt R;WﬁﬁgsszK

as make up water.

¢ Acidic waste water not generates from our premises, we are herewith enclosing analysis report of
waste water generates from the process as per Annexure-I.

* We have not discharge any kind of waste water outside the premises. We are always sending
wastewater to M/s. MEPPL for further treatment; we are attaching our last tanker receipt as per
Annexure-ll,

¢ Moreover, as per the above said, alkaline (approx 10 pH) waste water generates from the process,
the said wastewater transfer to tank and add HCL to make its pH approx 3-4 so that sludge
separates from the wastewater. The after its transfer to another tank where caustic is added to
maintain pH approx 7.5 to 8.5 then it is send to M/s. MEPPL for further treatment. And GPCB has
collected sample from the 2" tank where HCL added. We are herewith enclosing CCTV footage of
the same.

M/s. DGVCL has disconnected our electricity supply on dated: 31/1/2022 and water supply disconnected
by GIDC on dated: 24/01/2022. We are herewith attaching copy of the same as per Annexure-lil.

Moreover, we are herewith enclosing Revocation Application including Undertaking, Bank Guarantee,
form-20 and form-21.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the
closure order & oblige us.

Thanking You,

Yours faithfully,
For, REA EM
kis REAL GHEM

(AUTHORIZED SIG WJFQ
Encl: Annexure I-lll & CD, Revocation Application with Undertaking, Bank Guarantee & Form-20 & 21.
CCTo,

The Regional Officer,

Gujarat Pollution Control Board,

338, Belgium Square, Ring Road,

Surat-395003.
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ANNEXURE -1

Pagelof2
X IFICA
prm— s e REPORT) CERTIFICATE e o E
NAME & ADDRESS OF CUSTOMER: | cenrreicate no e
1! - M/s. Real chem. | ’ /
i | Plot no-7104, Road no-71,GIDC,Sachin,
i | Surat-394230 j ISSUE DATE: 11/01/2022
— e ek
Waste water i .
& DESCRIPTION: i D E
AMPLEDISCRTON - (Unwestea) bt N o oo
SAW*E COLLECTEDBY: _ PROTOCOLPURPOSE): | Not Specified |
bAMPLfNG {}ATE Sent by Party E SA[\_APL!NG TIME: Sent by Party f f
sAMPL£ QUANTITY 1liter sesmzznumz %
i oAM T L o _,
. SAMPL I\G METHOD : Sent by Party 1k
1¢ sampie RECEIVED DATE: - - 13/01/2022 SAMPLE RECEVEDTIME: 1145 am  ii
| TesT smm DATE: 1170172023  TEST COMPLETION DATE: 11101)'2022 2
BESUNT TABLE: )
PECSEIENEE S s - s » |
i ;’0 PARAMETER UNIT | RESULT " TEST METHOD
E 01 pH mafl 185 s 3025{Part 34}3988 reff. 2009 '
{1 02 Total Dissolved Solids (ms) mg/t 5530 :
E' ! L o ———— e At R . ...?.. _______ - e . . .
i o3 fg‘g;ma oxygen demand me/l A1 | 5 302 (Part 21}Reff.2009 iﬁ
’ R =~ - ‘
§
ii For EARTH CARE ENVIRO SOLUTIONS PVT. LTD. ;
g&z&
.._‘/'
AUTHORISED SIGNATORY: PREPARED BY:
{SURESH MORADIYA) {TECHNICAL MANAGER} |
i o ——T— . —_—r— o N — i b R i s

- END OF TEST REPORY /CERTIFICATE
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NOTE:

11 The result refers only to the tested sampte & applicable parameters. Endorsement of proeduct is
neither inferred nor implied.

Tota! lishility of eur institute is Jimited to the invoice antount/resting charges.

This repart is ot te be reproduced wholly or in part and cannol be used as evidence in the court
oflaw and shouid not be used in any advertising media without our special permission in writing
4} Sawple drawn & submitted by the party for analysis untess otherwise stated.

1 Earth Cave Enviro Solutivns Pyt Lid, Maintains strict confidentially of all the analysis and test
result and customer supplied product and will not reveal this information to Whird party unless
required by the statutory or legal requirement,

(ﬂ Subject to Surat Jurisdiction.

7} Perishable sample will be destroyed after testing; others after two weeks from the date of issug
of the report, unless otherwise agreed with the customer.,

8) The sample is accepted by us subject Lo our general conditions of services. Attention is drawn to
the limitation of lizbilities: indemnification and jerisdictional tssue ete defined therein.

931 Castoner requested for the above test only.

T B

ke
e



Page 2ot l

NAME & AD{)RESS OF CUSTOMER;
M/s. Real chem.

Pigt no-7104, Road ne-71,GIDL, 5a-%
Surat-394230

t

e =

é CERTIFICATE NOC: 1972

E e s e s

§SSUE DATE: 11/01/2022

o
il

wWaste water
{Treated}
Sant by Party

Sent by Party
1 mer

SAM?LE DESCRIPTION:

SAMPLE COLLECTED E'-‘r '
|| sanmpLiNG DATE:
I} saweLe QUANTmr

|| SAMPLE RECEIVEDDATE:  ~  13/03/2022

%1 TEST START DATE: 11/8¢/2022
5. RES

g AMPLING e . .Sem by Pam[ o

1LABID: 50{1

| BRGTOCOLPURPOSE: ot Specifed

________________ TSAMPLNGTIMC:  SentbyPary
: 2011103

SAMPLE 1D NO:
ivPACKlNa/SEAL o o Seaiec;

: PACKING/SEAL: L s
11/o1/2022

- — <t

|
£

i Sr ' WE
- I TEST METHO
NO | N METHOD ]

i1 o1 L pM © mgil /25(Part 3411998 reff.2005 ’-[
g i 02 : Total Pissolv meil L . 3 3025{Part 60}2008 E
I s R o
1 156 S Reff.2009 -
1 ®  cop) [ omelt 176 3025(Part 211Re 2er"0" i
| For EARTH CARE ENVIRG SOLUTIONS PVT. LTD.
?. ’ _f (2_, ?9’&&‘ -
§ AUTHORISED SIGNATORY: PREPARED 8Y:
| {SURESH MORADIYA) N (TECHNICAL MANAGER)

o Y

i

END OF TEST REPORT/CERTIFICATE

P
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NOTE:

&

91

The result refers only to the tested sample & applicable parameters. Endorsemsent of product is
neither inferred nor implied.

‘Fotal liability of our institute is mited to the invoice amouni/testing charges.

This report is not to be reproduced whaelly or in part and cannot be used as evidence in the court
of {aw and should not be used in any advertising media without our special permission in writing,
Sample drawn & submitted by the party for analysis anless otherwise stated.

Earth Care Enviro Selutions Pyt Lid. Maintains strict confidentially of all the analysis and test
result and customer suppiied product and will not reveal this information to third party unless
required by the statutory or iegal requirement.

Subject ta Surat furisdiction

Perishable sample will be destioved after testing: others after two weeks from the date of issue
of the report, unloss otherwise agreed with the customer,

The sample is accepted by us subject to our general conditions of services. Attention is drawnto
the linitation of lizbilities; mdemnification and jurisdictionat issue etc defined therein,
Zustomer reguested for the above test only,
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GSTIN: 24AATCMIO2Z5GLZT

ANNEXURE j|[[
| |
1

g" ibLTD

PLOT NO. 2430, GIDC, SACHIN-394230, § < GUIARAT, INDIA

Ph.: +91 88985 72430/98795 16027 /98795 16042
Website: www.meppl.co.in Email: contact@®meppl.co.in
| CIN No.: U74999G12012PTCO72826

S.w’%
&

BILL FOR EFFLUENT TREATMENT |

REAL CHEM : Bill No, : -:{ffczz,ws Date £ ¢//12/2021
PLOT NO.7104, ROAD NO. 74

NEAR SAFAL DYEING MILL, GIDC, SACHIN
SURAT M. No. : RCO37-Q01/12/21

IN: 2AAAVFRS5E2KIZE

< Description:  LIQUID EFFLUENT DISPOSAL | Hsn/sAC code: 999450 o _:}
o i&scription [ c-:ost Contribution ! Rate %mount 1‘
| NEUTRALIZATION COST | 0.00 | ass 0.00 |
DILUTION COST | 0.00 2,75 0.00
| GYPSUM DISPOSAL COST h wo,oo . —_27_0{"' 0.00"
S _ | 1
EVAPORATION COST 1.00 |‘ 3‘50‘ 3.50 |
EVAPORATION SALT DISPOSAL COST 0.00 ‘ 3.00] 0.0 |
. COAL SURCHARGE N 1.00 ; AJ_OT: 2.35—1
iposite Rate 5,80 Qty : 7420.00 ftem Total | 43036.00.
; |
i CGST 6.00 % | 2582.00 |
B _ SGST  6.00 % ""_2?é2—0{ﬂ
:--a‘-.'.-unt : Fourty Eight Thousand Two Hundred Rupees only Net Payable: -;I"48200.00 f
o ‘ 5
Received By For, MAHAVIR ECG PROIECTS PVT. LTD.

- f
a’@ﬁ)

-t

Pleage Sign & Stamp b} rector{)%?fﬁ; JSlgn

~exge pay on or before 14/12/2021

1% DETAIL: KCTAK MAHINDRA BANK LTDL

CLEENT A/C NCB611256329 [FSC CODE: KKBKRODDSTL

CNCHD KCGLPOINT, GHOD D00 ROAD, SURAT-285007 GUIARAT INDIA
“=rms & Conditions

1. Bill not paid within due date will attract Interest @ 18% per annum.

R

Any changeas in bill amount due to any central or state law will be born by customer.

w

Subjected to surat jurisdiction.




SACHIN NOTIFIED AREA AUTHORITY
Office of the Chief Officer,
Unnati Buildirg, Plot No.571 9,

Chict Officer, Road No.6, G.ILD.C.

Sachin Notified Area, G.1.D.C-Sachin. Sachin 394 230, Dist.-Surat

Email-naosachinl @gmailcom __ Ph&PaxNo(026:)2399825 —

No. C.O/N.A/SCN/ 287 Dt. g4 .pl—202%.
SRR T T -

iz (s w®s sl

SRl YgngL e s,
338, dlean 232, UdAl wa,
Rlect? reuon Rudsr, elofier ot w2osel] i,
Mot As, yrd - 395003,
(@2t~ ygmgl Feioion sieie e6n N, Aud 3, wlle ol 7104 uj Wl YRasl e day 53
ot Sl loldl, '
deel- 1) U YA o, ID-56634/7007 /2022 dL.21,/01,2022.
2) 9.l o o o, GPCB/CCA-SRT-3525/1D-56634,/ 621465, c1.20,/01,2022.
3) WA sAAA U o, %&.aﬂ(/acﬂ.a—./az&o{/23o, dt.24,01,2022.
qdasl,
| BUHRA WA GuAscl Qv du dcel wead BRUACle B, ORIl Yguel Pelngy Wt o
51 GPCB/CCA-SRT-3525/ID-56634 /621455, o1.20,/01,/2022 o, §SHot Mefitllel A, fae 3, wig -
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2) WS Dteszsll, o928l Y, - AR QL A3
oASEH holy:-

1) stae sieuiets Saetesl (W), 928551, wllat, --- dARF Bl W3,

kzg}}tf-élaet 54, W2 ol 7104, s ol 71, 9.3, wallst - R el U3,
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
T <91 9328554141 / +91 9825706432

GSTIN : 24AAVFRS5582K1ZE

PAN NO. : AAVFR5582K

APPLICATION FOL OCATION OF CLOSURE ORDER
1. Full Name & Address of the Unit . REAL CHEM,
cocated at: Plot No.: 7104, Road No. 71, Sachin-GIDC,
Choryasi-394230, Dist: Surat.
2. | GPCBID 56634 o
3. | No. & date of Closure order for which the One -
revocation is sought for YOUR DIRECTION UNDER WATER ACT, 1974
VIDE LETTER NO.: GPCB/CCA-SRT-3525/ID-
56634/621465 DATED: 20/01/2022,
4. | Date of Disconnection of electric supply 31/01/2022
5 Date of Disconnection of Water supply 24/01/2022
6. Remedial measures taken to control the poliution ---
(in the table mention bellow)
Sr. | Reason of closure ~edial Date of | Where the compliance requires
No. e completion more than 7 days time likely
of the measure | date of its completion
L. Distance of th . you - -—-
from the location 2L - out
the Tanker No.- G. ~illegar  __.arge of
ZZ 6221 had carried out | liquid waste near our
illegal discharged of | premises area and the above
liquid waste (near | said tanker is not ours.
Vishwaprem Dyeing &
Printing Mills P. Ltd) is
| @ 800 meters on the
upstream side,
2. During visit it is | We would like to inform you . -
observed that unmit is  that, waste water generates
found discharging | during the production of
untreated acidic waste | Rhodamine, and it is
water outside premises | alkaline, which we need to
through unauthorized make neutral and then sent
outlet, leading to open | to M/s. MEPPL for spray
surface drain of GIDC | dry. Acidic waste water not
estate (passes behind the | generates from our premises.
unit), which ultimately | We have not discharge any
‘ meets Unn Khadi. kind of waste water outside |

FOR REAL CHEM

2ARTNED
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

GSTIN : 24AAVFR5582K1ZE

PAN NO. : AAVFR5582K

Sample of untreated
acidic waste water being
discharged outside
premises through
unauthorized outlet,
leading to open surface
drain of GIDC estate
Sachin is  collected,
Physical characteristic
of sample collected
during visit are as: pH-
@ 2 on pH strip,
Temperature-32 deg. C
and Colour- Reddish
Pink.

As per Consent &
Authorization obtained
(condition no-3.4), unit
has to dispose waste
water at common spray
dryer facility of Mis.
Mahavir FEco Projects
Pvt. Ltd. (MEPPL)
through designated
tanker.

| However, unit is found

discharging untreated
acidic  waste  water
outside premises in
unauthorized manner,
leading to open surface
drain of GIDC estate-
Sachin, hence violating
the condition no-3.4 of
Consent &
Authorization.

the premises. We are always
sending wastewater to M/s.

MEPPL for further
treatment.
Moreover, as per the above

said, alkaline (approx 10 pH)
waste water generates from
the process, the said
wastewater transfer to tank
and add HCL to make its pH
approx 3-4 so that sludge

separates from the
wastewater, The after its
transfer to another tank

where caustic is added to
maintain pH approx 7.5 to
8.5 then it is send to M/s.
MEPPL for further
treatment. And GPCB has
collected sample from the
2™ where HCL added.

FOR REAL CHEM

BARTMED
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REAL CHEM

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

GSTIN : 24AAVFR5582K1ZE

PAN NO. : AAVFR5582K

6. Analysis result of the
sample collected from
untreated w/w from
unauthorized outlet of
industry shows
pH=2.08, TDS=27132
mg/, S§8=652 mg/l,
COD= 38893 mgl &
Acidity as CaCO3= 9000
mg/l which are higher
than the prescribed
norms by the Board.

7 Where remedial measures to mitigate pollution are likely to last
more than 07 days, an undertaking (on stamp paper of Rs.
100/- duly signed & scaled by the notary) shall be submitted to
GPCB stating the measures & likely date of their completion.
In addition to this the company shall aiso undertake to
compiete with all provision of the Water Act-1974, Air Act-
1681 & Hazardous Waste (M &H & Transboundary
movements) Rules 2008 & shall also comply with the
conditions stipulated in the consolidated consent &
Authorization (CC&A) by the Board,

8. Letter of Bank guarantee if require

Please refer Undertaking as per Annexure-A,

Please refer Bank Guarantee as per Annexure B.

9 Status of CC&A along with Date of expiry.

CCA Consent Order No. AWH-105280 date of
issue: 22-11-2019 valid up to 30-06-2024.

10 Up to which period the Watercess is paid.

Not Applicable

11. Are the samples analysis charges paid?

Shalt be paid time to time

12 If the unit is in critically dark zone area, What is the source of
water? If bore well is in use can it be sealed? Explain with
reasons,

Unit is not in Dark Zone.

13 | Closure order () issue to the Unit by the GPCB in last two
years.

No

14 Status of Monthly Report form Industry (from -20).

Please refer Annexure-C.

15 Status of Annual Report from Industry (from-21)

Please refer Annexuore-ID.

16 Status of Environment Audit Report(If Applicabte)

Not Applicable

17 Status of Env. Statement (Form-V, EPA Act)

Please refer Annexure-E.

Date: 03/03/2022

for REAL CHEM FOR REAL HEM

Place: SURAT (AUTHORISED SIGNATORY) AI T ER
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Cernflcate No iy
Certificate Issued Date
Account Reference
Unique Doc. Ref{a‘re_nc.e

Purchased by

"'Descripti(')h of DO(_:_'ume;.n't'_ '

_Descnption e
_-Con5|clerat|0n Pnce (Fls
First Party

- secondpany

Stamp Duty Paid By - .

‘Stamp Duty Amount(Rs.)

'INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

: HEAL CHEM
i Arti‘pie 29'Indemnlty Bond
' UNDERTAKING - -

. ﬂ0”

REAL CHEM
. No_t Appl‘tcabl_e

(Zero)

"(T'h.ree_}-_l'tjhdar'ed Oh_'iY)

K 00187128641
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“The contents of this certificate can be verified and authenticated world-wide
by any members of the public at www.shcilestamp.com or at any Authorised
collection center address displayed at www.shcilestamp.com free of cost.”

“Any alteration to this certificate renders it invalid. Use of an altered
certificate without all the security features could constitute a criminal offence.”
“This document contains security features like coloured background with
tacey Ceometric Flexible patterns and Subtle .Logo “images, Complex
ornamental design borders, Anti - copy text, the appearance of micro printing,
astificial watermarks and cther Overt and Covert features.”
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UNDERTAKING
We undersigned,
'SR. T - CENTACT_ . -
RESIDENTIAL ADDRESS T NO.
NO.‘ NAME OF PARTNER DETAILS | PANNO
|
| ___l_ - - | Mobite No.: ‘_ -
| Mr. Saurabhbhai 8, Saurabh Society, Near TGB 9328554141 | '
L . X . ! KZpP
| I Pravinbhai Gabani | Circle, Pal, Adajan, Surat __‘ | A _G68_1_8M_
| Mr. Kashyaphhai A-2/12, Navjivan Society, Email iD: o
- F
| Marubhai Mangukiva Ankleshwar | realchem7104@g I BFUPM3098E
| = P T R | 1 T T I
| 3 ‘ Mr,Sunllbhathamjrbhal 81104 Rushikesh Townshlp, mail.com ARXPME%SA i
Maniya | varachha road, surat

Partner of M/s..REAL CHEM (PCB ID: 56634}, iocated at Plot No. 7104, Road No. 71, Sachin-
GIDC, Ta: Choryasi, Dist: Surat. do hereby undertake as under...

#  We will not discharge any kind of Effluent /Liquid waste water into underground drain.
~ We will discharge trade effluent into CETP after satisfying specified norms of GPCB.

~ We will operate our ETP Plant regularly and efficiently.

We will not provide any unauthorized outlet at ETP.

Upon violation of Water Act-1974, we hereby agree to forfeit our Bank Guarantee of
Rs. 1,00,000=00 {Rupees One Lakh Only) under all your rights.

We will try our level best to comply all condition mentioned in the CC&A of the Board.

We will comply with all directions of the Board in future,

~ We will try our level best to follow all the Environmental guidelines,

What is stated herein above is true to the best of our knowledge and the same we believe to be
true.

Solemnly affirm on: 21/01/2022 Place: Surat

1. M7 Saurabhbhai PrPARTNER,

{Partner)

Ki 2L CHEM

/faa

2. Mr. Kashyapbhai
{Partner)

ESH P. JUMKHAWALA)}
NOTARY

: " - _ GOVT. OF INDIA
m% | ff P Nirs e PTIITEPNSERIPNN SURAT DIST. (Gujarat)

3. Mr.Suniphg PRegbhai Maniya
T

{Partner)
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UNDERTAKING

| SAURABHBHAI P. GABAN! (PARTNER} of M/s. Real Chem located at Plot No. 7104, Road No. 71,
Sachin-GIDC, Ta: Choryasi, Dist: Surat. hereby undertake that in case of revocation order granted by the
Board for a shot term period, | shall apply for revocation well before expiry of time limit. (n case of
revocation will not be extended further and time limit of revocation expired. | shall stop operation in
compliance of closure issued to us and inform the Board, failing which all responsibilities fies with the
undersig‘ned and we shall abide by action/penalty by the Board for the same.

SAURABHBHA! PRAVINBHAI GABANI
(PARTNER})

ENO

(OWYESH P. JUMKHAWALA)
" NQTARY
GOVT. OF INDIA
SURAT DIST. (Gujaret}

Sr.No..E’_._Uf 2027
paie? 2 FEB 'me_____
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934 ANNEXURE-
sr. No. %?éﬁiiURE 5
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AXIS BANK LINITED
SURAT [GJ}
SURAT(GJ]
DIGVIIAY TOWERS, OPP. ST XAVIERS'
GHOD DOD ROAD

SURAT-395001
Ref, No :00470100001416
Date:22-02-2022
T
LGUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
SECTOR-10A, GANDHINAGAR
Dear Sirs,
BG No. : 00470100001416
Date of Issue 1 21-02-2022
Amount of BG *Rs. 1.00,000.00 | RUPEES ONE [ ab-1 C1ILY )
Expiry Date 1 31-03-2024
Clalkm Exply Dale + 31-03-2025
Name and Address of the Applicant  : MS, REAL CHEM
PLOTNO.7104
*RCAD NO.71
we forward herewith the above Inland Bonk Guarantee in oo fssued kv us in your favour,

1. The above Guarantee is issued subject to the condifion that the Bunk’ Femility & resticied fo the amount
mentioned above and In the said Guarantee, Our Guarantec sholl 1esnuiey in forgd il the expiry date. Unkess o
demand or claim under the guarantes is made on the Bank in vl <nd defivered 16 thez bank on of before
the Expiry date/Claim Expiry Date, the Bank shall be dischargsd 1 1 all liaksility under tha said guarantee
thereafter.

Fleate Noie:

2 The beneficiary in their own interest should verify the genuinenisss Juoarn o on following office of
the Bank in writing.

AXIS BANK LIMITED _

BG Confirmation Desk Transacton iaukdip Lpieilias
5ih floor, Gigaplex, Bullding No 1,Flct §ix

MIDC. Alroli Knowledge Park, Adiali,

Navi Mumbal 400708 (Telfax: 027 712 1100L8)

3. BG confirmafion can ofse be sought by sending email to ibg.::rrntii':.uﬁinrvﬂ;ixisharlk,com

_ FOR AXIS BANK% FOR A 715 § 2 1Y THift !
w

ORISED SIGNATORY AUTHORISED TORY
NAME: . . _ MAME:
$S No. 85 No. :
Encl: Bank Guarantee Number 0470100001414
nipsi/icion xp".“'-’17_"n'"=:.‘1.'\'."f*':“:'l.-"!'cpm'.Ff?'*!.'t:*“'trrina_l_'R. pEii ""i; R LRt Rt
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BANK GUARANTEE NO: 00470100001418 DATED:21-02-2022

TQ,

THE MEMBER SECRETARY,

GUIARAT POLLUTION CONTROL BOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
GANDHINAGAR - 382 010.

%_\j@lﬁf\,\km —d-
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BANK GUARANTEE NO: 00470100001416 DATED:2] «02-2022

In consideration of the chairman, Gujarot pollution Contro! Board, Paryavaran Bhavan, Sector-104A,
Gandhinagar — 382010 (hereinafterrefered to as Board) having agreed 1o thé unit M/s. Real Chem
{Retemredio as Unit)lecated at Plot No. 7104, Road No. 71, Sachin-GIDC, Ta: Choryasl, Disk: Surat.
proposed complionce under Environment {Protection) Act, 1974, Water Act-1974 and Rules made
there under as well as following points:

Unit shall have to opetate ETP efficiently & regularly.

Unit shall have fo discharge frade effiuent into CETP after satisfying specified norms of GPCB.
Unit shall have to comply all condifion mentioned in the CC&A of the Board.

Unit shall have fo maintain GPCB Specified normns under waler Act, 1974,

Unit shall have to comply Environmental Rules and Regulations.

ok N

{1} we, Axis Bank limited, a banking company incorporated under the Companies Act, 1956 and
carrying on Banking Business undar The Banking Regulation Act, 1949 and having its Registered Office.
ot "Trishul', 3rd Floor, Opposite samartheshwar Temple, Law Garden, Elis Bridge, Ahmedabad- 380006,
Gujorat ond ifs Comporate office of Bombay Dyeing Mills Compound, Pandurang Budhkar Marg, Worli,
Mumbai-400 025 ond one of lis branch af SYRAT DIGVIJAY TOWERS, OPP, 5T XAVIERS' SCHOOL GHOD
DOD ROAD SURAT 395001 (hereinafter referred to os the Bark} at the request of the said firm/unit. Do
hereby underiake 1o pay the Board an amount not exceeding Rs.1,00,0600/-(Rupees One Lakh Only)
due to non compliance of Consent condifions or directions issued / being issue by the board from
jime fo fime for damage fo the Environment by reason In breach of the said Act, Direction, Nofice,
instructions ete, by the said company J unif.

(2) We, AXIS BANK, do hereby undertake to pay the amount dus and payable under this Guarantee
without any demure merely on a demand from the board that the amount claimed is due for the
reasons of non-fulfitment of any undertaking or viclation of ihe Consent Conditions or any provision of
the said Acts. The Bank shall conciusive as regards the armount due and payable by the Bank under
this guarantee shall be restricted to an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only).

{3) we, AXIS BANK, undertake to pay fo the Board any money to demanded notwithstanding any
dispute of disputes raised by the said Company / Unit in any suit or proceedings pending before any
Court or Tribunal or Board against the Board relating therato, Our liakility under this being absolved or
ivevocable.

{4} The payment 5o made by us under this agreement shall be valid discharge of our liability and
Company / Unit shall have no clgim agginst us for making such payment.

(5) We, AXIS BANK, Sachin, surat further agree that the guarantee herein do not remain in full force:
and effect during ihé period that would be taken for the purpose of the undertaking, notice letier
etc. and that iiself confinue to be in force il all the dues of the Board in of by virtue of the sqid
undertaking, nofice, letter etc. have been fully paid and its claim satisfy or discharge or till the Board
Cetfificate with the terms and conditions of the directions, underteking. notice. letterin provision of
relative laws have been fully and propery camed out and completed by the soid Company / Unit
and accordingly discharge this guarantee unless the payment or claim under this gugrantee is made
on Us in writing on or before 31 /0372028 we shall be discharged from all ligbility uvnder this guarantee
hereaiter.

{6] We, AXIS BANK LTD further agree with The Board shail the fullest liberty withouf our consent and
without affecting in any manney our obtigations hereunder to vary any of the terms and conditions of
the said Direction / Undertaking / Nofice / letter etc. or to exchange time of compliance by the said
company / unit from fime fo time or to postpons for any fime o frorn fime 1o time any of the powser
exercisabie by the Board against the said Company / Unit and to forebear of enforce any of the terms
and conditions relating o the said consent / conditions / undertaking / notice/ lefter etc. and we shall
not be relieved from our liability by reasons of any such variation or extension being granted fo the
said Cornpany / Unit or any forbearance, action, commission on fhe port of the Board or any such

YN 4
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BANK GUARANTEE NO: 00470100001414 DATED:2%-02.2022

matter or thing whatsoever under the low Relating to sureties would, but for this provision, effect of no
relieving us, ’

{7] This Guarantee will not be discharged due 1o the change in the constitulion of the bank from
cormpany/ Unit.

{8) We, AXiS BANK LD, undertake nof fo revoke this guarantee during its cunency expect with the
previous consent of the board in wiriting.

(%) 1 Notwithstanding what has been stated above, our guarantee shall remain in force until date
unless o demand or claim under this guarantse is made in writing on before 31/03/2025 Al your rights
under this guarantee shall be forteited and we shall be released and discharged from ol ligbilties

under this guarantee thereafter dated.
"NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

I Qurliability under the Bank Guarantee shall not exceed Rs.1,00,000/-(Rupees One Lakh Only).
{l. This Bank Guarantee shall be valid up o 31/03//2024.(Explry date)
. we are liable 10 pay the guarantsed amount under this Bank Guaraniee only and if you serve
upon us awritten claim or demand on or before 31-03-2025 (clalm expiry date}{one year from
BG expiry dae),

PLACE: SURAT
DATE: 21/02/2022

C PR nla o e
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Monthly Report from industry

Gujarat Pollution Control Board

926

1. Name & address of

Industry : Real Chem,

ROAD NO.71, SACHIN-GIDC-,
CHORYASTI - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

2. Phone No. : 9328554141
3. Date of commencement of Manufacturing process :  01/10/2017
4. CTEs No. & Date :  ECC,30/04/2019
5. CCA No. & Date of Expiry : AWH-105280, 30/06/2024
6. Water Cess (with Interest) paid up to which Period :
7. Laboratory charges pending ifany : ¢

8. Water consumed during the month
Water Cess Cooling Boiler/Dom/BI
9. Electricity consumed in PRODUCTION :

9A. Stack attached io - Boiler+T F.H,Boiler

10. Fuel consumed during the month : No Daia

11. Products : No Data

12. Work of Control Measures In Progress :
s=e 1002 D2 L ONMT0] vieasures In P’rogress ;

aste Disposal(in Metri¢ Tonne):

Date ; 03/03/2022

0

(by all sources )in KL.: Meter Reading=0,Kilo Litre=0
O Degrable/Non BIQ Degrable : 0/0/0/0

ETP/CETP: ¢ APCM: ¢

Nothing in Progress

13. Upgradation / Addition of PCM is Required : ETP

4. HAZ
Return NOT Entered

Company Seal Authorised Signatory

Yours Faithfully

FOR RE/);
PARTNER




9449 ANNEXURE -

Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Parvavaran Rhauvan” Sector — 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

(To be submitted Online (XGN) by ecch indusiiar wat on or before 31° March in respect of Calendas
Year ended on previcus 31* December)

1. GFPCB 1D No. - 56634

2. Name & Address of the Unit . Mis. REAL CHEM,
Plot No.: 7104, Road No. 71, Sachin-GIDC, Chortas:
394230, Dist: Surat.

3. Phone Nos. - (M) 9329954141

4, CCA No., Date & Validity (Copy of
the CCA should be enclose

: CCA Consent Order No. AWH-105280 Date of
tssue: 22-11-2019 valid up to 30-06-2024.
Please refer as per Annexure-l.

8. Production ;
| SrNo. | Name  of the | CC&A  applied | Total produced during the | Name  of  the |
Products Quantity per | previous year {(January- | supporting
month 2021 to December-2021) | document or
.................... 1 : record. |
1. 2. 3. 4 | 5. |
L  Ferrous Sulphate 125 MTMonth Nil Nil
2 Phthalocyanine | 100 Nil Nil
Beta Blue (Pigment
) Blue 15.3 & 15.4 MT/Month _ |
3. Rhodamine-B . Please refer as
-  (Solig) 10.5 MT/Month %.34 MT/Year ) ver Annexure! |
4. | Rholcii‘aurn;?e-B 30 MT/Month Nil Nl |
o L I |
8 | Sulphanitic Acid | 30.75 MT/Month | Nil ] Nil |
6. Raw Materials (RM) ;
Sr.No. [ Narme of the Raw | CC&A applied quantity | Total consumed | Name of the supporting |
Materials per month during the year document of record |
(January-2021 lo |
. _ . . Decermber-2021) ol
2 S S 4. o S
1. Please refer as per Please refer as per Please refer as per Flease refer as per i
Annexure-H. L Annexuredl. Annexuredl Annexure-l. i

cOR REAL SHEW
ARTNER



7.

Utilities :

942

| St.No, | Name of the Utility | CC&A applied Quantity | Total produced Name of the supporting document or !
! : ‘ per month. during the year record (January-2021 to December-
(January-2021to | 2021) ?
i | — December-2021) -
1. | Elegiric Power | - -
P2 Captive Power --- - — -
3 Iwater 18.1 KL/ Day _| 2u.80KLiYear | — _ o
i 4. | Bio CoallCoke - - —
fB | CoaliLigrite - - —
3 | OrLBO _ §
| 6. Baggas 0.6 MT/Day 9.73 MT/Year — )
7. Qil (Name) |- - — i
! 8 | Natural Gas 100 M*Day 91.54 M¥%Day —
L 9. [ Others. {Diesel) -- — — :
8. Wastes Generation & Disposal during the year :
Sr. [ Namcof [ State | CC&A | Total Quantity of wastes Type & | Out side Total
i No | the Waste (SL.G} | applied generated retsed and treated capacity of | Disposal Wasieg
i - Quantity qu_rjng the year Treatment | facility for dispose
i Generated Reused at | Tre | facility at treated dusing ez
| {January21- | site ated | site (ETP,  waste (place | year,
' | December2 | {January'2 APCM etc.) | of disposal} | (January'C
! 1) 1- | 1. :
| December Decampe: -
! ) '21) 2N
1 2. s 4, 5. 6 7 8 1 9 0
i 1. 'ETPShdge | Solic 0.8 0.36 Nl Nil | Nil | TSDF site | NIl '
S [ MT/Year MT/Year
| 2. | Process Solid 19.920 11.12 Nil Nil Nil | TSDF site Nit
Sludge/ MT/Ysar MT/Year | '
; | Waste - _ —
3. | Used Ot Liquid 0.1 0.047 0.047 Nil | Nil | Reuse as Nit
MT/Year MT/Year MT/Year ! tubricant in
' | machinerie
| s
| 4, | Discarded Solig 21 MT/Year | 10 MT/Year | Nil Nil Nil Discontamin | Nif
| Containers ‘ ator
; & PP |
I BaysiLiners ' ' .
g, Detalls of Disposal of Treated Effluent :

Sr.No. | Name ofthe |

Total quantity of treated effluent disposed during the year

Waste stream | Disposed on land by

- -

Girectly disposed to
GIDC or municipal

Disposed to CETP by

FORREALCHEM -

ARTNER



943

| Gardening Disposal outside | drain or Sea. l' Tankers | Pipeline
| efc. {(January'21- E
| | December21) ‘ | L
| 3 | 4 ‘ 5 [
Elllusnt | - - --- 27.96 -~
. | | , - Klfyear ‘
10.  Details of Solid/Gaseous wastes after treatment B
g e Total Quantity disposed during the year . N
Sr | Nameof | Seniforco- | Sentto | Incinerated at Evaporated at | Vented Vented
. No | the Waste | processing TSDF or | Own | Common | Own | Common through througi:
‘Re- site | facility site | facility flue gas | proce:..
L cycler _ stack scrubbes
2 3. 4 S, 7. 8. 9. 0.
1. Steam | - - - -— - | -
Boiler '
: _Boowyy ;0 B _ ~
- 2.1 Thermo | - - — - -- - -
i Pack
L | (1000 . o
L3, ] HotAir |- —_— |- —-— — —
g’ Boiler '
Z {600 U)
11. Petails of Disposal of Spent Solvents. Acids or Alkalis after use ° *Not Applicabie
. Sr.No. | Name of the Solvent, - Total Quantity disposed during the year. o
| Acid or Alkali Sclvent distillation at Spent Acid or Alkall Re-use or
_— | treatment at o
Cwn Other | Saleto Actual | Own Other | Sale to Actus!
. site site Users Site site users
L 2 3 4 5 6 | 7 8
1 = [ - = - - - =
2 . l l .
12. Other Details :

TSDF Membership No., Date & Place (a) Please refer as per Annexure-IV,

FOR REAL, CHEM

.
atiached): Please refer as per Annexure-ll.
(2)
(b}
{c)
(3} CHWI Membership No., Date & Place (a)
(b}
(c)
{4} Consent No. & Date of Reuser/Recycler etc. -

DARTIES

GETP Membership No., Date, Place & booked quantity (membership certificate should be
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| 8r.No. | Name, Address & Phone | Consent No. & Date from | Total Quantity sent to theas
Nos. of Reuser/Recycler etc.  GPCB/CPCB./ Other SPCB (For | -
\_ transboundary movement) Name of Total Quanlity
the Waste | sent during the
__ _year.
I 2. 3. - 4. 5.
i1 - - |- =
(5) Wastes” Transporters Details | Not Applicable

Sr | Name, Address | Vebicle Used to carry Having | GPS | Online ’ l.og-
No | & Phone Nos. | Registration ~ wastes ' Authori | system | manifests book

of the Nos, of Name | Tocarry |zation |implemen | implemented? mainta;

Transporters Trucks/ of the | atwhich | from ted? ' ned?

Tankers & waste | place for | GPCB?
| capacity disposal I

1. 2 3. 4. 5. 6 7 8. | 9
1. |- B - - | - -- - -- -
13. Need of Upgradation. if any :

Looking to the above production and wastes generation or/and future planning to increase productios:
mention any up gradation or addition of pollution centrol measures necessary in respect of —

ETF

AFPCM

LR o o A

Fuel change or use

Scrubbing system for pracess gases
Noise coitrol.

Solvent Recovery Unit
Any other

Name & Designation.

Note ;

from the Board.

Any false information ar r;‘,_l,ippression of information may lead to cancellation of all types of_p?missiona:



945 ANNEXURE T,

- GUJARAT POLLUTION CONTROL BOARD

s PARYAVARAN BHAVAN

~————— ector-10-A, Gandhinagar 382 010
=TT

=1 Phone : (078) 23222425
N
8

(079) 23232152
GPC Fax . (079) 23232156
Website : www.gpcb.gov.in

B RP.AD

In exercise of the power conferned under section-25 of the Water {Prevention and Contrgl ol
Pollution) Act-1974, under sevtion.?l of the Ajr ( Prevention gnd Comteosl of Pollution - 1981 and
Authorization under rule 6(2) of the Harardous And Other Waste (Management ww Tramboundary )
Rules. 2016 framed under the Environmental {Protection) Act-1986, This Board is empowered to Grant
CORA,

And whepeas Boand has reveis od comeolidated comsent application betler no 162306 dated 08.83%-
2619 for the Conselidated Cunsent and Anthorization 1UC & AJ of this Buard andet e prowisions
fules of the aforesaid Auts. Consents & Avllwirization are ivtely granied as urder:

CONSENTS AND AUTHORISATION:
(Linder the provisions rules of the aforeaid en imnienil aetz)

Piof No: TID4, Read No: 71,
achinAADC, Chorvasi-394230,
Tak Chorssi, Dist: Surat.

i. Couasent Order No. AWHN-1065280 Date of issue: 22-)1-2019,

2 The consents shall be sylid unte M-86-2024 for the wse af outlet fior Ihe discharpe of freated
effluent and emission duc te operation of industrial plant for manufacturing of the folluwing iems?
products:

;_Sr,No. i Product e .o Quannn
] 11 ermous Sufphute TAZAMI Month :
| . s oo A With Y8 % Sulplinric Acid) J
2 | Phthalocyanine Beta Bhic - 100 ST Month
3 . _ .ty grinding from CPCBeta hlue onby
3 Rhudamim—l{{].lquid)_ M MI1-Munth i
4| Rhodamine-N(Solid) [ 10SMT Mo T T !
3 [ Soiphanilic Acd__ CS6TAOMT Month _

(. Appiicant shall comph with conditiuns kid duwn in Eavironmient clearance issued » ide wrder no.
SFIAAGUIFRCS{N 1262 2018, dwed: 300 H S0IR by Seale Lesel Fovironmwemt  hapac
Assessment Authority Cinjarat.

2. Unit shall meintain zero discharpe of wustewater,

3. Industry shall mamage Sofid Wastes generated from industrial activities as per Solid Wasie
Management Rules-2016 (solid wante i defined in Rule.3{46)).

4. As per Provisions of Ruly 1X of Solid Waste Management Rules-24 16 von arg direcksd 10 make an
arrangeinent in Ulities (o replace o least ive percent (591 of your walid Tl foguinament by
“refused derived fuel®.
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Industey shabi prosyide dedivatgd stoeaee facilin b By ash.

[ndustry shall comply swith My ash nosilicaicns 1999 as amvinded (Tom tinme © time.

t it <hall adbiere i stringent air palliians standanis Lo 810 %y of existing Aue gas and
Process @iy e 3hunLinds in b € 108 darerniead oaramerer PAM e Fhis standand shall be
reviewed poigsdicedls.

& Pollowing e pollusion cosirob measures shall be provided I the Aue cax emission soueces
like Botler, Thermic Fluid Heaters iv. (As Apphicable)

Y- VN

“Stipulated APCM in Red / Orange rategan industrial unity of CPA: SPA B
Steam gencration vapacity Type of APCM i
(in THH) o . o

‘ _i_.csx thin 1

Wiy <hall ek an e Yook sfpe sorahling systeos of appropriade mediz tor twe
vonl sk OF e pruesss g vmisaion,

. The unit Sl mlene s Sector specilic guidelins SOP publishad b GPCB - CPCR from
Hme 1 ting Top et@etive gt cmissivn enered ke pandelines for: Stone crushing units.
taal handling smis, spent sobvent handling snd management. spent acid ianagement.
Drcomiwni nrtion of divins, comgingis ¢ly,

1.4 nit shall tab e sdoquese measores s conteod aloair noisaney Niom the industrigl potivitios

which may inelude measares like- use of masking swent wih gomizer w1 slem (water surtain),
o lowed * antamatic manerial handlivg < -tem. contaioment of the odiue » ulnerabie ares ete,

12 Eimig shall me ase Petevohe, fomace ail, LSEN aa g el

[3, Uil shall adop sectond Hest Available Tevhmkos -3

(4. init shall pris e green belt of 40, of the pht arca, using coivept of 1he social Forestn and
Jevelopment of reen belt outside project premises in adjacent anens.

15, Unitshall provide Wall o Wall carpeting in veliicle movement areas within premises 1 2void
dusting.

Ja. L it shall siricils s on handling. storgyse smd dispsal ot ) -anh, slag. ted-mud. ddeinking
sludyge ete . obligh Volume: Low Eiect Wastes) as per preyailing guidelines and il dixposal at
duesignated lovations approvad hy the Boord,

1L dadesiry shall digpese 818 bazardans wastes throweh co-provessing. pee«processing (o e
eaiert pumaclby prior it dispesal wocscinetaran Ladrilé as per prnisic s of Hazrdows and
Ol Woastes 1 Maeagement amd | ranstowatay Mosvanents Rebes. 206,

I8, Indusers shall steivtls comply with ill the measwores specified im gukielines for spent solvent
wmagemand. spest acid manazement, snd otber purdelines dircctions publishied fren lime ©
e by G 3 sz or M (3, ele,

LA gt Satl carns v Ranspomaion of auzarduis sonizs hnagl GPS monted vehivies only

20, Linit shall subinit 22poet ol complinice of the vonditions o1 147 eveny sear 10 the Bount
prepared by Bsizd maeny,

25 Ut shadb erdemee CUR fnndallestion 1 at leisst [ F imes e <Jubs given i the OM Jawd
BRLAES 20N Soor SP YCLud 2 Genes hoe UMY i caee of Pavinesmentd Clewang,,

H

3 CONDITLONS UNDFR THFE. WATER ACT:

3.0 saerce af water. - SHM
3.2. The quantin. of tie st water conaumption tar osdustrial purpose shall ot excenul 16,4 KL Oay
3.3 The yuantity oF the fresh water consumption toe dimestic pugxme shall not excead 1.7 KL:Day,

Page 2 0f 7
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B GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

‘{E—"‘w Phone : (079) 23222425
/4 (079) 23232152

Website . www.gpcb.gov.in

34.The quaniny of Iy indistrial erfluent o he genennted from the manukstanng process and ather
ancillary indwrial operaunny whall or voeed 2 39 N1 ey . (st of 14934 K Day waste water
generated fom process is dispesed info Spras Prver of Mahavir ¢ co Prajects Pyt bid. (MEPPE )
afier giving primary treatment. 0.94 KI Sy waste water generated froun hailer, cooling tvwer
makeup & chilling plant which is reused inte cool e lower.

3.5, The quantity of deinestic waste water shall not exeed 1.3 KLl Das,

3.6. Domestic effucnt shall be disposed off through septic tanhsoak pit sysem,

4. CONDITIONS UNDER THE AIR AC'T:

4.} The following shall be used a« 3 fuel in flw A Boiler. Boiler and Thennopach

eespectively, .
SN Fui Gy
b |W«.-w_“ T‘gl_._('i. MTDay !
2 | Matural Gas | 100 M7Day &

4.2. The applicant shatl install & operite compretensive adequate air pobiution control system in
order 1o achiese prescribed norms,
4.3, The flue gas emission theough dack atiwched W Hat Aie Bailer. Bnler and thermopack
shall con form 1o the follow ing stundands;

Stack | Stack attached | Stack PAW  Pallution  Paramelers  Permissible |
No, o height i | Comtral S stem ; Limit :
— Meter | . .. e
! Steam Boiler | 23 ELEE Purticutate Mater : 130 mp NA®
1600ty (Common 8, + 100 ppam
i Thermupack ~tich i : N, > ppm
: (1000 L) SO T
Hot Air PMubli Uvclone  Particulate Matter - 150 ma NAT
£ Boiler } 23 * Separt %0, 100 ppm
(600 L) ; N, ‘ U ppwm

44. Tiere shall be no process emission from the manufacturing process as well as any other
ancillary process,

43, The concemmtion of the following parameters in the ambient air within the premises of (he
industry auxd a distance of (Ometers fin the swree) other than ke ~taek-vents shall not
exceed the Follawing levels.

: PARAMETERS .. ERMISSIBLE LIMIT (Micogram ™M™y

: oo Al 3Ne Aserage

[ Paticulate Momeea 18 (PM W) 3 &0 T

Particulate Matter- 2.5 (PM 4« ) ... 0 . .60

SO, 50 : 80

N, B B R

Page 3ol 7. .
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46, The ..ppiwam shal: provide prthotes, ladder. platorm ete ot chimney(s) for monitering the
air emissions and the same shall be open {or inspection o amd for vse of Boord™s staft, The
chitoney i1 vents aitached 1o varkous sadrces of ermissiom shiall he designed by nmbers sueh
an S-00S 2o i tiese <dad) e paanies! displos ew i b coaee wentidiction

470 The nubosare shall take awbeguate measures Y contial of noise kvels [Tony ity own surces
A4t we peomi-es 50 3s W Mintid smbient air quaiily ~tudards in rexpest of noise 1o less
than T3di3 Vb duriogs Jos e and™) IR 3 doring ight tive. Dasdme s acchamed in
hetwaen 60 ne and B pom el ndghirne ix reckened between 10 pom. and 6 50m.,

h
¥

AUTHORIZATION us per HAZARDOUS AND OTHER WASTE (MANACEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2  [See rube 6 129)
Form 1or 2rang s qutarization (e ogeapser oo operator amllisg | lazondous waste
A1 Antbonzgten onfer N AV - T08IR0 date of Sy 22-31-2019,
5.2 M Real Chem, 35 herehy pramed an authorszaton o operate fucihty ol helow for
ﬁ)llm\mg h.:r'irdom “8:»104 an he premises slluaicd at Piot Ne: 7104, Road No: 71.

- SK Waswe : Quantit  Schedube-l/ | Facility
No | _.. e '*fo\fs"!.r_i_P&M! ory. | B
|I_ Chemicil  Shadge  feom {}: ¢ wllection. Sorage.
' { WM WEHICT Treplrent : Trmspoctation  and  disposal  at
- =k IR wrthorized TSI Site,
T Proves wase  foui T 353 Cullection.  Storige.  Ircatment.
; : studge Revidue covraining . bansportanion and  dispo~al at
: Eacid, e metaby, crganic i GPCH authotiaed TSOIF Sile.
| cumpouml : i
T | Used M mlo i 5.1 Collection, storuge. ransportation
! ud  disposal by selling  te
i e L _ Reptered reneliners. !
4 Imp1'. b (I C S EAOrS A Codlggtion, storge transporation
Cliners conpzime g with wnd dispesdl o authorizod
: hazardwus chemicizls « ecomiaminatne
S : T VR L

4.3 The authiorization <halk by vahad up b J0-06-2024.

S The aevhoridation is subject te the conditions statd below smd such other conditions as may
be spectiivd i the rules froan fime 1o sime wider the | avinmment (Pratection ) Act-1986.

5 The outherization T cranted we operate & Pavilinn R collection. storave within Jacuony
et esges s fidton gnd «ienate ol of Hoacarhess wasies as per condition e 8.2 4o
e andustrs v iz BT CU A ol s Bogrd

6. TERMSAND CONIMTIONS OF ALTHORISATION
F. The appliciet <ba beomply with the prenigions of the B s isomment (Pratection Act- 1986 and
the'rules madye there umler,
3. The autlwsrizition or ita romewat shall be prodoce t mspection at the request of an offiver
autherized by the Guparat Pollution Conirol Board,

Pape 4 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

- Sector-10-A, Gandhinagar 382 010
T Phone : {078) 23222425

«Wwr (079) 23232152
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

3. The persons authorized shall nop eent. lend, ~ell, and ranster or othenvize transport the
hazardous wastes withouwt obtaining prior perimnission of the Gujaray Pollition Control 18oand.

4. Any unantharized change in personne), oquipment or working conditivns as meationed in the
authorization order by the persons awtharized ~heil constitute a breach of this authorization,

5. The persen authorized shall imphament Faserpeency Response Procedure (ERI') for which this
authorization is being granted considering all site speclic ponsibl scenarios such as spillage.
leakages. fire ¢1e. and their possible impacis and dlso camy out mock drill m this regand at
cegular imerval of time;

®. The person authorized shall comply with the provisions outlined in the Central Pollution
Comirol Baard guidetines on ““lmplemuenting | iabilities for Environmenial Damages due to
Harudling and Disposak ot Hazardous Waste< and Pentdn -

7. hin e duge of 1he awborizad poron o ke prior persission of the Guisral Polkution
Conirod Board 10 close down the faciins.

8. The imported hazardous and other wastes shalf be fully insured tor transit as well as for am
accidental oocurrence and its clean-up operaron.

9. The revord of consumprion and fute of the noported hazurdous and dither wastes shall e
maitained.

10, The hazardous and other wastes which gefs penersied during recycling or reuse o recovers or
pre-processing or atilization of imported Dasardivgs or other wastes shall be treated and
disposed of as per speeific conditiung af awthoriznion.

11, 'The impurter or experter shall bear the cost o) import o export and midgation of damages if
any, ',

12. An application for the renewal ol an aulhorizsion shall be made as Laid down in Toles 6(2)
under Hazardous Waste and Other Waste Rubes. 2016,

£3. Any other conditions for complianve as per the Guidelines issued by the Ministry of
Environmem, Forest and Climate Change ar Cemntea)  Polition Control Board from tine o
time.

I4. The waste generator shall be totafly respomsible fur (i.e, collection. storage. transpottation and
wltimate dispocal) the wavies generaral.

15, Recards of wasie gencration. ity managenaent tadd annual eewnt shall be submitted o Gupeat
Polhution Control Board in Fonmad I e duy ul June o every 1oar for the prceding perind
Agpril 10 March.

16. In case of any accident. defails of the <ime shall be submitted vn Form-11 w0 Gujarat
Pedlution Contnl Board,

17. Asper “Public Liability Insurance Act-91™ company shall get Ensurance Palicy. iF applicabic.

IR, Empty deums and containers of Wi and havant material shall be wcated ax per guideline
published for “Management & tlandling of Jdiscarded containers™. Records of the same sholl
be muintained and forwarded to Gujarar Pullutivn Contral Board regularly.,

9. in case of transport of hazardoar wastes 1 a0 Gcilan or (.8 treatiment. storage and disposil)
existing in a State other than the State where hazardous wastes are generated. the oceupicrs
shall abaain "No Objection Centiticate” tiom 1he Stuue Poliution Cornrol Board or Commitiee
of the conczened State of Union |erriton Administration wire the facility exists,

20, Unit shail take all concrete measures 1o shens Tangible results in waste generation, reduction,
avoidance, muse and recrele. Actions when in this regan) shall be suboited within three
mamhs and also along with Form-4.

Page S ol'?
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21, Industty shatl have 1o display the relevant information with regards to hazardous wasie as
indicated in the Flon, Supreme Court™s Qrder in WP No.H57 of 1925 dated 14" QOctober,
20413,

22 Industry shall have 3o display oreline data outside the main factory gawe with regard to
quantity and rature of hazardous chemicals being handled in the plant, including wastewater
and air emissions and solk! hazardous wastes gencrated within the factory premises.

SPECIFIC CONEI'TIONS:-

7.1. The awhortzed actual user of hazardous and other wastes shall maintain records of hazardous
and pther wastes durchased in a passhooh issued by the Sty Pollution Control Board afong
with the auttworizaios.

7.2 1andling over of the hazardous and ciher wastes 10 the uthorized actual user shall be only
after making thi: catry in the passhook of the actual user.

7.3, In cuse o renews; of authorization. a seli-centified complisnee report in respect of eftluen,
pmission slaadacds and the conditions specitied in the wulthonization tor hazardous and other
wasles shall be submitted to SPCB.

7.4, The occugpier of the Facility shall comply Standard operating procedute‘guidelines published
by MOEELCT v CPCR or GPCB froos fime Lo tinve,

2.5. Uit shall comply provisions of E-Wasee Managemuent Rules-2016.

7.6.The disposal of Hazardons Waste shaH be carried out as per the waste Management hicrarchy,

?.7.The occupiers of facifities shall not store (he hasndous and othier wastes for a pericd not
exceeding ninety days. Prior permission of the Hoard slill be obtainxd for extension of the
storaye pecial,

7.8. The ocoupicr sha!l maintain the records of generation. sale, siorage. transpart, recycling. co
processing aud di:poesdl ol hazarbous waswe and make available durinyg the inspection.

7.9, The trusporiatior of the luwordous waste sigtl he camad oue in GPS mounted dedicated
seliicles.

GENERAL CONDITIONS: -

.1, A0y ehange in peroniel, cquignnent br working conditions a8 metioned 113 the consents
formeosder should immediately bse intimated w this Board.

8.2 Applicant shidl als0 camply swish the gencrad comdicos gives in annexure |

B3 Whenover die o accident o wther mwnfareseen act or aver. such emissions oceur of is
apprehended to vecur in excess of standards Jaid dosn such intormation shall be forthwith
reportedt ‘lo Beard, concemned Police Station, Offtce of Directorate of Health Service,
Department of Cxplasives, Inspectorate off Factories and ocal bocdy.

B by case of Hiilure of pollation controb equipments, the praduction process conneeted to it shall
hestopped. Rewedial avtions‘measures <hatl be implemented immediarely to bring entire
situation nrormal. :

A The Lnvimnmentad Mimagement Linit Cell shall be setup o ensuire implementation on and
puwitoring  of sovivekmental sulogionds and other (oaditions «Gpulated by statuton

IPage 6 of' ?
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

] Sector-10-A, Gandhinagar 3682 010
Phone : (079) 23222425

S
W (079) 23232152

GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

authorities. The Environmental Management Ceth Unit shafl directly report 1o the Chivl’
Executive of the organization and shall work ax a fucal point for internalizing ¢1vironmental
issues, These celisumils alsa coondingite the eaervise ol environmental audit and prepiralion
of eovirglmental statements.

86.The Environmental awdit shaib be carrial oul yearly and tw environmental statements
penaining to the previous yeor shall b submilling 1o this State Board Jatest hy Mith
September every year.

For and va behalf of
G ujarat Paliution Control

{Sushi
Senior Epvironmental
NO: GPCBACTE-SRY-)525/1D_56634/ Nate:-
issned to:
M/s. Real Chem
Pt Ne: 7184, Road Nao: 71, Sachin-G1DC,
Choryasi-3941.30.

Tak Chorssi. Dist: Surat,

Page 7ol'7
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

£

REAL CHEM

GSTIN : 24AAVFR5582K1ZE ARNEILUREUFRE582K

MONTHWISE PRODUCTION AND RAW MATERIAL CONSUMPTION

PRODUCTION DEATILS

MONTH PRODUCTION
| Ferrous | Phthalocyanine | Rhodamine- | Rhadamine- | Sulphanilic
Sulphate Beta Blue B (Solid) B liquid) Acid
(With 98% | (Pigment Blue (MT) {(MT) (MT)
Sulphuric 15.3 & 15.4)
Acid) (MT)

i MT) | , =
Jan-21 NIL NIL NIL NIL NIL
Feb-21 NiL NIL 2.256 NIL NiL
Mar-21 NIL NIL NIL NIL NIL
Apr-21 NIL NIL 1.080 NIL NIL
May-21 NIL NIL 1.502 NIL NIL
Jun-21 NIL NIL 0.710 NiL NIL
Jui-21 NIL NIL NIL NIL NIL
Aug-21 NIL NIL 1.486 NIL NIL
Sep-21 NIL NIL NIL NIL NIL
Oct-21 NIL NIL NIL NIL NIL
Nov-21 NIL NE 1.020 NIL NIL
Dec-21 NIL NiL 0.319 NIL NIL

Total NIL NIL 8.38 NIL NIL

FOR %f-jﬁm
PARTNED
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

GSTIN : 24AAVFR5582K1ZE

PAN NO. : AAVFR5582K

RAW MATERIAL CONSUMPTION DETAILS

Raw Material Consumption Jan-21 to Dec-21 Total
{MT)
For Ferrous 98%
Sulphate {with Sulphuric
98% Sulphuric Acid NIL Nit
Acid) iron Dust
For
Phthalocyanine
Beta Blue CEC B;"”e NIL NIL
(Pigment Blue ruae
15.3 & 15.4)
For Rhodamine-B Di Ethyl
{Solid) Meta Amino 6.696 6.696
Phenol
(DEMAP)
Phthalic
' Anhydride 8.372 8.372
Caustic Lye 3.347 3.347
Sulphuric
Acid 1.168 - 1168
Hydrochloric 3347 3.347
Acid
For Rhodamine-B | Rhodamine
liquid} -B {Solid)
Acetic Acid NIL NIL
Di Ethylene
Glycol
For Sulphanilic Aniline
Acid Sulfuric Acid NIt B Nit
FOR REAL,CHEM

PARTNED
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953 ANNEXURE I

BEH. INFRASTRUCTURE LIMITED

{Formaly Known As Bharuch Enviio Infrastructue Limited}

02" FEBRUARY, 2022

70O,

REAL CHEM

PLOT NO - 7104, ROAD NO - 71
SACHIN GIDC, CHORYASI - 394230,
Th- CHORASI, DIST - SURAT,

Sub : Membershiyn Certificate for Common Solid Waste Disposal Facility.

Dear Sir,

We hereby certify that you have become member for the common
Solid/Hazardous waste disposal facility developed by BEIL INFRASTRUCTURE
LEMITED (Formerly known as Bharuch Envire Infrastructure Ltd), at GiDC,
Dahej. You have booked solid waste guantity of 20 MT/Year. You have also

paid your capacity commitment charges. Your Membership No. is OTH/955,
Waste will be gccepted after submitting valid authorization of GPCE.

1) Total TSDF Capacity of BEIL Dahej: 1900000 MT
2) Total Consented Capacity: 1900000 MT

3) Total Occupied Capacity: (0737129.63 MT

4) Spare Capacity: 1162870.37 MT

Thanking you,

Yours faithfully,
For, BEIL Infrastructure Limited
{Formerly Known as Bharuch Envirp Infrastructure Ltd)

é

\3 // / X #

. e
IS ry Ve

AUTHORISED SIGNATORY

G Mo, U4S308G44 89TRPLCO326586
Rogd. Office : Plot Mo, $TO1-16 GIDC Estate, Post Box Mo, 82, Anklesivwwar 393 002, Dist. : Bharuch (Gujarat)
Phones (02846) 283138, 225225 « Fax ; (02645) 222849 » E-mall : dalwadibd@beil.co.in Websitu: werw.bsil.coin
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

"

REAL CHEM

GSTIN : 24AAVFR5582K1ZE PAN NO. : AAVFR5582K

March, 2022 GPCB ID: 56634
To,

The Member Secretary,

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector - 10/A,
Gandhinagar- 382 010.

SUB.: SUBMISSION OF AN ENVIRONMENTAL STATEMENT FOR THE FINANCIAL YEAR ENDING
ON 31°" MARCH 2021

Respected Sir,

With reference to the above subject matter, we would like to submit herewith

An Environmental Statement for the financial year ending March 31% 2021.

We hope you would find the same in proper order & oblige us.

Thanking you,

Yours faithfully,

For, REAL CHEFbR REAL kv

(AUTHORISED SIGNA TNER
Encl.: Form-V & Annexure-|
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FORM -V

{See Rule 14)*
From:
M/S. REAL CHEM
PLOT NO: 7104, ROAD NO.- 71, G.l.h T
SACHIN, DIST: SURAT- 394230.

To,

Gujarat Pollution Control Board
“Paryavaran Bhavan”,

Sector — 10 A,

GANDHINAGAR - 382 010

Environmental Statement for the financial year ending the 31% March...2021

PART-A
(i) Name and address of the owner/ Mr. SAURABHBHAI PRAVINBHAI GABANI
occupier of the industry operation (PARTNER)
or process M/S. REAL CHEM

PLOT NO: 7104, ROAD NO.- 71, G.L.D.C.,
SACHIN, DIST: SURAT- 394230,

{ii)  Industry category -

Primary — (STC Code) Small Scale
Secondary — (SIC Code) : |
. . e . SR. Product Capacity
iii
(iii}  Production capacity Unit: | Ne. (MT/Month)
1 Ferrous Sulphate 125
2 | Phthalocyanine Beta Blue 100
3 Rhodamine —B{Solid) 10.5
4 Rhodamine —B {Liquid) 30
5 Sulphanilic Acid 30.75

2017

{(iv)  Year of establishment
(v}  Date of the last Environmental
Statement submitted P -

*Submission of Environmental Statement is in accordance with the provisions of Rule-14 of the Environment
{Protection). Amendment Rules, 1993 of the Environment (Protection} Act, 1986 (29 of 1986) published vide
Notification dated 22-4-1993 G.S.R. 386 (E} in the Gazette of India-Extraordinary- Part-1l Section-3
Subsection (i), No. 155 dated 28-4-1993 by the Ministry of Environment and Forests, Government of india;
read with the Notification dated 13-3-1993 G. S. R. 329 (E), of the Gazette of India —Extraordinary Part — Il
Section —3 Subsection (i) No. 120 dated 13-3-1993.“Every person carrying on an industry, operation or
process requiring Consent under Section-25 of the Water (Prevention & Control of Pollution) Act, 1974 (6 of
1974) or under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 (14 of 1981) or both or
authorization under the Hazardous Wastes {(Management and Handling) Rules, 1989 published under the
Environment (Protection) Act, 1986 (29 of 1986) Shall submit an Environmental Statement for the financial
year ending the 31° March in From V to the concerned State Pollution Control Board on or Before the
Thirtieth day of September every year, beginning 1993.”

FOR REAL, CHEM

BARTNER
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PART -B
Water and Raw Material Consumption
(1}  Water Consumption M*/day
Process 0.07 m*/day
Cooling, Chilling Plant & Boiler 0.04 m*/day
Domestic 0.172 m*/day
Gardening 0.0052 m*/day
Name of Product Process water consumption per unit of product
output
During the previous During the current
financial year financial year
(1) (2)
(i) Raw material consumption - 0.72 KL/MT
* Name of raw material  Name of Consumption of raw material per unit of output

Product

During the previous  During the current
financial year financial year

Please refer Annexure — 1

* Industry may use codes if disclosing details of raw material would violate contractual
obligations, otherwise all industries have to name the raw materials used.

FOR REAL CHENi

PARTNER



PART-C
Pollution discharge to environment/unit of output
{Parameter as specified in the consent issued)

Pollutants Quantity of Concentration of Percentage of variation from
Pollutants pollutants in prescribed
discharged discharged Standards with reason
{mass/day) (mass/volume )
(a) Water Not Available
{b} Air Not Available
PART-D
HAZARDOUS WASTES
(As specified under Hazardous Wastes (Management and Handling} Rules, 1989)
Hazardous Waste Total Quantity (kg.)
During the previcus During the current financial
financial year year
{a} From Process Used Qil = 0.003 MT Used Qil - 0.002 MT
Process Sludge — 0.15 MT Process Sludge — 0.04 MT
Discarded Container- NIL Discarded Container- NIL
{b} From pollution contro! ETP Sludge - 0.20 MT ETP Sludge — 0.11 MT
facilities
PART-E
SOLID WASTE
Hazardous Waste Total Quantity {kg.)
During the previous During the current
financial year financial year

(38) From Process - -

{b) From pollution control facilities - -

(c} {1) Quantity recycled or re- - -
utilized within the unit
(2) Sold - -

{3) Disposed - -
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PART —F

Please specify the characterizations {in terms of composition and quantity) of hazardous
as well as solid and indicate disposal practice adopted for both these categories of wastes.

Used Oil - 0.002 MT
ETP Sludge- NIL
Process Sludge- NIL
Discarded Container- NIL
¢ Whatever quantity of process waste generated from unit is stored in to hazardous waste
storage area & disposed off at TSDF site.
s Discarded Containers disposed to its actual recycler having decontamination facility
enlisted with GPCB/MoEF.
o Used oil is again reutilized as a lubricant in machineries within premises.

PART-G

Impact of the pollution abatement measures taken on conservation of natural resources and
on the cost of production.

The cost of poliution control measure on the cost of production is 0.042 Paises per kg.

PART-H

Additional measure/investment proposal for environmental protection including abatement of
pollution prevention of pollution.

Not Available

PART — 1

Any other particulars for improving the quality of the environment.,

Not Avatilable

FOR REAL CHEM

PARTNER
(Signature of a person carrying

out an industry, operation or process)

Date : 02/03/2022 Name : Mr. SAURABHBRAI PRAVINBHAI GABANI
Designation : PARTNER
Address :  M/S. REAL CHEM

PLOT NO: 7104, ROAD NO.- 71, G.1.D.C,,
SACHIN, DIST: SURAT- 394230.
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ANNEXURE-I
MONTHWISE PRODUCTION
RHODAMINE -B (SOLID
MONTH (MT/MONT(H) )
Apr-20 NIL
May-20 NIL
Jun-20 NIL
Jul-20 NIL
Aug-20 NIL
Sep-20 NIL
Oct-20 NIL
Nov-20 NIL
Dec-20 1.92
Jan-21 NIL
Feb-21 2.26
Mar-21 NIL
TOTAL 4.18

RAW MATERIAL CONSUMPTION

NAME OF RAW MATERIAL
RAW MATERIAL CONSUMPTION (MT/YEAR)
Di Ethy! Meta Amino 3.34
Phenol{(DEMAP) )
Phthalic Anhydride 4.18
Caustic Lye 1.67
Sulphuric Acid 0.58 N
Hydrochloric Acid 1.67

FOR REAL CHEM

oARTNER
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INC A L WLV

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem7104@gmail.com

[ A\

REAL CHEM Cell : +91 9328554141 / +31 9825706432

GSTIN : 242 R8%82oK12E GPCB ID: 56634 PAN NO. : AAVFR5582K
To,
The Member Secretary, G205, B ar{ﬂ

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10/A
Gandhinagar- 382010. g

SURATN [~

! o 7- ~ 7zl
SUB: REQUEST TO REVOKE OUR CLOSURE ORDER 2
REF.: YOUR DIRECTION UNDER WATER ACT, 1974 VIDE LETTER NO.: GPCB/CCA-SRT-3525/1D-
56634/621465 DATED: 20/01/2022

Respected Sir,

With reference to the above subject matter, we have received referred closure order from the Board & noted
the content mentioned in it. In this connection, we would like to clarify & comply with your each direction as
under...

During visit on 6™ January, 2022 officials of the Board found...

Q-1. “Distance of this unit from the location where the Tanker No. — GI 06 ZZ 6221 had carried out illegal
discharge of liquid waste {near Vishwaprem Dying & Printing Mills P. Ltd) is @ 800 Meter on the
upstream side.”
s  We would like to inform you that we have not carried out any illegal discharge of liquid waste near
our premises area and the above said tanker is not ours.
¢ We assure you that we are trying our level best to comply all environmental rules and Regulations.

Q-2. “During visit it is observed that unit is found discharging untreated acidic waste water outside
premises through unauthorized outlet, leading to open surface drain of GIDC estate (passes behind the
unit}, which ultimately meets Unn Khadi.”

Q-3. “Sample of untreated acidic waste water being discharged outside premises through this
unauthorized outlet, leading to open surface drain of GIDC estate Sachin is collected. Physical
characteristic of sample collected during visit are as: pH- @ 2 on pH strip, Temerature-32 deg. C and
Colour- Reddish Pink.”

Q-4. “As per Consent & Authorization obtained {Condition No- 3.4} unit has to dispose waste water at
common spray dryer facility of M/s. Mahavir Eco Projects Pvt. Ltd. (MEPPL) through designated tanker.”

Q-5. “However, unit is found discharging untreated acidic wastewater outside premises in unauthorized
manner, leading to open surface drain of GIDC Estate- Sachin, hence violation of Condition No. 3.4 of
obtained Consent & Authorization.”

/W Q-6. “Analysis result of the sample collected from untreated w/w from unauthorized outlet of industry
' shows pH=2.08, TDS5=27132 mg/L, S5=652 m/l, COD=38893 mg/l & Acidity as CaCO3= 9000 mg/| which
\,@{g/hlgher than the prescribed norms by the Board.”
\;\ - We would like to inform you that, waste water generates during the production of Rhodamine,
o tarat Folgndi ﬁﬂﬁ]ﬁﬁm&e@wfﬂch we need to make neutral and then sent to M/s. MEPPL for spray dry.
;—:.,?JL{ i e FOR REA CHEM
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NLCLAL WMLV

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com

REAL CHEM Cell : +91 9328554141 / +91 9825706432

GSTIN : 24 MVF%%RQ\ZE&“SO generates from Boiler blow down, cooling Tower, and cﬂ!{w@nt EAVIEQQBBZK

as make up water.

¢ Acidic waste water not generates from our premises, we are herewith enclosing analysis report of
waste water generates from the process as per Annexure-l.

¢ We have not discharge any kind of waste water outside the premises. We are always sending
wastewater to M/s. MEPPL for further treatment; we are attaching our last tanker receipt as per
Annexure-l,

e Moreover, as per the above said, alkaline {approx 10 pH) waste water generates from the process,
the said wastewater transfer to tank and add HCL to make its pH approx 3-4 so that sludge
separates from the wastewater. The after its transfer to another tank where caustic is added to
maintain pH approx 7.5 to 8.5 then it is send to M/s. MEPPL for further treatment. And GPCB has
collected sample from the 2" tank where HCL added. We are herewith enclosing CCTV footage of
the same.

M/s. DGVCL has disconnected our electricity supply on dated: 31/1/2022 and water supply disconnected
by GIDC on dated: 24/01/2022. We are herewith attaching copy of the same as per Annexure-lil.

Moreover, we are herewith enclosing Revocation Application including Undertaking, Bank Guarantee,
form-20 and form-21.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the
closure order & oblige us.

Thanking You,

Yours faithfully,
For, RE M
* FRORREAL GHEM

{AUTHORIZED SIGRATORY) =13
Encl: Annexure I-1ll & CD, Revocation Application with Undertaking, Bank Guarantee & Form-20 & 21.
CC To,

The Regional Officer,

Gujarat Poliution Control Board,

338, Belgium Square, Ring Road,

Surat-395003.
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ANNEXURE -1

Pageiof2
_ TEST REPORT/CERTIFICATE
S ST REEOR e - iy S
17 NAME & ADDRESS OF CUSTOMER [ cermiicare o B _19;1 W
31 M, Real chem. ; :
| Plot no-7104, Road no-71,GIDC,Sachin, l
i} Surar-394230 | ISSUE DATE: 11/01/2022 ||
| ’
.......... 3 . —;W--' s e |
aste water : :
PiLk OE TN
SAMPLE DESCRIPIORE untreated) G e - or ol
SAMPLF CDLLEETED §Y o Sent by Party Nm Specrf‘ed M
: SAMPUNG___DATi _ Sentby Party Semt by Party |
1 SAMPLE OUANﬂW 1liter SAMPLtiD NO £ESPL22011102 |}
[1 % TS - - [P U ‘i
|1 SAMPLING '\AE;HOD Sent by Party __ PA(,KiNG!SEAL Sealed i}
1| sampleReceweDDATE:  11/03/2022 | SAMPLERECEWEDTIME:  1dsam |}
1| TEST START DATE: _ 11/01/2022 " TEST COMPLETION DATE: 11/01/2622 i}
agsun TABLE:
oo e
‘ ;’; PARAMETER UNIT _ﬁESBLT " TEST METHOD
i 01 pH C g/t 185 Is; 3025{%11 34}1988:eff200‘3 o
S PRI e IR T e bt it .
! % 02  Total Dissolved Solids {TDS} - omgfl : 5530 53025{P
| i g3  Chemical oxygen demand mg/L | 4231 | iS: 3025(Part 21}Reff.2009
1 {€oD) ' " == ‘
L For EARTH CARE ENVIRO SOLUTIONS PVT. LTD.
i H
At '
L did B
» AR A
AUTHORISED SIGNATORY: PREPARED BY:
{SURESH. MORADIVA} [TECHNICAL MANAGER}

END OF TEST REPORT/CERTIFICATE
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NOTE:

11 The result refers only to the tested sample & applicable parameters. Endorsement of product is
neither inferved nor imphed,

23 Tetal liability of our instilute is fimited to the invoice amount/testing charges.

33 This report is not to be reproduced wholly ur in parl and cannot be used as evidence in the court
of law and should not be used in any advertising media without our special permission in writing,

4} cample drawn & submitted by the party for analysis uniess otherwise stated.

§) Earth Care Enviro Solulions Pvi. Lid. Maintains strict confidentially of all the analysis and test
resuit and customer supplied product and will not reveal this information to third party unless
required by the statutory or legal requirement.

4} Subject to Surat Jurisdiction.

7} Perishable sample will be destroyed atter testing; others after two weeks from the date of issue
of the report, unless otherwise agreed with the customey,

8) The sample is accepted by us subject Lo our general conditions of services. Atiention is drawn (o
the limitation of linbihties: indemnification and jurisdictional issue ete defined therein.

9) Custonier requested for the above test only.



woooge Fem TR P N "‘
g,& _q? : % & ¥ e i M\% b
W-g.’j}%& i F 70 S Pt i%;

Page2oi 2
TEST REPORT/CERTIFICATE

e _ 5T REPORT R A i _ " o .
1 £
e e 7y ey vty ] |
1T NAME & ADDRESS OF CUSTOMER: ! }
PRI e R I el W A AL . ? ! ;
|| m/s. Real chem. ‘CERTIFICATE NO: 19/2 A
11 Plot no-7104, Road no-71,GIDC,Sachin, b i
2 i g
| Surat-394230 | ISSUE DATE: 11/01/2022 3
11 | }
: Waste water i
; FAPLE DESCRIPTION: LARB 1D te
; ?sm 19LE DESCRIPTION N (Mreated) " BID: 50/1 |
snmpu— (. mm II:D av L semtbyParty P_ﬁ_gmg_ougyaﬁgsn Not s__pgcme_d i
SAMPLINu DATE __ Sent by Party . SAMPLING TIME: ~ Sent by Party f
<AM°§§ QUANTLTY I lliter SANEPLE ID NO: i Eﬁsmzzmnca
1| sampuinG METHOD Sent by Part\_{_ ) PACKENG{SEAE_ Seaied {
1] SAMPLE chswm DATE ez | SAMPLE RECEIVED T TEME 11:45am :
| | TEST START DATE: - 11/01/2022 ~TEST COMPLETION DATE: ‘11/01j2022 J
| o R@QMM= s 1
1ose : : B
K6 PARAMETER UNIT . RESULT - TEST METHOD ]
FTE mg 648 3025(Part 34)1983 reff 2009 it
1 o Total Dissolved Solids (Tos) ¢ el 3’04 5 3025(Part60)2008 ]i;
o T e e N ; P o -
1, o3 Chemical oxygen demand mg/l | 1756 | 15 3025(Part 21)Reff.2009 1
§l...fconr S A |
; 4
for EARTH CARE ENVIRO SOLUTIONS PVT. LTD. b

. \ f
; t‘k 5 EE
AUTHORISE SIGNATORY: pnhbnaao g:  F
{ [SURESH MY MORADIYA) . _{TECHRICAL MANAGER] 3

END OF TEST REPORT/CERTIFICATE
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NOTE:

The result refers only 10 the tested sample & applicable parameters, rndorsement of productis
neithers mferred nor implied.

Total liability uf vur institute is limited to the ievoice amount/testing charges.

This report is nat te be rcprodu'ccd whotiy or in part and cannot be used as ovidence in the court
of taw and should not be used many advertising media without our special permissionin writing.
Sample drawn & submitted by the party for analysis unless otherwise stated:

Earth Care Enviro Selutions Pvt. Ltd. Maintains strict confidentially of all the analysis and test
result and customer supplied productand will not reveal this information to third parily unless
reyuiretl by the statutory oF fegal requirement.

Subiect to Surat Jurisdiction.

Perishable samphe will be destroyed afler testing: others after two weeks irom the date of issue
of the report, unless otherwise agreed with the customer.

The sample is accepted by us subject to our general conditions of services, Attention is drawn to
1o Hmitation of liabilities, indemnification and urisdictionalissue ete defined iherein.
Custemer requested for the above test anly
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! PLOT NO. 2430, GIDC, SACHIN-394230, SURAT, GUIARAT, INDIA | ANNEXU R‘E I[
. L]
% B |

1 |

] Ph.; +91 98985 72430/98793 16027 /98795 16042 {

o
i Website: www.meppl.co.in Email: contact@meppl.co.in ‘ %*“%t\

i CIN No.: U74999G32012PTCO72826 | _i

BILL FOR EFFLUENT TREATMENT |

REAL CHEM ‘| Bill No. : {TC/2,185 Date ; 0//12/2021

PLOT NO.7104, ROAD NO. 7 ‘ i

NEAR SAFAL DYEING MILL, GIDC, SACHIN ‘ |
SURAT M. No. : RC037-001/12/21

STING 24AAVFRSGB2KIZE - |
. bescription:  LIQUID EFFLUENT DISPOSAL HSN/SAC code: 999490 =
T T —— ——]
- 0 Dascription ‘ Cost Contribution 1 Rate | Amount |
1| NEUTRALIZATION COST _lr 0.00 | 4.85‘ 0.00 |
= | e i U
e i =55 S | 1

i DILUTION COST ‘ 0.00 l 2 75'I 0.00
A - | : | ———le ]
| GYPSUM DISPOSAL COST || 0.00 ! 2.70 || 0,007
oo = - = ! —
| EVAPORATION COST | 1.00 | 3.50 | 3.50
I . _§
| EVAPORATION SALT DISPOSAL COST | 0.00 —T 3'001 ne il

I= | ] |

. | ) { 1 e
| COAL SURCHARGE 1 1.00 | 2.30] 230
e i - ' t -
~.nosite Rate  5.80 Qty : 7420.00 Ttem Total | 43036.00
e S sa— - e =
CGST 6.00 % 2582,00J

SGST 6.00 % | 2582.00
- . _ | ~
4 munt : Fourty Eight Thousand Two Hundred Rupees only Net Payable: i -48200.00
e - o |

Received By For, MAHAVIR ECO PROJECTEPVT. LTD.

G
r\f’;r,uaﬁﬁ sy
.‘- :‘:’;k d
Piease Sign & Starap : Dtrectorf%@@g\.\{?ign

~ase pay on or before 1471272021

LK DETAIL; KOTAK MAHTHDRA BANK LTD.

5 EENT AJC. NC.:B611256328 JFSC CODE KKBKOOD0871

Cems ).G.POINT, GHOD DIT ROAD, SURAT-395007 CUIARAT INDIA
‘apmg & Conditions

+, Bill not paid within due date will attract Interest @ 18% per annum.

2. Any changes in bill amount due to any central or state iaw will be born by customer.

3, Subiected to surat jurisdiction.
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SACHIN NOTIFIED AREA AUTHORITY
Office of the Chief Otficer,
Unnati Building, Plot No 5719,

Chief Officer, Road No.6, G.1D.C.

Sachin Notified Area, G.ED.C- Sachin. Sachin 394 230, Dist.-Surat

Email: —mosqchm?(/gmaﬂ com e Ph & Fax No, (026 2399 825 ] o

No. C.O/NAJSCN 284 Dt. g5 -0t~ 2022,
YT o

Yt Bl wRsdsl,

apsnc YguRL HaAgl oll$,

338, AepaH AR, Ul Ha,

Rea? wos sudal, Aloflain o2 2.6l 212
Hot s, Yl - 395003.

Qe yenel FReisge sigs 66 0 flaet b, e ol 7104 H Wl yrasl 2w IR ol

oldl sal olloda.

deal. 1) 2UUA UM ol 1D-56634/7007 /2022 dL.21/01/2022.
2y og L allofl, Al U ol GPCB/CCA-SRT-3525/1D- 56634/62146%, cl,20/07 /2022,
3) el 53R ot ol W2/, 2 /u2llet/230, dl.24/01/2022.

wdosll,

oz W@ Quisd @ua du dedt w-ad orvliciciie] ¥, Rl uENQl Meag Wbl s

518 GPCB/CCA SRT-3525/ID-56634/62142%, - 20/01/2072 ol §5Hel vl N e L WS
7104, s ob. 71, w2 Slall, wllet s ARAHAN 220G Asre] Wl A Fell es «. 20102
2 dL24/01/2022 oll Dev w3 230 I SUA sraiul wda B, F winell 23w,

uiello] st s @ Hle ARou 1 2uis elaid &

ayHl wiER WBos ot solselst stUel A wdell 59 st ded-3 alet watell A w2fla
Secatiiles uLel, @l 2Ly, walet d ¥y locndl WA B, #eR Wl jox selslet otall B Al
sgoncianHl A 8. B wviefl gL .
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1) a1eg3lel YgMEE Pk G, uelcrel elast, A52R-10-2, aldletolR-382010. c- R g ML AU
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ol5E Reltoll:-

13 eyziel sldlues S8l @l . Sladl, wallet. - % L W,
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NE/MAL WLV

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 { +91 9825706432

A,

REAL CHEM

GSTIN : 24AAVFR5582K1ZE PAN NO. : AAVFR5582K

APPLICATION Fun renmenaiy 1 REVOCATION OF CLOSURE ORDER

1. | Full Name & Address of the Unit M/s. REAL CHEM,
Located at: Plot No.: 7104, Road No, 71, Sachin-GIDC,
Choryasi-394230, Dist; Surat,
2. | GPCBID Svuod -
3 No. & date of Closure order for which the One -
revocation is sought for YOUR DIRECTION UNDER WATER ACT, 1974
VIDE LETTER NO.: GPCB/CCA-SRT-3525/ID-
56634/621465 DATED: 20/01/2022.

observed that unit is
found discharging
untreated acidic waste
water outside premises
through unauthorized
outlet, leading to open
surface drain of GIDC
estate (passes behind the
unit), which ultimately
meets Unn Khadi.

4. | Date of Disconnection of electric supply 31/01/2022
5 Date of Disconnection of Water supply 24/01/2022
6. Remedial measures taken to control the pollution -
(in the table mention bellow)
Sr. Reason of closure I Remedial Date of Where the compliance requires
No. asures taken completion more than 7 days time likely
| °f the measure | date of its completion
I. Distance of 1 ould like - ---
from the locati\ ve have n
the Tanker No.- tllegal a
| ZZ 6221 had carri waste .
| illegal discharge area and the above
liquid  waste (€T 18 not ours,
Vishwaprem Dyei.
Printing Mills P. Ltd, .
@ 800 meters on the |
upsiream side. !
2. During visit it is | We would like to inform you -- -

that, waste water generates
during the production of
Rhodamine, and it is
alkaline, which we need to
make neutral and then sent
to M/s. MEPPL for spray
dry. Acidic waste water not
generates from our premises.
We have not discharge any
kind of waste water outside

FOR REAL CHEM
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REAL CHEM

Detoar P ura
NEAL WMLV

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Celi : +91 9328554141 / +91 9825706432

GSTIN : 24AAVFR5582K1ZE

PAN NO. : AAVFR5582K

Sample of untreated
acidic waste water being

discharged outside
premises through
unauthorized outlet,

leading to open surface
drain of GIDC estate
Sachin is  collected.
Physical characteristic
of sample collected
during visit are as: pH-
@ 2 on pH strip,
Temperature-32 deg. C
and Colour- Reddish
Pink.

As per Consent &
Authorization obtained
(condition no-3.4), unit
has to dispose waste
water at common spray
dryer facility of M/s.
Mahavir Eco Projects
Pvt. Ltd. (MEFPPL)
through designated
tanker.

However, unit is found
discharging untreated
acidic  waste  water
outside premises in
unauthorized manner,
leading to open surface
drain of GIDC estate-
Sachin, hence violating
the condition no-3.4 of
Consent &
Authorization,

the premises. We are always |
sending wastewater to M/s,
MEPPL for further
treatment.

Moreover, as per the above
said, alkaline (approx 10 pH)
waste water generates from
the process, the said
wastewater transfer to tank
and add HCL to make its pH
approx 3-4 so that sludge
separates from the
wastewater. The after its
transfer to another tank
where caustic is added to
maintain pH approx 7.5 to
8.5 then it is send to M/s.
MEPPL for further
treatment. And GPCB has
collected sample from the
2™ where HCL added.

FOR REAL CHEM

BABTNED
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NEAL WLV

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

/a

REAL CHEM

GSTIN : 24AAVFR5582K1ZE PAN NO. : AAVFR5582K

6. Analysis result of the
sample collected from
untreated w/w from|
unauthorized outlet of
industry shows
pH=2.08, TDS=27132
mg/l, S8=652 mg/l,
COD= 38893 mgl &
Acidity as CaCO3= 9000
mg/l which are higher
than the prescribed
norms by the Board. ‘ |

7 Where remedial measures to mitigate pollution are likely to last | Please refer Undertaking as per Annexure-A.
more than Q7 days, an undertaking (on stamp paper of Rs.
100/- duly signed & sealed by the notary) shall be submitted to
GPCB stating the measures & likely date of their completion.
In addition to this the company shall also undertake to
complete with all provision of the Water Act-1974, Air Act-
1981 & Hazardous Waste (M &H & Transboundary
movements) Rules 2008 & shall also comply with the
conditions stipulated in the consolidated consent &
Authorization (CC&A) by the Board.

8. Letter of Bank guarantee if require Please refer Bank Guarantee as per Annexure B.
9 Status of CC&A along with Date of expiry. CCA Consent Order No. AWH-105280 date of
- issue: 22-11-2019 valid up to 30-06-2024.
10 Up to which period the Watercess is paid. Not Applicable
11, Are the samples analysis charges paid? Shall be paid time to time
y 12 If the unit is in critically dark zone area, What is the source of | Unit is not in Dark Zone.
water? If bore well is in use can it be sealed? Explain with
s reasons.
13 Closure order (s) issue to the Unit by the GPCB in last two No
years.
14 Status of Monthly Report form Industry (from -20). Please refer Annexure-C.
15 Status of Annual Report from Industry (from-21) Please refer Annexure-D.
16 Status of Environment Audit Report(If Applicable) Not Applicable
17 | Status of Env. Statement (Form-V, EPA Act) Please refer Annexure-E.
Date: 03/03/2022 for REAL CHEM FOR REAL HEM

Place: SURAT (AUTHORISED SIGNATORY) A'! TNEP
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UNDERTAKING
We undersigned,
_S"R T o R T E)NTACT _I - ) o
NAME OF PARTNER RESIDENTIAL ADDRESS PAN NO.,
‘NO_‘__ _M OF PARTN | | DETAILS |
| ' ‘ .
| i e | R ] Mobile No.: | =
' Mr. Saurabhbhai 8, Saurabh Society, Near TGB 9328554141
1. e : e ¢ zP
] P@\ﬂgbhaﬁaba& ‘_ Circle, Pal, Adajan_,Sugrﬂ - AKZPG6B18M
| Mr. Kashyapbhai A-2/12, Navjivan Society, | Email ID: R
! 2_, | Manubhai Mangukiya ‘_ Ankleshwar | realchem7104@g Ii:UF‘l}iF?-O_Q_.E%L |
3 | Mr,Sumlb_hallDam[lbhal B- 1104 Rushlkesh Townshlp, | mail.com ARXPMGOSSA
| ~ Maniya | _varachha@d,ﬂrat

Partner of M/s. REAL CHEM (PCB ID: 56634), located at Plot No. 7104, Road No. 71, Sachin-
GIDC, Ta: Choryasi, Dist: Surat. do'hereby undertake as under...

~ We will not discharge any kind of Effluent [liquid waste water into underground drain.
- We will discharge trade effiuent inte CETP after satisfying specified norms of GPCB.
We will operate our ETP Plant regularly and efficiently,

We will not provide any unauthorized outlet at ETP.

Upon violation of Water Act-1974, we hereby agree to forfeit our Bank Guarantee of
Rs. 1,00,000=00 {Rupees One Lakh Only) under all your rights.

We will try our level best to comply all condition mentioned in the' CC&A of the Board.

We will comply with all directions of the Beard in future.

~ . We will try our level best to follow all the Environmental guidelines,

What is stated herein above is true to the best of our knowledge and the same we believe to be
true.

Solemnly affirm on: 21/01/2022 Place: Surat

1. M7 Saurabhbhai PrARTMER bosi

{Partner}

FOR R CHEM

2. Mr. Kashyapbhai m T

{Partner}

NOTARY
GOVT, OF INDIA
SURAT DIST, (Gujarat)

FOR REAL

3. MrSunibhaiPRERPhai Maniya

(Parther)
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UNDERTAKING

| SAURABHBHAI P. GABANI {PARTNER} of M/s. Real Chem located at Plot No. 7104, Road No. 71,
Sachin-GIDC, Ta: Choryasi, Dist: Surat, hereby undertake that in case of revocation order granted by the
Board for a shot term period, | shall apply for revocation well before expiry of time limit, In case of

SAURABHBHAI PRAVINBHAI GABANI
{PARTNER)

1 FOR REAL CHEM

O keg Nodliinon g
-\ EXPRYDE /&)

(ONVYESH P. JUWKHAWALA)
~ NOTARY
GOVT. OF INDIA

SURAT DIST. (Gujarst)

O
&%
3
[
mal
o
3
3
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983 ANNEXURE—B

. No. P§76554

| AT T T

. [=]8553
AXIS BANK LIMITED
SURATGJ)
SURAT[G]] .
DIGVIIAY TOWERS, OPF. ST-XAVIERS ok
GHOD DOD ROAD
SURAT-395001
Ref, No :00470100001414
Date:22-02-2022
T
«GUIARAT POLLUTION CONTROL BGARD
PARYAVARAN BHAVAN
SECTOR-104, GANDHINAGAR
Dear Sirs,
BG No. ; 00470100001416
Date of Issve : 21-02-2022
Amount of BG ‘Rs. 1,00,000.00 { RUPEES OANE kot
Expiry Date : 31-03-2024
Claim Expiry Date : 31-03-2025
Name and Address of the Applicant 1 MS, REAL CHEM
PLOT NO.7104
ROAD NO.71
We forwerd herewith the above Inland Bonk Guarantee in i steed by s It your favour.

1. The above Guaraniee is issued subject to the condition thart the Bonik s Hobilily is resticted 1o the amount
mentioned above and in the said Guarantee, Our Guarantes staall 1 nain in fored Hll the expiry date, Unjess a
demand or claim under the guarantee is made on the Bark in wtill, i delivered to the bank on or befote
ihe Expiry date/Claim Expiry Date, the Bank shall be dischiargrd 1 v alf iokiity undor The said guarantes
thereafter,

Plense Note!

2. The beneficiary in their own interest should verify the genuineness . i Juacnice s following office of
the Bank in wirifing.

AXIS BANK LIMITED

BG Confirmation Desk;Transagchon Bouklig Ly wil-na
Sth floor, Gigaplex, Building No 1,Pici i

MIDC. Airoli Knowledge Park, Al

Navl Mumbai 400708 (TelFax: 02% 21218003}

3.BG confirmation can also be sought by sending email fo ibg.cr.nﬁmu:ti-‘m@;ix’isbur:k.ccm

FOR AXIS BANK LIMITED FOR A <00 B2 NE Hloadt!

(oL YN o) e

S AUTHCRISED SIGNATORY AUTHORISED 3
NAME: NAME:

$3 No. : $S No. !

Encl: Bank Guarantee Nurmber 00470100001414

m[ps Jretoiexpra a‘cﬁsmo'm.\,pm"ﬂw,r\- arinER eI e D422
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BANK GUARANTEE NO: 004701000014146 DATED:21-02-2022

TQ,

THE MEMBER SECRETARY,

GUJARAT POLLUTION CONTROL BOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
GANDHINAGAR ~ 382 010,

&@\/\’\M P;ge 10f3

-
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BANK GUARANTEE NO: D0470100001414 DATED:21-02-2022

In consideration of the chairman, Gujarat pollution Conirol Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar — 382010 (hereinaiter referred to as Board) having agreed to the unit M/s. Real Chem
{Referradio as Unitliocated ot Plot No. 7104, Road No. 71, Sachin-GIDC, Ta: Choryasi, Dist: Surat.
proposed compliance under Environment (Protection} Act, 1974, Water Act-1974 und Rules made
there under as well os following points;

Unit shall have to operate ETP efficiently & reguiarly.

Urit shall have to discharge trade effluent into CETP affer satisfying specified norms of GPCB.
Unit shall have to comply all condition mentioned in the CC&A of the Board.

Unit shall have to maintain GPCB Specified norms under Water Act, 1974,

Unit shall have to comply Environmental Rules ond Regulations.

L

{1} We, Axis Bank Limited, o banking company incorporated under the Companles Act. 1256 and
carmying on Banking Business under The Banking Regulation Act, 1949-and having its Registered Office
ot *Trishul', 3rd Fioor, Opposite Samartheshwar Temple, Low Garden, Eliis Bridge, Ahmedabad- 380 006,
Gujarct and ifs Corporate office at Bombay Dyeing Mills Compound, Pandurang Budhkor Marg, Waorli,
Mumbai-400 025 and one of I1s branch at SURAT DIGVIJAY TOWERS, OPP, 5T XAVIERS' SCHOOL GHOD
DOD ROAD SURAT 395001 [hereinafter referred fo as the Bank] at the request of the said finm/unit. Do
hereby undertake to pay the Board an amount not exceeding ks,1,00,000/-(Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from
fime te fire for damage to the Environment by reason in breach of the scid Act, Direction, Notice,
instructions etc. by the said company / unit,

(2} We, AXIS BANK, do hereby underfake to pay the amount due and payable under this Guarantee
without any demure merely on a demand from the board that the amaount claimed is due for the
reasons of non-fulfillment of any undertaking or violatien of the Censent Conditions or any provision of
the sald Acts. The Bank shall conclusive as regards the amount due and poyable by the Bank under
this guarantee shall be restricted to an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only).

{3) We, AXIS BANK. underiake to pay to the Board any money to demanded notwithstanding any
dispute of disputes raised by the said Company / Unit in ony suit or proceedings pending before any
Court or Tribunal or Board against the Board relating thereto. Our liability under this being absolved or
irevocable.

{4) The payment so made by us under this agreement shall be valid discharge of our liability and
Company / Unit shall have no claim agoinst us for moking such payrment.

{5) We, AXIS BANK, Sachin, Surat further agree that the guarantee herein do nof remain in full force
and effect during the peried that would be taken for the purpose of the undertaking. notice letter
etc. and that itself continue to be in force il all the dues of the Boord in or by virtue of fthe said
undertaking, notice, letter etc, have been fully paid and its claim satisfy or discharge or fill the Board
Certificate with the terms and condifions of the directions, undertoking, notice, letter in provision of
relafive laws have been fully ond properly coried out and completed by the said Company / Unit
and accordingly discharge this guarantee unless the payment or claim vnder this guargntee Is made
on us in writing on or before 31/03/2025 we shall be discharged from all liability under this guarantee
hereafter.

{6) We, AXIS BANK LTD further agree with the Board shall the fullest liberty without our consent and
without affecting in any manner our obligations hereunder to vary any of the terms and conditions of
the soid Direction / Undertaking / Notice / lefter etc, or to exchange time of compliance by the said
company / unit from fime 1o time or to postpone for any time or from time to time any of the power
exercisable by the Board against the said Company / Unit and to forebear of enforce any of the jerms
and cenditions relating to the said consent / conditions / undertaking / notice/ letter efc. and we shail
not be relisved from our Nabllity by reasons of any such vanation or extension being granted to the
said Company / Unit or any forbearance, action, commission on the part of the Board or any such

ks e

Page 2 of 3
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ANK GUARANTEE NO: 00470100001414 DATED:21-02-2022

matter or thing whatsoever under the law Relating fo sureties would, but for this provision, effect of no
relieving Ls. .

{7) This Guarantee will not be discharged due to the change in the constitution of the bank from
company/ Unit.

i8] We, AXIS BANK LTD, undertake not o revoke this guarantee during its currency expect with the
previous consent of the board in writing.

(?) t Notwithstanding what has been stated above, our guarantee shail remain In force until date
unkess @ demand or claim under this guarantee is made in wiiting on before 31/03/2025,All your righfs
under this guarantee shall be forfeited and we shall be released and dischorged from all liabilitiss
under this guarantee thereafter dated.

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

I Qurliabilty under the Bank Guarantee shall not exceed Rs.1,00,000/-(Rupees One Lakh Only).
il. This Bank Guarantee shall be valid up to 31/03//2024.(Expiry date)
I, we are iiable to pay the guaranteed amount under this Bank Guarantee only and If you serve
upon us a written claim of demand on or before 31-03-2025 (claim expiry date){one year from
BG expiry datel.

PLACE: SURAT
DATE: 21/02/2022

Cerla 0 e

Page 3 of 3



989 ANNEXURE -

Monthly Report from Industry Form No D2
Gujarat Pollution Control Board January , 2022
1. Name & address of Industry : Real Chem, _ PCBID : 56634 |

ROAD NO.71, SACHIN-GIDC-,
CHORYASI - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

2. Phone No. : 9328554141

3. Date of commencement of Manufacturing process : 01/10/2017

4. CTEs No. & Date : ECC,30/04/2019

5. CCA No . & Date of Expiry : AWH-105280, 30/06/2024

6. Water Cess (with Interest) paid up to which Period :

7. Laboratory charges pending if any : 0

8. Water consumed during the month (by all sources Jin KL : Meter Reading=0 Kilo Litre=0
Water Cess Cooling Boiler/Dom/BIO Degrable/Non BIO Degrable : 0/0/0/0

9. Electricity consumed in PROPUCTION: ¢ ETP/CETP: 0 APCM: 0
9A. Stack attached to : Boiler+T.F H,Boiler

10. Fuel consumed during the month : No Data
11. Produets : No Data

12. Work of Control Measures In Progress :  Nothing in Progress

13. Upgradation / Addition of PCM is Required : ETP
14. HAZ Waste Disposal(in Metric Tonne);

Return NOT Entered

m I B Date : 03/03/2022 111 Company Seal Authorised Signatory

Yours Faithfully




990 ANNEXURE - D

Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector— 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

(To be submiited Online (XGN) by each industrial unit on or before 31* March in respecl of Calenc:u
Year ended on previous 31¥ December)

1. GPCB ID No. : 56634
2. Name & Address of the Unit . Mis. REAL CHEM,
Plot No.: 7104, Road No. 71, Sachin-GIDC, Chortas)-
394230, Dist: Surat.
3. Phone Nos. - {M) 9328554141
4. CCA No., Date & Validity (Copy of : CCA Consent Order No. AWH-105280 Date of
the CCA should be enclose issue: 22-11-2019 valid up to 30-06-2024,
Please refer as per Annexure-l.
5. Production
SrNo. | Name  of the | CC&A  applied | Total produced during the | Name  of ~ the |
' Products Quantity per ‘ previous year {January- | supporiing
month 2021 to December-2021) | document or
3 | | record, w
1 2, 3. | 4 5, |
i, Ferrous Sulphate 126 MT/Month | Nil Nil
2, Phthalocyanine 100 il Nil
| Beta Blue (Pigment
Blue 16.3 & 15.4) |  MUMonth |
3. Rhodamine-B | Please refer as
o ' (Solid) 10.5 MT/Menth 8.34 MT/Year |_per Annexure-l
4. | Rhoc_!an_’une-B 20 MT/Month Nil ]l Nil
i liquid) _ t
5. 1 Sulphanilic Acid 30.75 MT/Month Nil | Nil |
8. Raw Materials (RM) :
SrNo. | Name of the Raw | CC&A applied quantity | Total consumed | Name of the supporting |
‘ Materials ' per month during the year document or record |
{January-2021 v,
5 - December-2021) g
wj'__ l - 2. E 3___ B I — 4. =S — __5'_ ] L
1 Please refer as per Please refer as per Please refer as per | Please refer as per i
| Annexure-ii. Annexure-ll. Annexure-Il. ‘ Annexure-Il. i

corR REAL SHEN

AQTMP'P
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7. Utilities .

| Sr.No. | Name of the Utility | CC&A applied Quantity | Total produced Name of the supporting document or :
5 per month, during the year record (January-2021 to December- |
{January-2021 to 2021 !
R _ December-2021) ] ) -
2. ) 3, 4. 5.

1. | Elecic Power — _ — —
2, Captive Power - - -
3 Water 18.1 KL/ Pay | B, goKL/Year —_

4. Bio Coal/Coke - - v _ o
5| CoaliLignite - - - i
| orLbC )

. 6. | Baggas 0.6 MT/Day 9,73 MT/Year -

[ Ot (Name) - ——— amm

|8 | Natural Gas | 100 M*/Day 1 91.54 M/Day — ) T
| 8. | Cthers. (Diesel) |- -— — _ =
8. Wastes Generation & Disposal during the year :
[Sr. | Namcof | State CC&A | Total Quantity of wastes Type & " Qut side [ Total
‘| No , the Weste (EL.G} | applied ‘ generated reused and treated capacity of | Disposal | Wastes
i ! - Quanttity during the year | Treatment | facility for dispose:
: [ Generated | Reused at | Tre | facility at treated during e
E | (January'21- | site ated | site (ETP, waste (place | year.

i | December'2 | (January2 APCM etc.) | of disposal) | {Januare'Z

i 1) 1- | 1-

! | December ' Dacamirer
b . '21) 2
‘}__1_.__;_ 2. 3. 4. 5. 6 7 8 1 9 16
i 1. 1 ETP Sludge solid 0.8 0.36 il Nil il | TSDF site Nil

L 1 MT/Year MT/Year ! _

2. | Pracess Solid 19.920 11.12 Nil Nil | Nil TSDF site MNil
[ Sludge/ MT#Year MT/Year
{ Waste - | . | ] B
3. | Used Oil | Liguid 0.1 0.047 0.047 Nil | Nil ' Reuse as il
MT/Year . MT/Year MT/Year ! lubricant in
| | machinerie
' ] | $
"4 | Discarded | Solid | 21 MT/Year | 10 MT/Year | Nil Nil | Nil Discomarin | N
ll Containers ator
l L & PP
I ! Bausiliners | )
9. Details of Digposal of Treated Effluent .
SrNo, | Nameofthe | ~ Total quantity of freated effluent dispossd during the year B
Waste stream | Disposed on iand by Directly disposed to | Disposed to CETP by
' i GIBG or municipat |
FOR REAL CHEM

PARTNFER
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! [ Gardemmg | Disposaloutside | drain or Sea. [ Tankers \ Pipeline
- ate. . {(January 21- '
| - | ' December'21) ‘ | |
e s 7 S - S — _‘ 7
R Elfuen AT - | - - 27.96 ---
i R — S— = | KL/Year .
10. Details of Solid/Gaseous wastes after treatment
. _Total Quantity disposed during the year _ S
Sr | Name of | Sent for co- Sentto | Incinerated at Evaporatedat | Venled | Vented
No  the Waste | processing TSDF or | Own | Common | Own | Common | through througt
' Re- site | facility site | facility flue gas Proces:
. cycler stack scrubbs
ENEA| 3. 4, 5. | 6. 7 8 | 9. 10.
1 Steam | -~ - - - - —
Boiler ‘ '
(600 U} P ;
2. | Thermo |-- | - - -
Pack
L (1000u) | - § S
3 1 HotAw e — — |- ; - -
; Boiler ' |
(600 U) e |
11. Qetails of Disposal of Spent Solvents, Acids or Alkalis after use : "Not Applicable
. Sr.No. | Name of the Solvent, | ) Total Quantity disposed during the year.
| Acid or Aikali Solvent distillation at Spent Acid or Alkall Re-use ov
- treatment at o
Own Other | Saleto Actual | Own Other | Sale to Aciudl
L - site site Users Site site | users
R 2 3 4 5 6 7 8
K - - - - e -
R |_ ]
12- Other Details :

CETP Membership No., Date, Place & booked quantity {membership certificate should be

FOR REA! CHEM

(1)
attached): Please refer as per Annexure-Hl.

(2) TSOE-Membership No., Date & Place {a) Please refer as per Annexure-IV,
(b)
(c)

(3) CHWI Membership No., Date & Place (&)
(b)
{c)

(4} Consent No. & Date of Reuser/Recycler efc.

PARTMES
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sr.No. ‘ fmme. Address & Phone | Consent No. & Date from | Total Quantity sent to ther
Nos. of Reuser/Recycler etc. | GPCB/CPCB./ Other SPCB  (For o
- transboundary movement} '> Name of Total Quaniily
‘ the Waste | sent during the
| | year.
1 2. | 3. 4. 5,
R I - 1= -
(9) Wastes’ Transporters Details : Not Applicable
! Sr | Name, Address Vehicle Used tocarry | Having | GPS QOnline Log-
| No | & Phone Nos. Registration wastes ‘ Authori | system manifests book
| of the Nos. of Name | Tocarry  zation |implemen |implemented? | mainia:
Transporters Trucks/ of the | atwhich | from ted? ned?
Tankers & waste | place for | GPCB?
- | capacity disposal |
1 2. 3 4. 5. | B 7 8. 9.
T — — 1= - = = = - »
1. |
13. Need of Upgradation, if any

Looking to the above production and wastes generation orfand future planning to increase productionn

mention any up gradation or addition of pollution control measures necessary in respect of —

ETP

Fuel change or use
APCM
Scrubbing system for process gases
Noise control.

Solvent Recovery Unit

Any ather

2R LI e

(Signature)

PARTNER

Name & Designation.

Note : Any false information ar suppression of information may lead to cancellation of all types of pe'r?nissuon::.

from the Board



993 ANNEXURE -T |

sl GUJARAT POLLUTION CONTROL BOARD
. PARYAVARAN BHAVAN

] ctor-10-A, Gandhinagar 382 010
N il Phone ; (070) 23222425
'\ | / 4 | (079) 23232152
GPCB Fax . (079) 23232156

Website : www.gpcb.gov.in

By RP.AD

In exercise of the power conferned under section-25 of the Water (Prevention and Control of
Pollution) ACK-1974. under section2l of the Air (Prevention amd Comtrod of Pollution -1981 and
Authorigation under nile 67} of the Harardous And (ther Waste (Management wwl Tramshoundin )
Rules. 2016 framed under the Environmental (Protection) A¢t-1986. This Board is empowered 1o Gran
CC&A.

And whereas 8oord has reocived consotidated vimsent application letter no 162316 dated 08-08-
2019 for the Consolidated Cunsent and Authorization 1UC & AY ot this Bourd wndet e pravisions
rules of the aforesaid Acts. Consends & Authariation are iwechy granted as under:

CONSENTS AND AUTHORINATION: .
(Linder stw provisions rules of the afore~tid e imnmenta a0t
To,

achin-GIDC, Choryasi-3942.M,
Tak Chornsi, Dist: Surat.

R Consent Order No, AW H-105288 Daic of issue: 22-11-2019.
2 The consents shall be xulig upte J0-06-2024 tor the use af outlet for U discharpc uf treated

#ffluent ar emission due to operation of industrial plant for manufacturing of the following items/
products:

_Sr.No, | Produes . Quamin
1 { veroug Sulphate CI23 KT Month :
, §With 9% ¢ Sulphutic Acid) N

N

—

‘_‘ 2 Fhthalocy anine Beta Blue 100 MT Month

. ‘ i thy prinding from CPCBeta hlue only )
P 3 Rbuxtamine-13 {1 .igun) 30 M1 Month ;
L 4 Rhodamine-B (Solid)_ EIOSMT Mowh o
: s

"___?j_l.,.‘.':‘tll MT Month

Sulphanilic Avid

Sobi speck ditlon:

1. Applicant shall comph with conditians kaid doran in Cnsaronmerd clearane issued vide order ne.
SFIAA GUIFC S(D 1262 2018, daed: 30 N1 20IR by State Lesel Fovironntent  bnpav)
Assessment Authority Cinjarat.

2. Unit shall maintain zero discharyse of wastewater,

3. Industry shall manage Solid Wacles generated from industrial activities as per Solid Wasie
Management Rules-2016 (solid waste as defined in Rule-346)).

4. As per Provisions of Rule 18 of Solid Waste Munagemen? Rules-26H6 voxi are dircvted 1o make an
arangeinent i Udlities 0 replace av leas) fise pereent (5% al your salist fuel feguisement by
“refirsed derivend facl’
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fadustey shal pros e dedicsiz? soicee Toling b 1y ash,

Industey shall comply with Ay ash nosificaion 1999 as wncnded trom time (o tme.

Unit shall adliere b strineent air pollinaets standands i.c. 811 of existing flue gas and

FarCess eais e sk i che €1y D orennead marameree PV Fhis standard shall he

revieved peiodicells

®. Pallowing ir pollution controt icasures stmll b provided Tor the Hue gux emission seurces

_like Boiter, Theanic Fluid Hemers 0w {As Apphicable) . _

_Stiputated APCM ia Red / Orange rategors industrial wnits of CPA- SPA
Steans generation copacity Type of APCM ’

(in T} : — —I

Cdessthin

-a '5‘ 'y

i ( sehone

S U nig shall proosicke e s Tear lige serahbing systvne of appropriote media tor the
vonirol of e press gis cmission.

1 The unit Shall adliere ts Sedor specilic guideline,. SOP publishat by GICB - CPCR froin
1M W 1me Yo 420 e ugitive emission contral +like pudelines for: Slone crushing units.

Conll hand)’ o splvent handlir e, spemt ackd managemeni,
Deconim « WQONHIE S

1.1 nie she QSIS Wiy we o the ikhustrigl activivies
whiwh m likge yse yith atomizer 3 stem (Wwaler curtain).
o handling: - Aot she ademer «alnerabie areas etc.

12, binig ~hall o e ail, ~

13, Linig shall o Mailable Tevnmay -BAT

[ Enitshall p F0¢. of the plat arca. psing concept of Ihe social forestry and
Jevelopmen side project premises in adjacent aneas.

15, Linitshall pro -all varpeting in veblele movenuent areas within premises 1o avoid
dustive.

oo L it shall strictly carrs out handling. storage imd disgxasal ot M -ah, slag. red-mud. de-inking
Mudge eb. cFlighs Volumy- Low Eict Wastes) s por prexailing guidelines, and ity Jisposal at
designated lovations approved by the Board,

VL dndustry shull digpose its hazardogs sistes throueh co-prvessing. presprocessing o the
evtert poeesthle priow B alispead 6 iscineraton Land ) as per provisic s of Hazaedos amd
Orlier Wi 1 Meagement and Iranbousdin Mosaments Rubes, 3014,

I8, dndustry shatl <ieictls comply with )l the meastnes specified in guidelines for spent solvemt
thamagement. spend ackd wanagement. und atber guidelines dircctions published from time to
lime b G BB arn or P, o

P4 el i caney san tansporation of i zardoees axtesthnigle GPS monted vehicles only

26. Limit shall subinit z2port vl complinice of the vonditions of 147 gvery sear (o the Boapd
preparred By tivd narn,

8 Ut shall entbianue CER Jumsfallowttion 1 3l Lt |2 1imes e alshs ghem iz the OM Jaicd
EEOZ 2008 Lo SPACUK 2limes W ¢ P s case ot Fim onmeniai Cle LA

k8 CONDITIONS UNDFR THF, WATER ACT;

30 Swneg of woter, - S
A2 The guantie:. of the fresh water conraprion ter idustrial purpose shall not esceed 16,4 KL Day
3.3 e quantity of the freas wate eonsumption o dimmestic puepise shali not excead | 7 KL Dy,

Page 2 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Secior-10-A, Gandhinagar 382 010
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|/ 4 (079) 23232152

Fax : (079) 23232156

Website . www.gpcb.gov.in

3.4, The quantity of thy indistrial ¢Moent o be generated fom the manulintuning prowess and ather
ancillary indusarial operatns shall o eseevd 289 KL Day . Ot ot 1930 Kl Dy wasie water
generated frmn process i disposed into Sprsy Dover of Mahavis | ce Prajeets Pur Lid (MEPPT )
afier piving primary treatment. 0.94 KI.'[uy waste water generated fooin hoiler, cooling tower
makeup & chilling plant sdhich is reused imo conling 1ower.

3.5, The yuantity of devinestic waste water shall not exeend 1.3 KLDay.

3.4, Domaestic effuent shall be disposed off through septic tanb souk pit sysem,

4 CONDITIONS UNDER THE AIR ACT!

4.t The following whall be used a~ a fuel in fiot Aar Boiler. Buotler and Thennopack

eespectively, '
SnNo. Fuel  Quamiy '
| Bagawe T U6MTDay |
2 | Naturnl Gas 1 100 M Day |

4.2. The applicant shatl install & operate comprehensive adequate air pothulion «watrol system in
order lo achieve prescribued norms.
43. The flue gas crission thosegh stack attached 1o Hist Adr Boiler. Borker and  Chermopach
shall conform Lo the follow ing standands:

B el — _— B e e

Stack | Stack aftsched | Stack i Air “Pallution Parameters : Permissible |
No. |0 height in | Contrnl S stem ; Limit !
S Meter | .. .. R S
! Steam Boiler | 23 nemasas Pyrticutate Matter : 130 mp'NM”
woeey iCommeon 20 « O ppan
¥ Thetmuopack NIV Y : NOL 20 ppm .
(1000 U) L o
i Ho Afr : Mubfti Cvelone Particulate Marter - * 130 mg NAT
i 2 Boiler ;25 | Sepactho 80, 100 ppent
600 L) t : NGy, . e F N

44, There shall be no process emission rom the manufacturing process as well as any other
ancillary process,

4.5, The concemmiinon of the following parameters in the ambient air within 1he promises of (he
industry and a1 distance of [Omters fin e source) other thaa the ~tch vent) shall not
excead the fllowing levels,

: PARAMETERS L PERMISSIBLE I I\-Ill‘[\.llu'o;zr'lm M )
Lo MmO e Averuge

Pa_1_|_cuhw: Marter-10 (P {PM Wl . W
IT‘H‘IICI.IIQW Matter- 2.3 (PM ..} 3 L) U

SO, L S A0

HO, . | O W

Page 3 ol 7« .
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4.6, The upplicamt <hals provide parthebes, ladder. plattoem ¢te at chimnev(s) tfor munitoring the
Al enassions amd The sieme shall be open lor inspestion I amd for use of Board's staft. The
chitnes (v vems aitached 1 Lariaus sources ot emission shall he designdid by numbers suel
dx SN 2o i thesy sl e el displin e to Beonate dentification

+70 The mabisirg ~hall take adegute measpres Tor comtiel of nons el srom it o sigrces
ithiny 9w peoami~es 30 3 [y AN ambiens air quatity standseds in pespect of noise 10 Tess
tan TAGEC Y duriog day o sod”0 JB A dhuring taght time. Dasunee s fechoned in
hetween oo, and Eep v cowd nightene i reckaned betseen 10 pam. and 6 .,

S AUTHORIZATION as per HAZARDOUS AND OTIER WASTE {MANACEMENT AND
TRANSHMMINDARY) RIULES, 2016 Farm-2 [See rube 6 12Y)
Farm for pram <o ggniwirization [ acuuper or operatr amdlisoo ] lasandous waste
A1 Audotiaaten ocdsr Sae- AW H-HIR2R0 date o g 223 I-;!!lg,
52 Mis Real Chem. 5 lerebny gramed an authoncatum o operate facibty of helow for
fuilamnb h.la'ﬂi‘dot.b ua:.Iec on the premises siuated at Plot No: 7104, Road No: 71,
) 1]

———— .. . . e

: © Quantity | Schedwle-ls l’lll'.'lllt}

No | _ .. .MT¥esr 'r_%* ory L. .
’T Chenienl  Sludge  {rm tR { plicction. Morage.
. AWIME WECT Troatrent : Tronwportatinn and  dinposal st

- KIS CCE authorized FSIDL Site. !
2 Procu~- N L 353 " Cullection, 'Nlml'-e. Ircatment.
¢ hndre Residoe oo-naining , ransportation  and  Jdisposal a1
baeid, wsie imetats, g : i GPCR awthorizod TSNI il
: cumpuounl ; i G
F U 01 .1 b 5l L ullectivm, suifuégé. i.'ranﬂmrtmi(m
s disposal by selling 1o
i _ . o . Rewsstered re: neliners. ;
T lmpn e M0 Rimere > LR | Collogaion. slorgry rspoRation
Cdinere contnna . with ol dispesal e guthorized
i hazarduus chemicals - decomizminaion
o lwades : — . L

53 The awtlierization shalk by valul up o 30-06-2024.

N The aestharieation is stbject o the conditions stated below suwd such other vonditions as may
be specitied in tbw yales frean vime 1o time under the 1 nvinmiment (Pratection} An-1986.

5.5 The wurhorization: i gramed e operate 3 twilas B eollection, storace within Jactony
Prentses bnsps - Litioes and o ctimgrg Banse) of 14 o waNEy A P comditien min 8,23 4y
e dustrs s g a alid LU S of tlus Bogrd

6. TERMS AND CONMTHONS OF ALTHORISATION

o The appliviest sha b oomply with the provisions of the s irsnmient (Protection) Act- 19%6 and
te roles e there under.

2. The athusriztion or its rewewat shall e pradoced D espection at the request of an officer
authorized by the Gujaral Pollution Comrg) Board,

Page 4 of 7
M3, Real Clemil-36634)



908
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N (079) 23232152
GPCB Fax : (079) 23232156
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3 The persans authorized shall oot nak. lends sell, wisd Iranster or othenwise transpon e
hazardows wastes without obtaining prior permissive of the Cujarat Pollition Control Board.

4. Am wnauthorized change in personswel. cquipnient o sorking coklitivns as meationed in the
authorization order by the persons autharized ~hail constitute a breach of this authorization,

S, The person autharized shall implenient Finergency Resporse Procesure (ERP) for which this
awhorization is being granted considering all sile spociie ponsible seenarios such as spillages.
leakages. fire ¢1¢. and their possible impacts and also vary out mock dritl in this regand at
regular imerval of time;

6. The person authorized shall comply with the provisions outlined in the Central Pollution
Comtrol Board guidelines on ““Implemanting | iahilities for Environmental Dameges duc o
Handtinu and Disposat of Hazarjous Wa-tes i Penialn '

7. Win the duly of he authorizad perwm to Lihe prnl permissing of the Gujarst Pollution
Conurod Board w0 close dovwn thw facakns.

B. ‘I'he imported hazardous and other wastes Jall be fulb insured 1or transit as well as for any
accidental oocurrence and its clean-up opuranion.

9. The recond of consumption and fate of the nuporied hasrdous and other wastes shall be
maintained.

10, The hazardous and other wastes which gets penerated dJuring recycling o reusc or recovery of
pre-processing or atilization of imported hasardisc or other wastes shall be treated and
dispnaed of as per specific conditions of mulioriZtion.

{1, "The importer or exporter shatl bear the cost of import or espu and mitgation of damages i’
any. '

12, An application for the renewal ol an aulhorization shail be ovade as laid down in rules 6(2)
under Hazardous Waste and Other Waste Rubes. 2016,

13, Any other conditions for compliance as per the Guidelings issued by the Minsstry of
Environment, Forest and Climate Change or {'entval Polintion Control Board from lime W
time.

14. The waste generaior shall be 1otally texpomible for (ie, collection. storage. transportalion amd
uitimate disposal) the wasies generatad.

13, Records of wasle gencration, its managenvnt aad ahoual reeanm hall be subenitted w Gunat
Pellutisn Conrol Board in Fannad by W™ duy uf Jwke vl every sear for the preveding perind
Aypril 10 March_

16, In case of am accident. details vf The same shiall be submitted on Farm-11 w Gujarat
Podlution  Continl Board.

17. As per "Public Liability Insurance Act-917 company shall get insurance Palicy. if applicabil.

18. Empty drums aasd containers of ke and hazant araterial shall be weated as per guideline
published for “Managzment & }landling ot discanded containers™. Records of the same shatl
be maintained and forwarded to Gujacar Rutlution Control Board regularly,

19. Ln case ol ranspor of hazardows wisios 8@ facibiy for (i trestinent. storage and disposal)
existing in a State other than the Stawe where hazardous wastes are generated. the oceupicrs
shall obmain *No Objection Centificate’ from the Suw Poliution Contnd Boand or Committee
of the concerned State of Union Territons Administration where the facifity exists.

20. Unit shail ke all concrete measures 1o s fangible results in waste generation, neduction.
avoidance. reuse and recycle. Actions @hen i thin regurd shall be subroimed within three
months and also along with Farm.4.

+ .
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21 Industty shall have to display the relevant information with repacds to hazardous wasie as
indicited i1 the Hon. Suprems Court's Qrder 30 WP NobsT of 1995 dated 14" October,
2003,

22, Industry shall have so display oneline data putside the main factory pawe with regard 1o
quantity and pature of hazardees chemicals being handled in the plant, including wastewater
and afr emissions and solid hazardous wastes gencrated within the factory presmises.

7. SPECIFIC CONDITLONS:-

7.1 The awthoread actual user of hazardous and ottwr wastes shall maintain records of hazasdons
awd other wasiey surchased in g passhoud, issuad by the Slde Pollutios Conteol Board afong
with e autburisation.

7.2, Wangling over of the hazardous and other wasies 10 the agthnrized actual user shall be oniy
afier making the entry in the passbonk of the actual user.

7.3 00 cose of renewai of suthaization. a seli~cerlified complisnee report in respect of eftluen,
emigsion standards and the conditiens specitied i the auhorization tiw kazardous and other
wasles shail be submitted to SPCB.

7.4, The accupier of the tacility shall compiy Stundard operating proceding‘guidelings published
by MOERLCT or CPCB or GPOB frow fime 1o time,

2.5, Luit shatl comply provisions of F-Waste Managemuent Rukes-2016.

7.6. The disposal of Hazardous Waste shall be camied oul as per the waste Management hierarchy.,

1.7.The occupiers of facilitics shall not store (he hasardous and otier wastes for a period not
excecding ninety days. Prior permission of the Baard shull be obtained for extension of the
sloraye perid.

7.8, The cecupier shall maintain the records of genevation, sale, storvage. transport, recyoling. oo
provessing and di sposal ol hazardous waste und make available during the inspection.

TH The seansporiatior of the leasnrdous vasie sisll e carmad oue in GPS mounted dedicated
seliicles.

SUNDITIONS: -

8.1.Any change i personiwt. cquigpinent or working conditions as mentioned in the consents
Fornvarder should immediaely be intimated wo this Board.

8.2 Appticant shadl alsy camply wiskt the generad conditons siver in annesure |,

8.5 Whenever duee o accident o vsher unfaleseen act or aver. such emissions oceur or s
apprehended o oveur in excess of standards (akd dusn sich intormation shall be forthwith
reported ‘lo Board, concemcd Police Station, Office of Directorate of Health Service,
Departnent of {xplosives, Inspectorate ol Factories and loca) body.

8.4, In case of faiture of polhation antrol equipments, the preduction process connected to it shall
he sipped . Remedial sdtions'measures shatl be implemented immediately to bring entiv
iuation eormal. .

8.8 The Tiwimmment;] Manugement Linit Celf shall be setup to ensure implementation on and
maitoring of auvirsanentil sidogoards and other corditions stpulated by statnton

Page & of 7
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Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

L
=17 T
W\ (079) 23232152
GPCB Fax : (079)23232156
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auvthorities. The Covironmental Management Cebl Onit shall directly report 1w the Chiel’
Executive of the organization and shall work as a fucal point for internalizing ciwironmental
isies. These cellsamily also coundimite the exervise ol enviranmeneal audit saw] preparulion
al envirommental statements.

B.6.The Environmental audit shalt be carried ;i yearly and the environmental statements
penaining 1o the previouws year shall be submitting 1o this State Board atest by Hith
Soplember every year.

For and un behall of
Gujurat Poution Control

Uoush
Senior Environmental
NO: GPCBACTE-SRY-32231D_56634/ Date;-
Issned to:
M/s. Real Chem
Mot Ne: 7104, Road No: 71, Sachin-G1DC,
Choryasi-394234,

Tal: Chorash, Dist: Surat.
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
el - T 0328554141 / +91 9825706432

/

REAL CHEM

GSTIN : 24AAVFRS5582K1ZE AWM)MER%BZK
MONTHWISE PRODU’ 1B MATERIAL CONSUMPTION
S
MONTH ) ON
Ferrous Phthalocyanine | Rhodamine- | Rhodamine- | Sulphanilic
Sulphate Beta Blue B (Solid) B liquid) Acid
{With 98% | (Pigment Blue (MT) (MT) (MT)
Sulphuric 15.3 & 15.4}
Acid) (MT)
(MT} }
Jan-21 NIL NIL NIL NIL NIL
Feb-21 NIL NIL 2.256 NIL NIL
Mar-21 NIL NIL NIL NIL NIL
Apr-21 | NLL NIL 1.080 NIL NIL
May-21 NIL NIL 1.502 NIL NIL
Jun-21 NIL NIL 0.710 NIL NIL
Jul-21 NIL NIL NIL NIL NIL
Aug-21 NIL NIL 1.486 NIL NIL
Sep-21 NIL NIL NIL NIL NIL
Oct-21 NIL NIL NIL NIL NIL
Nov-21 . L 1.020 NIL NIL
| Dec-r o 0.319 NIL NIL
Tot: 3.38 NIL NIL
FOR REAL, CHEW

PARTNED



REAL CHEM
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

GSTIN : 24AAVFR5582K1ZE

PAN NO. : AAVFR5582K

RAW NMiatcnial conSUMPTION DETAILS

Raw Material Consumption \ Jan-21 to Dec-21 Total
(MT)
For Ferrous 98%
Sulphate {with Suiphuric
98% Sulphuric Acid it NiL
Acid) Iron Dust B
For
Phthalocyanine cPC B
Beta Blue e ue NIL NIL
{Pigment Blue rude
153°
ForR’ Di Ethyl
Aeta Ami "
henol 5 6.696
"DEMAP}
hthalic
hydride 8.372 8.372
.austic Lye 3.347 3.347
Sulphuric
Acid 1.168 1.168
Hydroc'hlorlc 3.347 3.347
Acid
For Rhodamine-B | Rhodamine
liquid}) -B {Solid)
Acetic Acid NIL NIL
Di Ethylene
Glycol
For Sulphanilic Aniline
Acid Sulfuric Acid _N"' NIt
FOR REAL,CHEM

PARTNED
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foos ANNEXURE -TZ

BEIWL. INFRASTRUCTURE LIWITED

(Fommely Known As Bhatuch Enviro Infrastructure Limited)

02N0 FERRUARY, 2022

TC,

REAL CHEM

PLOT NO - 7404, ROAD NO - 71,
SACHIN GIDC, CHORYAST - 394220,
TA- CHORASI, DIST - SURAT,

Sub : Membership Certificate for Common Solid Waste Disposal Faciiity.

Dear Sir,

We hereby certify that you have pbecome member for the common
Solid/Hazardous waste disposal facility developed by BEIL INFRASTRUCTURE
LIMITED (Formerly known as Bharuch Enviro Infrastructure Ltd), at GIiBC,
Dahej. You have booked solid waste quantity of 20 MT/Year. You have also
paid your capacity commitment charges. Your Membership No. is OTH/955.

Waste will be accepted after submitting valid authorization of GPCB.

1) Total TSDF Capacity of BEIL Dahej: 1900000 MT
2) Total Consented Capacity: 190C000 MY

3) Total Occupied Capacity: (1737129.63 MT

4) Spare Capacity: 1162870.37 MT

Thanking you,

Yours faithfully,
For, BEIL Infrasiructure Limited
{Formerly Known as Bharuch Enviro Infrastructure Ltd)

‘ ’;‘,/, r{! 7 /‘r_ .f.o: ’
A --',f%,‘f’,/
AUTHORISED SIGNATORY

i Mo.: U45300GS1987PLCN32698

Regd. (rifice : Piot Mo. 370196 GIDC Estate, Post Box ie. 32, Ankleshwar 393 002, Dist.: Bharuch (Gujarai)
Phones {36461 268135, 225228 « Bayx - (02545) 222848 - E-mai} ; dalwadibd@beil.co.in Websile: s beil.ce.n
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com

/

REAL CHEM Cell : +91 9328554141 / +91 9825706432
GSTIN : 24AAVFR5582K1ZE PAN NO. : AAVFR5582K
March, 2022 GPCB ID: 56634
To,

The Member Secretary,

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector - 10/A,
Gandhinagar- 382 010.

SUB.: SUBMISSION OF AN ENVIRONMENTAL STATEMENT FOR THE FINANCIAL YEAR ENDING
ON 315" MARCH 2021

Respected Sir,

With reference to the above subject matter, we would like to submit herewith

An Environmental Statement for the financial year ending March 31 2021.

We hope you would find the same in proper order & oblige us.

Thanking you,

Yours faithfully,

For, REAL CHE%R REAL CHEM

(AUTHORISED SIGNA TNER
Encl.: Form-V & Annexure-I
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FORM -V
{See Rule 14)*
From:
M/S. REAL CHEM

PLOT NO: 7104, ROAD NO.- 71, G.1.D.C.,
SACHIN, DIST: SURAT- 394230.

To,

Gujarat Pollution Control Board
“Paryavaran Bhavan”,

Sector — 10 A,

GANDHINAGAR - 382 010

Environmental Statement for the financial year ending the 31% March...2021

PART - A
(i) Name and address of the owner/ Mr. SAURABHBHAI PRAVINBHAI GABANI
occupier of the industry operation (PARTNER)
or process M/S. REAL CHEM

PLOT NO: 7104, ROAD NO.- 71, G.1.D.C.,
SACHIN, DIST: SURAT- 394230,

(i} Industry category -

Primary — (STC Code) Small Scale
Secondary — (SIC Code) :
. . . . SR. Product Capacity |
ll‘ -
(i} Production capacity Units J;O- i (MT/Month)
1 Ferrous Sulphate 125
| 2 | Phthalocyanine Beta Blue i00
| 3 Rhodamine —B(Solid} 10.5
4 Rhodamine =B {Liquid) 30
[ 5 | Sulphanilic Acid | 30.75

2017

(iv}  Year of establishment
(v}  Date of the last Environmental
Statement submitted v

*Submission of Environmental Statement is in accordance with the provisions of Rule-14 of the Environment
(Protection). Amendment Rules, 1993 of the Environment (Protection) Act, 1986 {29 of 1986} published vide
Notification dated 22-4-1993 G.S.R. 386 (E) in the Gazette of India-Extraordinary- Part-ll Section-3
Subsection {i), No. 155 dated 28-4-1993 by the Ministry of Environment and Forests, Government of India;
read with the Notification dated 13-3-1993 G. $. R. 329 {E), of the Gazette of India —Extraordinary Part — |I
Section -3 Subsection (i} No. 120 dated 13-3-1993.“Every person carrying on an industry, operation or
process requiring Consent under Section-25 of the Water (Prevention & Control of Pollution) Act, 1974 {6 of
1974} or under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 (14 of 1981) or both or
authorization under the Hazardous Wastes (Management and Handling) Rules, 1989 published under the
Environment (Protection} Act, 1986 {29 of 1986) Shall submit an Environmental Statement for the financial
year ending the 31" March in From V to the concerned State Pollution Control Board on or Before the
Thirtieth day of September every year, beginning 1993.”

FOR REAL CHEM
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PART -8B
Water and Raw Material Consumption
(1)  Water Consumption M*/day
Process 0.07 m*/day
Cooling, Chilling Plant & Boiler 0.04 m*/day
Domestic 0.172 m*/day
Gardening 0.0052 m*/day
Name of Product Process water consumption per unit of product
output
During the previous During the current
financial year financial year
(1) (2)
(i) Raw material consumption -— 0.72 KL/MT
* Name of raw material  Name of Consumption of raw material per unit of output

Product

During the previous  During the current
financial year financial year

Please refer Annexure —1|

* Industry may use codes if disclosing details of raw material would violate contractual
obligations, otherwise all industries have to name the raw materials used.

FOR REAL CHEW

PARTNER
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PART-C

Pollution discharge to environment/unit of output
(Parameter as specified in the consent issued)

Pollutants Quantity of Concentration of Percentage of variation from

Pollutants pollutants in prescribed

discharged discharged Standards with reason

{mass/day} {mass/volume ) -
{a) Water Not Available
(b} Air Not Available

PART-D
HAZARDOUS WASTES

(As specified under Hazardous Wastes {Management and Handling) Rules, 1989)

Hazardous Waste

Total Quantity (kg.)

During the previous
financial year

During the current financial
year

{a} From Process

Used Oil - 0.003 MT

Process Sludge - 0.15 MT
Discarded Container- NIL

{b) From pollution control
facilities

ETP Sludge - 0.20 MT

Used Qil - 0.002 MT
Process Sludge — 0.04 MT
Discarded Container- NIL

ETP Sludge — 0.11 MT

PART-E
SOLID WASTE
Hazardous Waste Total Quantity (kg.}
During the previous During the current

financial year

financial year

(a} From Process

(b} From poliution control facilities

{c} (1) Quantity recycled or re-
utilized within the unit
(2) Sold

{3) Disposed
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PART - F

Please specify the characterizations (in terms of composition and quantity) of hazardous
as well as solid and indicate disposal practice adopted for both these categories of wastes.

Used Oil — 0.002 MT
ETP Sludge- NIL
Process Sludge- NiL
Discarded Container- NIL
o Whatever quantity of process waste generated from unit is stored in to hazardous waste
storage area & disposed off at TSDF site.
o Discarded Containers disposed to its actual recycler having decontamination facility
enlisted with GPCB/MoEF.
o Used oil is again reutilized as a lubricant in machineries within premises.

PART -G

Impact of the poliution abatement measures taken on conservation of natural resources and
on the cost of production.

The cost of pollution control measure on the cost of production is 0.042 Paises per kg.

PART-H

Additional measure/investment proposal for environmental protection including abatement of
pollution prevention of pollution.

Not Available

PART -1

Any other particulars for improving the quality of the environment,

Not Available

FOR REAL CHEM

PARTMER
{Signature of a person carrying

out an industry, operation or process)

Date : 02/03/2022 Name :  Mr. SAURABHBHAI PRAVINBHAI GABANI
Designation : PARTNER
Address :  M/S. REAL CHEM

PLOT NO: 7104, ROAD NO.- 71, G.1.D.C,,
SACHIN, DIST: SURAT- 394230.
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ANNEXURE-I

MONTHWISE PRODUCTION
RHODAMINE -B (SOLID

MONTH (MT/MONT(H) )

Apr-20 NIL

May-20 NIL

tun-20 NIL

Jul-20 NIL

Aug-20 NIL

Sep-20 NIL

Oct-20 NIL

Nov-20 NIL

Dec-20 1.92

Jan-21 NIL

Feb-21 2.26

Mar-21 NiL

TOTAL 4.18

RAW MATERIAL CONSUMPTION

NAME OF RAW MATERIAL

RAW MATERIAL CONSUMPTION {MT/YEAR)

Di Ethyl Meta Amino 334
Phenol{DEMAP) )
Phthalic Anhydride 4.18
Caustic Lye - 1.67
Sulphuric Acid 0.58
Hydrochloric Acid 1.67
£OR REAL CHEM

nARTNER
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
rall - 101 9328554141 / +91 9825706432

P

REAL CHEM

GSTIN : 24AAVFR5582K1ZE PAN NO. : AAVFR5582K

April, 2022 GPCB ID: 56634

To,

The Member Secretary, O C

Guijarat Pollution Control Board S
Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010.

$SUB: TO REVOKE OUR CLOSURE ORDER PERMANENTLY & RELEASE OUR BANK GUARANTEE

REF.: {I) YOUR DIRECTION UNDER WATER ACT, 1974 VIDE LETTER NO.: GPCB/CCA-SRT-3525/ID-
56634/621465 DATED: 20/01/2022
() ONLINE CLOSURE REVOCATION APPLICATION VIDE INWARD NO.: 5000496 ON DATED:

03/03/2022

Respected Sir

With reference to the above subject matter, we would like to inform you that we have submitted
closure revocation applicatiz= itk box¥ suzrontee, undertaking and all relevant documents on Dated:
04/03/2022.

We have submitted Bank Guarantee of Rs. 100000/- vide BG No. 00470100001416 issue Date:
21/02/2022 and valid up to: 31/03/2024 of Axis Bank Limited. In connection to the same we are
herewith enclosing additional Bank Guarantee of Rs. 100000/- BG No. 00470100001452 issue Date:
11/04/2022 valid up to 31/03/2024 of Axis Bank Limited as per Annexure-l,

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the
closer order permanently and release our bank guarantee & oblige us.

Thanking You,
Yours Faithfully,

For, REAL CHEM
FOR REAL CHEM

(AUTHORIZED SIGNATORY) M'I/ P
Encl.: Annexf@ RTNER ‘g(SQ oot e
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Registered Office:

gy 4 o1y
s.No. 1376361
- FER R N N
A\ AXISBANK LIMITED EE
&
‘AXIS EANK LIMITED
SURAT[GJ]
SURAT [GJ]
DIGVIIAY TOWERS, OPP. ST XAVIERS' SCHOOL
GHOD DOD ROAD
SURAT.395C01
Rel. No 100473100001 452
Dote 1-04-2072
To
GLJARAT POLLUNION CONTROL BOARD
PARYAVARARN BHAVAN
SECTOR-10A, SANDHINAGAR
GUIARAT
Deor $irs,
BG No. : Q0470100001452
Dotz of Issue 1142022
Amoun of BG :Rs. 1,00,000.00 { RUPEES OME LAKH ONLY }
Exp 1y Date : 31-03-2024
Clabn Explry Cata : 31032028
Nome and Address of the Applicant  : MS. REAL CHEM
:PLCT NEY.7104
ROADNO.TI

We forward hesewith the obove Inlcnd Bonk Guarantee in orginal issued by us in your favour.

1. The obove Guarontes is issued subject ta sne condition thal the Bonk's Babiiity i reslicied "¢ tha amounl
rmenioned obove andl in the soid Guarantee Owr Guarontee shol faimain in torce 1 the expiry dole. Unless o
demand 2 ciaim under the guarantee & mode on the Eank in writing o delivered 1o the bank on or before
the Expiry dateClainy Expiry Doie, the Bark skall be discharged from all fabilily under Ihe soid guaroniee
thereofier.

Pleose Note:

2. The bereficicry in thelr own interest should verify the genuingness of this guciantaa from loliowing oifice of
the Bank in writi~g.

AXIS BANK LIMITED _
8G Confirmotlon Desk.Transaction Banking Operations
$th flowr, Gigaplex,-Bullding Yo 1,Plof No |15,
 MIDC.Alroll Knowledge Park, Alob,
Novi Mumbaol 400708 (TeiFux: 022-71315803) .

3. BG confirmoticn con olso be sought by sanding emall o ibdcon&ﬂtaﬁbn@cxisbonkcom .

FOR-AXIS BANK LIMITED FCR AXIS BANK LIMITED
ISED SIGNATORY A\ AUTHORISED SIGNATORY
Name: Pratap Vaghela SSURAS NAME:
55 No. $S-3761 55 No. JIGARS JARDOSH
Encl: Bcnk Guarortee Number 00470)C00D1 452 S8-11658
https://cforcxprd;dc.axisb.comflcpﬁntfbgcoveringResalt. isp 11-04.2022

“TRISHUL™, Opp. Samartheswar Tampie, Near l.aw Garden, Eilisbridge, Ahmedabad - 320005,

AERITY R PTLTS
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CQ Warning @

“The contents of this certificate can be verified and authenticated world-wide
by any members of the public at wwwi.shcilestamp.com or at any Authorised
collection center address displayed at www.shcilestamp.com free. of cost.”

“Any alteration to this certificate renders it invalid. Use of. an altered
certificate without all the security features couid constitute a cri minal offence.”
“This document contains security features like coloured background with
Lacey Geometric Flexible patterns and Subtle Logo images, Complex
ornamental design borders, Anti - copy text, the appearance of micro printing,
artificial. watermarks and other Overt and Covert features.”
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- BANK GUARANTEE MO: 00470100001452 DATED 11TH APRIL 2022

10,

THE MEMBER SECRETARY, :
GUJARAT POLLUTION CONTROL BOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
GANDHINAGAR - 382-010.

Page 1 of 3

For, AXIS BANK LTD.

By

fsed Sighal gulhori&ad Signatory .
Al nalory HOD DOD RD; BR: :
GHOD DOD RD; BR: SURAT D; BR; SURAT
Pratap Vaghela JIGAR JARDOSH
| .55-3751. L 55-11658
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BANK GUARANTEE NO: 00470100001452 DATED 11TH APRIL 2022

In consideration of the chairman, Gujarat pallution Conirol Board, Paryvavaran Bhavan, Sector-10A,
Gondhinagar - 382010 {hereinofter referred to as Board) having agreed to the unit M/s. Real Chem
{Referredlo as Uniffiocated at Plot No. 7104, Road No. 71, Sachin.GIDC, Ta: Choryasi, Disk: Surat,
proposed compliance under Environmeni {Protection) Act. 1974. Water Act-1974 and Rules made
there under as wel os following points:

Unif shall have to operate ETP efficiently & regularly.

Unit shall have to discharge frade efffuent info CETP after sofisfying specified norms of GPCB,
Unit shall have to comply oll condition mentioned in the CCaA of the Board.

Unit shall have to maintein GPCB Specified noms under Water Act, 1974,

Unit shall have to comply Environmental Ruies and Regulations,

We, Axis Bank Limited, o banking company incorporated under the Companies Act, 1956 and
carying on Banking Business under The Banking Regulation Act, 1949 and having its Registered Office
at Trishul’, 3rd Floor, Opposite Somartheshwar Temple, Law Garden, Ellis 8ridge. Abmedabod- 380
006, Gujarat and its Corperate office at Bombay Dyeing Mills Compound, Pandurang Budhkar Marg,
Worli, Mumbai-400 025 and one of its branch ot SURAT [GJ] -SUR DIGVIIAY TOWERS, OPP. ST XAVIERS'
SCHOOL GHOD DOD ROAD SURAT-395001 (Hereinafter Referred To As The “Bank” Which Expression
3hall Unless Repugnant To Context Or Meaning Thereof, Include its Successors Or Assigns in business)
<t the request of the said fim/unit. Do hereby undertake to poy the Board an amount not exceeding
Rs.1,00,000/-(Rupees One Lakh Onlyj due to non compliance of Consent conditions or directions
issued / being issue by the board from time fo time for damage o the Environment by reason in
breach of the said Act, Direction, Nolice, instructions ete. by the soid company / unit.

(2) We, AXIS BANK, do hereby undertake 1o pay the amount due and payable under this Guarantee
without any demure merely on,a demand from the board that the amount clgimed is due for the
reasons of non-fulfiltrent of any undertaking or viclation of the Consent Conditions or any provision
of the soid Acts. The Bank shall conclusive as regards the amount due ond payable by the Bank
under this guarantee shal be restricted to an amount not exceeding Rs.1,00,000/-(Rupees One Lakh
Only)

{3) We, AXIS BANK, undertake o pay to the Board any money 10 demeanded notwithstanding any
dispute of disputes ralsed by the soid Company / Unit in ony suit or proceedings pending before any
Court or Tribunal or Board against the Board relating therato. Our Bability under this being absolved
orirevocable,

(4) The payment so mode by us under this agreement shall be valid dischorge of our liability and
Company / Unit sholl have ng claim agoinst us for moking such payment.

{5) We, AXIS BANK, Sachin, Sural further agree that the guarontee herein do not remain in full force
and eftect during the period thot would be taken for the purpose of the undertaking, notice Jetter
etc, and that itself continue to be in force 1l all the dues of the Board in or by virtue of the said
undertaking, notice, lefter etc. have been fully paid and its clalm salisfy or discharge or till the 8oord
Certificate with the terms and conditions of the directions, undertaking, notice, letter in provision of
relotive laws have been fully and propery corried out and completed by the said Company / Unif
and accordingly discharge this guarantee unless the payment or claim under this guaranfee is mode
on us In wiiting on o before 31/03/2025, we sholl be discharged from all licbilify under this guaroniee
hereafter. .

f6) We, AXIS BANK LTD further agree with the Boord shall the fullest fiberty without cur corsent and
without affecting in any manner our obligations hereunder to vary any of the terms and conditions
of the said Direction / Undertaking / Notice / leHer efc. o to exchonge time of complience by the
said campany / unlf from fime to time or 1o posipone for any time of from lime to time any of the
power exercisabie by the Board against the said Company / Unit and 1o forebear of enforce any of
the terms and conditions reloting to the said consent / conditions / undertoking / notice/ lelter etc.,
end we shall not be refieved from our labllity by reasons of any such variation ¢r extension being

Page2 of 3
For, AXIS BANK LTD.

_ e

Authorised Signatory
GHOD DOD RD; BR; SURAT

JIGAR JARDO
S5-11658 SH
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gron'lted to the soid Company / Unit or chy forbearance, action, commission on the part of the Boord

or any such matter or thing whatsoever under the law Reianng to sureties would, but For this provslon
sffect of no relieving us.

(7) This Guarantee: will not be 'discharged due fo the chongs in the consfitution of the bank. from
company/ Unit, .

[8j We AXIS BANK LTD, undertake not to revoke this guarantee during its currency expect with the
previous consent of the board in wrifing.

{?] t: Nohmthsfunding whct has been stated above, our guaraniee shall remain in forge until date
unless a demand or claim under this guorantee is made in wiiting on before 31/03/2028. All your fights

under this guarantee shalt be forfeifed and we shall be released and deschc:rged from it liabilities
under this guarantee thereofter dated,

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

. Our tiobility under the Bank Guarantee shall not exceed Rs.1,00,000/-{Rupees One Lokh Only)

This Bank Guarantee shail be valid up to 31/03//2024,

We are fiable to pay the guaranteed amount under this Bonk Guarontee only ond if you serve upon

us a written claim of demand on or before claim expiry date 31/03/2025 jone yeor from BG expiry
date), .

DATE: 11/04/2022
PLACE: SURAT

For, AXIS BANK I.TD.
~Jha

" For, AXIS BANK LTD.

Authorisay s*ﬁnatory
Signatory GHOD DOD Rp:; BR-
D DOD RD; BR; SURAT JIGAR D; BR; SURAT
JAR
riatap Vaghela 8816 5?80 H
§5-3761

o~

Yol
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REAL CHEM

Date:

To,

The Member Secretary

Gujarat Pollution Control Board
Paryavaran Bhavan

Sector — 10A

Gandhinagar — 382010

Sub: Revocation of Closure Order No. GPCB/CCA-SRT-3525/ID-56634/621465 DATED: 20/01/2022.

Sir/Madam,

Pursuant to the abovementioned closure order and in compliance thereof, we submitted an
Undertaking, Bank Guarantee, Forin — 20, Form — 21 and other relevant documents with a
request to revoke the closure order. Upon your instruction, we submit another Undertaking for
revocation of the closure order of our unit, which is attached herewith. With this we have
complied with all your directions/instructions and hence request you to revoke the closure order
at the earliest.

Our unit like many others has just recovered from the effect of the Covid pandemic. The
livelihood of our employees and their families solely depends upon the continuance of our unit,
Hence, we once again request you to revoke the closure order and allow us the operation. We
teiterate our commitment to the protection of the environment.

Thanking you,

Sincerely yours,

FQRFﬁﬁ CHEM
or

PARTNER
(M/s. Real Chem), Partner

¢.c. The Regional Officer
Gujarat Pollution Control Board
338, Beligum Square
Ring Road
Surat - 395003

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

A. Any Specific Information Called for E%@&'A?{@o@'&bﬁmnal@ﬁé@&m%IzoGQm IP No: 116.74.97.105.
B. 56634-Real Chem accepts the LEGA@Honsk@d 9328554141 / +91 0825706432

and undertakes that the furnished information is CORRECT & ACCURATE.
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Government of Gujarat

Certificate of Stamp Duty

AFTHE #Had

Ceriificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by

Description of Document

IN-GJ442401756659221U

19-Apr-2022 11:42 AM

'CSCACC (GVY gicsceg07/ GJ-SUMANO372/ GJ-SU

* SUBIN-GJGJCSCEG0720618355759852U

REAL CHEM -

Article 29 Indemnity Bond

Description UNDERTAKING
Consideration Price (Rs.) "o
(Zero)
" First Party " REAL CHEM
Second Party GUJARAT POLLUTION CONTROL BOARD
Stamp Duty Paid By REAL CHEM
Stamp Duty Amount(Rs.) 300

0034827761

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 20/04/2022 15:20:23 from IP No: 116.74.97.105.
B. 56634-Real Chem accepts the LEGAL responsibility )
and undertakes that the furnished information is CORRECT & ACCURATE.
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“The contents of this certificate can be verified and authenticated world-wide
by any members of the public at www.shcilestamp.com or at any Authorised
collection center address displayed at www.shcilestamp.com free of cost.”

“Any alteration to this certificate renders it invalid. Use of an altered
certificate without all the security features could constitute a criminal offence.”

“This document contains security features like coloured background with
Lacev Geometric Flexible patterns and Subtle Logo images, Complex
ornamental design borders, Anti - copy text, the appearance of micro printing,
artificial watermarks and other Overt and Covert features.”

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 20/04/2022 15:20:23 from IP No: 116.74.97.105
B. 56634-Real Chem accepts the LEGAL responsibility o

and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 20/04/2022 15:20:23 from IP No: 116.74.97.105.

B. 56634-Real Chem accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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UNDERTAKING

WITHOUT PREJUDICE

We, Mr. Saurabh Pravinbhai Gabani, Mr. Kashyapbhai Manubhai Mangukiya and Mr. Sunilbhai
Damjibhai Maniya as a Partners of M/s. Real Chem, having address at Plot No. 7104, Road No.
71, Sachin GIDC, Choryasi — 394230, Ta. Choryasi, Dist. Surat, do hereby give this undertaking
that we shall abide by the decision of the Hon’ble National Green Tribunal (NGT).

Solemnly Affirm On:  19/04/2022

PLACE: SURAT

(PARTNER)

s
8. Noa [ UQ 2/0¢ 22

Qﬁmjggﬁﬁgﬁ;ﬁﬂgf

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 20/04/2022 15:20:23 from IP No: 116.74.97.105.
B. 56634-Real Chem accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432

a

REAL CHEM

GSTIN : 24AAVF‘R5582K1ZE PAN NO. : AAVFR5582K

April, 2022 GPCB ID: 56634

To,

The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector — 10 A,
Gandhinagar — 382010,

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOUR LETTER NO: NIL DATED: 13/04/2022

Respected Sir,
With reference to the above subject matter, we would like to submit point wise clarification as under....

Q.1 “Unit has to strictly comply with terms of the closure order given by the Board and also strictly
comply with the terms which stated in notarized undertaking which was submitted on dated
22/02/2022 by you during revocation application.

o We will try our level best to comply with closure order terms and also comply with the notarized
undertaking terms until getting the revocation order from the Board.

We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us.

Thanking you,
Yours Faithfully,

For, REAL CH

(KUTHORIZED SIGNATORY)
CCTo,
The Regional Officer,
Gujarat Pollution Control Board, G.P.C. Board
338-Belgium Square, Ring Road, i 'S‘l.'iilAT.
Surat-395003 [ ZUEE e X S CO;(
*
Sign T
Dé?‘tﬂ—éy Y 24
2
“aral Pelintion Cordro) Boaro
Haad Gfive

Cantor N i:‘:%, .

T e it B¢
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

s Sector-10-A, Gandhinagar-382 010
|/ 4 Phone :(079) 23226295
GPCB Fax - (079) 23232156
Website : www.gpcb.gov.in
BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF THE WATER
(PREVENTION AND CONTROL OF POLLUTION) ACT-1974. s

WHEREAS you are having an industrial plant at Plot No: 7104, Road No. 71, Sachin-GIDC, Choryasi-
394230, Dist:Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH-108624 which was valid up to 30/06/2024.

AND WHEREAS closure direction was issued under Section 33-A of the Water (Prevention and Control of
Pollution) Act, 1974, as amended from time to time vide letter No. GPCB/ CCA-SRT-3525/1D-
56634/621465 dated 20/01/2022.

AND WHEREAS, during the inspection of your industrial plant on 13/04/2022 under Section-23 of the
Water Act by the authorized officer of the Board, and observed that:

e During visit this plant was found not in operation as DGVCL has disconnected the power
supply on dated 31/01/2022. ' S

e There is no waste water generation/discharge is observed from this unit to outside the unit
premises. 3’

o There is no unauthorized outlet is observed during visit.

AND WHEREAS you have submitted undertaking for compliance on dated 21/02/2022.

AND WHEREAS you have submitied the Bank Guarantee of Rs. 1,00,000/- of AXIS Bank Limited, valid
upto 31/03/2024.

AND WHEREAS you have deposited Rs. 25,00,000/- as Interim Environment Damage Compensation to the
Board vide RTGS transfer UTR No: UTIBR52022030900248658.

Under the circumstances, I, S. V. Bhargava (Unit Head, Surat), Gujarat Pollution Control Board as directed
revoke the closure order issued vide letter No GPCB/ CCA-SRT-3525/1D-56634/621465 dated 20/01/2022
for three months from the date of issue with following conditions
1) You shall strictly comply with condition of CCA issued by Board.
2) You shall be abiding by the decision by Hon. NGT with reference to OA 05/2022.
This order is issued after approval of competent authority.
For and on behalf of
Gujarat Poltutign Control Board

22\
(Snk S. VABhargava)
Unit Head, Surat
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NO: GPCB/CCA-SRT-3525/ID-56634/ Date:-
To:
M/s. Real Chem,
Plot No7"7104, Road No. 71,
chin-GIDC, Choryasi-394230,
Dist:Surat.
Copy To,
1. Managing Director.
Dakshin Gujarat Vij Co. Ltd.
Nana Varachha Road,
Kapodara,Sumt—395 006,
Dist. Surat . s eesesseesmmmene YOU @re requested to re-connect the supply of electricity for three
months from the date of issue of this order of M/s. Real Chem,
Plot No: 7104, Road No. 71, Sachin-GIDC, Choryasi-394230,
Dist:Surat. and intimate to us accordingly.
2. The Executive Engineer, (O&M)
Surat Rural Division, DGVCL,Surat-R Dn.
Nana Varachha Road,
Nr. Gajjar Petrol Pump,
Dist: Surat ......ccovvecinierniieenens You are requested to re-connect the supply of electricity for three
moaths from the date of issue of this order of M/s. Real Chem,
Plot No: 7104, Road No. 71, Sachin-GIDC, Choryasi-394230,
Dist:Surat. and intimate to us accordingly.
3. Manager GIDC Sachin,
2nd Floor, Vanita vishram building,
Athwahines- surat -395001 .... .......With a request to re-connect the supply of water of this order for
three month from the date of issue of M/s. Real Chem, Plot No:
7104, Road No. 71, Sachin-GIDC, Choryasi-394230, Dist:Surat.
and intimate to us accordingly.
For and on behalf of
Gujarat Pollution Controt Board
-

MM
(Snk S, WBhargava)
Unit Head, Surat

Page 2 of 2
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3d™ June, 2025 GPCBID: 56634
To, /'?
The Member Secretary, ! (I/

Paryavaran Bhavan, Sector—lO/A,

: Gandhinagar—- 382010.

Yours Fa ithfuliy,

For ORBENL crem

/ 4 A
(AU‘?HORIZEDQW&&
Encl.: Annexure 1. t

CC, To {

The Regionaj éfficer,
Gujarat Poﬂu’o{on Control Board,
338-Belgium Square, Ring Road,

s Sura_t;?:gso, 3.

—~F— i e e _._.__.________________._________ e




Hillty Formes Pyt. btd, Lidfambeiio TE-2010 23 - 12 - 2021

(

1027 ANNEAJRE-L
s Frbddl

.-.‘r.'d""i»%‘: _-"{\'\_ A ':‘ | l NI ' f
& u - Ll
AXIS BANK LIMITED
SURAT [G]
SURAT[G))
DIGVIIAY TOWERS, OPP. ST-XAVIERS' © .ni0n
GHOD DOD ROAD

SURAT-395001

Ref, No :00470100001416
Date:22-02-2022

T3,

<GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVYAMN
SECTOR-104, GANDHINAGAR

Dear Sirs,
BG No. : 0047010000143 6
Date of lssve :21-02-2022
Amount of BG 1 Rs. 1.00,000.00 { RUPEES OME [ -kt ONLY §
Expiry Date : 31-03-2024
Claim Expiry Date -+ 31-03-2025
Name and Address of the Applicant  : M3, REAL CHEM
PLOTNQ.7104
ROAD NO.71

We forward herewith the above Inland Bank Guarantee in.con i ssued by us in your favour,

i. The above Guarantee is issued subject to the condition that ths Bk s liabilily is restricted to the amount
mentiohed above and in the said Guarantee. Qur Guarantes slwll 1 nain in force 1l he expiry date. Unless @
demand or claim under the guarantee is made on the Bank in witii - -1nd defivered to the bank on or before
the Expiry date/Claim Expiry Date, the Bank sholt be dischiarges-1 7 ol liakiity under the said guarantee
therecfter,

Piease Note:

2. The beneficiary in their own interest should verify the genuineness of s juaanies i following office of
the Bank in waiting.

AXIS BANK LIMITED

BG Confirmation Desk;Transaclion Bakds *1 fpserationg
Sth fioor, Gigaplex, Building No 1,Plct He |

MIDC, Alroli Knowledge Park, Aliofl,

Navl Mumbal 400708 (TelFax: 022 712180045)

3. BG confirmation can also be soughi by sending email fo fog.cenfirntion®arishbank.com

FOR AXIS BANK LIMITED FOR A <17 E& 110 LIl
P —n¥ .

RISED SIGNATORY 4 2 AUTHORISED St 10ad0f)
NAME: ) NAME:

$5 No. 88 No.o | s

Encl: Bank Guaraniee Number 004701000G1414

isterec S LI O > . - z —= —

; x RIS ‘i‘ G |-'-f:‘jr"'- [T e bl 2 ATRONE fo oS
Nl edabad - SR0U0T ) &

.mtpsffm*exprﬁﬁdc”“mﬂmutﬁ‘?ﬁ’ﬁfﬁmﬁhvw n e Sy “’P ' e
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INDIA NON JUDICIAL E
Government of Gujarat !
' ¥
Certificate of Stamp Duty
Z
Gertificate No. © IN-(J10798445842914U :
" Centficate Issued Date © 21-Feb-2022 10:44 AM ,
Account Reference IMPAGE (AC)/ 513099311/ NANPURA/ GJ-SU 2
Unique Doc. Reference UBIN-GJGJ1309931154568593758032U 5
Purchased by REAL CHEM
Description of Doc:um_é_fit;; " Adicle 32 Letter of Guarantee #
" Description " BANK GUARANTEE $
Consideration Price:(Rs.) 0 4
' {Zero) E
First Party " REAL CHEM
Second Party | Not Applicable
Stamp Duty Paid By " REAL CHEM H
Stamp Duty Amount(Rs.) e Bﬂ‘ﬂ v w
(Thiee Hundréd ony) ”
AYIS BAN LTD. 8
¢ i — /
\ £ =i ,’f v
) gLty -
i (5. 4
¢

0018712865
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BANK GUARANTEE NO: 00470100001414 DATED:21-02-2022

TO,

THE MEMBER SECRETARY,

GUJARAT POLLUTION CONTROL EQARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
GANDHINAGAR - 382 010.

k/é""[‘)\/ whs L -

Page1of3
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BANK GUARANTEE NO: 0047010000141 6 DATED:21-02-2022

In consideration of the chairman, Gujarat pollution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar - 382010 {hereinafterreferred to as Board) having agreed to the unit M/s. Real Chem
(Referredio as Unifocated of Flot No. 7104, Road Ne. 71, Sachin-GIDC, Ta: Choryasi, Dist: Surat.
proposed compliance under Environment (Protection} Act, 1974, Water Act-1974 and Rules made
there under as well as following points:

Unit shall have to operate ETP sfficiently & regularly.

Unit.shall have 1o dischorge trade effluent into CETP after satisfying specified norms of GPCB,
Unit shall have to comply all condition mentioned in the CC&A of the Board.,

Unit shall have te maintain GPCB Specified norms under Water Act, 1974.

Unit shall have to comply Environmental Rules and Regulations.

Doy —

{1} We, Axls Bank Limited, a banking company incorporated under the Companies Act, 1954 and
carrying on Banking Business under The Banking Regulation Act, 1949-and having its Registered Office.
at "Trishul’, 3rd Floor, Opposite Somartheshwar Temple, Law Garden, Elfis Bridge, Ahmedabad- 380 004,
Gujorgt and its Corporate office at Borbay Dyeing Mills Compound, Fandurang Budhkar Marg, Worli,
Mumbai-400 025 and one of Hs branch.at SURAT DIGVIJAY TOWERS, OPP. ST XAVIERS' SCHOOL GHOD
DOD ROAD SURAT 395001 [hereincfter referred to as the Bank} at the request of the said firm/unit. Do
hereby undertake to pay the Board an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from
time 1o fime for damage to the Environment by reason in breach of the said Act, Direction, Notice,
instructions etc. by the scid company 7 unit.

(2) we, AXIS BANK, do hersby underfake to pay the amount due and payable under this Guarantee
witheut any demure merely on ¢ demand from the board that the amount claimad is due for the
reasons of non-fulfillment of any undertaking or violation of the Consent Conditions or any provision of
the sald Acts. The Bank shall conclusive as regards the amount due and payable by the Bank under
this guarantee shall be restricted to an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only).

{3) We, AXIS BANK, undertake fo pay to the Board any money to demanded notwithstanding any
dispute of disputes raised by the said Company / Unit in any suit or proceedings pending before any
Court or Tribunal or Board against the Board relating thereto. Qur tiability under this being absolved or
irevocable.

{4) The payment so made by us under this agreement shall be valid discharge of our liability and
Company / Unit shalf have ne claim against us for making such payment.

{5] We, AXIS BANK, Sachin, Surat further agree that the guarantee herein do not remain in full force:
and etfect during the pericd thatl would be taken for the purpose of the vrndertaking, notice letter
efc. and that itself continue 1o be in force fill off the dues of the Board in of by virtue of the said
undertaking, notice, letter ete. have been fully paid and its claim satisty or discharge or il the Board
Certificate with the terms and conditions of the directions, undertaking. nofice, letter in provision of
relative laws have been fully and properly camied cut ond completed by the said Company / Unit
and accordingly discharge this guarantee unless the payment or clgim under this guarantee is made
on us in writing on or before 31/03/2025 we shall be discharged from all liakility under this guarantee
hereafter.

(6] We, AXIS BANK LTD furither agree with the Board shall the fultest liberty without our consent and
without affecting in any manner our obligations hereunder to vary any of the terms and conditions of
the said Directicn / Undertaking / Notice [ letter efc. or 1o exchange time of complionce by the said
company / unit from time to time of to postpone for any time or from time 1o time any of the power
exercisable by the Board against the said Company / Unit and to forebear of enforce any of the ferms
and conditions relating o the said consent / conditions /.undertaking / notice/ letter ste. and we shall
noi be relieved from our liability by reasons of any such variation or extension being granted to the
said Company / Urit or any forbearance, action, comrhission on the part of the Board or any such

Page 2 of 3 A ' :
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BANK GUARANTEE NO; 00470100001414 DATED:21-02-2022

matier or thing whatsoever under the low Relating to sureties would, but for this provision, effect of no
relieving us. .

{7) This Guarantee will not be discharged due to the change in the constitution of the bank from
company/ Unit,

8 we., AXIS BANK LID, undertake not to revoke this guarantee during its cumency expect with the
previous consent of the board in wiiting.

{9) 1 Notwithstanding what has been stated above. our guarantee shall remain in foree until date
unless a demand or ¢laim under this guarantee is made in wiiting on before 31/03/2025 All your rights
under this guarantee shall be forfeited and we shall be released and discharged from all liabilities
under this guarantee thereafter dated.

SNOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

I. Qur liability undesr the Bank Guarantee shall not exceed Rs.1,00,000/-(Rupees One Lakh Only).
1. This Bank Guarantee shall be valid up to 31/03//2024.(Expiry date)
IIl. We are liable to pay the guaranteed amount under this Bank Guaraniee only and if you serve
upon us a written claim or demand on or before 31-03-2025 (claim expiry ddte){cne year from
BG expiry date},

PLACE: SURAT
DATE: 21/02/2022

Page 3 of 3
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Sr.No. 1376361

55
A AXISBANK LIMITED B

[=]
AXIS BANK LIMITED
SURATIGYH)
SURAT [GJ]
DIGVIJAY TOWERS, OPP. ST XAVIERS' SCHOOL
GHOD GOD ROAD
SURAT-295001
Ref. NG 100473100001 452
Dote:11-04-2022
o
GLIARAT POLLUTION CONTROL BOARD
PAIYAVARAR BHAVAN
SECTOR-10A, SANDHINAGAR
GLIARAT
Deon Sirs,
BG Na. : 00470100001 452
Dotz of lssue s 11042022
Amyunt of BG 1 Rs. 1,00,000.00 { RUPEES ONE LAKH ONLY }
Exp ry Date 1 3803-2024
Clalm Expiry Cate 1 3103-2025
Nome ond Address ol the Applicant  : MS, 2EAL CHEM
(PLOTNG,7i04
tROAD NOI

We forward heiewilh the obove Inlcnd Bank Guaranies in originat issued by us in your favour.

1. The obove Guaroniee is issued subject 1o sne condition thal the Boak's kability i restiicled -6 the amount
mentioned abcve ond in the scid Garoniee Our Guaraniee shod rdémiain in force till fhe exgiry dole, Uriess a
demand ar ¢idin under the guarantee is made on the Eank In wiiting a7d defivered 1o the bank on of befors
the Expiry dofe+Clainy Expiry Dote, the Bank shall be discharged from ofl babiily under Ihe seid guaraniee
theseofter.

Please Nota:

2, The berslicicry in their own interesl should verliy the genuinéness of Ihls gucraniee from fotlowing office of
the Bank in writi~g.

AXIS BANK LIMITED _
$G Confiailon Desk, Transaciton Banking Operations
$th floor, Gigaplex,-Buliding Mo 1,Plof No |15,
T MIDC Alroll Knowiedge Park, Airoll,
Navi Mumbat 400708 (TelFax: 022-71315803)

3. 8G confimalicn con also be sought by sending email io Ibd.conﬁmulion@cxisbonk.com .

FCR AXIS BANK LIMITED

e

XIS BANK LIMITED

¢y VL

1SED SIGNATORY \# AUTHORISED SIGNATORY
name: Pratap Vaghela Surat NAME:
$S No. 55-3761 ssNo. JIGAR JARDOSH
88-11658
€nct Bonk Guarortee Number 004701C0001 452
https://cforexprd:de.axisb.com/Acprint/bgcoveringResult.isp 11-04-2022

Registerea Office: “TRISHUL", Opp. Samartheswar Temple, Near Law Garden, Ellisbridge, Abmedabad - 380006,

VLY FORE PYTLTS
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INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

—

N A T
P e ‘& :
: ;z;.j!-...\xuv.?,;;l\—. / \—NI'IPI\\\@ g ¥
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; Certificate Issued Date -7 08-Apr-2022 10:07 AM L % *;
°e e v
- Account Refe-ence " IMPACC (AC)/ gj13098311/ NANPURA/ GJ-8U ° » | * e
" o
: Unique Doc. Aeference " SUBIN-GJGJ1309931111442149627802U :-‘:::. § i‘%’ E
: Purchased by " REAL CHEM 30 % ok
~ . - '] .. . h ‘.“.'
! Description of Document " Aricle 32 Letter of Guaraniee o e g ,4%,
: . o ! [] : # i e
Description " BANK GUARANTEE « 7 EZ; .
¥ Consideration Price (Rs.) . fo. E P
(Zero) ﬂtv C -
j  FistPany " REALCHEM 8.5
: . i F.
: Second Party " Nof Applicable g g{i‘: ‘
1 StampDuty Pad By * REAL CHEM § 'f
f Stamp Duly Anount(Rs.} 300 § S};:
! {Three Hundred only) 3 .‘if
For, AXI§ BANK LTD. g e
* o
= For, AXIS BANK LTD. ey
Slgn&t'-)f! o‘h& E :4__‘;-
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: Authorised Sighatory v
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CQ Warning @

“The contents of this certificate can be verified and authenticated world-wide
by any members of the public at wwwi.shcilestamp.com or at any Authorised
collection center address displayed at www.shcilestamp.com free. of cost.”

“Any alteration to this certificate renders it invalid.- Use of. an altered
certificate without all the security features could constitute a criminal offence.”
“This document contains security features like coloured background with
Lacey Geometric Flexible patterns -and Subtle Logo images, Complex
ornamental design borders, Anti - copy text, the appearance of micro printing,
artificial. watermarks and other Overt and Covert features.”
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' BANK GUARANTEE NO: 00470100001452 DATED 1TH APRII; 2022

10,
THE MEMBER SECRETARY,
GUJARAT POLLUTION CONTROL BOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
. GANDHINAGAR - 382:010.

Page 1 of 3

~Auttrrised Sighatory
GHOD DOD RD; BR; SURAT
Pratap Vaghela
~ $5-3761

f

For, AXIS BANK LTD.

e

Authorised Signatory
GHOD DOD RD; BR; SURAT

JIGAR JARDOSH
. 88-11658
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NK GUARANTEE NOQ; 004701 1452 DATED 11TH APRI

In consideration of the chaimen, Gujarct pallution Control Board, Paryavaran Bhavan, Sector-10A,
Gaondhinagaor — 382010 [hereinatter refermed o os Board) having agreed to the unit M/s. Real Chem
(Referredlo as Unif)iccated at Plot No, 7104, Rond Neo. 71, Sachin-GIDC, Ta: Choryasl, Dist: Surot.
proposed compliance under Environment (Proteclion) Act, 1974, Water Act-1974 and Rules made
there under as well as following points:

Unit shak have to operate ETP efficiently & regulcry.

Unit shak have to discharge trade effluent into CETP after satisfying specified norms of GPCB.
Unit shak hove to comply all condifion mentioned in the CC&A of the Board.

it shak have to maintain GPCB $Specified noms under Water Act, 1974,

Unit shall have to comply Environmental Ruies and Regulations.

We, Axis Bank Limited. a banking company incorporated under the Componies Act, 1956 and
cartying on Bonking Business undler The Banking Regulation Act, 1949 and having its Registered Office
at ‘Trishul', 3rd Floor, Opposite Somartheshwar Temple, Law Garden, Bllis Bridge, Ahmedabad- 380
004, Gujarat and its Corperate office at Bomibay Dyeing Mills Compound, Pandurang Budhkar Marg,
Worli, Mumi>0i-400 025 and one of Ifs branch at SURAT [GJ] ~SUR DIGVIJAY TOWERS, OPP. ST XAVIERS
SCHOOL GHOD DOD ROAD SURAT-395001 [Herainafter Refemed To As The "Bonk’ Whick Expréssion
Shail Unless Repugnant Ta Context Or Meaaning Thereof, Include its Successors Or Assigns in business]
at the request of the said firm/unit. Do hereby undertake to pay the Board an amount not exceeding
R5.1,00,000/-(Rupees One Lakh Only) due to non compliance of Consent conditions of directions
issued / belng issve by the board from time to time for domage 1o the Environment by reason in
breach of the said, Act, Direction, Nalice, instructions gte. by the soid company / unit.

{2) We, AXIS BANK, do hereby undertake to pay the amount due ond payvoble under this Guarantee
without any demure merely on.a demand from the board thot the omount cloimed is due for the
reasons of non-fulfliment of any undertaking or viclation of the Consent Conditions or any provision
of the soid Acts, The 8ank sholl conclusive as regards the amount due and payable by the Bank
under this guorantes shall be resticted to an amount not exceeding Rs.1.00,000/-(Rupees One Lakh
Oniy} '

(3] We, AXIS BANK, undertake to pay to the Board any money fo demanded notwithstanding any
dispute of disputes raised by the soid Company / Unit in any suit or proceedings pending before ony
Court or Tribunal or Board against the Boord relating thereto. Our fiability under this being absolved
of irevocable.

(4} The payment s0 made by us under this agreement shall be valid dischorge of ow liability ond
Company / Unit shall have no claim agoinst us for making such payment.

{8) We, AXIS BANK, Sachin, Sural further agree that the guarantee herein do not remain in full force
and effect during the period that would be token for the purpose of the undertcking, notice letter
etc. and that itself continue to be in force Tk oll the dues of the Board in or by virtue of the said
undertaking, nofice, letter etc. have been fully paid and its claim satisfy or discharge or #ll the Boarg
Cerfificate with the terms and conditions of the directions, undertaking, nofice, letter in provision of
relative laws have been filly and propedy camied out and completed by the scid Company / Unit
ond accordingly discharge this guarantee unless the payment or cloim under this guarontee i made
on us in wiiting on o before 31/03/2025, we shal be discharged from olllicbility under this guarantee
hereafter.

{6} We, AXIS BANK LTD further agree with the Board shall the fullest iberty without our consent and
without affecting in ony manner our obligations hereunder o vary any of the temms and conditions
of the said Direction / Undertaking / Nolice / lebier efc, or to exchange fime of complionce biy the
soid company / unit from fime fo time or fo postpone for ony time or from time to time any of the
power exarciscble by the Board against the said Company / Unit and fo forebear of enforce any of
the terms and conditions refating to the said consent / conditions / underfaking / notice/ ietier etc,
cnd we shall not be relieved from our liabllity by reasons of any such variation or extension being

Page 2 of 3

For, AXI$ BANK LTD.

_ i

od $ Authorised Signato
THOD DOD '33“‘5'},? SURAT GHOD DOD RO: B sum
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ARANTEE NO: DO4701 452 DATED PRIL

g:onied to the said Company / Unit or any forbearance, action, commission on the part of the Boord

or any such matter or thing whatsoever under the fow Relaﬂng to surenes wold, but for this promion
effecr of no relieving us.

{7} This Guc:runtee will not be discharged due to the chonge in the constifution of the bank from
company/ Unit., .

LY

{8} We AXIS BANK LTD, undertake not to revoke this guarantee during its cumency expect with the
previous conseni of the board in writing.

{7 t: Nohwrthstunding whaf hos been stated above, our guaraniee shall remain in force until date
unless a demand or claim under this guarantee is made in wrifing on before 31/03/2025. All your rights

under this guorantee shall be forfeited and we sholl ba released and dtschc:rged from all liabiiities
under this guarontee Thereafter dated.

YNOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

Ouf lioksility undler the Bank Guarantee shall not exceed Rs.1,00.000/-{Rupees One Lokh Only)
This Bank Guarantee shall be valid up to 31/03/72024.
We are fiable to pay the guaranteed amount under this Bonk Guarantee enly and if you serve upon

us a writlen claim or demand on or before claim expiry date 31/03/2025 {one year from BG expiry
date], .

DATE: 11/04/2022
PLACE: SURAT

. For, AXIS p ANK
' LTD
For, AXIS BANK LTD. ]
’ _joﬂw
) sam
ignatory DOD Rp:
00 DOD RD: BR: SURAT sioa BR; SURAT
R JA
cratap Vaghela 884 55080 H
§5-3761

~

Page 3 of 3
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Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector - 10 A,

GANDHINAGAR - 382 010,

ANNUAL REPORT FROM INDUSTRY

ANNEXURE -1

(To be submitted Online (XGN) by each industrial unit on or before 31 March in respect of
Calendar Year ended on previous 31 December}

1.

2.

GPCB ID No.

Name & Address of the Unit

Phone Nos.

CCA No., Date & Validity (Copy of

the CCA should be enclose

: 56634

: M/s. REAL CHEM,

Plot No.:

7104, Road No.

71, Sachin-GIDC,

Choryasi, Surat-394230,

: (M) 9328554141

: CC&A Consent Order No. AWH-105280 Date of

issue: 22-11-2019 valid up to 30-06-2024.
Please refer as per Annexure-I.

Production :
' Sr.No. | Name of the | CC&A applied Tota_lﬁc-)duced during i Name of the
Products Quantity per | the  previous year | supporting |
month (April-2021 1o March- | document or |
- 2022 i record. -
1. 2. B 3. ) 4 5 .
I Ferrous Sulphate | 125 MT/Month Nil --
2, Phthalocvanine
Beta Blue 100 Nil
(Pigment Blue MT/Month
15.3 8 15.4) B —
3. ) 6.12 MT/Year
' Rhodamine-B 10.5 MT/Month {Please refer as per -- !
(Selid) i
L - Annexure-IT) - ]
4. Rhodamine-B | \ir/Month Nil -
- liquid) | | _
N 30.75 )
‘ Sulphanilic A_c1d MT/Month ‘ Nil - ’
Raw Materials (RM) :
| Sr.No. | Name of the Raw | CC&A ' applied | Total consumed | Name of the supporiing
Materials quantity per month during the year | document or record
_____ . ‘ B (April-2021 1o | B -

Lo
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I | March-2022) -
T N s T & | 5. ‘]
1. Please refer as per | Please refer as per Please refer as per | —-
| Annexure-II. | Annexure-11. Annexure-II. |
7. Utilities :
rSr.No. Name of the | CC&A applied | Total produced Name of  the supporting
| Utility Quantity per month. | during the year document or record {April-2021
' | {April-2021 10 to March-2022} '
I ' - March-2022) S
) 3. 4. 5.
| 1. Electric Power --- --- - - }
2. | Captive Power | — e - ]
L3 Water 18.1 KL/ Day 30.70 KL/Year . ]
| 4. Bio Coal/Coke | — --- --- !
5. | Coal/Lignite '
. | orwpo |
6. Baggas | 0.6 MT/Day 7.23 MT /Year ---
7. OiName) (- [
8. Natural Gas 100 M2/Day | 66.70 M¢/Day ---
9. | Others. (Diesel) --- --- - -
8. Wastes Generation & Disposal during the vear :
| Sr. | Name of State CC&A | Total Quantity of wastes Type & | Out side —[ Total
No | the Waste | (S,L,G) | applied | generated reused and treated | capacity Disposal Wastes
Quantity during the vear of . facility for disposed
| Generated | Reused | Trea | Treatmen | treated during
. ' {April-2021 | at site ted t facility waste {place | (he year.
| to March- {(April- at site of disposal} | {April-
: 2022) 2021 to (ETP, 2021 to
' March- APCM March-
_— , 2022) | etc) 2022) |
L2 | a a. | s [ e |7 8 | 9 | 10
1. | ETP Solid 0.8 0.30 il Nil Nil | TSDF site Nil
|| Sludge [ | MT/Year | MT/Year | |
2. | Process Solid 18920 | 0.09 il Nil Nil | TSDF site Nit
Sludge/ MT/Year | MT/Year
Waste I R N [ i S
3. | Used Oil Liquid 0.1 " 0.003 0.003 Nil | Nil Reuse as Nil
| MT/Year MT/Year ‘ MT/Year | lubricant in
e 1 | _ | machineries
4. | Discarded Solid 21 Nil | Nil | Nil Nil Raw Nil
Containers MT/Year | ' | material
| & PP | | coming in
| Bags/Line | | loose
|rs - | I packing | |
FOR REAL,CHEM
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9, Details of Disposal of Treated Effluent :

Sr.No. | Name of the ~ Total quantity of treated effluent disposed during the year -
Waste stream | Disposed on land by | Directly disposed to | Disposed to CETP by
GIDC or municipal
7 drain or Sea.

Gardening | Disposal outside Tankers | Pipeline
ete. (April-2021 to
. March-2022) .
1. 2. __ 3 - 4 | 5 | 7 ]
1. Effluent - --- I --- | ~-- |

L ) I
10. Details of Solid/Gaseous wastes after treatment :

i - Total Quantity disposed during the year - ]
Sr ‘ Name of | Sent for co- [ Sent to Incinerated at | Evaporated at | Vented | Vented !
No | the processing | TSDF | Own | Common | Own | Common | through through |

i Waste or Re- | site | facility site | facility flue gas process gas

o | cycler | stack | scrubber

1. 2. 3. 4. | 5. 6. 7. 8. 9. 10
1.} Steam  --- --- ‘ --- --- - --- --- { = ;

! Boiler . |

. (600U) % - N

' 2. | Thermo --- - | --- --- --- --- - | --

I Pack ! |

|1 (1000U) : _ | =

‘ 3. | Hot Air ‘ --- -~ | --- --- --- --- ~-- |-

| Boiler | | | |

' (600 U) | _ | B
11. Details of Disposal of Spent Solvents, Acids or Alkalis after use : *Not Applicable

| Sr.No. | Name of the Solvent, Total Quantity disposed durnng the year,.

| Acid or Alkali | Solvent distillation at Spent Acid or Alkali Re-use or
| ) . ] treatment at ]
| | | Own | Other | Sale to Actual Own | Other ‘ Sale to

D i site site Users Site site Actual users |

i 2 F 3 4 5 6 7 8

. _ - . — —_—

0 T [ -- - - - o e

2 [ | R S

12. Other Details :

(1) CETP Membership No., Date, Place & booked quantity {membership certificate should
be attached): Please refer as per Annexure-III.
(2} TSDF Membership No., Date & Place ({a) Please refer as per Annexure-IV.
(b}

L
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(c}
{3} CHWI Membership No., Date & Place (a)
(b)
(¢)
(4) Consent No. & Date of Reuser/Recycler ete. !

| Sr.No. | Name, Address & Phone | Consent No. & Date from | Total Quantity sent to them
| Nos. of Reuser/Recycler | GPCB/CPCB./ Other SPCB {For

[ elc. transboundary movement) Name of | Total Quantity |
the . sent during the |

] - N | Waste = vyear. N

1. | 2 B 3 4. | s " |
P - e 1

(5} Wastes’ Transporters Details : Not Applicable

i Sr | Name, | Vehicle | Used to carry | Having GPS Online Log-

| No | Address & Registration | wastes Author system manifests book

| . | Phone Nos. of | Nos. of Name | To carry | ization impleme implemented? | mainta

I the Trucks/ of the | at which | from nted? | ined?

| Transporrers | Tankers & waste | place for | GPCB? :

| capacity _disposal .

L2 | 3 4 5. . 6 78 9
1| -- -- | - -- | -- -- -- -~

13. Need of Upgradation, if any :

Looking to the above production and wastes generation or/and future planning to increase
production, mention any up gradation or addition of pollution control measures necessary in
respect of -

ETP

Fuel change or use

APCM

Scrubbing system for process gases
Noise control.

Solvent Recovery Unit

Any other '

Nouk W

Jignatire)
Name & Designation.

Note : Any false information or éuppresgion of information may lead to cancellation of all types of
permissions from the Board.



03 ANNEXURE T

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

“ﬂ"i‘?}i ~ Phone : {079) 23222425
: |

(079) 23232152
GPC Fax . (079) 23232156
Website : www.gpcb.gov.in

By RPAD

tn evercise of the power conferned under section-25 of the Water ¢ Preverdion awl Contrd of
Pollution) Ack-1974, umder sevtion-21 of the Ajr (Prevention and Comtr of Pollution 1981 and
Authorization under nile &2} of the Hazardous And (ther Waste (Management and Tramboundary 3
Rules. 2016 framed under the Environmental {Protection) Act-1986, This Boaed (s cmpowcered to Gral
CORA,

And whereas Board has secein ed cecetidated voncent applicalion lener me 162306 dated 08.04-
2019 for the Consolidated Consent and Aulhorization (UC & A) ot tns Bowrd undet e PRWisions
rules of the aforesaid Acts, Consents & Aulhorization ane wrehy pranted us under:

CONSENTS AND AUTHORISATION:
tLinder the provisions rules of the afore~iid ensirmnrwmisl acts)
Te,

1Chem
Na: TIed, Road No: 71,
achinAADC, Chorvasi-394130,

Tal: Chorssi, Dist: Surat. ,

. Cossent Order No. AWH-TUS280 Naie of ssue: 12-11-2019,

A The consents shall be sylig upte J)-86-2024 tor the wse of outlet for the discharge of treawed
effluent and emission duc te cperation of indusirial plant for manufacturing of the following ieemss
products:

S, No. | Product e tQuantity -
1 [ L ereous Sulphate 125 M Month :
[ L o I With 98 % Sulphuric Acid) ]
2 Phthalocyanine Beta Blue  * 1M MT Month
B . _ . tby grinding from CPCBeta blueanhy
3 Rhodaming-1¥ {1 .iquid) 30 M 1-Munth i
4 Rhodamine- 13 {Solid) (TS MY Momth — :
§ | Sulphanilic Acid_ "7 IS MTMenth T :
spbiect ifie condition:

I. Applicant shall comphy with conditams lai) donn in Cavionment clesrinee issued v ide order mo.
SFIAAGUIRC S() 1202 2018, duled: 30 01 2018 b Swte tosvel Fovironment Impav)
Assessment Authority Cinjirat.

2. Unit shal) meintain zero discharyse of wustewater,

3. Industry shell manage Solid Wastes generated from industrial activives as per Solid Waske
Management Rules-2016 (solid wante 3 defmed in Rule-3(46)).

4. Ay per Provisions of Rule 18 of Solid Waste Management Rules-2616 vou arc direcied to make an
arrangemnent i Uelities 1o replace a1 keast Fise percent (5% ol your wlid fik) sesirement by
“refused derived fuel”.

Page 1 of 7
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Indiesitry shaBl provide sicaims sergs facilize o0 1y ash.,

Industey shall comply with My ash vosification [99% as ainchded Trom lime 6o timae.

{invit <hall adgey b stiingent air pallnlaes stambands 1.0, 811 9q of existing fue gas and

P g~ i~ o stskieds jnche © 0y D orericad taremeree PV PR sincand shall be
revioned peoodicelly.

4. I'ullowing ar pnilnulimn uauu'oi uuamn.'s simll hl.. prmided 1 the Hue gas emijssion sources

~d

Gﬁgdalad APCM is Red / Oraage rattggr\ im.lustrhl nirso!' CPA SPA

Steam gencration apacity | Type ol APCM '
e GnTeW) L ]
Lcn thon 1 _ Muhi Cyelone . :

Y Looig <habl peesiabe a hess Taah Stage seruhhing system of appropriste media tir the

controb Gf v grieass v Cmission.

HE Tl unit Slall cHwese s Sector specilic guidelings SO published by GPCRB - CPCR from
nmg o tng o et“eetive gt emission centrad ke pendelines for: Slone crushing umits.
ol handfine nmis, »-pcnl solvent hakdling and manageinen. spent acid managemen,

D L e it ' 1110 L% (0

EV. 4 nit shall 1ake .slcquﬂu measures ke controd adone puisanee (iom the hkdustrial activities
which may include measaes likes use of mackine aeend with gomizer 1\ siem (WakY curtsin).
chssind Cautamatic marerial handling < ~tem, contiinment of the odour vulnerable aneas elc.

12, it ~hll o wse Petevoke. formace vil., LSEE as g digh

Uinil shisl) swdor setonb Best Anailabie Tecemiog -3A7T,

Einit sl ] pro wax geccn sy on 400, of the phat area, using concept ot the soctal forestry and

development of green helt nutside project premises in adjacent areas.

Linil shall provide Will o Wall curpeting in s ehlcle movemeot areas swithin premises 1 gvoid

dusting.

o, L i shall sricily carrs awg handling. ~torgge il digpesal ot My-ash, sl red-miud. de-inking
shdge et o hgh Volumw- Low Eilect Wastesd s per prevailing guidelings. ;md its disposal at
desigrated bocatinns appwoved hy te Board,

Er Indestre shall dispase 116 hazardons wistes thraueh co-prscessing. pee<prcessing i e
estert pomsclle privw it dispos gl o sciogration band il as per peovisic w of Hilzardows amd
Otligr Woasies ) Maagement arkd | ranshoundus Mosgment s Rulbes. 2019,

K. Industry shatd steactls comply with all the measwnes specified in guidielines for spent selvent
tmagenend. spepl ackl management. wnd alber puidelings directions published from tiene to
Hiege by G 13 iz or C1E 1Y, e1e

P U <ot vaery car teamsgsrtamoen of dazarduis wastes Thro h GPS mointed vehivies only.

20, Limit shall subanit z2punt ol complizhice of the corditions of 13" gvery dear (o the Boand
prepared by (ird aarty,

S5V shall esdemuee CUR Anndaliogiion b at a1 12 times the <lahs ghoen s she OM Jaied
CH1AKE ZOEN for SP Y 2 hinses Joe § P i case o8 Fanvisoarmentai € leacangg,

Ty

[y
h
¥

3 CONDITIONS UNDFR THFE. WATER ACT:

k3 ! sotmed af waider, - SH¢E
A.20 The gurantiny of the Fesh water consarnpTion for mdustrial purpose shall ot esceed E6,4 KL Day.
3.3 Twe quantity oF the e water comsuaiption for domestic puepose shall not exceed |7 KL Dy,

Page 2 of 7
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_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

"'\(ﬁ‘i‘ﬁ“ Phone : {078) 23222425
\| /4 (079) 23232152
GPCB Fax : (079) 23232156

Wabsite . www.gpcb.gov.in

34, The quantiny of the indutrial ¢flent 1o be wenerated s the Tl toring process and oher
ancillary indusrnial opemoams vhall oo sveewd 2 8% K| Dy Out ot 193 K Day waste water
generated foam process i disposed imo Spray ner of Mahavis | co Prajects ve. 114, ¢MEPPL )
afier giving peimary reatmen. 0.94 K)oy waste water generated from bailer, cooling 1omer
makeup & chilling plant which is reused inw cooling tower.

3.5, The quantity of domeslic waste waicer shall nod exeend 1.3 KL Day.

3.6. Domaestiv effluent <hall be disposed ofY thrsugh septic ank souk pit svsem,

4 CONDITIONS UNDER THE AIR AC'T:

4.0 The foliowing shall b used a~ 3 fuct in 1w Nar Boiler. Boiler Thermopack

respettively, .
Sr. No. : Fuel 7 Quantiy ¢
| Bagawe 06 MTDay !
2 [ NaturalGus _ [ V00M7Day |

4.2. The applicant shail install & pperate comprehensive adequate air pottusion control systemy in
order 1o achies e prescribed norins,
43, The flue gas emisvion though stack atached 1o Hot Aie Boiler, Beler and Chermopac
shall conform lo the follow ing standands;

Stack | Stack amached | Stack i Alr  Pallution  Parameters ' Permissible
Ne. o height in | Conteaf Sy stem ; Limit l
ol Bk L
! Steam Bodler | 23  ommasa Pirticufate Manter : 1M} nig™NM®
ey (Common §O: + MG ppm
"Tm'nturpacl ~3ich } : NO. a0 ppa :
Y (1000 L) P e mm e
Ho Adr “Mubi Cyclone  Particulate Matter - 150 mg NAT
2 Boiler } 25 " Separt 50, 1 ppim
600 L) 5 SO, ) LA ppm

44. There shall be no process emission from the nunufacturing process as well as any other
ancillary process,

4.5, The concentration of the failowing parameters in the ambient nir within the premises of the
industry aid a disanee of [Omelers from the wsarce) other than the ~tack-vents shall aot
excead the Inlloaving levels,

: ' PARAMETERS - PERMISSIBLE LIMIT (\iicrogram ™™™ |
- _ . - o Annual _* 24 1rs Avenye -
i Particulabe Morter-10 (PM ) ¢ 60 "~ T w
I"arliculal_.e Maner- 2.3 (ML) L 11 . o Ol
50, I R T S )
“NO, L | a0 R0

Page 3ol 7-.
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45, Ihe applicant shali provide porthetes, ladder. plattirm otc at chimney(s) for munitoring the
AIE emitsioms and the same shall be open (or inspection o and tor use of Board's staft. The
chitpneris o senie atached o varkous sswirees of emisvion shial he designed by numbers sueh
s Se 1o 2w These stadd v paaatest displan e 16 g sdentiication

4.7, Vhe aulosas, Aholl take adeguate measures for santial of sonse jesels srom ity own spres
withint 1w pecilli~gs 53 3> W MATGIN et ais quakiny ~tsndaeds in pespect of nuise 10 less
than 738 8 ) during Jas o sond™D IR A during might e Dastme b fechoned in
e G, and 60 pm ol mghizene is reckoned betwees 1 pom. amd 6 o,

:A

AUTHORIZATION ns per HAZARDOUS AND OTIER WASTE {MANAGEMENT AND

TRANSHOUNDARY ) RULES, 2014 Farm-2 [See rule 6 12)|

Farm lor 2rant of aitbherizatdios Jm occupee s operie amBisg |azondous woase

A0 Awdanaen ader N AW H-MISRE0 ot of o 22-F1-2009.

33 MS. Heal Chem. 35 ety pranted an authorszaton e operate facibey ol below for
ﬁ)llm\:n;. hlfmdum'. WaSIES an the premiwes altuaicd # Piot No: 7104, Road No: 20

;S Waswe " Qupatity - Nehedole-I# | Foxility
No MU/¥ear | Category | L I
li_ ‘(.‘hcmicnl siudge from 68 ‘ t( ulicction, Stomge.
: {WUSIC SGEICT Treauerent : Frmsportabon and - disposal  at
: iz 1B authorizad TSI Sile. i
2 Proce~ waste (90T T 353 Collection.  Sharge.  Ircatment.
g\llldgt. Revidue cositaiming ransportation  and  Jiypural af
Cackl, o melabs, orgasic ; L GPUH authorized TSDE Sile.
I cumpain :
7| Ol 0300 T TN T N Cullection, storage. ransportation
| ud  dhisposal by selling w0
S e o . Regasenead re:refiners.

-l llnph IR I TG I8 > LN | Codbogtiom. storgge ransporation
iness comtznns . with wint dispocsl 4w authorizad
¢ hazarduus chamicals « dieconiaminathe

L waes i .. L

3 The wlworizatioue shabt be valul up o J-66-2024,
5.—1 The awmharization i3.subject 1o the conditions sttt below auxd such other vonditions as may
be speciticd In the rades (o time 10 time under 1he | avinmment (Pratectiony A- 1986.
23 The authorizgtion: is cranded W operate a tieiliny o oollection. storage within factony
Prenyoes szt ad ocingre Fasosal of Hozoardess wases as per condition no.2 gy
e andustey s g s hd LU A ob s Bagrd

6. TERMSAND CONDITIONS OF RISATION
Lo Thedpplivast <ha Feomply with nu: pron isions of the tiviromment {Protection} Act-19%6 and
the'rules maie there under, :
2. The anifnerizangon or itz eowewat shall be prodoced T mspection at the request of an officer
autherized by the Gujaral Pollution Comrol Board,

Page 4 of 7
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GUJARAT POLLUTION CONTROL BCARD
PARYAVARAN BHAVAN

~ Sector-10-A, Gandhinagar 382 010
s Phone : (079) 23222425
.\ [/ 4 (079) 23232152
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

33

3. Vhe persoms suthorized shall ma eont. bemd, ~el), i wanster of othenvise ranvport {he
hazardous wastes without nbtaining prior permission of the Guiara Pollition Control Maard.

4. Any unacthorized change in personnel, cquipnicnt or working couxlitivas as mentioncd in e
nuthorization order by the peesons awhorized ~hail constitote a breach of this authorization, ..

5. The person authorized shall implement Eimeraency Response Procedune (ERP) for which thi
awherization is being granied considering bl site specific posible seenarios such as spiilages.
leakapes. fire ete. and thoir possible impacts and s catrry out mock dritl in this regand o
cegular intervai of time;

. The person authorized shall comply with Ow provisions outlined in the Central Pollufion
Control Bonrd guidelines on ““Implementing | jabililies for Environmental Damages due to
HarudTing and Disposal of Hazardous % acles and Penaln ™

7. 1 inihe duty of e authonszat poraw o Like prwse permission of the Guiisrat Poliution
Controd Board w close down the faciiny.,

8. The imported hazardous and other wasies shall be fully insured Yo transit as well as for any
accidental occurrence and its clean-up operation.

9. The cecond of consumption mxd fute of the mpoared hasardous and other wastes shall be
maintained,

10, The hazardous and other wastes which gets penerated during recveling or rewse or necovery of

pre-processing or utilization of imported hasardwis of other wastes shall be treated and

disprsed of as per specific conditions of authorizition.

The imponter or exporter shali bear the cost o) inapost or erpoet and mitigativn ol damages il

any. ',

12, An application for the renewal of an aulhorizution shall be made as lid down in rules o)
under Hazardous Waste and Other Waste Ruhw. 2016,

k3. Any other conditions for complianve as per the Guidelings issved by the Ministry of
Environment, Forest and Climate Change or (entral Poliutlon Control Board from line b
lime.

(4. The waste generator shall be totalily responsible for fi.e, colkection. skorage. transportation and
ultimate dispocal) the wasies gencraial.

{5, Records of wasie gencration, its managennont .ad snead retun shall be subrminted to Gupnat
Pollinion Comrol Board in Fonnad by 3% duy ol hue ot every sear for the praveding perind
Aypril 10 March.

16, In case of amy accident. details of the same <hall be submitted vn Form-11 1o Ciujarat
Pedlution Conten! Board.

17. As per “Public Liability Insurance Act-21™ company shall get Insurance Policy. if applicable.

I%. Empty drums and eontainers of lasic and hasand nusterial sholl te ineated ax per euieline
published for “Management & Handling of distarded containers™. Kecords of the same shall
be mainained and forwarded to Gujarar Pallution Control Board repularly.

19. In case of transport of hazardous wasies B @ faciliy dor (ie. teeatiment. storage and disposal)
enisting in a State other than thw State wihiere hazardous wastes are generated, the oCUpicrs
shall abaain'No Objection Cartificate” from the Stae Pollution Connd Baard or Committee
of the concerned State of Linion lerritory Administration where the facibity eaists,

30. Unit shait take all concrek mensurcs 1o s fangible results in waste generation, reduction,
avoidance. reuse snd recycle. Actions hen in this regurd shall be submined within three
months and also along with Ferm.4.

11
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21, Indusity shall hasv2 to display the relevant information with regards to hazrdous wasie as
udicated i the Hon, Supnaing Comt™s Qrder in WP, Nob3T of 1983 dated 14™ October,
2013,

23, Industry shall have 1o display on-line data puiside the main factory gave with regard to
gquantity and nature of hazardnus chemicals being handled in the plant, including wastewater
and air emissions and solid hazardous wastes generated within the factory premises.

7. SPECIFIC CONINTIONS:

7.1 The authorized actual user of hazardous and other wastes shall maintain records of hazardons
ard other wastes sardased in a passhwok issued by the State Pollution Conteol Board afony
with e antborismion.

7.2, Handling over of the hazardous and ether wistos 10 the aatherized actual user shall be ondy
afler mabing thi endey in the passbook of the actual user,

7.3.1n case of reneswy; of authosization. a seli-cerlified complisnee report in respect of eftluent,
emvission standards aed the conditivns specitied in the aalhorization for hazardous and other
wastes shall be submitted to SPCB.

7.4.'The accupicr of the Favility shall comply Standard operating procedute’geidelings published
by MOER&CC o CPCH or GPCB Troms time 1o time,

7.5, Unit shall comply provisions of £-Waste Managemunt Rules-2016.

7.6. The dispamal of Hazardons Waste shall be carried out as per the waste Management hierarchy.

7.7.The occupiers of facilities shall not siore (he hasardous and other wastes for a peried noy
excecding ninety days. Prior permission of the Board shall be obtained for extension of the
sigrage perid.,

7.8, The occupier sha!l maintain the reconds of generation, sale, storage. transport, recycling. ¢o
processing and di sposal ul hazardous waste imd make available during the inspection.

7.9, The transporiatior of the hazardois waste shistl Be carnad oue in GPS mounted dedicated
selticles.

GENERAL CONDITTONS: -

S.1LANY chanie i personngk. cqiggaet or working conditions s mewtdoned fay the consents
fornvcorder should invimediately be intimated w this Board.

8.2, Applecant shail ddsa conply wish the general comditons givert @ amexure |

8.5 Whenever duiwtpa aceitdent v wehier uafareseen act or aver. such omissing oceur of i
apprehended fo occur in excess of standards Taid down such intormation shall be forthwith
reported ‘1o Board, concernod Police Siation, Office of Directormte of Heslth Service,
Department of Explosives, Inspecioryte of Facturies and local body.

8. s of faiture of polhation carrol equipninis. the preduction process connected to it shall
hestogped. Heomedial actions‘mezasures shall be implemented inmediately to bring entive
sitation wormal. )

§.5. The Fnvimmmentyd Management Uinit 'Cell shall be setup 1o ensure implementation on and
monitoring  af aivivesmental sulegoavds and other cosditions stipelated by statnton

Page 6ol ?
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ANNEXURE-||
e pm———

MONTHWISE pR D RAW MATER|AL CONSUMPTION
PRODUCTION DEATILS
 MONTH | _°RODUCTION

|

| Suphate | Betaplye B(Solid) | Bliquig)
(With 98% | (Pigment Blue lj' {mMT) {i (MT)
Sulphuric || 15.3& 15.4} .
| Acid) | (MT) | |
v | | |
_ Apr21 :if’!?[iiffj'i ST LT
May-21 | Ny NIL 1502 |
Cun21 | e Ul N N0 N
 Jul21 T T
ﬂu_g_-_z_l_ N I Y
Se;a_-éi | __—?\J_IL_ ’ | _—_N_li
Oct-21 | CONIL ML Nl
Nov-21 | NL _"1._626"‘#_ CNIL
Dec-21 | NIL | os19 NI
Jan-22 |y, NI LTSN T ]
Feb-22 | N L LN e
i RINETINS N T | ML
Total | Mt S 82 [

Ferrous | Phthalocyanine | rh

Plot nNo-7104, Road no-71, GIDC, Sachin, Surat
Email-realchem?]O4@gmail.com

Cell : +91 93285

54141 / +91 9825706432

oda;n?r;e_-_}‘ _R—h__od;hﬁir;e_- _I'II_S_uIbha nifi

| Acid
| (MT}

c |
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RAW MATERIAL CONSUMPTION DETAILS

| Raw Material ¢ c_oﬁsﬂﬁr&i_oﬁ_T Apr-2ltoMar2z | Total
o vm) | .
. Forferrous 98% ’ I'
sulphate (with | Sulphuric J
| H
| 98%Sulphuric | _ Acd | it it |
oA vonbust | S N
For | _—! | |i
Phthalocyanine | |
| {
Beta Blue g' CEC ilue ’ NiL NiIL |
" (Pigment Blue | rude / il
153 &154) | |
 ForRhodamine-8  pjgthy | ]
. L4
| {Solid) Meta Amino
| Phenol | 4.892 ’ 4.89 |
| (DEMAP) |
|  Phthalic | D T,
: |
| . Anhydride L |
Causticlye | 2ad4eq 245 |
I Sulphuric | {
| il______ A \cid S ey 0.8562 | 0.86
| | ‘ — - .
| Hydroc}hlonc || 2.4464 | 2.45
|________.___=___Aﬂd___ _________'_________..
| For Rhodamine-B | Rhodamine | | .
o lauid g (solg) | | |
| _Acetic Acid | NIL ’ NIL
| Di Ethylene |
.f____%%____ﬁlzcgl__'_____%____l S
,' For Sulphanilic __gni_li_ne__I NIL [ NIL _.
'_____Aii‘i_____ELL“’_H@_A&H_!____________ |

FOR REAL CHEM
/; l

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem71 04@gmail.com
Cell : +91 9328554141 / +81 9825706432



ANNEXURE -1

£
CERTIFICATE r
. L A A
@ This Membership om_.ﬁ_mw\mmm \mm issued to Ww
s %
@ NAME OF v»x._.fx.ww_wm)n CHEM g
@ ADDRESS :PLOT z_a,mﬁi\zo»o NO.71, m\b
@ GIDC SACHIN,SURAT-394230 r.\q
Wfacturing of Basic Dyes g
il Booked Load 2000 Kgs / Per Day ;
% ToTAL CapaciTy : 5,50,000 kes/ibay £ @ ISSUED BY: M/s MAHAVIR ECO PROJECTS PVT LTD. f\
K (616 MT/DAY MEE EXPANSION) Fopl (Common MVR & SPRAY DRYING FAGILITY). Q
@ CONSENTED CAPACITY : 5,50,000 xoma%w. : PLOT No. 2430, GIDC SACHIN, SURAT. g
x] OccuPIED CAPACITY : 5,48,276 KGS/DAY M,J v
S C : 1,724 KGS/DAY 7Y
@ PARE HAPACTY (616 gﬂ\cﬁ MEE mx_u.pzm,omw A @

g by ..”. mo . . C
r Certificate No: 02/02/2022 : .. OO e QMO\., or, M/s Mahavir Eco Projects Pvt Ltd fvv
4| | Dateof Issue: 0210212022 TG 4 a
Validity Period: 01/01/2022 TO 31/12/20 Managing Director @

SO R ) I ) 59 5 S S R X B S S I

-

R




752 ANNEXURE -T2

BEIL INFRASTRUCTURE LIMITED
(Formely Knownt As Bharuch Emnviro Infrastriacture Limited)

02"° FEBRUARY, 2022

T0,

REAL CHEM

PLOT NG - 7104, ROAD NO - 71,
SACHIN GIDC, CHORYASI - 394230,
TA- CHORASI, DIST - SURAT.

Sub : Membership Certificate for Common Solid Waste Disposal Facility.

Dear Sir,

We hereby certify that you have become member for the common
Solid/Hazardous waste disposat facility developed by BEIL INFRASTRUCTURE
LIMITED (Formerly known as Bharuch Enviro Infrastructure Ltd), at GIDC,
Dahej. You have booked solid waste quantity of 20 MT/Year. You have also
paid your capacity commitment charges. Your Membership No. is OTH/955.

Waste will be accepted after submitting valid authorization of GPCB.

1) Total TSDF Capacity of BEIL Dahej: 1900000 MT
2) Total Consented Capacity: 1900000 MT

3) Total Occupied Capacity: 0737129.63 MT

4) Spare Capacity: 1162870,37 MT

Thanking you,

Yours faithfully,
For, BEIL Infrastructure Limited
(Formerly Known as Bharuch Enviro Infrastructure Ltd)

Fluy

AUTHORISED SIGNATORY

CIN No.: U45300GJ1997PLLCO2696

Regd. Office : Plot Mo. §701-16 GIDC Estate, Post Box No. 82, Ankieshwar 393 002, Dist, : Bharuch {Gujarat)
Phones (02646) 253136, 226228 » Fax : (02648) 222849 « E-mail : dalwadibd@bell.co.in Website: www.beil.co.ln

P a1 P
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REAL CHEM

Baﬂ June, 2022 GPCB ID: 56634

To, /7

The Member Secretary, 1 __'i
Gujarat Pollution Control Board $ c
Paryavaran Bhavan, Sector-10/A,
Gandhinagar — 382010.

SUB: TO REVOKE QUR CLOSURE ORDER PERMANENTLY & RELEASE OUR BANK GUARANTEE
REF.: {l) YOUR REVOCATION ORDER VIDE LETTER NO.: GPCB/CCA-SRT-3525/1D-56634/660547 DATED:
27/04/2022
(1) ONLINE CLOSURE REVOCATION APPLICATION VIDE INWARD NO.: S006722 ON DATED: 29 [oe 2022

Respected Sir

With reference to the above subject matter, we would like to inform you that we have received 3 month of trial
run revocation order on dated: 27/04/2022 against our closure order issue on dated; 20/01/2022. We were
done online closure revocation application on dated: 03/03/2022. We are complying all the Environmental Rules
and regulations, also following CC&A conditions and we are abiding by the decision by Hon. NGT with reference
to OA 05/2022. So that we have herewith applied for permanent revocation with valid Bank Guarantee, latest
Form-20, Form-21 as per Annexure-l, Annexure-1l, Annexure-1li respectively.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the closer
order permanently and release our bank guarantee & oblige us.

Thanking You,
Yours Faithfully, .
N Y51s ] O
For, wl o SO P11 S SGEPR St .
.f E Y HER G.PC R?? vl Hans e
i : \JU . S%% z ¥ i
/- L, PY T O, '?EM'
(AU‘THORIZEDB RECE/FO cO i Ky
Encl.: Annexure ”Il R sig : Goar-332010

The Regional Pfficer,

Gujarat Pollution Control Board,
338-BelgiumySquare, Ring Road,
Surat-395( % 3.

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432




LBty Forme P, Lidl. LtdMhambal/CTS-201023 - 12 - 2021

| 1054 ANNEAJRE-L
‘ st No. 876504

#. AXIS BANK LIMITED BS
& U b - ' [l
AXIS. BANK LIMITED
SURAT [GJ]
SURAT [GJ)

DIGVIJAY TOWERS, OPP. STXAVIERS" = 1103
GHOD DOD ROAD

SURAT-395001
Ref, No :00470100001414
Date:22-02-2022
<GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
SECTOR-10A, GANDHINAGAR
Dear Sirs,
BG No. 1 00470100001414
Date of lssue : 21-02-2022
Amouni of BG - Rs. 1.00,000.00 1 RUPEES ORE | wkiy OHLY
Expiry Date : 31-03-2024
Clalkm Expiry Date : 31-03-2025
Name and Address of the Applicant  : M5, REAL CHEM
L PLOTNO.7104
(ROAD NO.Z1

we forward herewith the above Inland Bank Guarantee in crio bissued by s In your favaur,

1. The above Guarantee is issued subject to the condiition that thes Bomik’s liabilily is restricted 1o the amount
mentioned above and in the said Guarantee. Our Guarantes sl 1e.ndin in forcu il the expiry date. Unless o
demand or claim under the guarantee Is made on the Bank in withi 1 id cefivered 1o the bank on of before
the Expiry date/Clair Expiry Date, fhe Bank shall be discharge3 1 1 ol liabhility unda the said guorantee
thereatter,

Pletse Note:

2. The beneficiary in their own interest should verify the genuineness i s cucrantee e following office of
the Bank in wiiting.

AXIS BANK LIMITED . N

BG Confirmation Desk Transaction Baukireg Lpeidiias
sth floor, Gigaplex, Building No 1,Hed jiz 1

MIDC, Alroli Knowiedge Park, Adveafl,

Navi Mumbai 400708 (TelFax: 022 7 1z184413)

3. BG confirmation can afso be sought by sending email fo tog.confifinm ionfrixisbank.com

FOR AXIS BANK LIMITED A - EOR 4415 &4 HE LIAHEL
e ;
NN ~ -

\M!I RISED SIGNATORY AUTHORISED =1 Cpaiiing
NAME: . MAME:
SSNo. ' 55 No.

Encl: Bank Guarantes Number 004701000G1414
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| INDIA NON JUDICIAL ;
| Government of Gujarat
Certificate of Stamp Duty
HedHd HYd E
Certificate No. " IN-GJ10798445842914U :
“  Certificate Issued Date " 21-Feb-2022 10:44 AM
Account Reference : IMPACC(AC)/ 6113099311/ NANPURA/ GJ-SU j
Unique Doc. Reference ~ © . 8UBIN-GJGJ1309981154568598766032U :
Purchased by . " RBEAL CHEM _
Description of Dot:um_céht' -___":: " Article 32 Letter of Guarantee &
" Description * BANK GUARANTEE g
Consideration Price (Rs.) "0 #
(Zero) ~
First Party " REAL CHEM '
Second Party " Not Applicabie

StampDuty Paid By. ' REAL CHEM

Stamp Duty Amount(Rs.) 3‘30 '_ Foa T MU
" (Three Hindred only) "‘

] " - P e
AXIS PAMY LTD. :

' [l PWASS ol
\ _ Rian g

EN
{
iJ'" A

.
=
&

0018712885



1056

Vv ar



157

BANK GUARANTEE NO: 0470100001415 DATED:21-02-2022

1O,

THE MEMBER SECRETARY,

GUJARAT POLLUTION CONTROL BOARD,
PARYAVARAN BHAVAN, SECTOR- 10/A,
GANDHINAGAR - 382 010.

TININS
YA

Pagc1of3

—J-
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BANK GUARANTEE NO: 004701000014%6 DATED:21-02-2022

In consideration of the chairman, Gujarat poliution Control Boord, Faryavaran ghavan, Sector-10A,
Gandhinagar - 382010 {hereinafter referred to as Board) having ogreed to the unit M/s. Real Chem
{Refemedto as Uni)located at Plot No. 7104, Road No. 71, Sechin-GIDC, Ta: Choryasi, Dist: Surat.
proposed complionce under Environment (Protection} Act, 1974, Water Act-1974 and Rules made
there under as weli as fallowing points:

Unit shall have to operate ETP efficiently & regularly.

Unit sholl have to discharge frade effluent into CETP after satisfying specified normns of GPCB.
Unit shall have to comply all condifion mentioned in the CC&A of the Board.

Unit shall have to maintain GPCB Specified norms under Water Act, 1974,

Unit shall have to comply Environmental Rules ond Regulations.

S N

(1) We. Axis Bank Limited, a banking company incorporated under the Companies Act, 1956 and
canying on Banking Business under The Banking Regulation Act, 194%-and having its Registered Office.
at “Trishul’, 3rd Floor, Opposite Samartheshwar Temple, Law Garden, Elis Bridge, Ahmedabad- 380 006,
Gujarat and its Comporate office af Bombay Dyeing Mills Compound, Pandurang Budnkar Marg, Worli,
Mumbai-400 025 and one of lis branch at SURAT DIGVIIAY TOWERS, OFP. ST XAVIERS' SCHOOL GHOD
DOD ROAD SURAT 395001 [hereinafter refermed to as the Bank} at the request of the said firm/unit. Do
hereby underiake o pay the Board an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only}
due to non compliance of Consent conditions or directions issued / being issue by the board from
fime fo time for damaoge 1o the Environment by reasen in breach of the said Act, Direction, Neofice,
instructions efc. by the said company / unit,

{2) We. AXIS BANK, do hereby underfake to pay the amount due and payable under this Guarantee
witheut any demure merely on a demand from the board that the amount clkaimed is due for the
reasons of non-fulfilment of any undertaking or violation of 1he Consent Conditions or any provision of
the said Acts. The Bank shall conclusive as regards the amount due and payable by the Bank under
this guarantee shall be restricted to an amount not exceeding Rs.1,00,000/-(Rupees One Lakh Only).

{3) We. AXIS BANK, undertake to pay to the Board any money to demanded notwithstonding any
dispute of disputas raised by the said Campany / Unit in any suit or proceedings pending before any
Ceurt or Tribunal or Board against the Board relafing thereto. Our liability undler this being absolved or-
irevocable.

(4) The payment so made by us under this agreement shall be valid discharge of our liability and
Company / Unit shall have no claim against us for making such payment.

{5} We, AXIS BANK, Sachin, Surat further agree thal the guarantee herein do not remain in full force
and effect during the period that would be taken for the purpose of the undertaking, notice letter
etc. and that itself continue to be in force 1l all the dues of the Board in of by virfue of the said
underfoking, notice, letter etc. have been fully paid and its claim satisfy or discharge or till the Board
Certificate with the terms and conditions of the directions. undertaking, notfice, letter in provision of
relative laws have been fully ond properly caried out and completed by the said Compaony / Unit
and accordingly discharge this guarantee unless the payment or claim under this guarantee is made
on us in wriling on or before 31/03/2025 we shall be discharged from ail fiability under this guarantee
hereafter.

(6] We, AXIS BANK LTD further agree with the Board shall the fullest liberty without our consent and
without affecting in any manner our obligations hereunder to vary any of the terms and conditions of
the said Direction / Undertaking / Notice / lefer efe. or to exchange time of compliance by the said
company / unit from time 1o time or to pestpone for any time or from time to time any of the power
exercisable by the Board ogainst the said Company / Unit and to forebear of enforce any of the terms
and conditions relating 1o $he said consent / conditions / undertaking / notice/ letter ete, andwe shall
not be relieved from our liability by reasons of any such variation or extension being granted to the
sqid Company / Unit or any forbearance, action, commission on the part of the Board or dny such

Page 2 of 3
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BANK GUARANTEE NO: 00470100001416 DATED:21-02-2022

matter or thing whatsoever under the low Relating to sureties would, but for this provision, effect of no
relieving us. :

{7} This Guarantee will not be discharged due to the change in the constitution of the bark from
company/ Unit.

{8 We, AXIS BANK LTD, undertake not to revoke this guarantee during its cumency expect with the
previous consent of the board n wiiting,

(?) 1 Notwithstanding what has been stated above, our guarantes shall rermain in force until date
unless o demand or claim under this guarantee is made in wiiting on before 31/03/2025,All your rights
under this guarantee shall be forfeited and we shall be released and discharged from all liabilities
under this guorantee thereafter dated,

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

I Our liability under the Bank Guarantee shall not exceed Rs.1,00,000/-(Rupees One Lakh Only).
Il. This Bank Guaranfee shall be valid up 1o 31/03//2024.(Expiry date)
Ill. we areiiable to pay the guaronteed amount under this Bank Guaraniee only and if you serve
upon us a written claim or demand on or before 31-03-2025 [claim expiry ddte)(one yeor from
BG expiry date],

PLACE: SURAT
DATYE: 21/02/2022

Page 3 of 3
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AXIS BANK LIMITED &
O]
'AXIS EANK LIMITED
SURAT |GJ]
SURAT {GJ]
DIGVIIAY YOWERS, OPP. ST XAVIERS' SCHOOL
GHOD DOD ROAD
SURAT-395007
Rel. NG 00472100003 452
Dole:11-04-2022
To
GLIARAT POLLUNION CONTROL BOARD
FAIYAVARAL BHAVAN
SECTOR-10A. SANDHINAGAR
GLIARAT
Dear Sirs.
B8G No. : 0470100001452
Dotz of lssve s 11-Ca-2022
Amounl of BG : Rs. 1.00,000.00 { RUPEES ONME LAKH OMLY }
Exp 1y Date 131-03-2024
Claim Expiry Cate : 314032025
Nome ond Address ol the Applicant  ; MS. REAL CHEM
(PLOT ND.L7104
SROAD NDO.ZL

We lorward herewith the obove inlend Bank Guarantiee in original issued by us in your favour.

1. The obove GJarantee is issued subject to -ne condilion that the Bonk's kabillly is restricled o ithe amount
menvioned abeve and in the soid Goaraniee Our Guaraniee shall tamain in torce til the exciry dole, Unless o
demand a cidim under the guarantee is mode on fhe Eank In wiiling k! defivered 1o the bank on of before
the Expiry dote/Ciaim Expiry Date, the Bank shall be discharged from ol Babiiity undler Ihe soict guoraniee
thereafter.

Please Note:

2, The bersficicry in thelr own interest shoutd verity the genuinéness of ihis guarantea irom lollowing office of
ihe Bonk in writi~g.

AXIS BANK LIMITED .
BG Confirmotion Desk Transeciion danking Operations
$th floor, Gigaplex, Buliding Ho 1,Plot No 11.5,
" MIDC,Alroll Knowledge Park, Airol),
Navi Mumbai 400798 (TelFax: 022-71315803)

3, BG conlimalicn con clso be sought by sending email ic mé.mnﬁmuﬂon@cxkbonk.com .

FCR AXIS BANK LIMITED
B
Prata . AUTHORISED SIGNATORY
NAME: ra p Vaghela . NAME:
$$ No. $S-3761 £S No. JIG%%:;A.IQ,?BOSH

£ncl; Bonk Guaroriee Number 004701L0001 452

https:/fcforexprd.de.axisb.comfAcprintbgcoveringResalt.isp 11-04.2022
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INDIA NON JUDICIAL ";
o Government of Gujarat i3
- Certificate of Stamp Duty INE
05 g
= N A s
, : P ™ IN-GU39505007525707U ~ i 3
: PSS S .o E2%
5 Certificate Issued Date ' 08-Apr-2022 10:07 AM . é‘. «
) R wh
Account Refe-ence " IMPACC (AC) gi13089311/NANPURA/GJ-SU *» . ¢ 7744
:' Unique Doc. Jeference " SUBIN-GJGJ1309931111442140627802U  %"*« & § ?;‘ o
- . ® L] : : » : ".‘.’1 ’
* Purchased by " REAL CHEM 3l e % ok
- . o ” e Py ";
}  Description of Document " Article 32 Letter of Guarantee o e ¢ .i.-,
Description ' BANK GUARANTEE ot e : ﬁ .
: o’ " e/
I Consideraiion Price (Rs.) “ o . g s
(Zero) g A X
X . &,
j First Pany " REAL CHEM ol
H . af
: Second Party " Not Applicable Lo
- . R
’; Stamp Duty Pad By " REAL CHEM $
. !
! Stamp Duty Arount(Rs.) ‘300 3);:
! (Three Hundred only) Qg

For, AXI$ BANK LTD.

R

For, AXIS BANK LTD.

g, CHEM PEA, CHEREN CHPM REM, CHOM REAL CHTLE MEAL CHEM REAL CHEM R AL CHEN Fref CHMAR,

Signetary 4

GHOD DOD RD; BR; SURAT o L

: Authorised Signatory -

: Pratsag 3}?69;18!3 GHOD DOD RD; BR; SURAT A

i JIGAR JARDOSH j:

i SS-11658 ¥
e

4, S S

! A i

o | KC 0018713462&17&‘
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"BANK GUARANTEE NO: 0047010000452 DATED 11TH APRIL 2022
1O,
THE MEMBER SECRETARY, .
GUJARAT PCLLUTION CONTROL BOARD,

PARYAVARAN BHAVAN, SECTOR- 10/A, _ *
GANDHINAGAR ~ 382-010. ' '

. . I
Page 1 of 3 i

For, AXIS BANK LTD.

e

fised Signatory Authorised Sgnatory
10OF DOD RD; BR: SUR?
GHOD DOD RD; BR; SURAT BR; SURAT

Pratan \ankata HIMAD 1ADMACLL
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BANK GUARANTEE NO: 004701 DATE APRIL

In consideration of the chairman, Gujarat poliution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinogar — 382010 [hersinatter referred jo as Board) having ogreed to the unit M/s. Real Chem
(Retesredio as Unif)located at Plot No. 7104, Road No. 71, $achin-GIDC, Ta: Choryasl, Dist: Suros.
proposed compliance under Environment (Proteclion} Act, 1974. Wafer Act-1974 and Rules madle
there under as well as following points.

Unit shak have fo operate ETF efficiently & regulariy,

Unit shak have to discharge trade effiuent into CETP after satisfying specified norms of GPCB.
Unit shab have 1o comply ol condition mentioned in the' CC&A of the Board.

Unit shall have to maintain GPCB Specified nomns under Water Acl, 1974,

Unit shafl have to comply Environmental Rules and Regulations.

We, Axis Bank Umited, a banking compony incorporated under the Companies Act. 1956 and
conying on Banking Business under The Banking Reguiation Act, 1947 ond hoving its Registered Office
at "Trishul', 3rd Floor, Opposite Samartheshwaor Temple, Low Garden, Ellis Bridge, Ahmedabad- 380
004, Gujarat and its Corporate office at Bombay Dyeing Mills Compound, Pandurang Budhkor Marg.
Wotli, Mumbai-400 025 and one of (s branch at SURAT{GJ] ~SUR DIGVIJAY TOWERS, OFP. ST XAVIERS’
SCHOOL GHOD DOD ROAD SURAT-395001 {Hereinofter Refemed To As The "Bank” Which Expression
shall Unless Repugnant Ta Context Or Meaning Thereof, Include its Successors Or Assigns in business)
at the request of the said firm/unit. Do hereby undertake to poy the Board an amount not exceeding
Rs.1,00,000/-{Rupees One Lokh Only) due o non compliance of Consent conditions or directions
issved / being issue by the board from fime io time for domage to the Erwvironment by reascn in
breach of the said.Act, Direciion, Notice, instructions etc. by the soid company / unit.

{2) We, AXIS BANK, do hereby undertake to pay the armount due and poyable under this Guorantee
without any demure merely on.a demarnd from the bocord thot the amount claimed is due for the
reascns of non-fulfilment of any undertaking or viclation of the Consent Conditions o any provision
of the said Acts, The Bank sholi conclusive as regards the amount due and payable by the Bank
under this guarantes shall ke resticted 1o an amount not exceeding Rs.1,00,000/-(Rupees One Lokh
Only} .

{3) We, AXIS BANK, underiake to pay fo the Board any money to demanded notwithstanding any
dispute of disputes raised by the soid Company / Unit in any suit or proceedings pending before any
Court or Tribunai or Board against the Board relafing thereto. Our fiability under this being cbsoived
oF irevocable.

{4) The payment so mode by us under this agreement shall be valig dischorge of our liability and
Company / Unit shall have na claim against us for making such poyment,

{5) We, AXIS BANK, Sachin, Swral further agree that the, guarantee herein do nat remain in fuli force
and eftect during the peried that would be taken for the purpose of the undertaking, notice letter
etc. and that iisel continue to be in force til ol the dues of the Board in or by virfue of the soid
undertaking, notice, lefter efc. have been fully paid and ifs claim safisfy or discharge or 1 the Board
Cerlificate with Ihe terms and conditions of the directions, undertaking, nofice, letter in provision of
relative laws have been fully and properly camied out and completed by the said Company / Uniif
and acceordingly discharge this guorantee unless the payment or claim under this guarontee is mads
on us in writing on or before 31/03/2025. we shell be discharged from all liability under this guarantee
hereaiter.

(6] We. AXIS BANK LTD further agree with the Board shall the fullest iberty without our consent and
without gifecting in any manner our obligations hereunder to vary any of the tarms and conditions
of the said Direction / Undertating / Notice / leter efc. or to exchange time of compliance by the

scid compary / unit from time to time or to postpone for any time or from fime 1o time aony of the
power exercisable by the Board ogainst the said Campany / Unit end 1o forebeor of enforce any of
the terms and condiions refating to the said consent / condifions / undertaking / nofice/ letter efc.
and we shall not be relieved from our fiobility by reosons of any such variation of extension being

Page2 of 3

For, AXIS BANK LTD.

e

Authorised
GHOD DOD RD; BR; SURAT

JIGAR JARNMGL:



granted 1o the soid Company / Unit or any forbearance, action, commission on the part of the Board

or any such matter or $hing whalspever under !he law Reh::tlng to surehes would, but for this provision,
effect of no relieving us.

{7} This Guaran?ee will not be ‘discharged due to the change in the constitution of rhe bank. from
company/ Uait,

LY

{8) We AXIS BANK LD, underiake not to revoke this guarantee during its cumency expect with the
pravious conseni of the boord in writing.

{?) t: Notw:ihstcndmg what has been siated above, our guarantee shall remain in force Until date
unless o demand or claim under this guarantee i made in wrifing on before 31/63/2025. All your fights
under this guarantee shall be forfeitod and we shall be reteased and discharged from ol liobilities
under this guarontee thereafter dated.

-

*NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

Our liabitity under the Bank Guarantee shall not exceed Rs.),00,000/-{Rupees One Lakh Only)
this Bank Guarantee shall be valid up to 31/03//2024.

We are fiable to pay the guaranteed amount under this Bank Guarantee only and if you serve upon

us @ written claim or demond on or before claim explry date 31/03/2025 {one year from BG expiry
date]. .

DATE: 11/04/2022
PLACE: SURAT

For, AXIS BANK LTD.

Signatory
D 5OD RD; BR; SURAT

JIGAR JAR
~ratap Vaghela - 88. 1165%OSH
55-3761

~

Page3of 3



166 ANNEXURE -1

Monthly Report from Industry Form No D2
Gujarat Pollution Control Board May , 2022

1. Name & address of Industry :  Real Chem, . PCB D : 56634 |

2, Phone No. :

ROAD NO.71. SACHIN-GIDC-,
CHORY ASI - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

9328554141

3. Date of commencement of Manufacturing process :  01/10.2017

4, CTEs No. & Date: ECC 30/04/2019

5. CCA No . & Date of Expirv: AWH-105280, 30/06/2024

6. Water Cess (with Interest) paid up to which Period :

7. Laboratory charges pending it any: 0

8. Water consumed during the month (by all sources Jin KL.:  Meter Reading=0Kilo Litre=0
© Water Cess Cooling Boller/Dom/BIO Degrable/Non BIO Degrable : 0/0/0/0

9. Electricity consumed in PRODUCTION : 0 ETP/CETP : O APCM: O
9A. Siack attached 10 @ Boileri T.F.11,Boiler

10. Fuel consumed during the month :  No Data

11. Products :

No Data

12. Work of Control Measures In Progress:  Nothing in Progress

13. Uperadation / Addition of PCM is Required : Nothing Suggesied
14. HAZ Waste Disposal(in Mctric Tonne):

Return NOT Entered

Dl ' [ oate: 270612022 111 Company Seal Authorised Signatory

Yours Faithfully
el



106Y ANNEXURE -Ti-

Form No. 21

GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector - 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

(To be submitted Online (XGN} by each industrial unit on or before 315 March in respect of
Calendar Year ended on previous 31+ December)

1. GPCB ID No. 1 96634

2. Name & Address of the Unit : M/s. REAL CHEM,
Plot No.: 7104, Reoad No. 71, Sachin-GIDC,
Choryasi, Surat-394230.

3. FPhone Nos. : (M) 9328554141
4. CCA No., Date & Validity (Copy of : CC&A Consent Order No. AWH-105280 Date of
the CCA should be enclose issue: 22-11-2019 valid up to 30-06-2024.

Please refer as per Annexure-1.

5.  Production :
Sr.No. | Name of the | _CC&;A_app]ied Total prodl:u:ed duriné  Name of (he
Products Quantity per | the previous  year | supporting
month {April-2021 to March- | document or
! | | 2022) _!_recorcl. B
_1' _ 2;—___ 34 i 74 = : ..,,Sv_—
1. | Ferrous Sulphate | 125 MT/Month | Nil --
2. Phthalocyanine
Beta Blue 100 Nil B
(Pigment Blue MT /Month
o 15.3 & 15.4)
3. ] 6.12 MT/Year
I Rhodamine-B 10.5 MT/Month | {Please refer as per | - !
{Solid} . i
- | _ Annexure-1l) ! E— }
ok Rhodamine-B | 54 \ip/pone Nil -
o liquid) | = |
5. 30.75 . |
| SwehandicAdd | yryyvonen | N T ]
6. Raw Materials (RM) :
| 'Sr.No. | Name of the Raw | CC&BA applied | Total consumed | Name of the supporling
Materials quantity per month during the vear | document or record
(April-2021 to

M
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_ ) B | March-2022) B .
|-z | & a4 _ | 5. 7
I 1. | Please refer as per | Please refer as per Please refer as per | -- i
! Annexure-II. Annexure-II. | Annexure-II. - ]
7. TUtilities :
“Sr.No. | Name of the | CC&A applied | Total produced | Name of the  supporting
Utility Quantity per month. | during the year | document or record {April-20:21
| (April-2021 to to March-2022) ’
S N March-2022) o
. L 2. 3. 4. 5
1. | Electric Power — --- == -
2. | Captive Power | -
3. | Water 18.1 KL/ Day 30.70 KL/Year - ]
| 4. Bio Coal/Coke --- - --- B -
5. Coal/ Lignite - --- ---
- Or LDO _ T
| 6. |Baggas | 0.6 MT/Day | 7.23 MT/Year =R
__7. |OilName) |- e
8. Natural Gas 100 M*/Day | 66.70 M?/Day |- ) o
9. | Others [Diesel] | — |- . N
8. Wastes Generation & Disposal during the year :
' Sr. | Name of State CC&%A | Total Quantity of wastes | Type & out side | Total i
No | the Waste | (S,[,3) | applied | generated reused and treated | capacity | Disposal | Wastes |
| Quantity | during the year | of facility for disposed
| Generated [ Reused | Trea | Treatmen | treated during
{April-2021 | at site ted t facility waste (place | the vear.
to March- (April- at site | of disposal) | {April-
20232) 2021 to (ETP, 2021 1o
March- APCM | March-
L | _ 2022) ete.) 2022)
I 2. 3. a. s 6 | 7 | 8 | o 0
1. | ETP Solid 0.8 0.30 Nil Nil Nil | TSDF site Nil
| Sludge MT/Year MT/Year -
2. Process Solid 19.920 0.09 Nil Nil | Nil TSDF site Nil
| Shudge/ MT/Year MT/Year
Waste i I _ I
3. | Used 0Oil Liquid 0.1 0.003 0.003 Nil Nil Reuse as Nil
| MT /Year MT/Year | MT/Year lubricant in
! L | _ machineries |
| 4. | Discarded Solid 21 Nil Nil Nil Nil | Raw Nil
| Containers MT/Year . material
& PP conting in
Bags/Line loose
s |packing | |
CHEM

FOR REAL

2
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9, Details of Disposal of Treated Effluent :
'Sr.No. | Name of the | Total quantity of treated effluent disposed during the l;a_}___ ] —__
| Waste stream | Disposed on land by Directly disposed to | Disposed to CETP by
| GIDC or municipal
Gardening Disposal outside | drain or Sea. Tankers | Pipeline )
etc. (April-2021 to '
March-2022) - ]
1 2. 3 B 4 5 6 7
[ 1 Effluent --- --- -—- 27.96 ---
| KL/Year o
10. Details of Solid/Gaseous wastes after freatment :
; _ Total Quantity disposed during the year -
Sr  Name of Sent for co- | Sent to | Incinerated at Evaporated at Vented | Vented
No | the . processing | TSDF ' Own | Common | Own | Common | through through
| Waste { or Re- | site facility site | facility flue gas | process gas
| ; | cyeler stack | scrubber
1. 2, _' 3. 4. 5. 6, 7. 8. 9. 10.
1. | Steam  --- - --- --- -~ - e -
| Boiler |
L weou) I S I N S ——
2. Thermo | --- --- --- --- --- --- --- .-
Pack
(1000U))
3. | Hot Air --- --- --- --- --- -~ -
| | Boiler
:__‘_ (600 U) B B B
11. Details of Disposal of Spent Solvents, Acids or Alkalis after use : *Not Applicable

Sr.No. | Name of the Solvent, |

Total Quantity disposed duririg_tﬁ_e }_rear.

Acid or Alkali Re-use or
treatment at

| Acid or Alkali Solvent distillation at Spent
| Own Other | Sale to Actual | Own
b | site site Users Site
1 2 3 4 5 6
| R - - - B
2 - :
12. Other Details :

(1)

be attached): Please refer as per Annexure-IIL

(2)

TSDF Membership No., Date & Place

(b)

Sale to
| Actual users

Other
site
T

CETP Membership No., Date, Place & booked quantity (membership certificate should

(a) Please refer as per Annexure-IV.

L)
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(c)
(3) CHWI Membership No., Date & Place (a)
{b)
()
(4} Consent No. & Date of Reuser/Recycler etc. :

l Sr.No. | Nan;é,—Addres_s; & Phone | Consent No. & Date from | Total Quantity sent to them |

| Nos. of Reuser/Recycler | GPCB/CPCB./ Other SPCB (For | - ]
g elc. transboundary movement} Name of = Total Quantity
' the sent during the
‘ B B Waste | year.
I 1e 2. 3. 4 5 ]
1 - — 1 —f———— .
(5) Wastes’ Transporters Details : Not Applicable
| 8r | Name, Vehicle | Used to carry Having | GPS Online Log-
' No | Address & Registration |  wastes | Author | system manifests book
| Phone Nos. of | Nos. of Name | To carry | ization | impleme implemented? & mainta
the Trucks/ of the | at which | from | nted? [ ined?
|  Transporters | Tankers & waste | place for | GPCB? f
L | capacity | _disposal I
1. 2. - 4 5. 6 WL 7 8. )«
|- - N R R - =

13. Need of Upgradation, if any :

Looking to the above production and wastes generation or/and future planmng to increase
production, mention any up gradation or addition of poliution control measures necessary in
respect of -

ETP

Fuel change or use

APCM

Scrubbing system for process gases
Noise control.

Solvent Recovery Unit

Any other

REA IR e

gnature)

Name & Designation.

Note : An;fa_lse information or suppression of information inay lead to cancellation of all types of
permissions from the Board.



7 ANNEXURE T |

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

————— Sector-10-A, Gandhinagar 382 010
= - Phone : (078) 23222425
/4 | (079) 23232152
GPCB Fax . (073) 23232156

Wabsite : www.gpcb.gov.in

133 R.P:A.l)

in exercise of fthe power ¢ouferred under section-25 of the Water (Prevention and Control of
Pollution) Ac-1974, under sevtion-21 of the Air (Prevention amd Comtrl of Pollution k1981 ami
Authorizstion under rule 6(2) of the Hazatdous And {rher Waste (Managemem and Tramboundan )
Rules. 2016 framed under the Environmental {Protection) Act-1986, This Board is empowcred 1o Gran
CCEA,

And wheneas Boand has regeived conwolidated vom<ent application leticr me 162306 dared 08-0H-
20192 for the Consolidated Conxenl and Authorization (UC & A} of this Buard under the provisions
rules of the aforesaid Acts. Consenty & Authorization any wreby granted a5 under:

CONSENTS AND AUTHORINATION:
(Linder the provisions rules of the aforesuid ey imnmenial acts)
To,

No: 7184, Rozd No: 74,
achin-GIDC, Choryasi-394130,
Tal: Choresi, Dist: Surat.

i Consesi Order Ko, AWM-105288 Dute of isspe: 22-11-2019.

2 The consents shall be yylid wpte JU-96-2024 tor the wse ol outlel for the discharpe of frcawd
effluent and emission due to operation of industrial plant for manufacturing of the following items/
products:

. _Sr.No. i Praduct L Quentin .
1 [ Lermus Sulphoate T2 M Month :
o N L UWith 98 % Sulphuric Acid) A
2 Phthalocy anine Beta Bhue 100 MT Month
B ) it prinding from CPCBeta hlue only ¢
3 Rhodamine-13 {1 .iqun) 30 M1-Manth ;
4 Rhodamine-fi (Solid) | 0.SMTMomh  —
$ | Sulphanilic AcWd— _S0TAeMTMonth _
Snbieci to specific copdirion:

(. Applicant shall comph with conditions laid duwn in Envirormenn clearaney isseed vide order no.
SEIAAGLUIFRC S 1262 2018, dawed: 3007 2008 by Seate  Laesel Favironnwnt  Impac
Assessiment Authority Guiwat.

2. Unit shall muintain 2e00 dischariee of wastewater,

3. Industry shall manage Solid Wastes generated from indamsteial activides as per Solid Waske
Maonagemet Rules-2016 (solid waste as defmed in Rule.3{46)).

1. As per Provisions of Ruly 18 of Solid Waste Management Rules-2HH 1ot are directed 10 1nake an
arrangement in Utilities 10 replace a1 keas) Five pereent (8%:1 of your salid Tuel fequirement by
“refised derived fuel”.

Page 10i 7
M/s, Red Chemd11)-56634) -

Clean Gujarat Green Gujarat
1SO-0001-2008 & IS0-14001 - 2004 Cartified Organisation
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6.

10712

Industry shak provide dedicated sorige facilin o Ny ash,

Endustry shall comply with My ash newification 199% as amended from time ke time.

Uinit shall adhere 6 stringent air pallitaets standards 1.0 311w of evisting Mue s and
POCess e o smmslards in e © 08 ororneat caramercr PAY. Fhis siancard shall he
reviewed penodicsdls.

Following iar poliution cetirel measures shall be provided Kor the Hue gix emission sources
like Boiler, Theanic Pluid Heaters oiv, {As Applicsbie)

_Stipulated APCM in Red / Orange rategors industrial wnits of CPA SPA -
Sten m gencration capacity | Type of ARCM ¢
e nTem) L e
cdesathin | . Mthi Caelone o '
Vo Ly shall peovide at leass Taab st seeuhhing syskem of gppropriate media for the
vrnlrish OF Ui PResess i vmisaion,
B The unit Gl adliere ws Seaor specitic guidelings SOP pulslished by GPCB - CPCB fram

fume to e Tof et clive Igrmne emission contesd 1like pudefines for: Stone crashing umits.
toal handling units, ~pent solsent hamtling and managemen. spent achl management
Decontamimtion of deuise. cominga o)

1. U nit shall ke adequente measures 1 conteal adone npisance fiom the inlustrig) activities
which may nelude measures like- use of masking agent with atomizer s1skem (Waler curtain).
losed " autamatic material handling <y stem, contaimment of the ixbur < uinerable ancas ete.

- Bindg shal] oo s Pet-vahe, farmaey ol LSES an o fiwel.

3. Uinal shisl]swdop sectoral Rest Asailable Tochmiog -BAL

(4. Fnit shall proside sreva beit of 400, 0f the kit arva, psing concept of e social forvstrs and

development of groen belt outside project premises in adjacent aneas.

15, Linit shall pravide Wall o Wall canreting in s chicle movenent areas within, premises 1o avoid

ctin,

16, L aib shall strictly carmy oz handling. ~torggee and dispasal ot Ny -ash. slag, red-mud. e-inkimy

shidge el cFligh Volume- Low Efevt Wasten) as per prayailing guidelines ind it dispesat at
dusignated locariuns approved hy dw Board.

EY. Imbusiry shall dispose 14 hazardous wastes thrush COPINCENsIng. presprrocessing o the

extert possclhe prior e disposal wocingrarzn . Land il as per prosisic o of Hazardons amd
Oty Woastes 1 Msagemenr and Transbousdan Moveinents Rubes, 2016,

18, Buctuster shall strictle comply with all the measunes spevified in guidelines for spent solvemt

nmagemnent. spent ackl wanagement, and alber guidelines dircetions publishked from time to
Nime by GEAC 13 aus or O, e,

LAl can vt tnansportanon o anzardeis wastes e GPS monted vehivies only.
20, Linit shall subisit 2zpun ol compliance of the vomditions of 1.4 every dear lo the Boan

prepared by tyivd oty

25 Vs s hall enlaanue CUR fusdalletion 1 at Lasst |2 timen tie <l g i the OM Jaiee)
CLANS 208 S SP AUt 2 limnes Jor 4 P [ case o8 Fanidoamen i Cleyunge,
LY CONDITIONS UNDFR THE, WATER ACT:
3 Ssomce af water . - ST

“ap

-2 Hhe quantits of the fesh sater coneupgtion for imdustrial purpose shall not exceed o4 KL Oy
3.

3 The guantity of the fresh water consumption for domestic purpxrese shall not exceed 1.7 KL/ Dy,

Prge 2 0f 7

Mo Real O iepn 1D-8603 4
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m— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

- Sector-10-A, Gandhinagar 382 610
=TT T Phone : (079) 23222425

=
b\ | / 4 (079) 23232152
GPCB Fax : (079)23232156
Waebsite : www.gpcb.gov.in

3.4.The quantity of e indisrrial effluens to be generated From the manulatring process 3nd other
ancillary indusrial ogeranons <hall oot oweend 289 KL Day . Owutat 193 ki Day waste water
genierated froo process is disposed into Spray Drser of Mahavir | co Projecis Put. 11d. (MEPPE)
after giving peimary treatmens. 0.94 K1 1uy waste water generated fooim bailer, cooling ower
makeup & chilling plant which is reysed imw cooling wwer.

3.5, The guantity of demestic waste veater shall not exeesd 1,3 KL-Day

3.6. Domustic effluent shall be disposed off threugeh septiv tanksoak pit sysem,

+ CONDITIONS UNDER THE AR ACT:

4.1 The following shall be usad a~ a fuet in Sl Aar Boiler. Builer wnd Thennopack

respectively, ..
S No TFacl Qw7
b [ Bagene T UEMTDay |
2 | Natuea) Ges | 10O M'Day

42. The applicant shall install & nperate comprehensive adequate air patiution control systei in
onder 1o achiey e preseribed noems.
13. The fhe gas cmission thiough stack aftached v Hot Air Boiler. Boker wnd Ehermopach
shall confonn 10 the follow ing standands:

Stack | Steck attached | Stack i Air  Pollution Parameters : Permissible
No. |®e height  in ; Coniref System : Limit l
o Meer ] b
! Steam Boiler A3 | mmman Purticulate Matter : 150} nyp/NM"
| 600ty iCommon : §0: » P pypmy
A Thetimogack ~HKh i : O A0 ppm
: (1000 L) i . L. e,
Hot Air t Mubh Cvclome  Particutate Matter - 150 mg NMY
i Boiler 23 © Separthoa S0, 100 ppem
{60 L) : \D, ) M ppm

4.4, There shall be no process emission from the manufacturing process as well as any other
ancillary process,

4.5. The concemimtion of the following paramcters in the ambient air within 1he premises of the
industry and @ distance of 10meters Jim the source) other than the ach-vent shall not
excead the Following levels.

- PARAMETERS T TPERMISSIBLE LIMIT (Vicrgram M
i _ . “ ﬁﬁl_y_ﬁ__l ‘ :j s A‘\c_n_lg_{c o
Particutate Monera 10 (PM ) | 0 T T T w0
Particulate Matter- 2.5 (PM 3:) | L) A
SO, A0 ' B0
age 3 of 7~
M/s. Real Chemi{1D-36634)

Clean Gujarat Green Gujarat
ISO-0001-2008 & ISO-14001 - 2004 Certified Organisation
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46, The applicin shali provide parthotes, lrdder. plattinm otc at chimnev(s) for muhitering the
it ehvissitns and 1he s shiall be open Tor inspection o and for use of Board's staft, The
chimney i vams ateached W Lo sources of einission whall he designod by nambers sueh
sy SN I i tivese siiall e il displan e 1o B riane sdentisication

470 he andiar, <hall take adeguate measimes for conmol of sone levels from ity o srces
8D e promi-en 30 3s to MmN ambicitt air quakity standssnds in respest of Ruise 1o less
than “3diE Ny duriog Jay nme and™D OB 34 during night sime. Dastime b nechonad s
hetwaun G and Bp me o nigheune is reckened between 10 pom. and 6 a,m,

5. AUTHORIZATION as per HAZARDOUS AND OTIHER WASTE (MANAGEMENT AND

TRANSBOUNDARY) RULES, 2016 Farm-2 |See rule 6 £2)]

Farm for 2eang or amdsseizatios fi octoper o operstor amllizg | lgzandeus w aste

A1 Awonsaton ander Nasi- AN - I8RO dats of S 22-10-2009,

3.2 My Hea) Cheme. 55 herety granied an swthorvaton to operate fucilin ol below for
following hosrdows wastes on the premises situated o Plog No: 71 d_Ne: 71,
carhind:10C: e

Iz Cho [; Surat, —
: S Wasw - Quantity ~ Schedmie-l/ | Facility
No | . MTNer | Category f ) .
’T Cliemical Shudge  from 68 ¢ vllection Maorape.
WIS WICT freaurent : Irmsportation and - disposal a1
: s OB authorized TSPDE Sire,
2 Process wasle 9w 3R Cublection, ‘.a'_lGnlgc. freatment.
: shndue Revidue cotaining _amsportaron 2 disposal
baeid, wovie metaty, orgasic ; i GPCH authorizad TSDF Sike.

{ | compoun . i :
T | Osed il ST ma 5. ¢ vllection, storuge. Transportation
’_-' and  disposal by selling :’
S e L . Reastered 1eneliners. !
T bmpn e N Rabre 3al ¢ ollogtion. SIOrac IrAmpOTiation

Cbingss conbzimg A with wul dispesal w0 authorized
: hazarduous chamicils « dhcont:zminatoe
c fwees .

2.3 e aiborization shabt be valul up v 30-06-2024.

N The snhoricidion is subpet to the conditions staed below el such other vonditions as may
be specithed in the rudes (roar sime 10 1ime ander the | ovinmment (Pratection s Act- 1986,

5.5 The autharization i pranted W opcrate 3 facitin o idlection. storage within Sactory
PRt st e Tt ad « ctinate Bagosal 0F Hasirdons wases as per comdition ne S
e andustey s i 3 CU ol 1l Bogr

¢ TERMSAND CONDITHONS OF AL THORISATION
b Thedpplican sha ¥ eompls with e provisions of the s inonien {Protectitn} Act- 1986 and
the'vules made therg umier, _
2. The wnhueiztion or its eomewat shall be pradoced o mspection at the request of an ofThcer
authorized by the Gujaral Pollution Control Board,

Page 4 o 7
M, Real Cliemi(13-36634)
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I GUJARAT POLLUTION CONTROL BOARD
= PARYAVARAN BHAVAN
- Sector-10-A, Gandhinagar 382 010
L\ T | Phone : (079) 23222425
N (079) 23232152
GPCB Fax : (079) 23232156
Website . www.gpcb.gov.in

L The persons authorized shall sor rent. leml, sell, und transter of otherwise transpor e

hazandows wastes without abtaining peer permis<ion of the Cogarat Pollution Control Board.
Any unautharized change in personael cquipaicat o saonk ing comslitions as menteoned in the
authorization order by the peesoss autharized ~holl constitute a breach of this authotization. |
The persen authorized shall imphenicnt Eanergency Response Procedure (ERP) for which this
authorization is being granied considering all site speciliv possible scenarios such as spillages.
leakages. fire ete. and their possible impacts and also carry out mock dritl i this regard at
cegular interval of time:
6. ‘The person authorized shall comply with the provisions outlined in the Central Pollution
Conwrol Board guidelines on *“tmplementing 1 iabilities for Environmental Dameges due
Handlime and Disposal of Hazardous Wasies a1 Peraln ™

=

w

7. It is the dugy of the authoriznd potson W tthe pror permis<in of the Gojaral Pollution
Costrot Board 1 close davan the 1aoias,

8. The imported hazardous and other wastes shall be fulls insured tor transit as well as for an)
accidentaf occurrence and its clean-up operalion.

9, The record of consumption @ fute of the mponed hazardmis and other wastes ~hall be

maintained,

16, The hazardous and other wastes which pets penerated during reeyling or reuse o recovery or
pre-prmcessing or tilization of imperted hosardous or other wastes shall be treated and
dispased of as per specific comditions of authorizitien.

11, The importer or exporter shall bear the cost ol irport or expar and mitigativn of damages i’
any, ',

12, An application for the renewal of un authovizstion shall be made as kaid down in rules 6(2)
under Hazardous Waste and Other Wasie Ruks. 2016,

13, Any other conditions for compliance as per the Guidelings issueid by the Ministny of
Environment Forest and Climate Change ar {'ential  Pollution Conwol Board from limwe 1o
time,

14. The waste generalor shall be totafly tesponmsible or (i.e, callection. siorage. transportation aml
ukimate disposal) the wastos gencratal.

15, Recards of waske gencralion, its managenwnt xd waal rewn hail be submitted o Guyeat
Pollation Comrol Board in Fonrad by ¥ Quy al Juee ot eveny 2ear for it prevediong perind
Agpril 10 March.

16, In cave of amy accident. detaily vf the saimg shall be submitted va Form-11 1 Gujaral

Pollution Contenl Baard.

7. As por "Public Liability Insuranve Act-91" company shall pet Insurance Palicy. if applicable,

1%, Empty drums and containers of toaic and hazaed material sholl he reated as per guideline
published for “Management & landling of discarded containers™, Records of the same shall
be maintained and forwarded to Gujsrar Pollwtion Conteol Board reyularly.

19. In case of tansport of hazardous wastes 10 ¢ faciluy for (i treatnient. storage and disposal)
existing in a State otier than the Stae whoe hazardous wastes are generated. the oecupices
shall obwain ‘N Objection Cenificate® tram the Suee Poliution Conl Board or Comitier
of the copcermed Stake of Union | erritons Administration where the facility exists.

20. Unit shatt toke al! concrete measures 1o show fangible results in waste generafion, reductnnt,
avoidance. muse and meoycle. Actions @hen in this regund shall be submired within three
months and also along with Form-4.

Page S ol ?
M/s. Real Chem(lD-56634)

Clean Gujarat Green Gujarat
1S0.9001-2008 & 150-14001 - 2004 Cartihad Organisation
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21, Industty shall have 1o display the relevant information with regards to hazardous wasie as
uidicated in the Hon. Suprems Cowrt™s Oxler in WP, Xo.657 of 1995 dated 14™ October,
2003,

X2 Industry shall have to display onsling data outside the main faciory gare with regard to
quantity and pature of hazardous chemicals being handled in the plaat, including wastewater
and air emissions and solid hazardous wastes generated within the factory premises.

7. SPECIFIC CONDITLONS:-

7.1 Ve authorreed actual user of hazardous and other wastes shall maintain veconds of hazardous
arwd ot wastes surchasad ie 4 passhook issued by the State PoRudios Control Board along
with the suiberrisation.

7.2, Handlimg over aof she hazardous and other wastes 10 the guthorized acteal user shall be only
2fier making the entry in the passbook of the actual user.

7.3.1m cuse of reoeswa of autharization. 4 sel-cenified complisnee report it respect of eftluent,
emigsion slandards and the conditivns specitied in the wuhonization 1or flwzardous and other
wasles shall be submitted to SPCB.

7.4 The accupier of the facility shall comply Stamdard oporating procedue‘guidelines published
by MOEFL&CE or CPCB o GPCB from e 1o time,

7.5, Lait shall comply provisions of E-Weste Managemeni Rules-2016,

7.6. The dispasal of Hazardous Waste shall be carried out as per the waste Management hierarchy.

7.7.The occupiers of facilities shall not store the hazandous and otiier wastes for a period not
exceeding ninety davs. Prior permission of the Hoard shiul) be obtained for extension of the
storage peried,

78, The cecupier shatl maintain the recoeds of generation, sale, stovage. transport, recyching. on
provessing and di pposyl vl harardous waste und make aviilabhs during the inspaction.

7.9 The transpariatior of the hiazardoss waste sl e camed out in GPS mounted dedicated
velvicles.

& GENERAL CONDITIONS: -

$.1 ARy change in personmel. cqugyaent or woeking conditions a5 metuioned in the consents
formv-order should innediatelv be intimated w this Board.

8.2, Appticant shadl atsgounmpls s the general comditons given i amexure 1.

8.3 Whenever diw o aceident v wiber wnfareseett act oF aver, such emissians oceur of s
apprzhended s occur i excess of stindards laid dosn sach intormation shall be forthwith
reported ‘lo Board, concemed Police Station, Office of Directormte of Health Service,
Department of Explosives. Inspectorete of Factories and local body.

8.4, In care of faiture of pollution control equipmenis, the production process connected to it shall
heraepped. Remedial actions measures shatl be implemented immediately to bring entire
situation aormal. )

85.The Vnvimanental Mimagement Unit Cedl shall be setup te ensure implementation on and
Maniloring ol aevimwimental siegonids and other corditions stpulated by stattors

Page 6 of'?
M¢s. Real ChemiID-36634)
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B GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

e Sector-10-A, Gandhinagar 382 010
h’ﬁ? Phone : (079) 23222425
\" (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

authorities. The Environmental Management ¢ ¢l Unit shall directly report 10 the Chiel’
Executive of the organization and shall work as a fucal point for internalizing environremital
issues. These cedlsranils also coordimate the evervise sl environmental audit aml prepasation
of envirgmmental statcinonts.

3.6.The Environmental audit shait be cercil out yearly and the environmental statements
penzining te the previous year shall he submitting 1o this State Board fatest hy 3th
Seplember every year.

For and on behall of
Gujacat Paliution Control
{Sushi
Seoior Emviranments|
NO: GPCB/ACTE-SRY-35251D_56634/ Dute:-
Issued to:
M/s, Real Chem
Mot No: 7104, Road Ne: 71, Sachin-G1DC,
Choryasi-394230,

Tal: Chorash, Dist: Sarat.

. p‘.’ﬂ..t ol T
M/s, Real ChemiID-56624) .,

Clean Gujarat Green Gujarat

Iy Aunig A A I8 JdARAAL Lo T W R PRV e g S et .
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ANNEXURE-I

MONTHWISE PRODUCTION AND RAW MATERIAL CONSUMPTION

PRODUCTION DEATILS

MONTH | PRODUCTION
" Ferrous Phthéi(;c;anine Rhodamine- | Rhodamine- ‘ Sul_p?anil.ic_
Sulphate = Beta Blue B {Solid} B liguid) | Acid
(With98% | (Pigment Blue (MT) (MT) ()
. Sulphuric 15.3 & 15.4} |
~ Add) (MT) |
- (MT)
Apr-21 | NL NIL 1.080 NIL NIL
May-21 L NIL 1502 NIL NIL
 Jun-21 NIL NIL 0710 CONIL | N
21 | NIL ©ONIL CONIL NIL NiL
Aug21 | NI NIL | 1486 NIL N
. Sep-21 | NIL NIL | NIL ML | NIL
C Oct-11 | N NIL NIL NL | NIL
T Nov-21 NIL NIL 1.020 NIL | NI
' Dec-21 | NIL NIL 0319 NIL | NIL
CJan-22 | NIL NIL NIL NIL NIL
Feb-22  NL |  NL NI N NIL
Mar-22  NL NIL NiL NIL NIL
Total  NL | N 6.12 NL N
FOR REAJ. CHEM

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
I-realchem7104@gmail.com

Emai
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ReEAL CHEM

RAW MATERIAL CONSUMPTION DETALLS

Raw Material Consumption Apr-21 to Mar-22 | Total
o mmy |
For Ferrous ' 98%
Sulphate (with : Sulphuric
98% Sulphuric Acid _ NIt NiL
Acid) © Iron Dust ]
For | i
Phthalocyanine . CPC B
BetaBlue | . d”e NIL NiL
(Pigment Blue | rude
15.3 & 15.4) | i |
For Rhodamine-8 Di Ethyl | ‘
. i i [
| (Solid) Mel;cE:r«]nc:;no 4392 4.89 |
| ~ (DEMAP) | N |
E  Phthalic | i
' 116 . |
| Anhyrige | OM 82
- Caustic Lye 2.4464 2.45 |
| Sulphuric
8562 .
| Acid | 0.85 0.86
Hyd roc.hlorlc 5 4464 245
B Acid |
' For Rhodamine-B  Rhodamine
liquid) ~ -B(Solid}) |
~ Acetic Acid NIL NiL
| . Di Ethylene
iT | Glycol
For Suiphanilic Aniline
Acid ~ Sulfuric Acid NiL N_‘L

FOR REAJ. CHEM

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.

Email-realchem?7104@gmail.com
Al . 04 AANAEEA1A4 [ +01 QRPR7NRA32
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This Membership om_.maw\m_b h._m ssued to
NAME OF v»wqf\_wmb_. CHEM
ADDRESS :PLOT NO. ﬁ_,mmxmo»c NO.71,
GIDC m»o:,__,z_ m.c.mkq 394230

Booked Load 2000 Kgs / Per Day

SR 1S By: M/s MAHAVIR ECO PROJECTS PVT LTD.
6‘_ m MT/DAY MEE mxv>zm55 Bie e (Common MVR & SPRAY DRYING FACILITY).

e PLOT NO. 2430, GIDC SACHIN, SURAT.
OccuUPIED CAPACITY ; m am mqm KGS/DAY “ 2
SPARE CAPACITY : 1,724 KGS/DAY

Certificate No:
Date of Issue:  02/02/2022 : _.,_ {
Validity Period: 01/01/2022 TO 311 Qmommﬁ R 'GIDC ms._

Managing Director

|

l.i_..b\

S n%l..\




108 ANNEXURE -1~

BEIL INFRASTRUCTURE LIMITED
(Formely Known As Bharuch Enviro Infrastriciare. Limited)

02N° FEBRUARY, 2022

10,

REAL CHEM

PLOT NO - 7104, ROAD NO - 71,
SACHIN GIDC, CHORYASI - 394230,
TA- CHORASI, DIST - SURAT.

Sub : Membership Certificate for Common Solid Waste Disposal Facility.

Dear Sir,

We hereby certify. that you have become member for the common
Solid/Hazardous waste disposal facility developed by BEIL INFRASTRUCTURE
LIMITED (Formerly known as Bharuch Enviro Infrastructure Ltd), at GIDC,
Dahej. You have booked solid waste quantity of 20 MT/Year. You have also
paid your capacity commitment charges. Your Membership No. is OTH/955.

Waste will be accepted after submitting valid authorization of GPCB.
1) Total TSDF Capacity of BEIL Dahej: 19500000 MT

2) Total Consented Capacity: 1900000 MT

3) Total Occupied Capacity: 0737129.63 MT

4) Spare Capacity: 1162870,37 MT

Thanking you,

Yours faithfully,

For, BEIL Infrastructure Limited
(Formerly Known as Bharuch Enviro Infrastructure Ltd)

4

AUTHORISED SIGNATORY

CIN No.; U45300:.5199TPLCO32696
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REAL CMEM

July, 2022 GPCB ID: 56634

To,
The Member Secretary,
Gujarat Pollution Control Board,

ParyavaranBhavan,Sector — 10 A,
Gandhinagar - 382010. A C

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOU'RE LETTER NO.: NIL ON DATED: 12/07/2022

Respected Sir,

With reference to above subject matter, we would like to submit point wise clarification as under....

Q-1. “During visit, it was observed that production activity of unit in working condition.”
* We would like to inform you that, we have valig CC&A order No. AWH-105280 issue on dated:
22/11/2019 valid up to 30/06/2024 for the Production activity.

* Moreover, we have also got three month trial revocation from the Board on dated: 27/04/2022.

Q-2. “Unit has to submit details of Production Data, Water Consumption, Wastewater Generation,
Wastewater Stock (Conc. & Neutralized), neutralized wastewater discharge in MEPL and Hazardous
Waste Stock & Disposal after getting Trial Revocation.”
¢ Please find details of Production Data, Water Consumption, Water Consumption, Wastewater
Generation, Wastewater Stock (Conc. & Neutralized), neutralized wastewater discharge in MEPL
and Hazardous Waste Stock & Disposal after getting Trial Revocation as below...

i—-_—‘_ﬁ

PRODUCTION WATER WASTE W A::S;EO ck | NEUTRALIZED wasTE
{(MT) WATER WATER DISCHARGE IN | HAZARDOUS WASTE
| MonTH CONsUMPTION GENERATION (KL) MEPL DETAILS
Rhodamine B (k) (KL) CONCEN | NEUTR (L)
_ {Sofid) TRATED | ALIZED
Aprit-22 NIL NIL } NIL NIL N NIL Stock:
| __/ . ETP Sludge: Approx.
0.92 MT
May-22 NIL j [ NI N L
a2 I NiL it . . N Process Sludge: 0.37
= MT

17.095 .
8.230 1010 | (Please refer as per Disposal: N1L
| Annexurey

Q-3. “Unit has to strictly follow the conditions of Trial Revocation and follow the submitted
Undertaking point which is given by you.” B iy . iei |
= __?__WE_aTF't'l‘"yTn'g_“o'lJT"1‘9'\?El"b'e’sf‘tb_CO'm'pTV_aﬂ conditions of Triaf ‘Revocatio n‘*an&i%"%‘ﬂﬁ%am ——
Plot“i‘f'b‘W'PU&“,‘aRE&‘tl"no-?], GIDC, Sachin, Surat-394289FC . "By |
Email-realchem?l04@gmail.com ¢ Sian Rdkwtogrut

Cell - +91 9328554141 / +91 9825706432 | wte Sostage

sl e St e
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We hope you will be satisfied from us & may numbly request you to consider the above details & oblige
uUs.

Thanking you,
Yours faithfully,

For, REAL CHEM

WHEM

(AUTHORIZED SIENARGRVER

Encl: Annexure-i
C.C.To,
The Regional Off
Gujarat Pollution
Plot No: 11-12/ 2,
GIDC- Pandesara,
Surat-394221,

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?]04@gmai|.com
Cell : +91 9328554141 / +91 9825706432
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EFFLUENT TRANSE
TREATMENT TRIAL

MAHAVIR ECO PR
PLOT NO. 2430, GIDC,

SACHIN- 394230 SURAT,
GUJARAT, INDIA

+91 98985 72430/98795
16027/98795 16042

Name of Member REAL CHEM

OJECTS PVT. LTD,

ANNEXURE-I

ER MANIFEST FOR

Date : 23/06/2022
Manifest No. :
RC0O37-001/06/22

Tanker No. -
MH1924513

_“——————.__________________ \
Item Description :
LIQUID EFFLUENT DISPOSAL

MEPPL
Vehicle| '™ -
1 relicle Reading Vehicle
] ] Out 23/06/2022 6s7p| I
10:33 AM 53
KM
Time Reading
Vehicle Vehicle
UM 1’5
2 5395

o i

Tanker | l
]
&
\

Welght

e
i Gross
2 ; *-J ?

J Tare .
v RE P
Reading {
1 Net
\ 121698

SRML Category :

EFFLUENT FOR SDP WITHOUT VoC

Signature of Sender - Member Representative
Signature :

Time - 23/06/2022 10:33 AM - .

Signature of Receiver - Signature of Tanker D:iver

Time . _ Lo |

Temprature : Ph:

Tanker unioaded in storage tank

————

A

Density : |

—
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REAL CHEM

July, 2022 GPCB ID: 56634 ~ LA f2¥
. AL

To, Gujarat Pollution Control Boary

The Member Secretary, Head Office

Gujarat Poliytion Control Board, Sector No.-‘lO.-A'

ParyavaranBhavan, Sector - 10 A, Gang r-38201¢9

Gandhinagar ~ 382010.

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT

REF.: YOU'RE LETTER NO.: NIL, ON DATED: 12/07/2022

Respected Sir,

PRODUCTION
(MT)

Rhodamine B
(Solid}

NEUTRALIZED WASTE
WATER DISCHARGE In

cousc{;nf}pnou GENERATION
{Kt)

‘{ Stock;

ETP Sludge: Approx,

0.92 M1
Process Sludge: 0,37
17.005 oo MT |
{Please refer as per Disposal: NIt

Annexure-l}

Q-3. “Unit has to strictly follow the conditions of Trial Revocation ang follow the submitted
Undertaklng Point which is given by you.” -f“---";w“.“ PO ]
Rl = ¢ Weare t‘r‘ﬁﬁ‘g*duﬁ'everb'e‘st‘tﬁ—ct:m'pw‘aﬂ—con‘diti‘on's—b'f“Triai"'R'evocati' n‘--anh%‘l‘so*’';l‘f"t“':::l.'!'i."gg'gI'E——th ﬂ!_
Plot 7 YORRe BN o-71, Cipe. sachin, Surat-394230rc . v |
Email-realchem?l O4@gmail.com Sion @davtegpuer |

Cell : +91 9328554141 / 491 9825706432 Liate £ /os/nee
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We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us,

Thanking you,
Yours faithfully,

For, REAL CHEM

WHEM

(AUTHORIZED SIGNSTORVER

Encl: Annexure-|
C.C.To,
The Regional Officer,
Guijarat Pollution Control Board,
Plot No: 11-12/ 2, 3,
GIDC- Pandesara,
Surat-394221.

Plot no-7104, Road no-71, GIDC, Sachin, Surat-394230.
Email-realchem?7104@gmail.com
Cell : +91 9328554141 / +91 9825706432
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ANNEXURE-|
EFFLUENT TRANSFER MANIFEST FOR
TREATMENT TRIAL
MAHAVIR ECO bruseCts pyT, 7, | Date : 23/06/2022
PLOT NO. 2430, ¢t :

' - Manif .
SACHIN-394230, SURAT niest No /
GUJARAT, IND1A RC037-001/06/22
+91 98985 72430/0070"
16027/98795 16042 Tanker No. :
MH1974513 |
Item Description . '\
LIQUID EFFLUENT DISPOSAL |
Name of Member REAL CHEM
MEPPL B N -*M_I;H'IEER ] Tanker |
Weight
R F—— o N
: KM , KM | Gross 4
) Time Time I ey 01, {
Vehicle Reading Vehicle J Reading : 2G40 k\
| Out o602z In t\ \ \
J 10:33 AM 539572 1 Tare - \ “
i l. 2 o\ <, \
KM KM -.‘
Ti . Time . "
P ime Reading Vehicle \ Reading \'., et
In /,}\U\"’\ L s i O ‘ \ ‘\ \329S
. D3~ -.
\ 15 H \ |

SRML Category : EFFILURNT FOR SNP WITHNILIT YOC

Signature of Sender : Member Representative

Signature :

Time:  23/06/2022  10:33 AM

Signature of Receiver : Signature of Tanker Diiver

Time . | I f
Temprature : Ph Density - .\\ 8%
Tanker unloaded in storage tank

A

MCcPPL COPY
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Giig 4 EY O' ANNEXURE- R-7
ujarat Polltition Control Board

Regional Office-SURAT iIS0O-9001 & 1SO-14001 Certified
338, Belgium Square, Typical First Floor, Silver Plaza Complex, Opp. Linear Bus Stand,
Ring Road, Surat- 395003. Phone: (0261) 2442696 Website : www.gpch.gov.in
XGN website : http://gpchxgn.gujarat.gov.in E-mail : ro-gpcbh-sura@gujarat.gov.in
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Gujarat Pollufog Control Board

e Regional Office-SURAT [SO-9001 & 1S0-14001 Certified
kUil Ber 338 Belgium Square, Typical First Floor, Silver plaza complex, Opp. Linear Bus Stand,
“r’ Ring Road, Surat- 395003 Phone: (0261} 24472696, Wehsite: www.gpcb.gow.in
XGN website ¢ http://gpchxgn.guiarat.gov.in E-mail £ ro-guch-sura@gujarat.gov.in
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— GUJARAT POLLUTION CONTROL BOARD
sy - PARYAVARAN BHAVAN
=Y Sector-10-A, Gandhinagar-382 010

L7 4 ' Phone : (079) 23226295

GPCEB Fax  : (079) 23232156

Website : www.gpcb.gov.in

No.GPCB/HO/ICZMP/VOC analyser/52A (11)/ 2151242022 21 JAN 2072
To,
ab Tead,

Regional Office-Surat,

338, Belgium Square, I* floor,
Sitver Plaza Complex, .
Surat-396195 ‘

Sub: Finger printing Analytical Test Repoﬁs of Hazardous Waste by using GCMS.
Ref: GPCB/RO/SURAT/LAB-35(B)/6959/2021, Dated: 08.01.2022.

Respected Sir,

With reference to above cited subject, please find enclosed here with foliowing Analytical
Teat Reports as per the requirements.

Sr. No Regional Office Central Laboratory |  Attachments
) ~ CodeNo. L.R. No. pages
1 108 . 254 | ‘“
2 109 255 |
3 112 258 | -
This is for your kiﬁd information and further necessary actions.
Thanking You,
Yours faithfully,
—AA248, 79 .
Dr. S.N. Agravat
Head/Central laboratory
Copy to: 1) Unit Head, Surat, HO, GPCB, Sector_;_l 0/A, Gandhinagar.

Enecli-As-Above

Clean Su_]émf Gfﬁs’““ﬁ Gujarat

ISC - 8001 - 2008 & 150 - - 2004 Certified Crganisation



ANALYSIS REPORT FOR FINGER PRINTING

[ Type of Sample

Waste water Sample

Sample Collected by

| Team: GPCB, Surat.

-GPCB/RO/SURAT/LAB-35(B)/6959/2021,

Reference
_Dated:08.01.2022
RO’s Code 108
Central Lab Code 254
Date of Shmple Received 10.01.2022

Test Parameter

Finge:: printing Analysis using GCMS
(Qualitative Method)

Sr No

Name Formula

1 No Compound Found - -

Analyzed By

Py

P. N. Patel
Sr. Sci. Asst.

! 11

Checked By -\ Approved By

e

L _ e
- Dr. T. L., Patel Dr. S\ N. Agravat
Scientific Officer Head, Central laboratory
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Gujarat Pollution Control Board

Regional Office-SURAT 150-9001 & 150-14001 Certified
a Py 338 Belgiuﬁ\ﬁquare, Typical First Floor, Silver plaza complex,Opp. Linear Bus Stand,

QH PP RingRoad, Surat- 395003 Phone: (0261) 2442696, Website: www.gpch.govin
XGN website :http://gpcbxen.pujarat.zov.inE-mail :ro-gpeb-sura@gujarat.gev.in

As per XGN Record following Details as under

tab | Inward Sample Name and Address of Source 1 Result
Register | No. iD Unit
_No. | I -
108 43306 | 321342 | M/s. Real Chem, Untreated No Compound |
| " 7104, ROAD NO.71, | w/w from Found as per
‘ SACHIN-GIDC, Taluka: unauthorized | Finger print report
Chorasi, District : Surat, outlet of dated 21-01-2022
L ] B industry

th@.—._:,

Dr, lignasa D. Oza
Lab Head, Surat.
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“"’“’“‘“ GUJARAT POLLUTION CONTROL BOARD
PARYAVA RAN BHAVAN
Sectof-10-A, Gandhinagar-382 010
~hone - {D79) 23226295

Fax . {078) 23252158
Website T www.gpeb.gov.in
Date:08/0172002

Analvtical Conclasion for Toxic (ias Aceident occarred at Sural,
dated 06/01/2022

Toxic Gas Accident oceurred at Surat dated 06/0172022 due 1o illegal dumping of hazardous
chemical in an open channel from a tanker.

(iPCB has collected sample from the tanKer containing {lazardous vhemteals and wastewaler
samples of natural drain from upstream-downstream of accident site. Total 13 numbers of samples
fiave been collected and us pey the analysis report, may come (0 the interim conclusion for Liquid
waste sumple collected from tanker No. () 06 77 6221 parked Nr. Vishwaprem D&F Mills, P-
A R:-3.GIDC-Sachin as below;

e Anmexure-l Sr. Nod, LR No.233% pHil 197 pH init,  Sultide: 67400 meil. Sodium:
109950 mg/L and Alkanity 273000 mg/l which suspect the presence of excess NasS
(Sodium sulfide) and/or NaH < (Sartivm Hud veary] fide),

s As per I8 297 (2001) Reaf frmed 2017: determination of total sufphides, hydrosulphide
and eacess alkali Sodivm FhvdroSulfide (as NaHS) found 12,32 percent by mass,

¢ Annexure-il, Finger primting Analysis using GC-MS (Qualiative Method), evident 1o
presence of different concern entities/substance/compounds are as.

> 2.Phenyl-3-methyl-pyrrolo(2,3-bjpyrazine

» 4. 4-Diisoiiocvanatostilbene-2.2"-disulfonic acid

#  2-p-Tolyl-2.3-dilydro-1H-benzo[1,3.2jdiazaborole

7 Hydroxyurea

> Diacetamide

» 1 4-Diethvnylbenzene

# [ H-Pvrazole-d4-carbonitrte

»  Ethanesulfony! chlonde

¥ 4-(3-Dimethylaminopropoxyibenzaldehyde

» 4.4 sopropylidene-bis(2-chlorophenal)

> Mercury. chloro(3,17-dioxcandroste- | A2 -

#  Uracil, 1,3,6-irimethy)-53-(3-methyl- 1 H-indol-2-y1)- -

> Nitroglycerin ' . -
Page 1 of2
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Glveine, N-(dithiocarboxy 1 N-methyl-
Benzo-1,2,3-triazin-4(3H-one. 3-aming-
11H-1.2.4-Triazole, 3-chloro-

[Hexathiane

Cyolic octaatonic sulfur

Thioutea

Carbon disulfide

Disulfide, dimethyl

Formamide, N N-dimethyl-
Diethylammontum dietididioearbarmnate
Guaniding, menotocyandie

1 ,2,4-Benzeneiricarboxy%ic acid. 1,2-dimethyl ester

o Aunpcxure-Tll to XV Finger printing Analysis using GC-MS (Qualitative Method),
evident to presence of different concem snfities/substance/compounds in wastewater

samples collected at incident place & upstream and downstream o accident site.

RN =

by
(Dr. SN, Agravay
Head-Central Laboratory

=
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o GUJARAT POLLUTION CONTROL BOARD -
o ARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010 :
Phone : {079) 23226285
Fax - (079) 232832156
Website | www.gpcb.govin

ANALYSIS REPORT FOR FINGER PRINTING

am]ﬂe Collection Date & T:me .

! Gouree Detail | Vishwaprem D&P Mills. P-6,Rd-3,GIDC-achin
& 1 pm« 40,07 N 3 72050751 27K

"{H.EQEE

_____________________________________________ |
5.""15';;"';3 of sm;ple E\etﬁl\(}d """""""""""" _1 t)? 2032 |
L S¢No \m;m . ; Fu s‘muia" i’;(;l;ablhrs %
) i":"l_’_hmyi T i‘p\,lrc;mlln?)“:gi:_j' r'zizi'rrc“ S T— (—;JI‘T’? _h_ -
g CroHiaNz063: E 79 é
i ]
; i
e et — = §
4 [Hydroxyu rea 5
z e 1‘ '
S — — L H
{ : 1'.')‘.aa:ciam'sdc § EXCE
=
Page 1 of 2
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"2 [Uracil, 1.3,6-uimethyl-5-(3-meth .

i3

6| 1H-1,2,3-Triazole, 3-chloro-

CigHaN20O2

~ N3O0 45

: i""_ﬂ_' Hexathiane

18 _E-C?slgoaf_iatomic subfur

T Thiowea NS CER
t i .
50T Carbon disulfide ?, s: _ 743
TR Disulfide, dimethyl - CEAES. T T s i
T Formanide, N N-dimethyl- o _ SN TANT; S TR
Diethylammeniwm di " CollaNzS: 637
24 | Guanidine, monothiocyaﬁte._ CzHaNsS
! et _1 2 4-Benzenetricarboxylic acid. Yo dimethyi ester T CiHuOs
______ . R VO |
Amalvzed By, Chet ‘ed‘B%" Approved By,
M&%ﬁ/ Mﬂ/’ Ateers. b ®
3 * i 7 F !
(P.N.°® YE R, Patel) (Dri8. N. Agravat)
Se. % fienr Head, Cenural laboratory
=
Page 2 of 2
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e GUJARAT POLLUTION @@NTRQL BQAF{Q
- PARYAVARAN BHAVAN
B Sector-10-A, Gandhinagar-382 010
%ﬁw Phone : (079) 23226295

Fax . {(079) 23232156

GPCB . _ :
: Website 1 www.gpch.gov.in
ANALYSIS REPORT FOR FINGER PRI NTING
D - Y Date; 08.61.2022°
s Type of s.ampic i Hazardous Wasie water sample
_:Ii;;}-lt ..... i e e Gt - -

mple » Collection Date & Time i 09:20Hrs, 06.01.2022

1

-

Wastewater from natural drati at incidence place, Nr.
* Vishwaprem D&P Mills, P-6,Rd-3.GIDC-Sachin
(21°05°40.07 N ; 7205475 1.2°F)

Source Detail

Reference  Toxic Gas Accident 47 Surat, Dated 06.01.2022

. (um al Lab Code 217

i in o 1 b e e s e T

Datc of Sample Receiv ed T 07.01.2022

Finger printing Analysis using GUMS
- {Qualjiative Method)

"!'csi Parameter

. _ Niame W o _ ' Formula Probability %
1| i %Eﬁerﬁ-ﬁhloro- — o _ | CoFlald 32.8
I "2 | Fumaronitrile T | ) Cii‘_i*iN? | 455
I '.3 : Arsine _ - _ | AsHs ' X 493
¢ — T Cabamothioic acid, O-isobutyl ester | C:HNOS 29
5 11,5-Hexadiyne e CoHe 40
% T Aminomethanesulfonic acid ) - CHsNG:S s
YT G “Dirsothiocs anatostilbene 2.2 -disulfonic weid E_._i..:lfvi-'}'!.i‘-‘N;?(:)@S:i. 67.3
- Anatvzed By, Chukud ihf :,... Approved By,
- ekl f“”?/ o S e
= {P. N:‘I’atcl)-. {B, T . Patel) ng N. Agrmztt)
St. Sel. AsSim. Scientific Officer Hezd. Central leboratory
Page L of |
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ION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar{382 010
Prone : (079) 23226293
Fax . (079) 23232156
Website | www.gpcb.gowv.in

ANALYSIS REPORT FOR FINGER PRINTING

Araviasae e - IV

GUJARAT POLLUT

Date: 08.01.2022

T»pe ef Sample Hazardous Waste water :,ampk
'Samp!e Collection Date & Thne |
5_ — | From natural drain at @136 mir from incident place in
%-Sou ree Detail — | downstream, GIDC,Sachin, Surat
i (2190574037 N 72°30°45.67F)
& Reference Toxic Gas Accident @ Surat, Dated 06.01 2022
( entral Lab Code T |
I I R———p
Date of Sample ‘Received 07.01.2022
u.-;‘;;;;;flmeter Finger pIEl.{.i_[:i“J. TmavseusmeooMs T :
________________ e | (Quatitative Method) I
L ¢ No | Name Formula . Probability % |
[ o _ ’.
1 Fumaronitrile Cathat ' 26
T, | Amsine - AsHz 26
- I .
-— 3 [-Propanesulfonyl chloride, 3-chloro- C3HeClO:S 2572
%’?" Pyrimidine, 5-bromo-2.4- T CotirBriaS: 205
- % | bis(methylthio)-
e e [ S5V ———— ST
: Benzoic acid, 3,5-bis{1.1- . CisHa20s 64.6
- 7 | dimethyiethyl)-4-hydroxy- _
................... S F— [
6 3 H-Diazirine, 3,3-ditluoro- i G623
i R - ST
PRI M ________,_% ________________________________________________________________________________________________________
Atm!we Checlied By,y «7 Approved By, =
LA f,{/v
/ / A = il =
AR / T roree-al
¥, N, Patel} (Dr. T. Li Patel) {bt. § N. Agravat)
Se. Sci. Asst. Sciemtific Officer Head-Gkatraldabovatory

ﬂ{:m Gujarat Green & zz]amf

Page 1 of 2
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ANALYSIS Y

GUJARAT POLLUTIO

A e S5

N CONTROL BOARD

PARYAVARAN BHAVAN

“hone
X

Qantor-10-A, ﬁandhmagar -382 010
. {079) 2
- {079) 23232156

23226295

ssite : www.gpcb.gov.m

RINTING

nple

LI

(01.2022

“Date of Sample& Reum ‘ed
fo\t_p;";;t(_, T Trerpr i using GOMS =
v ;
SrNo i - Formula Probability 9% |
B o LirBiphenyl, 2,4-dichloro-2,5- Cubh Gl o
%ldimct'hy!- | — —
""“'_'2'"_]_&»ﬁiﬁualone_'__ T G0 03
;rm_ ! ‘cho[b][l S}naphr}.mdm S-amino- TCieHirN: i 213
© 7-gthyvl-2,4-dimethyl- | _
o 5 T 1H-indole, S methoxyethy)2-(2- o0 ' T
- pyridy!- ) 1 -
1__Pﬂ(;_waﬂ;f{)wimc AT G,
''''' ; 4- Plop\ituu?mﬁr;no Py Timidine ‘
: ”L tHone l-
T e acid, LE-b(LL T TG TR
Pt dmmh) .uh)_ l}-4-hydroxy- :
9 [Benzene i Catto 28|
i . SR ! _ a i
Page t of2
Clean Guyaral Green F zzjéf'** )
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10 Fumaronitrile - 1 C CelaNa ' 24.6 ]
MR — _. 4
$1 - ¢ Benzofe]pyrenc CzoHp 31
12! Phosgene oxime CHCING 16 l

13 ¢ Bismuthing, tripropy - LsHaBI K G483

E Ethene, I,E-Lﬁﬂuoro:l

Analyzed By, Checked/B%N"_’ Approved By, e

g % £ ) E
?’é‘/@%ﬁ AP s

o -
), N-Pafel (Dr. I/L Patel) {Br. S.\WN. Agraval)

Sr, Sci. Asst, Scientific OMicer Head-Cediral faboratory
=
Page 2 of 2
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e GUJARAT POLLUTION TONTROL BOARD
PARYAVARAN BHAVAN
Sactor-10-A TTandhinagar-382 010
Phone © {079) 23226295

Fax L (079) 28232158
Website | www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

Daie: 08.01.2022

'If;pat' Sample ' Hazardous Waste waler sample
Team: GPCR. Surat.
20Hrs, 06.01.2022

Sample Colfected by

" Sample Collection Date & Time

] T |  From natoral drain at ’a 300 mir trom inciderst place in-
Source Detail | downstream, GIDC Sachin, Surar
(21905°37,3" N ; 72950°43.37E)
B 5 Reference Toxic Gas Accident ¢ Surat, Dated 0602022 . ;
( entral Lub Code 233 o
'"h'i)ate i Samoie Reveied T T R —— .
l_wt Pa'r;;letu o 1 inget pt’int@ Analysis using € :
S e (Qualitive Method) - ;
| Sy No Name Formula Prolmbi_ﬁt}-‘ %
| | Phenol 4-{2-Gonitio-2- ' T CieHeNe 384 |
penzoxazolyl)ethenyl)- i L .
| 3,6-Ethano-2,7-methano-1H- RS ISR
cyclopropaibnaphthalene, ;

2 1,1,2,3,4,5,6,7,8,8.9,9,10,10-
tetradecafivoro-1a,2.3,6,7.7a- !
hexahydro- 1a-methyl-

i
Methyl-4.6-dideoxy-4-(3.4- Cr-HoENG: 219 :
3 _dideoxy-{t-ﬂ'uom-%-giyccro-_
' tetronamido)-2-0-methylod-
: ma_nump\-‘rancside
o “-("‘ H\drom -6-methyiphensl)- o _
= i
; 4{3H} ({umdmls none
o rsine e i g T TR T
S R . :
=
Page } of 2
1 , 5 3 s N g -
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| —
T 6N 5-2,3-dihydro- T CioHbNOs TT 183
L6 | benzo( | 4ldioxine- 2-carboxylic | |
! | acid, methyl ester J
T 1 """ 24.6- l"ru?u'i"td\-p_\:mé_?:_—_ TN B !'
L dicurboniiriie 5 |
_g .'_S‘ﬁi_eth\i 4 dem\\ 2 j CaH 203 T 4_??‘"_#
I 1 benzylidene-coumnaran-3-0n¢ l ' ‘
2--__,_”,__;____». : | : i
g Benzoic acid, 3,5-bis(h 1 l CisHo®n . 653 i
I dimethylethyt)-4-hydroxy- | P -
S R ot N oy L e | — e
o i 2-Phenyl-1 “penzimidazoly Uacem i sH2N202 , 183 i
: | acid I
DS S S ..,__..#,_.__-_.,,i__...____—r-__.w_.“_._._.!, ............ —
L - $ ethoxy-6H-ndolo{3.2,1- CrsHinNz0z 5| 239
' de]['l *-;naphth\-'ridin—é—one ’- %
_____ » 4 Chlore-2- i
1 tifluoromethy lbenzofhjquinotine % |
S ; . |
Analvzed By, Checled By, - _ Approved By,
\ = .
LSRR Y
”(v N. l’m - (Dr. T. L. Patel) u}« «w Agraval)
Sin Son Asdn Sejeruifie Oificer e 1\&__9’(11"1 laboratory
[
B Page 2 of 2
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FOVVLER I V. N

GUJARAT POLLUTION CONTROL BOARD -
PARYAVARAN BHAVAN
Sector-10-A, Gaﬁdi‘zmaga? 382 010 T
Phone . {079) 23228285
Fax . {079) 23232158
Waebsite : www.gpcb.gov.in
ANALYSIS REPORT FOR FINGER PRINTING

_ Date: 08.01.2022

‘ [---IazardOus Waste water sample

T\, pe ¢ of Samp!c

e Ty T Team — S P - SCS—
;"%IHT;EEZQ&'ERWL& Time | 11:45Hirs, 06.012022 T |
l: ''''' T ' From 1 natural drain at 4@ 100 mu from incident place in n upstrean,
Source Detail GIDC Sachin;ySurat
| (21005‘390 N ; 72°50°57.9"E)

Test Parameter

Toxic Gas Accident & Surat, Dated 06.01.2022

236 H
@"7&1"'03"?_ S —

meﬁl plmtmv Analysis using GCMS
| (Qualitative | Method)

Sr No Name i Formuia i Probability % |
o 2-Amino-G-benzy - T CalNO 6
I * hydroxypteridine '

2 A-Cyanosuccinoniile CiHhNs 24
T | 1HIndole, 3-(2-methoxyethyl)-2-(2- CreHisNz0 485 7
& -7 | pyridyD)-
T ; i T Naphthoquinone, b-cthyl2.3.5,7- T GWOe 1y
L retrahydroxy- :
i 3 . Benzene ___ o CeHe 32.8 B
,~ 1}_5.‘.;.]0‘ T [ R T e
v imuoma*hi yethenyll-
- 4 Lpu\ -5 '.’-meiha:w M2 2.3 C‘-:ci"l-:_{:if;,(fT; G6id
henzodioNepin. 4,85 9. 10-
; hexachiore-4.3.52 6.7 Ya-hexahydro-
IO I 5
EBenzou, ic acid, 3,3 s-bis(l,i- CisHnOs 36.1
| dimethylethyl)-4-hydroxy-
H
3 -—— i

Umz.z Gujarat Green Gujarat

Page Lof 2
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Ty Pvmzoi:dme 3 3.bis(phenylimino)- CrsHiaNs 192

- ; — e

. 7._?-Dibromo-4‘-methyi~2,G«dipheny]-- b CibhiaBraNeO: 4.9

1 2.6-diazabicyelof2.2.1)heptane-3,5- :

= dione

S Pyriandine. \ - 5

I i bis{mcﬂwithioj-

y 3 Dit-buyl 4-methoxy-1 - Crebiz0: 247

T dlh)d]’ub(ﬂ!‘lZ“]k‘ltthL

L S =S I

LY Biphenyl. 2.4-dichloro-2",5" CauHnCh 224 {

13 dimethy - ; ' !

_________ i_:imw?_mfm’dﬁ;{:ﬁ T AT T —
. —(J 4 5. iTimutho\wphc,iﬂ"i_}"dihli-”m' TG Hio™NeOs B e T
t ”,2,4;1!11‘{."'}-._.-‘ fariine ‘
Lo g H i .s,3~dtﬂuoro;m"""_"Wj— ____________ T _ -

R e G E

An:zlyzmlol}é, Che_t‘kcdf/zs -
Ly

P, N Patel) (Dr. T.’L. Patel)
Sr. Sei. Asst Scientitic Officer

« SEN. Agraval)

Head\antra! laboratory

i
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : {079) 23226285
Fax : {079) 23232158
Waebsite : www.gpch.gov.in
ANALYSIS REPORT FOR FINGER PRINTING

Date: 68.01.2022

e

Flvpe of Sample i ) Hazardous Waste water sample

\ mple Collected by F Teany: GPCB. Surat. | . z

\1mph Collutmn Date & Time . [2:Y0Hrs, 06012022

" From natural drain at @2 350 miu frotu incident place in upstream,

Source Detail . GIDC, Sachin, Surat -~ = —
(?10{}: 3837 N 72950°57.87E) ;
............... _{:
( entral Lab Code
Ti:tt. of S;llil[ﬂéfi;é:;\ ed o
"i.‘cglz I’a ramefer
S o T Formula | Probability ’
SN ] —— A i
i . Lo [ — -
{11 (3E5Z)-3,5-Undecadien-1-yne CHIHI6 | 213
t . == e
P2 ” Anui10~6 benzy 1-4- h\dr;})ﬂpiseq-}émt CI3HIINSO | . 193
[ s
L3 Chloremethy! chioroacetaie : PCAMECIZO2 0 604
i : . ol
| Benzoic acid, 3,5-bist). I-dimethylethyl)-4- ECISH2203 63.7
L hedroxy- i _ §
5T Famwonivile - PUERIEET T T
TV Dibenzofig vante ametnds L C2ZHIsO 1y
— _--_G“ ..‘;"![-l.)i'sﬂﬂ.i\.:‘ FI[\|JL|£ 1N 'E\{iicUUi"L J= !].Lif]v; :_,_._'_
- - dibydrobenzothiazole
i ‘-:..-._ (ORI P SRR RS I AL S e
Page [ o2
Clean G w{zg at fo‘élf} Gujarat
O e R e R e = C e T A s R M B M _.w%'r_fz‘ff:é'—t;"“-"““
______________________ . ] N,




["T0 7 1.1-Biphenyl, 2,4-dichloro-2' 3 -dimethyl- E AHICR T 186

I IV . |

i i 4~P\?r|dmamme _3-dibromo- (“IHBr"\'* """""" 236
12 Bc.:mm c};i‘;l:cne B o CIOEE 1 i

:: I j—-- e hee j..._..i.....é 4};; -ET.\ -‘t\ . R k {.] ‘ (} ...................... .

.: bmz,omazepme | i

17 TTT3IDitato]1.5-b]0 . 2)dithiole-7-S1V. 3- CTISSy T TS

‘phenyl- ' . :

v
%

R
ﬂ\fg

KR Dm.::mn(, 3, 3-ditiuoro-

Checkied B\ »
/?;///f’ /
{Dr, I“l Patel}

Scientific Otlicer

Analyvred ﬁ\}f;
f_ﬁ. NoPated)
Sr. Sci Asst.

o

Approved By,

ettt
EiJi; 5N Agrasat)

Head, Tentral labosatory

Page 2 0F2

oy




1 1@ }q*ﬂﬂ?ﬂu’bﬁﬁ -',:&—

“""’“”‘“ ) GUJARAT POLLUTION C@N“E:RQL BOARD "
Er——— PARYAVARAN BHAVAN
Sans - Sector-10-A, Gandhinagar-382 010

N[/ o _ Phone : (079) 23226295

GPCB Fax . (079) 23232156
: Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING
- Date: 12.01.2022
Type of Sample | Hazardous Waste water Sample

Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time 12:30 Hrs, 06.01.2022

From natural drain at @500 mtr from incident

Source Detail place in upstream, GIDC,Sachin, Surat
(21°05°37.8” N ; 72°51°11.2”E)
Toxic Gas Accident @ Surat,_ Dated (

Reference
3 L L 06.01.2022 :
Central Lab Code o 238 '
Date of Sample Received 07.01.2022
i _ _ . |
1 Finger printing Analysts using GCMS .
2 Test Parameter L
._ {Qualitative Method)
[ i o Probability
: Sr No Name Formula
1| Pyrazol-5-ol, 3-(3,4,5-trimethoxyphenyl)- C12H1N04 42
5 4I-I-_l -Benzopyran-4-one, 6,7-dimethoxy-3- C17H1404 ”
- phenyl-
3 5-Bromonicotinic acid N-oxide N CsH4BINO, 14
4 Benzof{e]pyrene - : CayoHyz 194
' | 4,7-Ethano-1,3-methano-1H- )
_ dicycloprop[c,ilindene, _
| 3 112,2,3,4,5,6.7.8,8,9,9,10,1 0-tetradecafluoro- CisHaFre 313
' | 1a,2,2a,3,4,7-hexahydro-la-methyi-
| ‘ _
’ 6 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- | CiH,6N>0 53
2:3-Dihyclro—2-1nethyl—4-(4-methylphenyl)- -
| i 7. | 1B-1,5-benzodiazepine Curthsls 421
=i o
8 L1;Biphenyl, 2.4-djchipro-2'5'-dimethyl- ~CiHCl 394 |

ISO - 9001 - 2008 & 18O - 14001 - 2004 Certified Organisation S



T A
1

—

R

r@ Ethyl Chioride
1

0 Sulfur d dioxide
| 11 _ Indohzme 24 (4

|| 12 |Ethene, 1,2-diflue

l; B (_2 (_jy_al‘E:-s_ucx:_um_mtTil_e

| ’ Fumaromtuie

SuB A |

Analyzed By

P_N. Patel
Sr. Sci. Asst.

111

—T———c—msa——T 4‘57—‘]
s e ]
—l“‘c;H;ﬁ BT

T GHR | 366

- N, | |
_ S LT

Checked B

E—T) D)W
Dr, T. L. Patel
Scientific Officer

" Approved By

(j‘? . ———
. §.N.Agravat )
Head, Céntral laboratory




Sample Collected by

Sample Cotlection Date & Time 12:40 Hrs . 06.01.2022

Source Detail incident place in upstream, GIDC,Sachin,

1_1 ﬂ Anver < - XT

T GUJARAT POLLUTION CONTROL BOARD
e PARYAVARAN BHAVAN
SO Sector-10-A, Gandhinagar-382 010
NP Phone : (079) 23226295
GPCB Fax : (079) 23232156
. ' Website : www.gpcb.gov.in
: ﬂ ANALYSIS REPORT FOR FINGER PRINTING
B = Date:.12.01.2022
Tym Sa_fn_ple—= o - Hazardous Waste water Sample ]

I S
| Team: GPCB, Surat.

From natural drain at @600 mtr from

Surat (21°05’37.8” N ; 72°51°11.27E)

Reference

Toxic Gas Accident @ Surat, Dated

* i _ 06.01.2022
{ Central Lab Code 239
~—: | Date-of Sample Received 07.01.2022°
N o - ‘ting Analysis using GCMS
Test Paramw o
Method)
- o - Probability
SrNo e Formula
%
I | (2-Pheny zolyDacetic acid C15H2N202 24.6
2 | 2.3-Dihydroxy-6-nitroquinoxaline CgHsN; 04 430
; _ -
§ 3 2-Amino-6-benzyl-4-hydroxypteridine Cy;3sHyNsO 47.8
4 Selenourea, phenyl- _ o C;HgN,Se 147
5 1,1-Biphenyl, 2,4-dichloro-2",5'-dimethyl- Ci4H2Cl, 16.6
6| Methaqualone CisH1aN>0 51.1
7 ‘Fumaronitrile C4H;N» 49.5
8 1H-Indole, 3-'(2-meth0xy¢thyl)-2-(2-pyridyl)- CiHgN,O 524
9 6,7-Benzo-phenothiazine-5,5-dioxide - CigH;INO,S 47.6
] 10 Bismuthine, tripropyl- CoH- Bi 405——
. 2,3-Dihydro-2-methyl-4-(4-methylphenyl)-
It 1H-1,5-benzodiazepine ’ CrrHisN, 481
FYY Y _'o Y =¥ -
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" 12 [ L-Alanine, 3-sulfo-

|13 | 24.6-Triazidopyridine-3.5-dicarbonitile C:Ni,

|14

—
T Benzoic acid, 3.5- biS( e dlmelhyleth} )-4 /

l Ci3Hay 05 ‘ 56.2
| | 1ydroxy- | ‘
15 | Aminomethanesulfonic acid __! - CHsNOsS | 15q _J
{ 16 Sulfur dioxide - l_ 08 55 ’
- e
‘ 17 Benzene . C6H5 64.8 lI
TS '3H-Diazirine, 3,3-difluoto- _'——{’ CFzNz 1 908 ] _
e . S S I
Analyzed By Ch?ced By Approved By
A "_
! qx@"” A A8 G,
oo b ¢ sh
. N, Pate) Dr. 1. L. ratel - . S.N.Agravat
St. Sci. Asst, Scientific Officar Head) Cejitral laboratory
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- GUJARAT POLLUTION CONTROL BOARD

e PARYAVARAN BHAVAN

=Y Sector-10-A, Gandhinagar-382 010
W Phone : (079) 23226295

GPCB- Fax : {079) 23232156
Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING
- Date: 12.01.2022
— Type of Sample Hazardous Waste water Sample

Sam[_ale Cotlected by Team: GPCB, Surat.

Sample Collection Date & Time | 22:40 Hrs, 06.01.2022

Wastewater from natural drain at incidence
| Source Detail place, Nr. Vishwaprem D&P Mills, P-6,Rd- =
3,GIDC-Sachin (21°05°40.0” N ; 72°50°51.2"E)

p—

] Reference Toxic Gas Accident @ Surat, Dated 06.01.2022 -
E Central Lab Code 240 . -
Date of Sample Received 07.01.2022

Finger printing Analysis using GCMS
Test Parameter

i (Qualitative Method)

Sr No Name Formula Probability
: ‘ %

E | 1 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- C16H6N>0 42
§ 2 “-S_H-2,3-Benzodiazépi_ne, 1-phenyl- CisHisN» 242

E 3 Benzene CsHg 20.5

| | Grbensaceiyde

s Benzenemethanol, a-butyl-4-iodo- CiiH;s510 757

i 6 Bismuthine, tripropyl- . CoHy Bi 61.5

! 7 2(1H)-Quinolinone, 4—(4—.methoxyphenoxy)- CigH3sNO; 39.5

8 Benzenemethanol, d:buty1-4-iodo- : CnH510 31.8

E ) 9 :;;11‘2;);;?01::[,_3,_5:615(1 . ll -dimethyletnyl)-4- C1sHp0;3 295

' _LQ, * | 2-Phenyl-6,7-dimethylquinoxaline CeH 1N, 41.7

F 1 r L)

- - . ,J
an—tparat o7 —Gtyara T
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I 1 1—_[2-Amineethyl hydrogen sulfate = :

| Rhenium, tricarbony [(1<5>-2.4- -

T H7NO4S T 4.3 l
0
i" 12 ‘ cyclopentadien-{-yl)- i CSH O3Re f 8.1 f
‘_F | Dimethyl Sulfoxide ? TCHOS | _25_ o
}_14_ | 3H- Dlaznme 3-difluoro- - j - CFzNz )
- Analyzed By Checked By, Approved By

A Az e
MMME*’ @1\‘% PR
S P. N. Patel Dr. T. L. Patel Dr. S\N.Agravat
Sr. Sci. Asst. Scientific Officer Head, Cejitral laboratory
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Type of Sample
| Sampie_C—oIlected by

| Sampte Collection Date & Time | .

1145

Priess e - X

'GUJARAT-POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone
Fax
Website : www.

: (079) 23226295
: (079) 23232156

gpcb.gov.in

.

ER PRINTING
Date:

Taste «ater Sample

Source Detail

Reference

From natura.
downstream, GIDC,Sachin, Surat (21°05737.3”
72°50°43.3”E) —

Toxic Gas Accident @ Surat, Dated 06.01.2022

JO mir from incident place in

12.01.2022

|

N;

Central Lab Code 247

Date of Sample Received

07.01.2022

Test Parameter

Finger printing Knélysis using GCMS

{Qualitative Method) f
| T Probability
Sr No Name Formuls
_ %
i 5-Amino-2-i50propyl-l—phenyl-z,é( 1H)- C, 6;:1] sN;s 272
dihydro-oyrrole-3,3,4-tricarbonitrile '
pi 1.7 minor “2933537' CiszOﬁ 23.8
7
3 |- cHERO | 276
BRE t C15H1oN20; 20.5
de
5 1. o udyl)- CigH1sN2O 732
6 1’4'7- B »59537' '.CHH]{)OG 20.—1 ]
tetrahycu UAY- '
7 BCI’IZCllamiIle, N'[[z'(l - . CpHyN 13.4
methylethyl)phenyl]phenylmethylene]-
& Benzoic-acid, 3,5-bis(l;1-dimethylethyl}d- | c 11,0,  66:6——
| hydroxy- |
~9 | 2-Amino-6-benzyl-4-hydroxypteridine Cy3Hy NsO 51.3
10 1,5-Hexadiyne CeHs 11.7

L

Clean Guparat Green Gujarat
ISC - 8001 - 2008 & IS0 - 14001 - 2004 Certified Organisation
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11 | 1,U-Biphenyl, 2,4-dichloro-2',5'-dimethyl- CuHCL | 311
{2 | 1H-Benzimidazole, 1-(2-phenylethenyl)-, CisHisN, L 927
T (E)- . o R R
13 1,2-Benzenedicarboxylic acid, 4-methyl-5-(1- C1H,BrO; 11.6
‘methylethyl)-, dimethyl ester _
Mannitol, O-2,3.4.6-tetra-O-methyl-B-D-
14 mannopyranosyl-(1.fwdarw.4)-0-2.3,6-t11-O- C30Hs5:016 126
methyl-B-D-mannopyranosyl-(1.fwdarw.3)-
1,2,4,5,6-penta-O-methyl-, D- _
5 Methaqualone CieH 14N20O 594
16 | 2-Hydroxy-3-(thiophen-2-y!)methyl-5- CpH06S 498
methoxy-1,4-benzoquinone - -
17 3H-Diazirine, 3,3-difluoro- CFo2N, 60.7
Analyzed By Checked By Approved By

—

~ &p
e g
Qi oNRE TR
-, P. N, Patel Dr. T. L. Patel r. S.N.Agravat
Sr. Sci. Asst. Scientific Officer Head, Cenlral laboratory
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- GUJARAT POLLUTION CONTROL BOARD
— PARYAVARAN BHAVAN
SOy . Sector-10-A, Gandhinagar-382 010

N Phone : (079) 23226295

GPCB ~ Fax . (079) 23232156

Website : www.gpch.gov.in
ANALYSIS REPORT FOR FINGER PRINEING

o - Date: 12.01.2022
Hazardous Waste wafer Sample

| Team: GPCB, Surat,

ke

—- ‘ Tyﬁa of Sample

Samplé Coliected by

Sample Collection Date & Time 3:30 Hrs , 06.01.2022

) From natural drain at @100 mtr from

Source Detail_ incident place in upstream, GIDC,Sachin,
Surat (21°05°39.0” N ; 72°50°57.9"E)

Toxic Gas Accident @ Surat, Dated |

Reference —=

L B 06.01.2022 _
Central Lab Code 243
Date of Sample Received - | 07.0T.2022
{ ! Finger printing Analysis using GCMS E
i Test Parameter o
i (Qualitative Method)

Probability
Sr No Name Formula
a: %
i _ _ : _—
1H-Purine-2,6-dione, 3,7-dihydro-1,3- _
1 dimethyl-7-[2-[(1-methyl-2- CisHz3N5O, 44.1
phenylethyl)aminojethyl]-
= | 5-Amino-2=isopropyl-1-phenyl-2,3(1H)- o _
2 dihydro-pyrrole-3,3 4-tricarbonitrile CreHisNs S5
Phenol, 4-[2-(5-nitro-2- B
; 247
; 3 benzoxazolylethenyl]- CisHigN204
4 | Pyrazolidine, 3,5-bis(phenylimino)- T CysH1aNy 213
5 | Fumaronitrile | CsHN, 18.8
| 6 |Zolpidem  ° CisH2N;0 177
" 7 | 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CreH1N0 477
| g ~ 1,4-Naphthoquinone, _6-et11y1-2,3,5,7- C12H1006 162
' tetra}xgmxy- -

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation ~ /
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[ o ] 3‘-Methyl-2-benzylidene~coutnaran~3-one ] CH120, 16.9
‘ o | Benlzow acid, 3,5-bis(1,1-dimethylethy!}-4- C5HOs 541
- hydroxy-
" [2,6'-Bi-2H-1~ben?:0pyran_]-4(3H)~0ne, 4. - -
o | dihydro-3,5,7-trihydroxy-5-methoxy-2',2'"- Cy1H5,05 26.8
 dimethyl-, (2S-trans)-
1,2—Benzenedicarboxylic acid; 4-methyl-5-(1- . _ '
12 methylethyl)-, dimethyl ester CrathigO4 281
leenzo[cd,g]mdazole 3-sulfonic acid, 2,6- ' |
13 dihydro-6-oxo- : CMHSNin 3
14 2-Ch1oro-3-metho>&ydibenzo-p-dioxin C13HsClO; 594
15 | Naphthalene, 1,8-bis(bromomethyl)- C2H0Br 19.3
16 | 2-Amino-6-benzyl-4-hydroxypteridine Ci3HiN;O 28.9
17 | Phenol, 2,6-dibromo- . CeHaBr,0. 18.7
18 | 4-Pyridinamine, 3,5-dibromo- CsHaBr)N, 21.2
19 3?S~P1phenyl-'4,4-d1methyl-pyrazole-I 2~ Cy7H 1N;0, 715
dioxide
20 | Dimethyl Sulfoxide CoHeOS 60.3
21 Ethene, 1,2-difluoro- C,H,F, 40,2
_ =
Analyzed By Checked By£L Approved By
A
s et R
P. N Patel Dr. T. L. Patel DriS.N.Agravat
Sr. Sci. Asst. Scientific Officer Head, Cefitral laboratory
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T GUJARAT POLLUTION CONTROL BOARD
:;ﬂ-'—ff PARYAVARAN BEAVAN
SOy 1 Sector-10-A, Gandhinagar-382 010

R _ Phone : (079) 23226295

GPCB ) Fax : {079) 23232156

‘ Website : www.gpcb.gov.in
ANALYSIS REPORT FOR FINGER PRINTING
) S Date: 12.01.2022
| Type of Sample | Hazardous Waste water Sample _
Sample Collected by o | Team: GPCB, Surat.

| Sample Collection Date & Time | 23:30 His , 06.01.2022

From natural drain at @250 mtr from incident

Source DPetail place in upstream, GIDC,Sachin, Surat
(21°05°38.3" N ; 72°50°57.8"E)

4
; Reference Toxic = Gas Accident @ Surat, Dated
: s 06.01.2022 B
|"Central Lab Code 244
Date of Sample Received 07.01.2022 ) 7
i Finger printing Analysis using GCMS
Test Parameter o :
| (Qualitative Method)
B | _ - Probability
i Sr No Name Formula
| %
z B Benzene _ a CeHg 46
¢ Pyridine, 1,4-dihydro- 1 -phenyl-4-(1-phenyl- |
1- 2 | 4(1H)-pyridinylidene)- CoaHlulNo 312 4
3 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CigHN,O 32.6
4] ' Benzofe] éj}rene _ CogHys 452
s | 2-Amino-6-benzyl-4-hydroxypteridine CizHyNsO 342
Phenol 4-[§;(S-nitro-2-.
) i H 52.4
& 6 benzoxazolyl)ethenyl]- C1sHioN0s
=4 7 (2-Phenyl-1-benzimidazolylacetic acid CsH12N20, 30.1
-3 Benzoic acid, 3,5-bis(1 ,1-dimethylethyl)-4- C15HnOs 85.4
~ | hydroxy- :
B 9 Pyrlclig_zme -3,5-dicarbonitrile, 1,6- drycho -4- C,gH—;N-,:Oz 2138

“Clean Guojaral Green aGajarat—
ISO - 9001 - 2008 & IS0 - 14001 - 2004 Certified Organisation '_?(ﬁ
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T T R

ami110o6-i;nino-1T}nitrophellyl)-— o - o -

0| Methaqualone CothayO | 479

11 2-Chloro-3-me—thoxydibe-igo-p—ﬁoxin__ —C¢3H9CIO—3 1 463

1 2H-N.aphtho[1 2-blpyrane-3-carbonitrile, 4- C,sHaNO; | 26.2
methyi-2-oxo-

. 1,4-Naphthoquinone, 6-ethyl-2,3,3,7- -

13 tetrahydroxy- CiaHioOs 208

14 | Pyrazolidine, 3,5-bis(phenylimino)- CsHyaN4 382
1-[1-Hydroxy-3-methyl- 1-(2-methylallyl)but- o

15 3-enyl]cyclopropanecarboxylic acid, ethyl Ci5Ha403 66.8
ester

16 | Bismuthine, tripropyl- " CoHy Bi 91.3

17 | Ethene, 1,2-difluoro- CoH,F, 302

i g 3H,4H,5H-D1th1010[3 ,4-b:4,3-E]1 4-thiazine- CHNO,S;s 311
3,5-dione

Analyzed By Checked By Approved By

8 Cene

P. N. Patel
Sr. Sci. Asst.

Dr. T. L‘. Patel
Scicn_tiﬁc Officer

! * !g a™
D S.N.Agravat
Head, Ceritral laboratory

= {
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3 GUJARAT POLLUTION CONTROL BOARD
S PARYAVARAN BHAVAN
Y : Sector-10-A, Gandhinagar-382 014
g Phone : (079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

Lot

ANALYSIS REPORT FOR FINGER PRINTING
= Date: 12.01.2022
s

_Typeﬁﬁr_nplc ) _ _ Hazardous Waste water Sample

Sample Collected by { Team: GPCB, Surat.

Sample Collection Date & Time | 23-45 Hys, 06.01.2022 ;

From natural drain at @500 mtr from incident |
Source Detail place in upstream, GIDC,Sachin, Surat =
' (21°05°37.8” N ; 72°51°11.2”E)
Toxic Gas Accident @ Surat, Dated —

; Reference
s 06.01.2022
Central Lab Code 245
‘Date of Sample Received 07.01.2022
; I o Finger printing Analysis using GCMS o
; Test Parameter P
¥ (Qualitative Method)
[ ] ) | ] R Probabglit;“
[ SrNo Name Formula o
{, 1 Quinéz.oIin—4-yl-0-t01yl-amine ; Ci5HiaN; 14.5
'g 2 LH-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CiieN20 | 453
3 | Pyrazolidine, 3,5-bis(phenylimino)- | CysHuNg 283 | _
; ] 24,68 Tetrathiatricyclo{3.3.1.1(3,7)Jdecane, |  CoH1aSe 20.8
' 9,9,10-trimethyl-
5 | Methaqualone | T CleHaN20 03|
6 ‘1H-Benzimidazole, 1-(2-phenylethenyl)-, L CrsHppN, 288 |
#- ‘
7 1H-Pyrazole, 1,3-diphenyl- CysHipN» 219
8 Dibenz[a,h]anthiacene, 1,2;3,4-tetrahydro- CaxHisg 16.7
' “g . | 3,5-Di-t-butyl-4-methoxy-1,4- C16Hz602 29.6

WS TS TR LIS = 24— rtlieil ¢

ISO - 9001 - 2008 & 180 - 14001 - 2004 Certified Organisation



| | dihydrobenzaldehyde -
g 0 . B-Benzy_igﬁt':ziine ) CygHi3N 7.3
B 1_1'_' 1,3-Dihydro-5-phenyl-2H-1 4-benzodiazepin- CisHpoN,O | 496
2-one
12 E-A_mino~6-_be;12yl-4-hydr0xypte_ridi1£ _C;3H“N50 1.2
13 Benzo[e]pyrene B B | C20H|2 ] 71.6
= | 7,7-Dibromo-4-methyl-2,6-diphenyl-2,6- Cy3H;4BraN2 O, 23.8
diazabicyclo[2.2.1]heptane-3,5-dione
: L. 15 |2,4,6-Triazidopyridine-3,5-dicarbonitrile ' CNp 86.7
E - : |
! 16 3H-Diazirine, 3,3-difluoro- CFN, 71.9
g Anaiyzed By Checked B Approved By
s € Q@@‘«é ,
P. N. Patel Dr. T. L. Patel r. $.N.Agravat
Sr. Sci. Asst. Scientific Officer Head;Central laboratory




F rror- —

; GUJ&RA%LUT?@N CONTROL BOARD
i o | PARYAVARAN BHAVAN
S0 3 Sector-10-A, Gandhinagar-382 010
1/ Phone : (079) 23226295
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in
oo "
ANALYSIS REPORT FOR FINGER PRINTING

) Date: 12.01.2022
Type of Sample Hazardous Waste water Sample

e

Sampte Collected by | Team: GPCB, Surat.

Sample Collection Date & Time | 23:55 Hys. 06.01.2022

From natural drain at @600 mtr from incident
Source Detail place in upstream, GIDC, Sachin, Surat
| (21°05°37.8” N ; 72°51°11.2”E)

: Reference Toxic Gas Accident (@ Surat, Dated
06.01.2022 “
i Central Lab Code 246
? Date of Sample Received | 07.01.2022 N
" 5 Finger printing Analysis using GCMS
: Test Parameter o
i (Qualitative Method)
' :' | Probability |
Sr No Name Formula
%
: I _I\_/Iethaqﬁalone | ClHuN0 260
: 2| Fumaronitrile T oEN 27.1
: _
3 4-Pyridinamine, 3,5-dibromo- CsH4BrN; 29.9
E 4 1,4-Naphthoquinone, 6-ethyl-2,3,5,7- C12H100¢ 35.6
; tetrahydroxy- ’
3,5-Di-t-butyl-4-methoxy-1,4- _ Ci6H2604 38.0
> dihydrobenzaldehyde ' N
i 6 "2-p-Chlorophenyl-4-pyridinecarboxaldehyde C2HgCING; 272
I N-oxide
7~ | 4-Todothioanisole. | A C;H/S 27.1
g 1,3,2-Benzodioxaborole, 2-(2- C14HoBO, 16.3
1 "% | phenylethynyl)-

13O - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation

— Clean Guwarat Green Gujarat a]m 2
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J ) | Quinazoline, 3 4-dihydro-2-allylthio-4- CigHyuN,S ‘ 199 ’
| | spitocyclohexane- |
_—t e ¥ b
[ | 3-Amino-2-isopropyl-1-phenyl-2,3(1H)- CisHsN;s | 30.5 +|
| | dihydro-pyrrole-3,3,4-tricarbonitrile | i
|| 1 T iH—indgl_e, BT(Z-methoxyethyl)~2-(2-pyridyl)— —C?HI(,N_}O a1 ||
= Moo — S e —— e, e
" 12 ' Benzoic acid, 3,5-bis(1,1-dimethylethyl)-4- Ci5H2»0; 372
liydroxy-
. _EH)-Benzofhranone, 6-methoxy-2-[(3- CiH a0y 447
3 ) ]
methoxyphenyl)methylene]-, (E)-
14 | 1,2,4-Trioxolane CH 05 826
15 | Dimethyl Sulfoxide C,H0S 595
—‘ 16 l,2,4-Benzénetricarboxylic acid, 1,2-dimethy} CiiH;004 68
ester _
I I S
Analyzed By Checled By, .\ Approved By
T ',.
Q}u\f;i e 4-&%%0&/ —Heper S R
P. N. Patel Dr., T. L. Patel ¥. SN.Agravat
Sr. Sci. Asst. Scientific Officer Head, Ceptral laboratory
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SACHIN NOTIFIED AREA AUTHORITY
Oftice of the Chief Officer.
ghief Officer, ELK}::;U\E Btéf'l{ioilringéor No.5719,
i i o, L LELC,
.:::;]]'} -}:::::i eiA;eﬂ G'f'-D'Cﬁsachi"' Sachin 394 230, Dist.-Surar
e ﬂvaﬁi@_m_é_’_{""ﬂq_ _ : Ph.& Fax No. (0261)2399 825 .
NG, CO."N.A‘ SCN;' 3!‘6' Dt_ a’/aﬂe.‘/‘&% Sy
ufq,

Uldssue ﬂ&l@e«ll
Wz olu2-9g3 - _
R R (YR P

Qwa- ot Qe :d:_ W a constmctwnof Stonnw,awr dégq_iﬂp'z‘:_-_m&_‘ﬁ. ne. 33 and
different ér:r:%tréfn:otiﬁédma'@fbc-S‘achin-qit??'éstii e,
HEQ = 1) WUl U Botctd oiogz 496 8l 31/01,2022
2) dtb {83 ol COMNASONAIST DT, 13/051202)
2) Wsetot af wlls3 viore, COMNAISENS3S3S DT, 20212021

Wdoish,

T AR W Gudsa sy majﬂuw‘{ fxg;@;w J wAdf &iliél'_-s;pat_a-aﬂq
el R Nz (sWDy A Setgsaiaiol S04l ab s sickz COMASSCNA4SI iy
13/05/2021 (17705 /2021 ol wazellyoy wstell M DR Construetion 3 ML WAe, 4 3
SO0 e waiey cudlu 1771172021 ot Aog yg atcll el YR At 528 wge
SO0 wutdl Sleel] wniay Heflel endlu 3‘1)04)-2022 '_eg-tﬂ. dodauni wde. e l2-5534
ol Wwen wad 30 Mfze u&law Uhility Copridor x4 aRULE AER(SWD) ofl 514009 Qs
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No. C.0./N.A./SCN/316 Date :- 01/02/2022

To,

Pratikkumar Dobariya,
Plot No. 763,

G.1.D.C Sachin.

Subject: - Construction of storm water drain at Sachin Colony on road no. 33 and different area at
notified area GIDC Sachin's work matter.
Reference:- 1) Your Letter Inward No. 496 Dated 31/01/2022.
2) Work Order No. C.O/N.A./SCN/1451 Dated 13/05/2021.
3) Extension of work order No. C.0./N.A./SCN/3535 Dated 20/12/2021

Respected Sir

Pursuant to the above subject with Jai Bharat, to inform that the work order number
C.0./N.A./SCN/1451 dated 13/05/2021 (with effect from 17/05/2021) for construction of Storm water
Drain (SWD) at Sachin colony by its office given to M/s. DR Construction. The time limit for the above
work was to be completed on 17/11/2021. But due to monsoon the time limit has been extended till
31/01/2022 due to pending work. The work of Storm Water Drain (SWD) in the 30 meter wide utility
corridor behind Plot No.- 5534 was started in the month of December. During the above operation, the
flow of water was stopped near the RCC culvert near Plot No.- 722 on Road No.- 7. The work of Storm

Water Drain (SWD) completed on 25/01/2022. Which is good to know.
Yours Faithfully,
Chief Officer

Sachin Specified Area
G.1.D.C - Sachin
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Date:_ 0
* | BEFORE THE NATIONAL GREEN TRIBUNATT

PRINCIPAL BENCH, NEW DELHI

M.A. No. 46/2022
In
Original Application No. 05/2022

In re: News item published in The Indian Express dated 07.01.2022 titled “Gujarat: At least 06
dead, 20 sick after gas leak at industrial area in Surat”

WITH
Original Application No. 05/2022 (WZ)

Brackish Water Research Centre Applicant

Versus
Gujarat State Pollution Control Board & Ors. Respondent(s)

VAKALATNAMA
KNOW ALL to whom these present shail come that we, the above named Respondentdo hereby
appoint:
Saurabh Kulkarni, Prashant Bhat
Advocate Advocate

M/s.D.V. Kuikarni & Co., Advocates
420, Shaniwar Peth, Near Abhilya Devi School,
Next to Sudarshan Hall, Pune — 411 030,
Ph(O) 24459027

(Email) sdkadvocate@gmail.com

Hereinafter called the Advocates to be Respondentpartner of REAL CHEM, Mr.
SAURABHBHAI PRAVINBHAI GABANI WAdvocates in the above noted case & authorize
them;

To, act appear and plead in the above noted case in this court or in any other court in which the
same may tried or heard.

To sign file, verify and present pleadings, appeals. cross-objections or petitions fee executions
review, revision. withdraw compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the execution of the said case in all its stages subject to
payment for fees for cach stage.

To file and take back document, to admit &/or deny the document of opposite party
To take execution proceedings.

And [ the undersigned do hereby agree to ratify and confirm all acts done by the Advocates or
their substitute in the matter as my/our own acts. as if done by me/us intents and purposes.
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AND I/We undertake that [/We or My/Our duly authorized agent would appear in court on all
hearing &will inform the Advocate for appearance when the case in called

IN WITNESS WHEREOF we do hereunto set our hand to their presents the contents of which
have been understood by us on this day of December 2022

ADVOCATES

1gnature

I am not a member of Advocates Welfare Fund and therefore stamp of Rs.2 is
not affixed herewith.

. By ME .
e P AT
. BE h
. %_\ 3 6 W\ A—f\ v
&l\SHOR . R AT~ Serial NO.IEZ,E)—E- SON AL ¥ f},&‘aﬁﬁiﬂ
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